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LOK SABRA 

Tue,daYI April 21, 1981/Vaisakha 1, 
1903 (saka) 

The Lok Sabha met CIt Eleven of the 
Clock 

[MR. DEPUTY SP&AItER in the Chair] 

ORAL ANSWER.S TO QUESTIONS 

Sldftin, of OJJiee of Monitoring 
SeJoYice, AIR, From Simla to 

Delhi 

·866. PROF. NARAIN CHAND 
PARASHAR: 

SHRI R. L. P. VERMA: 

Will the IVIinister of INFORMA-
TION AND BROADCASTING be ple-
ased to s,tate: 

(a) whether his Ministry have re-
received a number ot representations 
from the employees of Monitoring 
SerVice, AIR, SimIa against shifting 
of that Office to Delhi in the last week 
o~ March, 1981; 

(b) whether Government are also 
a"are of the impending and unavCJld-
ab e~ hardships Of' the employeeS by 
way of shifting ~i " establishments 
to Delhi without .7' assured re-
.i~t a  accommadation aDd Idmirus-
JiQn of their. ehildttn in ~ aDd 
Colleps at Delhi hayinl dIftaeItt 
pdera of educaf;ion i .• ~ Ub:IxI (15 
7"') against "that fit HimeoJW 'P.r .... 
.. ' at im ~ with _1a1 ~ 4 rears); 

M5 LS-l. 

(C) if so, whether Government pro" 
poSe to revoke the shifting of thiS ' 
Office for the time being in view ,of 
these hardships to the employees;, 
and 

(d) if not, the reasons thereof? 

THE DEPUTY MINISTER IN ~ 

MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KU-
MOnBEN M. JOSHI): (a) Yes, Sir. 

(b) The Government is aware ot 
oertain hardships for some of the .em..,· 
ployees who are to be shifted from 
Simla to the new Monitoring Com-
plex at Aya Nagar in New Delhi; , 

(c) No Sir. The shifting is being 
phased out to minimise the hardships 
to the employees. Some of the stat! 
has already moved to New Delhi and 
started functioni1ng from there; and 

(d) the decision to shift the Moni-
toring Service, Simla to ~ew Delhi 
was taken by the Government as back 
as in 1962, after a careful considera-
tion of all relevant factors. A new 
building to house the monitoring 8«-
'\7ice has been completed and new 
equipment has also been installed 
providing for greater facilities. There 
is, therefore, no question at th1$ 
!ltage of going back upOn the dect. 
sion. 

PROF. NARAIN CHAND PARA-
SHAlt: As the hOD. Deputy Minister 
aaia tnat shif"ting is being phased. ou., . 
ata,. I know what are the ph.-for 
the sbiftin, and how in these ph ... 
tit. dJ1Iculties of the employees ate 
lOueJjt to be minimised? SecOJldl7, I 
.ow. alSo lite to know whether aut 
~ti n hal been given to ... " 
cliftteultte. of employees r~ , 
education of their ehildl'en. . , 
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THE MINtSTER OF INFORMA-
'TION AND BROADCASTING (SHRI 
V AS ANT SATHE): Sir, as i.i is, a 
total of 107 persons belonging to the 
Monitoring Unit at Simla will be 
shifted. The phasing is in the first 
'phase. Those persons of the n inee~ 

ing and other staff who are required 
for regular monitoring here, are 
being shifted and that number is be-
low 40. So. they will be the first 
to come and next will be the other 
lot. This is how shifting is being 
done. 

PROF. N. G. RANGA: Why shift 
at all? 

SHR VASANT SATHE: Let me 
answer him. I will satisfy yoU: 
Therefore, this is how the phasing is 
done. As far as education and other 
facilities are concerned, those Gov-
ernment servants whose children .  . 

SHRI MUKUNDA MANDAL: Ple-
ase adress the:' chair. 

SHRI VASTN1' SATHE: This is 
all supposed,' to be addressed 
through the Chair to you. It is all 
addressed to you, Sir. You are the 
presiding deity. 

Therefore, the idea is that those 
who are Government employees are 
entitled to the facility of Central Go-
'vernment schools. Those whose child-
ren are in the Central Government 
flchool in Sim!a, when they come here, 
automatically will be entitled on a 
priority basis, to get admission in the 
Central Government schools. Those 
who are not in the Government 
schools will haVe some difticulty. 
Such' persons today are only 2. We 
will do our best to help them also. I 
will, take it up with the Education 
IfiDistry to see that they get admis-
Sion bere. This is how we will try to 
help_ I am aware of the difticultiE's, 
but this will bE:' a sort of one-time 
transfer. Up till now, they were all 
In Siml. Hereafter, for the rest of 

their service, they' 'will be in Delhi. 
Therefore, we will try to see that theY 
are given the facilities and other be-
nefits. 

PROF. NARAIN CHAND PARA-
SHAR: May I know if On 3rd -\pl'il, 
one of our parties from Himachal 
met the Hon. Minister and it was de-
cided that the low-paid employees 
would not be shifted for the present 
&nd that only 43 per cent of the em-
ployees will be shifted and not all. 
I would like to know whether it is a 
iact that not all the employees, but 
only 43 per cent of the employees will 
be shifted and that the low-paid em-
ployees wiIl not be shifted and whe-
ther it is a fact that an officer of 
the Department is pressurising them 
to just move out immediately with'-
out realising the difficulties? 

SHRI VASANT SATHE: The last 
thing first. There is no officer who is 
preSSUrISlng. There is no question 
of pressurising. It is very well-
known that shifting has to take place. 
How We can best help the employees, 
I myself am concerned with the pro-
blem. That is why We are trying to 
solve their difficulties. As far as 
low-paid employees are concerned, 
we have given them three alterna-
tives. 

(a) Those who want to get absor-
bed in other Central Government 
undertakings in Simla can opt out 
fOr the,nt. 11 persons have already 
opted out for them, but there the 
rule is that if they go to other media, 
they lose their seniority. But that 
We cannot help. 

MR. DEPUTY SPEAKER· They 
will be last in the list. . 

SHaI VASANT SATHE: Those 
who want to stay in Simla, to those 
We have said O.K. 

(b) The second alternative we are 
giving is even if they shift here, they 
will keep their lien in the Northern 
Zone. Whenever therE:' is any vacancy 
in the AIR, in any place in the Nor-
thern Zon, . they wUl get priority 
to back, there. This is anothe-thing. 
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. ~)  fal" • a8 . )e~ i ... is Co~ 
their seniority will be maintained on 
. priority basis. This is how ·we are· 
'trying to help and there is no .ques-
1ion of pressures. VI e are helping 
'them. If they want to continue in· 
Simla, they will get absorbed there. 
But quite a few persons among them, 
if they get accommodation facility 
~n  other facilities are, in" :tact, keen 
to come to Delhi. . 

./ 

PROF. NARAIN CHAND PARA .. 
SHAR: What is the third alternative? 

SHRI VASANT SATHE: The third 
alternative is tnat even in Delhi, 
they retain their seniority. 
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Supply of Raw Petroleum. coke. 
India CarbOn Ltd. West 8eDpl 

+ 
·869. SHRI MUKUNDA M .~ 

SHRI SOMNATH CHATTER-
JEE: 

Will the Minister of PETROLEUM. 
CHEMICALS AND FERTILIZERS he 
pleased to state: 

(a) whether Government are aware t 

of the fact that due to stoppage of 
supply of raw petroleum coke. the 
India Carbon Ltd. of West Bengal ia 
closed since August, 1979; 

(b) whether Government have 
received any representation/memo-
randum about this; 

(C) if so, details thereof; and 

(d) steps so far taken by Govern-
ment to ensure the supply -of raw 
petroleum coke to the India CarbOD 
Ltd.? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (8) to ec). 
Representations have been received 
in this Ministry for the allocation of 
raw petroleum coke (RpC) for the-
calcinating unit of the India C8.rboD· 
Ltd.. at Budge Budge, West Benaal, iJI· 
view of the reported closure of . the 
uJlit since August 1979, due to its nOll-
availability . 

(d) In view of the in'adeqlJllN 
domestic availability of RPC relatl ... . 
to the domestic requirement, . GI .. . 
calcination units instructions have 'be ~ 
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':'. . "~ i~ . ' '." .. ~~  .... 

~ ~p.. ~~ .. ~~ "Oil .c~t' . raiti ;  
(IOC) to biipoj."t'· adlltidnal quanltiea 
Gt.·KPrC tbm~t  to· ' the enaxiftl'tlm ~ r;' 

t-.t possible the demands ~  all the 
~  .~ ~  t ; a~' of India C~rb~n 

LimUed, after taking into consider a-
tion the indentsreceiv8cifromthem. 
Inp,ia .Carbon Limited, Budge ,nudge, 
bas been advised to contact the lOe 
ln' the rn.atter. . . 

SHRI MUKUNDA MANDAL: The 
reply given by the hon. Minister is 
~cornp ete  vegue and ona-sided. The 
Government of West Bengal, the Chief 
Minister of West Bengal, the Reli ef 
Minister, the InduStry Minister, the 
trade union leaders ... 

MR. DEPUTY-SPEAKER: It you 
say 'Government of West Bengal' it 
is sufficient. ' 

SHRI MUKUNDA MANDAL: All 
of them have given representation for 
the .reopening of this unit. But this 
Government is pretending to be just 
deaf and dumb. Due to' the clo.nlre 
of this unit. nearly 150 employees 
have been thrown out of employment. 
I want to know frOm the hon. r,.Iinls-
ter whether he is aware that the 
Chairman of the IOC had suggested 
that equitable distribution of this raw 
material ,belnade to all the licensed 
units tthroug:hout the country, and if so, 
Vlhat are the constraints standing in 
the way of equitable distribution of 
this raw material, that is, raw petro-
leum coke' and whether there is any 
doQ,bt regarding the viability Qnd pro-
11:tability of this unit in Budge Budge. 
1\4y last part in the first supplementa:ty 
Is whe1her the Goyernment of West 
Sengal have expressed their sincere 
wi in n~  to take over the c~m' an . 

It SO, wl\y is the Government of India 
~ii~at~  t,o pp~  the raw materials? 
Wi.ll 'they assure the GovemmEmt of 
~e t ':.ngal that they will supply suffi-
cient raw materials so that they can 
to:. 'om the unit and rHPeDa the in-
dustry? 

:_ '~  OF PETROLEUM, 
~~C  AND 'nRTn.IZERS 

. ~ ~ ~~ b ~ ~~~ ; 

.,., . 

. ~ 4 t t~ ~ ~~.~ ..• ~ tp eC;~ 
~ap  o,,!: ~~ tbe e ~ .• ~.~ ' p~ 
mentor the Chief ,m,{iliis'tej-ana· the, 
hon. Memb~r  (jf ar am~ttMr. ~. . ' 
nath Chatterjee and ' Mr~ Jyotirmq 
Bosu. It is not correct.·:' t' ~  a~e ~a c .. 
tually short of RPe because of the-
closure of the Barauni refinery. NOW' 
that ar~ ni reflnery has started it is 
expected t.hat we will be ettin~. one' 
lakh ·tonnes from Barauni. 'Vie are a'lsQ-4 
impOl tiog 1 lakh tonnes during 1981-82. 
But the total requirement of RPC is 
240,000 tonnes.This year fortunately 
the availability of RPe is expected to,., 
be 260,000 tonnes. So we will be able'· 
to meet the complete requirements of 
22,000 tonnes of the Budge Budge fac .. -
tory this year. 

As far the other counterpart of this. 
company which is in Gauhati, they' 
were continuously getting the raw' 
material fr.om Gauhati and Digboi. So, 
t ~re is no question of partiality. 

As far as the a ot~ent on an equit:-
able basis is concerned, the question 
will not arise because we will be satis-
fying their' demands completely. 

SHRI MUKUNDA MANDAL· The· 
hon, Minister has said that t e~e is 
scarcity of raw materia1. That 1 
understand. If there is scarcity, 
then all the units 'will suffer pro-, 
portionately, .but only one unit in. 
West Bengal is suffering. That is, 
my question. . , . 

My second ~pp ementa . Is i.t, 
not a fact that the whole allocation 
of RPC to MJs. India Carbon t ~ is· 
now utilised in the Gauhati plant and 
if so whY? I also want to know' 
wp.ether t ~~e is ,any top-level con .. , 
spiracy not to suppiy the raw mat-
erial to India Carbon . Ltd. Of e t~ 

Bengal. Is ,it. not a fact that the 
Indian Oil ~o~poration ~t . ~~ ~
fused to supply RPe to the Budget: 
Budge unit. " ' . " 

In view· of aU this, I want to tnoW" 
whether the Govemment haveCOit-
ducted or is i ter. ~ -:to c~t  

a~ • ~in. i .  ~  ~ e . ~e ~r 
slbllity for ,the closure. Of. MI$.. ilidla 
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4If .. ,JjCt' tllat thee 8ft, abql'lt 1" 
',**le wllo' have been tbrown ou.t of 
~ n men'  

SHBI, P. C. SE'l'HI: A, I have 
'Aid;, because of, the closure of the 
'Barauni refiaery and $hortfall ~n im-
-piOds last Ye#r, we could not meet 
"the l'ef.Iukemeats of the units which 
~r~ about. 3· laJ.ths tonnes of RPC 
'fer their c omp et~ production. How-
eyer, their productiOln capacity is 
')ow and it is 60 per cent and 
'therefore, we have assessed the re-
quirements, at 240,000 tonnes and 
there will be no shortfall tllis year 
because we have made' arrange-
m~t  for th.e import of one lakh ton-
neB of RPC. 

SlIRI JYOTIRMOY BOSU: We 
bave a Yojana Bhavaal and We talk 
about Plan and planned economy 
means mainly supply of raw mat-
'erial and to make it a certainly, per-
'sonnel, market and a cushion in 
between in every sphere. I have 
been writing to the Government 
from 1977. The Minister has just 
now said about the Barauni closure. 
'But is it not a recent phenomenon? 
And is it not also a fact that the 
Tival company in Haldia having a 
powerful lobby in Delhi and greas-
'ing the palMs a i~ ate  is getting 
preferential treatment as compared. 
to· the India ~'' 'bon Ltd? I would 
like to ask the JIlotli. Minister to tell 
;us spec-ifteally this. 

'He bas stated in his reply that in-
1IfIIUcUong have· 1Deen issUE!d to the 
"Indian Oil CorpOration· to import 
-.dcIitianal quantities'·(1f raw petroleum 
e6ke to'meet the requirement •. Would 
__ kbidl;, live the exact date of. 
..wine &Ueh iDstruefiona to the IOC' 
Md .., woulel· he kindtf teU us 
1I1is. ,He lays that ImtiaCUbort 
"Ltd;,: hel,e' Budge'· hu ·been advised 
10 contat tllfe lncIWn Oil Corpor. 
-u. 111 the .. ~. 

, ~i ~  ".~- .tbe ... .,. 'auell 
~~  " ~ IOCIA· ,do,w : ,11*" tIdnJt 

-that mdia Carbon Ltd.. BudCe BucIIe 

will: be getttDg at leaSt a, .......... \ 
:8\1' , 0 ' ' thi· raw" petr e ~  __ 
to ':! tJe 'fa:tory, which has. iald''-
ISO' wor er~ 8Ild. 450 stomaehe.s .~. 
b.lg . o~ the .streets? . 

SHRr P. 'Co szrrm: Sir, I 'do not 
a e~ the dates With me but I caa 
assure the hon.· Member that· importS 
have been tied up for 1981-82 to the 
tune of 1 lakh tonnes and Budge ~e 

factory would be cetting. their ~ 

Quota oj 22,000 tonnes and t~re wou14 
be no d'lfliculty. HQwever, I w~ c  like 
to add that while ta i~  into aC~ .t 

~ae Budge Bud&e' a~tor '  clSQure we 
have ta ~n in~o consideratin uu.. 
import question and apart from that 
the other unit pf tilis a~or  at GaQ-
hati was etti~  its fuU. supply trom 
Gauhati and Digboi. 

SHRI JYOTIRMOY BOSU: Sir, he 
has not replied to my question. I 

know Mr. Sethi since 1962. Earlier 
he was doing his homework. I do not 
know about now. Sir, he has said 
instructions have -been issued to the 
Indian Oil Corporation to import addI-
tional quantities. I want to know the 
exact date when the instructions were 
issued. Secondly, Indian Carbon Ltd. 
has been advised to contact IOC In 
the matter. I would also like to know 
the exact date when they were advised 
to contact IOC. 

SHI P. C. SETHI: Sir, I amllOt 
having the dates. If the bon. Member 
is interested in the dates I will wnte 
to him. 

Availability ., LIfe ,SavIN Drup 

*870. SlUtz R. P. DAS: Will ~ 
Minister of PETROLEUM, C ~ 

CALS AND FERTILIZERS be pJeased 
to state: 

(a) whether the supply of im~ 
drugs through a national net work ha. 
proved a ftop; 

. (b·) if not, why life savini dru,--.-
Dot available at the shops; aricf·,:·: ::';. 

' .. :'I,,;:-,.! 

~) the actUal . ,sales. ma~ . o. ;' ~ 
durin, the currentfbniDcial ~ . '."~' . 
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' .. THE· MINISTER OF STATE IN THE 
'JlINISrRY OF PETROLEUM, CHElU-
CALS AND FERTILIZERS (SHRI 
J)ALBI:llSINGH): (a) The supply of 
canaUsed bulk drugs through State 
Cemicals and Pharmaceuticals Cor-
. poration of India Ltd. has aenerally 
lJeea quite satisfactory. . 

(1)) Shortages of specific brands of a 
leW essential and life-saving drugs 
Jaave been reported periodically from 
Gilfel'ent places. In several 01 these 
eases, however, equivalents are re-
portedly available. There are vari()us 
zeaSons for' shortages, such as, indus-
trial unrest, power cuts, limited avaU-
ability Inon-availability ot raw materials 
In the intemational markets etc. 

(c) The Dumber of essential and 
1ife.savin, formulations runs into 
thousands. Their sales are not mOni-
tored. It would, not, therefore be 
possible to furnish information regard-
ing the actual sales of such formula-
tions. 

SHRI R. P. DAS: Sir, the question 
was whether life saving drugs are av-
ailable in the market and whether 
Government had a national network 
for distribution of the drugs all over 
the country. The Minister has not 
replied to that question. I would like 
to know whether Government has any 
network to distribute these life 
aaving drugs through any national 
distribution system. This question 
has two aspects-production as well 
as distribution. Unless the Govern-
ment haS a grip over the proQuction 
and procurement of· drugs, I know 
it is useless to speak of any p b i~ 
dUtribution. The Minister has re-
plied to the production aspect of 
the Question only which is also Incom-
plete. 

I would also like to know whether 
~i  true that the multi-national 
drug companies are productng less 
life saving drugs. If so, what is the 
ntio of their present production to 
Cheir ;~ ier production? . : 

'tHE MINISTER OF PETROLEUMr-
CHEMICALS AND FERTILIZERS·· 
(SHRI P.C. SETHI): The hon.., 
Member lias referred to the ques-· 
tion of national network. All we. 
know about the arrangement that has· 
been made is that the bulk drugs are· 
imported through the State Chemi-
cals and Pharmaceuticals Corporation.. 
of India Ltd. in a canalised manner· 
and then they are distributed. They· 
are being distributed. There is a dis-
tribution policy" according to which. 
the small drug manufacturers pt. 
their full entitlement plus some 5() 
per cent more in some cases. Keep-
ing in view their growth rate, they· 
can get 50 per cent more than the 
previous year's allotment. This is whflt: 
is being done. As far as the DGTD-
units are concerned, they are getting. 
the same according to their own li-
censed capacity. Therefore, these 
requirements are met by imports. As· 
has already been pointe.d out, some of· 
the internationl companies have not 
been manufacturing bulk drugs but. 
now, whenever they come for any 
expansion, it has been made compul-
sory for them to produce bulk drugs, 
out of which 50 per cent they have to' 
give for formulations. 

SHRI R. P. DAS: My question was· 
this: These multinational companies·; 
are not now producing the required. 
quantity of life-saving drugs in ac-
cordance with the increasing demand: 
of such drugs in the country. They 
are producing· mainly vitamins and· 
so on of which 80 per cent of their 
production is vitamin drugs. My· 
second question is this: May .r 
know. why some of these Ufe-· 
Saving drugs nave not been made 
available in some Of the States?" 
Some of these life-saving drugs are' 
not available in West Bengal, ; for 
instance. Quite a few days back it' 
had come to oUr notice that these·' 
wt!1'e not available in Delhi also., They· 
were not available.in the Central Go";· 
vernment's . Health Scheme Hospitals .. , 
So, I just want to lmow fromtbe-· 
hon. Minister whether this is truf:'· Or 
not. ... ~. 



&HRI P C. SETHI: Sir. it is a fa(.'t 
that on account of closure"of some .tvVo 
or three imuortant factories like 
elBA ~  and one more COIll-

pany in Bombay, production of SODle 
'of the' drugs had to suffer. But at 
thEt saine time, the .hon. Memb~r 

would appreciate' that we have been 
trying to meet the shortfall throuSh 
these imports. As far 'as the short· 
fall in these lift-saving drugs is con-
cernedthey have been met by iln .. 
ports. • 'Of course there can be perio-
dic8jl shortages in \ 'certain maTkets. 
Whenever we get any report from 
the Drug Controller that there is any 
shortage anywhere, We do rush sufft-
ciEfllt quantities of equivalent drugs 
which are ava:lable. l have got here 
with me the names of some 16 itern~ 

which were in short su.pply. I would 
give only one c;xam·ple. ADELPHANE 
ESIDREX tablets were produced b:l 
elBA. This factory Wa3 clo.sed ~ 

are supplying substitute tablets SAlt·· 
PALZINE produced by GENO 
PHARMA. T.lis equivalent has to be 
supplied because elBA is closed we 
can't help it. As I have already point-
ed out .the req'...1irements of such r ~ 

which were in short supply have been 
met through the equivalents which 
have bE:'en available in the market. 

~~r ~  ~' ~  ~ "r~a  

~ fG: ~  if 't~  ~ ~~;r ~i r 

~ ~r ~r~ar fCfi' C i'o~r ~ ~ ''t fif<'ferr 
~ :r."f( fCfifff:t) ~) fir<:"nft ~ I 4' 
~ ~ ~ i3frififr ~ r ~ --iflfr lR'Pf 

Cfi'T{ ~ r  'iTRr rr r ~ ~'"{~ ~ 

" ~ ~ ~  q 'lTq-Gf'iffT cr.) ~r~ tf, 

~ ~ ~r i  ~ ~~. ? 

SHRr P. C. SETHI: As I have al-
. ready pOinted out, all possible efforts 
are being mf:lde to see that. the pro-
duction  of lile-saving drugs in ~e 
country impro Vf:'S and some of 011t' 
public e~tor companies are also pro-
ducing these life';' saving . drugs. Wha,t-
-e ~ may be the shortfall. we are als" 
b'yir$g to meet· these :·by . unports . 

•• >,' 
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SHRI RATANSINH RAJDA: It 
appears that Lhe hon. Minister is liv-
ing in an ivory tower. The actual fact 
i~ that no life drugs are available ill 
any of the major cities, not to talk . 
about towns districts and rural areas. 
The poor p~p e are not getting them, 
I would like to know. from the han. 
Minister whether this Goverrunellt 
has at all any comprehensive drug 
policy for production and distribution 
of drugs. No'w', the previous regimE: 
bad appointed a Committee known as 
the Chavda Committee. They made 
certain specific recomn ~n ation  as 
to hOw these drugs should be distri-
buted on a Icientific basis. They haVe 
also pointed out how proAteeriCl,g ja 
going on as far as the distribution of 
these drugs is concerned .how under 
hand dealings are 'being carried out by 
ce.rt_ain vested. interests ill this busi-
ness. I would like to know whether 
tbe C a ~a Co~-.e repQrt would ,. 
be placed em the ~b e. 01 the jHoUM. 
Bow 1IUl;mr re&:ommendaUons of the 
Cbavcla ~it'" hit .. , btM!n accept-
ed by tJi. Co .~  

SBRI P. C. SJI1'iu: Sit, on the 
Chaw . CoouIiittet,. ..... is • sepa-
rate ~n.  :a..w.,. J WOUld .Jt)re . 
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."~  . ~t' it """ .. ~ "1; • . (.SA¥A) 
. '" . . . 

to· .P«>i-nt out that _ tll.e Chaw. <;:om-
: initt'ee was theSu;b-CQ!liJi1ittee of tlie 
Consultative Committee.' 01 the . MhUS-
. try and as· sucb -w~te t'r they htve 
given is not a r('PQrt but a -recommeA. 
. dation only. owe er~ we have gOlle 
through those reconunendations and 
they hadsuggc::sted that the dr\lgs 
should be iInpurted ip a c~na i e  

manner, and the previous Government 
also adopted this policy arid since 
-then the drugs Gre b~n  imported in 
a canalised manner. That brings cown 
the prices because we &0-to the for-
e1sn markets for purchase of bulk 
drugs in a bulk mannE:T. I can quote 
statistics whereby the imports ha"'e 
re-duced the prjces of these imported 
,drugs. Similarly. the Ohavda Committee 
had made certain sUlgestions in res-
pect of the eanalised drugs. The caDa-
lised drugs were being charged service 
charges, voyage charges and sales-tHo 
As regards sales-tax, the calalised ietms 
are sold to the third party. and there-
fore, avoidance of sales tax is not pos-
.sible and to that extent, sales tax is 
there. After the Chavda Committee 
report, the other charges, voyage char-
ges and service charges were reduced. 
Whatever was being charged previous-
ly is not being charged now. 

Secondly, the imports were done 
"through the IDPL. The Committee had 
suggested that the imports should not 
be done through the IDPL. That has 
new been stopped and the IDPL are 
nOt getting any margin or· profit out 
-of it. 

(InteN"Uption, ) 

SHRt RATANSINH RAJDA: The 
'bon. Minister has not repUed to my 
question whetber the n nen t ~a  

'of the Chavda Committee will be p a~. 

·ed OD the Table of tile Hou_. 

SuRI P. C. SETHI: AccordiDI to my 
:information as also para 13(5) of Chap-
1er 13 of the Meua! for haDdl.lnC of 
parliementary work in t1ae Mini.trfes 
"the ,deliberations of tile Consultative 
Commit~ee .re c;onliderecl informal aDd 
~ 'e  advisory $Dd 1lO. re!erer1ce to 
"em caB 'bft MacleOD t_ 1loor of the 
-~ eltbe.r ibp, -the .iQ1lister ar by the 
_ ~.ot .. Com:&,nUe8. .,-

SHBI¥ATI GEETA MUKHERJEE: 
-111 . answer to the main· queatiGD, ·tbe 
Minister ttas Stated that there may ,be 
short . supply Of these drugs here-1lOd 
there, but that is not the overall PoSi-
tion. In this context, I would like to 
know what the macilinery of tbe Minis-. 
ter's knowledge is because that is con-
trary to the knowledge of the whole 
o ~ According to our lmowledce, 
these drugs are aot availa'ble, but for 
bim, these are available. 

Secondly. is t ~ Minister aware that 
as soon. as there is a short supply of 
any drui. even if after some time a 
substitute is introduced, the prices :lre 
rai~. How does it happen? The price 
of tetracycline capsule which used to be 
39 paise is now 75 paise in the market. 
Similarly, resticlin is selling at RS. 3-00 
per capsule. All this hike is because 
they take advantage of the short sup-
ply of drugs. What has the Minister 
got to say in this respect and how is 
he going to ensure proper prices of 
these drugs? 

SHRI P. C. SETHI: As far as the 
question of information is concerned, 
we receive the information of sl;lortage 
of drugs through the state Drui Con-
trollers and Zonal officers of the Cen-
tral Drugs standard control organisa· 
tion appointed by the Health Ministrv 
and the State Governments throughout 
India. However. I would not only de-
pend on the reports of the dura con-
trollers, I w.ould rather like to depend 
on the hon. Members of the House who 
are complaining about the shorta.ae of 
these D1ediCines and about the prices. 
I will take cosnlzance of this :and 
wherever shortfall are noticed. we w!1l 
try to take corrective measures. 

Request fOl' World BaDk LOui. f. ..h ..... EQIoIaUea 
8 ~ stm..x M. RAM GOPAL ilEJ)DY: 

Will .. the M~er ~  PETROLl:uil, 
CHEMIcALs AND FDTIIJZBas be 
pleased to stale: 

(a) whether on Iodia has app~ac
eel the World Bank tor a lOan for the 
MabartadJ exploratJon r ~; add 

(b) it' 10,. u.e amoua.t UIred for..s 
-tile rdPO-from-tile World. JIaDId. 
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T,HE MINISTER·,OF STATE IN THE 
'MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTIUZEBS (SHRI DAL-
BIB SINGH): (a): No, Sir. 

. (b) Does not arise. 

-,-, BHRI M. RAM GOPAL REDDY: I 
think the Minister has considered this 
question very simple • and, therefore, 
has answered fNo, Sir' and 'Does not 
arise'. I would like to know from the 
Minister whether the Mahanadi project 
is important or DOt. It it is important, 
how muOb. money has been spent on it? 
If he does not want to get a loan from 
the World Bank for this, is he not going 
to spend from his own funds? If not. 
is he going to ask for some money for 
this project? 

SHRI P. C. SETHI: Sir, every hydro-
carbon deposit in India including that 
of Mahanadi is very important to us 
and there is no question of treating it 
Ughtly. Oil India Limited was doing 
tbe drilling work here. They have 
done 3000 line kilometres of seismi\! 
survey prior to exploratory drilling in 
this area and one well in the Mahanadi 
was drilled to the depth of 2,740 metres. 
Second was drill to the depth of 3,650 
metres. Traces of hydro-carbon were 
noticed in Mahanadi II, but there is no 
commercial find as yet. However, we 
are now trying to acquire more deep 
drills and we are continuing the ex-
ploration. in this area. 

As far as assistance from the o~  

Bank is concerned, at a proper time 
when the pian for further exploratlc'n 
is finalised, we would approach them 
for the aid as far as Mahanadi ex-
ploration is concerned. 

SHRI M. RAM GOPAL REDDY: Sir. 
the Minister said that the exploration 
: is being continued. I want to know 
whether some drill machines have heen 
-withdrawn from there; and if so, is 
this continuation of the drilling? 

SHRI P. C. SETHI: Sir, we are re-
assessing the data which have been col-
lected from these two wells; we are 
-alao reassessing this data along with tbe 
Seismic Survey Report. And after this 

is done, the commencement of further-· 
exploration will' start. 

SHRI KRISHNA CHANDRA HAL--
DER: Mr. ' ep t - pea~ert Sir, the 
Minister in his reply has said that at 
the proper time the Government 
would approach the World Bank for 
the exploration work of the Mahanadi 
area. -I would like to know whether 
he will assure us that when 011 is 
struck in the Mahanadi area, the 
Government will drill and explore oil 
from that area from its OWn resour("es 
without approaching. the World 
Bank? 

SHRl P. C. SETHI: Sir, as far as 
the exploration work is ("oncerned, 
We shall continue the exploration 
work with our own· drills and re-
sources. But, to the extent we require 
foreign exchange for extra compo-
nents or instruments, we shall ap-
proach the World Bank for assistance. 

SHRI JAGANNATH RAO: It ap-
peared in the Press sometime ago 
that gas was struck in t ~ Mahanadi 
Basin. I would like to know if it is 
a fact or a rumour. If gas is likely 
to be found there, it would facilitate the 
establishment of the fertiliser factory 
at Paradeep, whose foundation-stone 
was laid by the Prime Minister on 
1st April, 1974. 

SHRI P. C. SETHI: Sir, as yet gas 
has not been traced there, but we Will 
wait for the time till gas is struck. ' 

SHRI ~  BEHERA: Ex-
ploration is said to be going on. But 
it is fact that a rig has already been 
taken out from the Mahanadi Basin. 
Can the Government give us an assur-
ance that when the exploration work is 
started again, the rig-will be returned 
back for operation. 

SHRI P. C. SETHI: Yes, Sir, it has 
been shifted to other areas. As soon 
as the correlation of the data which 
bas been acquired is over and more 
wells have to be drilled we will start 
the work and bring rig. Not· only· 
that, We are trying to get more r;,gs " 
which can go ~ rt er e~p. 



...... aM nppi,. of Coal' to ·UR. 
4tDta. 1181-81 

*872. SIUU ZA.rNuL BASHER: Will 
'&beMiilister 'Of ENERGY be p e~ 
to ,lay a statement showing: 

(a) the demand of coal in Uttar 
Pradesh. from 1st April, 1980 to 31st 
March, 1981; 

(b) how much coal was supplied 
to Uttar Pradesh during this periOd; 

(c) whether all the indents were 
cleared by coal authorities; and 

(d) if not, the reasons therefor? 

THE MINISTER OF sTATE IN 
THE MINISTRY OF ENERGY (SHRI 
VJXRAM MAHAJ'AN): (a) Demand 
tor coal in Uttar Pradesh in 1980-8'1 
is estimated approximately 15.00 
Million tonnes. 

(b) In 1980-81 ·an estimated 11.00 mil-
lion tonnes. of coal was supplied to 
Uttar Pradesh. 

(c) and (d). The shortfall in the 
supply Of coal to U.P. against the 
demand is due to inadequate trans-
port capacity. fHbwever; Coal India 
has been reieasing coal by road 
against rail shortfalls and also from 
the free sale mines without any re-
strictions. 

8HRI ZAINUL BASHER: Sir, 
there ,is an acute shortage of coal in 
UP. The Uttar Pradesh Government 
has been writing to the Coal MinIs-
try in this connection, but it appears 
that arrangements are not being 
made properly. There are certain 
months in which the demand for 
C9a} is more and in certain other 
months the demand is less. I would 
like the Hon. Minister to ascertain 
the monthwise requirements from the 
Govprnment of U.P. and make the al-
lotment against those requirements. 

THE MINISTER OF ENERGY 
(SHRI A. B. A. ~ KHAN 
. CHAUDHARY): Only. the otber day 
the U.P. Minister Of Industries. met 
me in this connection; ·and we have 

·22'· . 

asSured him that we will give· hitn. 
all the quota, provided he is prep.· 
ed to take it by truck. He has alsO 
told me that it does not matter to: 
him. whether he gets the wagon or. 
does not get the wagon; and that 
he win take it through truckS. It that 
is the case, there will be no shortage of' 
coal. 

SHRI ZAINUL BASHER: I askect . 
for month-wise figures. 

SHRI A. B. A. <4"3:ANI KHAN. 
CHAUDHURI: Month-wise figures I 
don't have. He told me that be 
had opened 20, dumps, and that be-
was going to open more dumps. And 
I have assured him that whatever be· 
the requirement ot coal, I will .fuI-· 

flU it. 

MR. DEPtrI'Y SPEAKER: Yes, to· 
the satisfaction of U.P. Government. 

~ ZAINUL ~  The 
Chief . Mmlster is not putting the 
question; I am putting the question. 
I am asking for month-wise require .. 
ments, and month-wise supply. 
TheSe figures sl:lould have been given 
in the answer itself. But as they have· 
not been given, I feel the Minister 
should supplly those figures. He must 
have those figures. 

SHRI A. B. A. ~  KHAN 
CHAUDHURI: We haVe given the 
annual figures. He did not want the· 
monthly figures. . 

SHRI ZAINUL BASHER: Now I 
want monthly i~ . 

, . 
MR. DEPUTY SPEAKER: He will 

supply you. The Minister has giv-
en the annual figures. The posi-tion 
nQw is that yo.u are removing it 
from here. Therefore. there is no 
question of its being supplied. 

SH'lU . ZAINUL BASHEER: Any-
way, I request him to supply the 
figures separately. 

MR. DEPUTY SPEAKER: 1:1 the 
Minister has got this information, be 
can supply. It will be supplied if:).. 
you. That is what the Minister .s8ys. 



SHlU ZAlNUL BASHEER: My next 
~t on is this: here, in his answer 
the Minis{er says that coal can also 
~~ lifted from free salerrunes. The 
1\l1niat.ry of Co~  issues permits to 
·-the p:i-ivate depot holders. That is 
·called D.O. SOmetimes the Ministry 
'isSUes it, and at other times the Coal 
Authority issues it. I would like to 
know what are thecriterla for issuing 
"theSe pernUts-or allocations, what-
-ever you may call them-and the 
number Of coal permits issued for 
-every State. I want to know the cri-
teria fOr issuing the d.os. fixed by the 
Mini~tr  and by Coal India separately. 

MR. DEPUTY SPEAKER: You want 
-to know the number of permits is-sued 
fOr Uttar Pradesh-not for different 
-'States. 

~'  ZAlNUL BASHEER: No, Sir. 
I want to compare the figures. 

MR. DtEPUTY SPEAKER: No; it is 
not covered. Only with regard to Uttar 
Pradesh. -, 

8HRI A. B. A. GHANII KHAN 
CHAUDHURI: The hone Member pro-
bably knows that we haVe put most 
·of the coal on free sale from Septem-
ber. Only the superior grade Of coal 
and soft coke are under some sort of 
restriction. Otherwise there is no 
restriction. 

"''' 1'riu !"IIT'.: fw«: 1Q'l'q'.t 
tt'l6 ~  i ~ ~  ~ ~ " ~ .t 
-i1'(fnrT t fifi' 11 flfRwrqit z;r ' '~ 

~ ~ ~~ t I Cflf( ~ ira-Ii· if 
-", ~i - a''')~ ~""~ flfn ~ 
'" ~ ~~ ftfi-U.nt'R 1l ~~ 
.~~ .q ~ C i  )ir~ ~  t,-~~.m-
IIR R ~ i ;)~  fi(lfr t, ;(if 
-~ f\ifWT 11)) ~ ~  t ? 

sntR i'~ l fttr m $ r~ 

-1ft' {If ~iir I ~ "1TilifT ~ ~ 

-·fiI .,,) n ~ im~- fit-f\14-., 
::!1r II1RwT m its 1m ~~ t ? 

'IT'tifl ITO -.1 .) .Pr,S 
~ \if ~~ ~ , 1 If.,f ~~~ ~ 

if r~ " ~ iti'T( fWi15f1f« c:rrt _ -
.~ .~iti '"~ it ~ ~ r tflf-f 

t fCfl· ~~r ~  ~~ ~ ~r ,? ififj"(<< i " ~ ;r ~~ qT1f it 
If(fqe firaw; " ~ t I 'lfr it«r fV4)'nri 
' 'tr~) ~ ~ irR ~  t fft II"f'tI'.T 
"liT ~ ~ ifIi t ? 

SHRI A. B. A. GHANI KHAN 
CHAUDHURI: That is not the ques-
tion. Anyway, I am giving the infor-
mation, with your permission. In the 
power sector, woe have supplied 6.70 
million tonnes. In the industries sec-
tor, We have supplied 3.85 million 
tonnes. We haVe supplied soft coke 
for domestic USe 0.19 million tonnes. 

'-11 ~"  prr r ~  ~ ~ 
~~ ~  fifi' ' ~ i  'fl"f, '~ ~~ 'li'T 
ctlTt ~C inr  fmfa· ~  . 'iqCfif i at ~ 

~ ~~r lfll"T ~ I ~ ~ CfiT!l(ir 
~ ;rr  ~ r \il'ra-r a ~  ' ' ~  so 0 
lfr 7 50 qq'lt '~  ~ -"~ ~~ q 
fCfilfT i; ~r t ~) 300-3 5 0 liq'lr 

'~crr t I ~ .  ~)i' ill ~" r fOlleFfT 
i . '~  .q\jfl ~ q"n: t~ ifl ~r" r ~ ..... 
il3ff t? lI'{ '1'1 ~ ~r..-~r ~r~err ~  

'fQ1fifr ~) r a'T C ' ~ t ~t ~ ff'lI'r 

t ;rr ? 

SHRI A. B. A. GHANI KHAl't 
qgAUDHURI: I do not a ~ t at in-
fQrmation as to how much coal we 
have sent through railway wagons. TO 
supply an the demand of . ~ we re-
quire 1600 wagons per day. ObvioUs-
ly, We are nOt getting that much of 
1V8g0DS. -

,,} -~.  -,,'1ft' "". "~ 

r.r;ff "' • ~- t,.? 
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¥a. DEPUTY SPEAKER: That 
fiCure ~ a  ~~~ lOt. 

SHRtBHERAVADAN K GADHA-
VI: So far as the demand of coal is 
concerned, particularly in those States 
which are aw:ay from the coal fields 
~ Gujarat, Rajasthan and other 
places, there the Coal is being sold at 
a' very high premium. The excuse is 
always given that you can take coal 
but the wagons are not available. 
Sometimes even the railways say that 
they-do not 'have the coal to load and 
vice-versa things are going on. It has 
~n going on for a very long time. 
Now, is' the' Government trying to 
~o al:1ything in order to bring about 
cOordination and harmony betw,een 
the coal industry and the railways so 
that an adequate number of wagons 
are availa!ble to !'ift coal from the 
mInes? It is reported and we have 
abo come to know the fact that cer-
tain people are capable of gett:ng even 
a complete rake, they can manage to 
do it. But other people who are try-
ing through the legitimate channels 
are put at a loss. Is the Government 
aware of this fact; if so, what steps 
b,8ve been taken to rectify it? 

,SHRI A. B. A. GHANI KHAN 
CHAl.1DHURI: We' are all the time mo-
nitoring it with 'the railways at various 
levels including at my level, at the 
level of Prime Minister and at the 
level of officials. Now, as far as the 
question Of corruption in railways 'is 
e8Rcerned I ,cannot answer that ques-
tkm.' I w~  request the hon. mem-
ber to put that questiOh to the Rail-
way Ministry. . 

" ... ,. '1q'll, fiN Wli.CI:": Jf{;i\' 
1fta-... ~ t ,.. ~ ~ if 
'~  ~r .,ift t, i .~ qt (t 
;JC l,· "i ~. .. ~  . j til, t" 

t ~ ~ tit "~  . ~ r  I:" r.·..,. "': ~ .m .~.; 'r ~ 

it ~rrw if ~. a ~ ~ ~'~'r 
~~iir i[4trt t ~'~ ii!f(.ir " ~ t " 

1111 m~ '~r ~ ~ t .~~  

,-{Offt CfiT ~ ~ ~) "? 
t i '~ ~i'i 'i C  if 1fl4'{ ~ri~t r aFt ¢, 
i ? 

-r.:nu A. B. A. GHANI IOiAN: 
CHAUDHlJRI: I haVe already an w~r-  
eel that all the time we are "monitQrinl-. 
it between .the railways and. ourselves. 

·873. DR. VASANT KUMAR PAN-, 
DIT: Will the M"mister of PETR()"; 
LEUM, CHEMICALS & FERTILIZERS. 
ba pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the eriti-' 
cism by the Chavda Committee that 
wrong D.rue and Import ;Policy of 
Government is responsible for high 
pric~ of ,essential and life-saving drugs 
and .its Indian formulations; 

'(b) whether it is a fact that the' 
com,mon man is paying 43 per cent 
more price for drugs as compared to' 
its price if directly imported; 

(c) w hat specific steps have Ibeen 
taken to bring down prices of c a~ .. , 
nellsed imports and control the price 
of finished ,. drugs; 'and 

(4) wh,.t ~ep  ~o ernment have.-
taken t,o· or ani~e and improVe the 
perf,Qrm;Jnc.e .', Qf public sector' 

.a.rma~e tica  ~nit  

'THE MINISTER OF STATE IN" 
THE MINISTRY OF PIin'ROLBtTM, 
CHEMICALS AND FER.TILIZEJIS 
(SHRt l)AL8IR SINGH): (a) to (d). A., 
~ is laid -en the 'laDle -of the 

1-* a.bha. -
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Matemeat 

(a) A SUb-COmmittee of the Consul-
tative Committee of Parliament ,for the 
Ministry of Petroleum, Chemicals and 
Fertilizers appointed to go into issues 
concerning prices ot canal:sed bulk 
drugs vis-a-vis some bulk drugs im-
ported by actual users submiUe? its 
report in April 1978. On the baSIs of 
information collected by the eornmit-
tee from various sources, the Commit-
tee could not make a meanin~  studY 
of the comparat:ve prices of imports 
by CPC and other importers. The 
Committee suggested a review of the 
incidence of various costs as provided 
in the CCI&E's formula as also ratio-
nalisation of mark-ups while fixing the 
prices of formulations. CCI&E's for-
mula for fixing the price o'f bulk 
drugs bas since been revised taking 
into account the recommendations of 
the Bureau of Industrial Costs and 
Prices. The Drugs (Prices Control) 
Order, 1979 also provides for ration-
alisatiG:l. of mark-ups. 

(b) No, Sir. 

(c) state Chemicals and Phat"maceutf. 
cal Corporation of India Limited 1"10st-
]y make purchases on the basis of quo-
tations invited through global tenders. 
Bulking of imports and invitine of ten-
ders ensures that CPC is able to ar .. 
t'anre imports at better prices as com-
pared 10 actual users who have to pur-
chase In small lots. The new Drug 
'Policy, a copy of wh:ch was laid on 
'the Ts ble of the Lok Sabha on 29th 
-March, 1978 provides for selective con-
trol on the prices of bulk drugs and 
tormulations. The Drugl (Prices Con-
'troll Order. 1979 gives' effect to the 
'pricing decisions contained in the new 
Drug Policy. For the purpose of price 
'control. formulations have been divid-
i!d into four categories. Category I 
formulations get a mark-up of 40 per 
(!ent. Category II formulations let a 
1Dark-up of 55 per cent and Caterol'1 
m formulations get a mark-up of upto 
100 l)er cent. There is no Price can .. 
trol Oft the remaining formulations. 

fd) Aceordlng to the New 'Drnr Pa-
Hey. the pubUc sector bas been given a 

sal.",,:' 
. '\'.' .'\ 

, . . .. ,' '. 

leading ro1ein· ' tb.~ proc ~0  . al.ld.,.' . 
tribution of dru,sand p armace ~ . 
A number of bulk druas have been reo-, 
served for manufacture in the publi.e· 
sector. A number of schemes ha\re 
been taken up by the Public Sector 
Units for expansion of bulk dru, manu. 
facturing capacities (including antibi()ot 
t :cs) "as well as for e tab i n ~mt of 
joint venture formulation uni'fS in 8 
number of states. During the years 
1978-79 to 1980-81, Government have 
made available over Rs. 100 crores for 
public sector investments and support 
for further investments on continuing 
as well as new schemes would be made 
available in the ensuing years. The 
public sector production in the year 
1980-81 is estimated to be apprl7>xi-
mately Rs. 63 crores of bulk drugs and 
Rs. 80 crores of formulations. ~ C  a~ 

sistance as is 'required by the pubUc 
sector undertakings to improve their 
performance is also being rendered by 
the Government wherever necessary. 

DR. VASANT KUMAlt PANDIT: It is 
now very clear that the Government 
has no well formulated nat:onal drug 
policY. They are blowin2 hot and cold. 
A Sub-Committee of the Consultative 
Committee was apPointed. The Gov-
ernment has gone on record to say that 
they could not make anY meaningful 
suggestions. But they suggested a re-
view. They had also suggested a ra-
tionalisation of mark-up on imported 
drugs. For the benefit of the o ~ 

r would like to say what the Chaw. 
Committee had said. The (''1lavda 
Comm~ttee bad gone on Tecord to Bar 
as follows: 

"This has brought to light the faet 
that drug users have to pay as muc1i 
as 42.92 per cent more than what 
tbey would have paid had the ma-
terials been allowed to be importee) 
directly by actual users." 

Regarding the second part of1llY QUes-
tion, You have said "no does' not 
arise". The Cbavcfa Cominittee has 
gone on record to say that the imporf,. 
ed drugs are marked UP by 43 per cent 
for the actual users. The Chavda Com.. 
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. MR. PEPUTY-SPEAKE.R: The Min" 
-lster has already replied about the 
-Cbavda Committee. . 

DR. VASANT KUMAR PANDIT:' 
These are all meaningful. suggestions 
,made by the Chavda Colnmittee; and 
the Government say that they are mea ... 
ningless. The Chavda Committee also 
says that the canarsing aut1:).ority 
have often advised the actual nsers to 
advise them about it and to locate over ... 
·seas suppliers becaUse they cannot get 
overseas suppl :ers. . Even Sri Lanka 
has abolished and abandoned the erma-
lising policy. In view of all this. l"iU 
the Government appoint another ex-
pert committee to go into a meanillg-
ful revision of the' entlre drug policy 
and will the hon. Minister give the 
names of three drugs which are im-
ported, their C.I.F. value and the price 
paid by the actual user? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND nRTILIZERS 
(SHRI P. C. SETHI):' As far as the 
Chavda Committee's report is concern-
ed. most of the suggestions made in the 
report. is recommendations, have been 
accepted by the Government. I have 
just nOw po :nted out that JDPL' which 
the Chavda Committee did not ~ant as 
a canalising agency, is no ]on&er the 
canalisiRg agency and now only CPC II 
doing it. Then they wanted the faci-
lity of the bill marketing scheme to be 
given to the sll1a11 scale units. This is 
being done. 

They also ~ e te  the revlslon of 
eel price composition in the voyap 
lax and the surface charges, etc. This 
also was accepted. Therefore. by and 
large, whatever the Chavda Committee 
has recommended has been accepted.' 

. In regard to prices and mark-up t 
'Would like. to POint out that the nr,;,11 
?rice Contr~  Order Of 1979 is stw In 
force and the -Chavda Committee .has 
also ~ te  this, and for this pur-
pose the Price controllormulaiioDI 
~ e now . been .. divided into f01U 

·cate,o·rj.es. Cateaory I; to tn a~iona .~t 
mark .. up of 40 per. cent only Cateit9tY . 
II formulations get a mark-up. of 55 per 
cent and Category III formulations get·s 
mark-up' to. 100 per cent and there Is 
no price control as. far as the remain:-
ing formulations are concerned. 

Now, therefore, with reJ(ard to ma'rk-
ups also We are following the Drugs 
Price Control Order which was issued 
by the previous Government in 1979. 
As far as the revision of prices' is 
concerned, based on the recommenda-
tions of the B.I.C.P., we have revised 
the prices of bulk drugs and formula-
tions. Now, theSe are the various com-
ponents. The pre-revised formulation, 
C.I.F. price, Customs Duty is 75. It 
remains at 75. Clearance charges 
were 2 per' cent. Now they a~e 

been reduced to 0.5 per cent. LC and 
opening charges were 2 per cent. 
They have been revised upwards to 
2.75 per cent. Distribution charges at 
landed . cost were 5 per cent. They 
have been brought down to 3 per cent. 
Therefore, the Chavda Committee's 
recommendations in regard to revision 
of the prices Of these components 
have been completely accepted. 

With regard to the prices which the 
hOll. Member bas asked for, I would 
like to point out, for example, that the 
landed cost of import for Choloram-
phenicoel by CPC Rs. 460 and the 
users' price Of import is Rs. 633 while 
the weighted average of C.I.F. price 
is Rs. 357.73. For Chloramphenaltbe 
price for CPC is Rs. 460 while the 
private user's import price is ~ 708. 
For Streptomycin the 4eliveryprice 
of epc is Rs. 475, whUe the user's 1m. 
pc;.rt price is Rs. 666.41. For Choloro-
quin PhoSphate the delivered p'rice is 
Rs. 428 while the landed cost of 
import is Rs. 400' and for the private 
user it is, Rs. 489.69. 

This clearly indicates that the 
canalisation Of the imports has prov-
ed successful and we have been able 
to ~port cheaper prices as compared 
to the private imports. 



l)R. VASAN1.' KUMAR PAtmIT: It 
. is clear that the Chavda Committee 
ha-fe" made cetflin meaniftlful recom-
mendations. May I know whetAer it 
i~ a tact ~r not that CatelotY I formu .. 
lations, where the 11iark-up is upto 40 
per cent, in elUde all the life-saving 
ana essential drugs? 
SHRI P. C. SETHI: I do not bave the 
break-up of these categories. 

DR. VASANT KUMAR PAND-IT: 
Under which category do the life-
saving drug fall'1 

SHRI p. C. SETHI: 32 important 
life-saving drugs are in Formulation I. 

MR. DEPUTY-SPEAKER: Question 
Hour is over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Publication of Constitution in Regional 
Lalll'uages 

"874. SHRI AMAR ROYPRADHAN: 
Will the Minister o·t LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Constitution of 
India bas been published in all or any 
of the regiOlJlal languages or tribal 
langua.es; and 

(b) it so. the details thereof and if 
not, th'e reason$ therefor? 

THE MINISTER OF STATE IN THE 
MlN:ISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). 
Government has undertaken a pro-
Iramme to publish translations of the 
Constitution in the various offidal 
languages of the States. The Gujaratt 

Karmada, Kalayalam, Marathi, Panjabi 
and ~e  versiOll&' of the Constitu .. 
tion have already been published. 
Oriya and Tamil vemGns of the Con .. 
stitution have been finalised and are 
at different stages of printing. The 
:Bengali version Of the Constitution 
has been prepared and is likely· to be 
~ent to ,the piress -in the near fUture. 
Assamese, Kashmiri 8Ind Urdu versions 
are under preparat1oft. 

~ .w . ~ ..... ~ Of eeId· 
to Farakka SUper'........ .. .... _ ... 
*87·5. SaRI ZAINAL ABEDIN: Will 
the Minister of ENERGY be pleased 
to state: 

(a) the name of the colliery/collie--
ries from where coal will be supplied 
for the National Thermal Power 
Station under construction at Farakka 
in West Bengal; 

(b) whether the lands for laying 
rail tracks for carrying coal from the 
colliery in question to the N.T.P. 
station have been acquired; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN· 
CHAUDHURI): (a). Coal requirements 
of the Farakka Super Thermal Power 
Station, unde,r construction by 
National Thermal Power Corporation, 
would be met from the Hurra Block 
of mines of Rajmahal coalfield. 

(b) Out Of a total requirement of 
about 1274 acres of land for the rail-
way line. 106 acres have already been 
.acquired and the balance land is in 
various stages of acquisition. 

, ( C) Land Acquisition proposals for 
approximately 59 acres in West Bengal 
and 959 acres in Bihar (in addition to 
106 acres already acquired) have been 
submitted by the l'i ational Thermal 
Po·wer Corporation to the District 
Authorities concerned. The proposal 
for the b~ ance 150 acre..s in Bihar bas 
not yet been bmitt~  on account of 
resistanCe encountered from the local 
po~ a.tion in conducting ~n  .surveys. 

Fmaeh ...... lor Pcrwet-Genera-
tion. Tidal Wa!e5 

. *'87'6. $HRi K. P. SINGH Dro: 

.ill the· Minister· Of tN1:RaY' b&· 
~ea e~to sta:te:· .  . 

(a) whether it is a tact that Gov-
·.rnment have -efttereel iDto a 4ia o~ 



·. with ~. ftnnsfot . ptOridiq 
expertise for genmtlnj i) w~r frbin 
sea tidal waves; 

(b) U so, whether Qavertltnent 
have kept in view the need of Orissa 
for more power aDd the long colst 
line that would be helpful in generat-
ing such power; 

(c) whether Government have 
made any survey of the Orissa sea 
waves; 

(d) if s'o, the places that can be 
utilised for harnessing; and 

(e) by what time a decision in this 
regard will be taken? 

THE MINISTE·R OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURI) : (a) In December, 
1980 Government approved a proposal 
for taking up investig'ations and 
studies in the Gulf of Kutch to esta-
blish the 'feasibility far generating 
·energy from Tidal Waves at a~ esti-
mated cost of about Rs. 2.18 crores. 
The project envisages foreign assist-
ance far import of specialiSed equip-
ments,expert consultancy and train-
ing of Indian personnel. Since the 
Central Electricity Authority have 
already an agreement with the 
Electric-De-France (EDF) , Paris, who 
are connected with the only one 
major t!dal power project of the 
world, viz, La Rance in France, it 
was felt that the possibilities of get-
ting their technical assistance for the 
purpose may be expl()red. In response 
to a request from the. Government 
the EDF have now offered to depute 
two of their Experts for a petiod of 
4-6 weeks under their agreement 
wi~  the Central ~riC t  Authorlty 
to assist in thE! plimnllli of the pro~ 
posed invesUgatmns, in determJnkli 
ita sCope aDd in idetlfyla. bioad 
areaa end . int!thbdtjlbgtor data 
c teet im~ No ttecliloll llti :vet ... 
liaii: btl th' .fiffer ... , 1tt ~. 

. ~. to (e). ~ sit1!8 lI!lIll 
i e~ ort r.r i~ ; "··,u::> 
MlLS-1 

or' a ··itWit. ri ert~en. by . ~ . ..···it 
Wilson in 1975 Ubder e'UNDP scbeme. 
The Gulf of Kutch ·and Gulf of 
Qunbay along the west coast ami' the 
SUllIderba.ns8lrea in West e~a  

aiong the' east coast. were identified' ~ 
possible ureas for tidalpowet· dev&'-
lopment. The tidal range is Q'f the 
ot-d-er of 8 m to 7.1 m in the Kutch 
.rea and 3.9 m to 10.9 m in Cambay. 
In West Bengal the tidal range a~ 

Durgaduani is 1.9 m to 6 m, at Bella-
donna 1.9 1m to 6 m and at Pits Creek 
1.05 m to 5.25 m. On the other hand 
the tidal variations at Paradip Port 
in Orissa (for which dQta is 3.vaila.ble): 
range from 0.7 m to 1.94 m. On the 
basis of the present stage of techno .. 
logy these tidal a~iation  are n~t 
considered attractlve for pow~r 

generation. Further the topo rap ~ 
of the area has to be suitable for 
formation of a basin. In view of thi! 
no study is proposed in res pet of the 
establishing the feasibility of harness-
ing power from Orissa sea waves. 

Global Tender for Mettur Thermal 
Plant 

.877. SHRl SELVARAJU: Will t ~ 
Minister of ENERGY be pleased t~ 

state: 

(a) whether any global tender ~; 
been called for the plant and machi-
nery for Mettur Thermal Plant; 

(b.) i'f so, whe,ther it has bee:? made 
certain by Government of TamIl Nadu 
that BHEL has not been able ~o meet 
tbe· plant and machinery reqUired for 
the. Mettur Thermal Plant; and 

(C) if not, the reasons for inviting 
the global tender by the state G(w" 
enun.ent? 

THlD MImSTER OF. ~~ ~  
., '.. A B A. GHANI KltAH (SHRI_. ... .. 
CHAtiDitURl): (a) Mo, Sir • 

(b. aIld (e). The question does no' 

*'". 



. .W,.itteR Answer, 

,Bu.rat EleetrifteafrloD c~ Ullcler 
Exeeutlon tu. 0rIaa 

·878. SHRl ARJUN SETHI: Will 

the :Minister of ENERGY be . pleased 

to lay a statement showing: 

(8) the number of Rural Eectrifica-

tion Schemes under execution in the 

State of OTissa; 

(b) the· date of commencement ot 
their impementation and. the total 

money spent so far; 

(c) whether it Is a fact that allotted 

amQunt could not be spent due to 

weakness of its 'machinery and the 

State Electricity Board during the, last 

three years; 

(d) whether the supply of materials 

to the State fOr electrification is far 

Jess than its demand; and 

(e) if not, the actual indent of the 

State for materia1s and the actual 

supply thereof? 

THE 
(SHRI 

MINISTER OF ENERGY 

A. B. A. GHANI KHAN 

CHAUDHURI): (a) Out of the 263 

rural electrification schemes sancti\')ned 

by Rural Electrification Corpo-

l'ation in Orissa till the end of 

March, 1981, 258 schemes are 

under various stages of implementa-

tion. The implementation in respect ~ 

the remaining 5 schemes will ·also 

start as sOOn as the first instalment of 

the loan against these schemes are 

drawn by the Electricity Board. 

. (b) The dates of commencement of 

iInJ)1ement.ation of the 258 schemel 

referred.to in reply to part (a> of,·tbe· 
Question are indicated below:-:-

Year of Commencement of 
implementation 

1970-71 

1971-72 

1972-73 

1973-74-

1974·75 

1975-76 

1976-11 

1977-78 

1978-79 

1979-80 

1980-81 

TOTAL 

No. of 
Schemes 

-t: 
7 

14 

14 
10 

9.7 
20 

23 

48 

53 

38 
---

25 

An amount of Rs. 43.77 crores has 
been spent on the albove schemes up 
to the end of March, 1980. Information 
regarding the amount utilised during 
the year 198C-81 is not available. 

(c) During the years 1977-80. the 
Orissa State Electricity Board drew 
an amount of Rs. 32.73 crores against 
which an expenditure of Rs. 28.11 cro-
res has been reported. The unutilised 
balance represents the cost of construc-
tion material lying in store awaiting 
utilisation. The Orissa State Electri-
city Board has a separate cell to look 
after the rural electrification work 
headed by one Chief Engineer, assist-
ed by a Superintending Engine,er. 
However, among other reasons, shor-
tage of Field Officers, during certain 
·periods have contributed to the slow 
eX1eCution of work to ,an extent. 

(d) and (e). Rural electrification 
schemes are formulated and imple-
mented by the Orissa state Electricity 
Board and procurement of rna terial' is 
its own l'Iesponsibility. Government of 
India has lbeen trying to the extent 
possible to allocate scarce material 
such as cement etc. to the Electricity 
Boards including Orissa Whateve'r 
cement was demanded for rural elec-
trifiCatiOn bY, the . State Electricity 
Board dUring the Years 1980 anC! 1981 
;was fUlly allOcated.' --



fteIta ad tftnJm ... 1_ til 
pa1Jlle aeetor power 1I1IJta 

*879. SHRI HARINATH MISRA: 
Will the Minister of ENmRGY be 
pleased to statie: 

(a) the total number of transmis-
sion losses and thefts, with the amount 
involved, in public sector pOwer units 
during 1980-81; a~  

(b) what measures Government pro-
pose to take drastically cut the lossel 
and eft'ect efficiency in the working 
of these units? . 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURI) : (a) The figure of 
losses on account of transmission, 
thefts, etc. for the year 1980-81 is 
not available. However, it has been 
estimated that during 1979-80 the 
losses were 20.45 per cent. 

(b) Till recently the investment in 
the transmission and distribution was 
prim,arily in the state sector. How-
ever, the Central Electricity Authority 
have sent detailed guidelin'es to the 
State Electricity Boards suggesting 
various measures to redUCe these loss-
es. The Rural Electrification Corpora-
tion an undertaking of the Govern-
ment of India is also advancing loans 
to the State Electricity Boards for 
system 'improvement schemes. 

Foreicn consultancy for oil explora-
tion in Godavari basin 

*880. SImI JANARDHANA 
POOJARY: 

SHRI JYOTIRMOY BOSU: 

. Will the Minister of PETROLEUM, 
CHEMICALS AND FERTII..,IZERS be 
pleased to state: . 

(a) whether Government have a pro.. 
posa} under consideration to seeK for-
eign " consWtaneY for the exploration 
of, i -.~ ~~ ~ ar~ ~; 

(b) if so, the names of fOreign 1lrins 
who have been contacted in thiS re-
gard; 

(e) whether during the recent visit 
of the President, World Bank to this 
country, assistance for exploration in 
the basin was sought; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI p. C. SETHI): (a) and (b). The 
ONGC is considering the merits of 
seeking foreign consultancy for the 
exploration of hydrocarlbons in Goda-
vari basin, but have yet to finalise 
and submit "1' proposal in this re-
gard. 

(c) Yes, Sir. 

(d) The ONGC is seeking World 
Bank assistance of upto US $ 120 mil-
lion to execute the programme for 
undertaking further seismic surveys 
and exploratory drilling in the on$hore 
and offshore areas of the Godavari-
Krishna Basin so as to determine the 
hydrocarbon potential of the basin and 
plan its exploitation. 

Curtailment of Sixth Plan target tor 
transmission, diStributiOn and Rural 
ElectriftcatioJl due to increase In 

AluminiUm price 

"'881. SHRI B. V. DESAI: 

SHRI JAGQISH TYTLER: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether as a result of the re-
cent hike in aluminium price, the 
Sixth Plan target for transmission. 
distribution and rural electrification 
programme may have to /be drastically 
curtailed; 

(b) if so, whether the power sector 
which is already running sbort of 
balance funds fOr new projects will 
have to bear an additional burden of 
at least Rs. 200 crares as a result Of 
1he'· price increase: 



. ~) if lIO, whether neither Planning 
Oomml.ion nor Finance Ministr1 are 
prepared to help his Ministry out of. 
the financial predicament; 

(d) if so, to what extent this alu-
minium price hike will affect the 
power schemes; and 

(e) what stpes are being taken by, 
bia Ministry in this regard? 

THE 1!UNISTER OJ!" ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURI): (a) to (e). While. im-
pact of increase in price of aluminium. 
on Transmission, Distribution and 
Rural Electrification c ~e  is esti-: 
mated to be of the order of Rs. 300 
crores for the Ibalance 4 years of the 
6th Plan, efforts will be made to see 
that the plan targets are not affected 
4ldversely. 

Complaints frOm Directors Of South 
lDdian Films 

·882. SHRI V. S. VIJAYA ~

VAN: Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether Government have re-
ceived any com,plaints from Directors 
of South Indian Films regarding the 
attitude of Censors towards the South 
Indian films; 

(b) if so, the reaction of the Gov-
ernment thereto; 

(e) whether tGovenu:nent propose 
to amend the censorship .rules; and 

(d) it so, the details thereof? 

'l'ItE MINISTER OF INFORMATION 
~ ~ C i  (Smu: 
VASANT SATHE): (a) No, Sir. 

(b) Does nat arise. 

. ~) ~ (d). ~e ; tinetnatosrtiph 
t i ~ nt  1J.Ul 1980 wbkh baj 
~. ~t o ~ in tb& BBJ,. .~ 
mi aHa, pro ~. fpr ~ UP it 
an iDdepeDdent ~ate ·1\-ltiWiil ti 

~ .ppe~a apUwt .. ~ •. ~ 
of the BiUd of FIlm CeDsoit.· As SOOD 

l¥I ~e ame¢m, Bill is passe4 by 
Parliament, Consequentiai amenctm..nt 

. -
will be made in the' Cinematopaph 

(Censorship) Rules 1968. 
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HaDulfaet1Re of TechDiCaII fOl' lormu ... 
latlons Into' pestie1des 

·884. SHRI N. E. HORO: Will the 
Minister of PETROLEUM" CHEMI-
CALS AND FERTILIZERS !be pleas-
ed to lay a 'statement showing: 

(a) the details regarding the names 
of multinational and DGTD Register-
ed companies who have been manufac. 
turing Technica1s fOr formulation into 
pesticides during the last three years; 

(b) whether some 'cas,es have come 
to the notice of Government that cer-
tain multinational and DGTD Regis-
tered companies are taking formulating 
companies ,on ea ~ in spite of the 
fact that this industry is reserved for 
the small scale sector; 

(c) whether a large number of small 
scale formulating industries are idle 
for want of raw materials (Techni-
cals) while multinational companies 
are using this raw material for for-
mulation by themselves; and 

'Cd) if so, 'what action Government 
propo ~ to take to remedy the situa-
tion? 

THE MINJSTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRl P. C. SETHI): (a) The names 
and addresses of Multinational and 
DGTD Registered companies, who have 
been manuIacturing' Technical grade 
pesticides in t ~ country, are as 
under:-

1. 'Agromore Limited, 
Mysore Road, Bangalore-560026 

2. Alkali and Chemicals Corpora-
'tion Of India: Ltd, 

P.O. Rishra, 'Distt. ' Hooghly. 

~. Atul Products Limited, 
t ~ _West R8ilway,' VaIs8d-

'396020. 
. . . 
4. Bayer '(India) Limited, 
Express' Tower.s, . Naiiinan 
Point, Bombay-400001. 

5. Bharat Pulverising MIlls Limi-
ted, 

Hexamer ~o e  Sayani Road., 
Bombay. 

6. BASF, India Limited, 
May & Baker House, Sudam. 
Kalu Ahira Marg, Bombay. 

7. Ciba Geigy of India Limited, 
Santa Monica Plant, Corlim, 
Ilhas, Goa. 

8. Cyanamid India Limited, 
N yloq. House, 254 D2 Dr. Annie 
Besant Road, Bombay. 

9. Excel Industries Limited, 
184-87, Swami Vivek.anand 
Road, Jogeshwari, Bombay. 

10. HI<::O Products Limited, 
Mogal Lane, Mahim, Bombay. 

11. Hindustan Insecticides Limited, 
Hans Bhavan, Bahadurshah 
Zafar Marg, New Delhi. 

12. Hindustan Organic--Chemicals 
Limited, 

P.O. Rasayani, Distt. Kulab3, 
Maharashtra. 

13. Hindustan Antibiotics Limited, 
Pimpri, Pune-400018. 

14. Indofil Ch0micals Limited, 
Nirlon House, Dr. Annie Besant 
Road, Bombay-400025. 

15. Kanoria Chemicals & Industries 
Limited, 

I6-A, Bnrbourne Road, Cal-
cutta. 

16. Mico Farm Chemicals Limited. 
Lotus Court, 165 Thamba 
Chetty Street, Madras. 

17. NECHO Chern. Limited, 
Plot No. 100, Nand Sari, In-
dustrial Estate, Baroda. 

18. Pesticides & Brewers LimitecL 
138-141, Govt. Industrial 
: ,Fstate. Kachdivli (West),. Botn,.. 
bay. .. . ; .. 
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19. Pesticides India Limited, 
UdaiSa,pr BDad, Udaipur .. 

20. :rflush,k Limited, 
Alembic Road, ~o a. 

21. Punjab United Pesticides & 
Chemicals Limited, 

SCO-S5, Sector-26-D. Madhya 
Marg, Chandigarh. 

22. Rallis India Limited, 
Rallis House, 21, Raveline 
Street, Bombay. 

23. &ql.doz (India) Limited, 
sandoz House, Dr. Annie Be-
.aant Road, Worli, Bombay. 

2It-. Swedefl.li Chemicals Limited,! 
> Mahalaxmi Chambers, ~ Bttula-
'bbai Desai !tOad, BOmbay. 

25. Sm;-abh,ai M. Chemjcals Limited, 
~ Wadi, BfiU"oda. 

26. Tata Chemicals Limited, 
Wthapur, Gujarat State. 

27. ~ra ancore Chemicals and 
:Manufacturing Company Limi-
ted, Kalamessary, Alwaye. 

28. Union Carbide India Limited, 
5, Parliament Street, New 
Delhi. 

(b) Pesticide formulations are not 
reserved for the small scale sector. In 
1979, Mis. Sandoz (India) Limited 
reported that they had taken formu-
lation capacitl: on lease from MIs. 
Chith Chemicals, Madras and Mis. 
Baroda Minerals and Grinding Indus-
tries, Ahmedalbad. No other case of 
multinational Or DGTD Registered 
company taking formulation capacity 
on ·1ease has come to the notice of 
the Government. 

(c) There are no repo~  that small 
SQale formulating units are idle for 
wan~ 9t. technical ~ter a . n~ of 
the cc:inditions usually stiwlated in 
the it'JdiEtrial llcenaesfOr tile manu-
flctcire '~ technical grade ~c e . 

- , 

is that a certain ~~ta e ~ 

58 per cent)·, ot·the teebi'1ieal material 
produced 'WOuld be made available to 
non-associated formulators. With a 
view to streamlining the distribution 
of such material to non-associated 
orm~ ator  the supply of major pes-
ticides (technical material) is being 
made to non-associated formulators: 
through the state Governments, based 
on quarterly allocations made by the 
Ministry of Agriculture. ' 

In respect Of pesticides which are 
not available in the country or are 
available oIlly in limited . antit~e r 

import is allowed in favour of the 
a~  users under Open General 
utence or on a restricted l>asis, -as 
the ca~ ~a  fbe, to meet the require-
ments for orm ; t~on. 

(d) poes n()t arise. 

til"'" 1Tiq1 ., wr~~ .''''' ~t 

~~ 
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U\illl ifl) ~ a f'ffit lfTm it it~ ~ 
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~  1981 ill ((ro;r ~  '~ I i '~r~  

,f'lI'fQTT "n ~~rar~) ' r~' ) ~

qil'1t ~;rr ~r a ~ it~ "' etiT f;;uhr 
fil;'qr tNT t a'IT ~. tIt'ft ~ . 

1980 q ~a~  19,1 n..-·fctr9i1't 
IftirW tim' .. ] 
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1P.fCfi6 TiR'T ifft ~ ~~ v ' ~r Cfil:'fT 't ~" 

~"'  " 

~~  1986 m t i~cn r  1981 

ijr mTYf ~"  srbi', fil'{r't, q\ifTGT tI'IT" 
~ rr ilir 1:tlif 0 tt~ 0 wTo ~ cn~ '~ 

{ ~rt ~"'~ Cfr\i1l'T Q;'" ~ -q'3 

' ... ~ q'"( ~ iF( ~ i(tfT t I 

~ ro rn it) 
~~'~~c t~~~ 

~ ~ri r fqr( tronm tTt;ffiI' 

~  1980 91650 34329 27510 sosso. 

C ~  1 980 91660 39910 27100 4700() 

~er  1981 . 89470 38177 24510 4232()' 

~cr  1981 83070 35142 21800 41470 

Settmg up ~ a Committee fOr 
indentityiDg drug involving high tech ... 

DoloO' 

-886. ~  RAM ~ YADAV: 
Will the Minister of PE:rROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

<a> whether the new Drug Policy 
envisaged setting up a Committee for 
identnymg whether manUfacture of ~ 
partICulJ!' tJrug lftve1veti hfP ~-
no"lbgyi ' . " 

(b) whether such a Committee were 
set up and if so, their findings and 
whether they haVe been made public 
so tar or not; 

(c) who were the members of the 
Committee; 

(d) how many meetings took place 
and how many members particiPated 
in each of the meetinis; and 

~) what were the et a. ~  exer¢ses 
curled out before coming to the Con-
clusion whether any bu:lk drug invoI-
~ h1&Ii t.!etwMlagp or not?, . 
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TS:E MINISTER OF PETROLEUM, 
CHEMICALS AND FER-TILIZERS 
($HRjI P. C. SETHI):, (s) Ye" Sir. 
'The Drug Policy provided that for 
'the' purpose 6f identifying foreign cOm:' 
panies engaged in the manufacture of 
culk. drugs ''n~t involving high tech-
nology", detailed exercjses would /be 
'carnedout' through a High 'Level 
Committee consisting of Secretaries to 
Government in the Departments of 
Chemicals & Fertilizers, Industrial 
Development,' Technical Development 
and, Science & T-echnology assisted by 
'experts .. 

. (b) Yes, Sir. The Committee con-
~ i ~re  . tp:e manufa,ctl:U'ing proces.ses 

I. Secretary (Chemicals & Fertilizers) 

2. Secretary (Industrial Development) 

,3., Secretary (Technical Development) 

4. Secretary (Science & Technology) . 

of 207 bulk drugs' l:;etng produced by' 
foreign companies and found that 93 
of, these inv91ved ~i  technology. 
The Committee's studies showed that 
two companies were not producing 
any high technology bulk drugs at 
all. The categorisations of the bulk 
drUgs made by the Committee were 
i'ntimated. to the concerned companies. 
The broad findings of .this Committee 
were also made pulbIic through a Press 
Note." .' . . 

(c) The Committee consisted of the 
folloWing members:- ' 

Chairman 

. l\1ember 

:\Jcmbcr 

. l\1cmber 

5, Prof. Intisar Hussain, Head, Deptt. of Bio-chemistry, IN Medical 
College, Aligarh Muslim University • • • .  . l\'Jcmbc-r 

6. Dr. S. Varadarajan, Chairman & MD, IPCL Memher 

7. Dr. Nitya Nand, Director, CDRI, Lucknow . ~ cmbc ' 

8. Adviser (Drugs), Department of Chemicals & Fertilizers ~ cmbcr 

(d) The Committee held six meet-
1ngs. The number of members or t ~ir 

representatives who attended each 
.meeting is indicated below:-

First meeting 7 

Second meeting 3 

Third meeting 5 

Fourth meeting 6 

Fifth meeting 6 

Sixth meeting 5 

<e> A c!,taUed questionnaire' ·was 
a e~ to all foreip drug companies 

----,----
to eliCit the data re~atin  to ma ~

facturing activities in respect of each 
bulk drug being produced by them. 
The replies received from the manu-
facturers in re pon ~ )to the question-
naire were first subjected to ,a scrutiny 
by the Technical Officers of the De-
partment of Chemicals & Fertilizers 
with a view ,to /bringing out aU' the 
aspects relevant to the processes of 
manufacture of each product. The re-
sults of such analysis were then exa-
mined in depth by the Committee. 
The Committee reviewed the data sup-
plied by the companies and went into. 
tbe process of manufacture Of each 
bulk drug produced by these com-
panies. 
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PromotiOn of Scheduled Castes/Tribes 
in Indian Oil Corpo$tion Llmited

ll 

Madras 

8044. SHRI N. DE!NNIS.: Will the 
Minister of PETROLEUM, CHEMICAL 
AND FERTILIZERS be pleased to 
state: 

(8) whether any promotions to the 
members of the Scheduled Castes and 
Tribes were given in the Office Of the 
Indian Oil Corporation Limited., in 
1Uclras City du.ring ~ the last three 
calendar years;' 

WrittenAnBiOer3 54; 

(b) whether the seniority of mem .. 
Ibers of other castes \tras overlooked. ' 
in this connection; 

(c) the categories of posts in whicl) 
it was done; and 

(d) the number of persons over-
looked on ·each occasion? 

THE MINIS.TER OF PETROLEUM, 
CHEMICALS AND FERTIL,IZEBS 
(SHRI P:C. SETHI): (a) Promotions 
are made taking the Southern Re-
gion (IOC) as a whole (including 
Madras City) and accordingly mem-
bers of Scheduled Castes and 'Scbe-
duled Tribes were promoted during 
the last three calendar years. 

(b) to (d). The requisite information 
is being collected and will 'be laid on 
the Ta'b1e of the House in due course. 

Promotion Rules in IDPL 

8045. SHRI RAM: VILAS PAS,WAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the promotion rules 
have been framed in the IDPL and 
eniorit~ lists circulated; 

(b) if not, the reasons therefor with 
full details; 

(c) whetqer the delay is due to 
proposal to give more time after 
superar.nU.:ltion to Chief, Personnel 
Division; 

,  ( d) whether' the· Chief" Personnel 
Division, has ,already crossed the 
superannuation age; and 

(e) if the above facts are correct, 
what action Government propose to 
take in the matter? 

THE ~  OF STATE IN 
THE MINISTRY OF PETROL1!:UM, 
CHEMICALS AND· 'FERTIUZBRS 
(SlUU ' ~  SINGH).; (a) ~ "(p) .. 

~ . .'" ~. 
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Promotion Policies for workers and 
-o1ftce.rs were framed and circulated in 

6 -~8. The various unions and offi-
cers wanted review of these policies, 
in consultation with their repr.esenta-
tive bodies. Accordingly those relating 
to workmen are under discussion bet-
ween the Company and the Unions 
which are continuing. The Unit based 
seniority list of workmeri is already 
~ ai a e in the Units. SimilarlY, the 
proVisional seniority list of the officers 
belonging to the common ~ re  of 
the Company had been circUlated. 
' ~ draft of the revised promotion 
policy tor Supervisors and Ofticers of 
the COlQ.pany has also been prepared 
and Is under discussion at various 
levels Of management. 

(c) No, Sir. 

(d) and (e). The Chief, Personnel 
Division in the IDPL has crossed the 
age .of superannuation and has lbeen 
giv.en oile year extension ot service 
'~t  the concurrence of Board of 
Dil"ectors. 

" ~  ~  ~~ { ii ~ ~'{' t  ~ai 

~nrr;r 

8 04 6. ~) ,,)rf;:sr If'" : CftfT fCll'ffl, 
;qrq t~ ~ m ~ i ~ q-a ~ "fiT 
iiqT C i~'ii t~ : 

(ifi) efln ~c i ~ GfiT e. ; r~ it~ 

~ a- C i ; '  Cfh, ~. i rcr~' . cr ~ ~ ~~ 

'1) '~ice. ri~ ~'~  C ;~  . ~ &, ~ 'r ~C  

~e  r~rr i ~i  l1r ~~ C i~  ;r~ e i'" ~ ~ 

~iii "~ ci ~ fq-a-m r ~ cpT ~" ~ . 

1fiTt ifl ~  ~  CfiT ~ ; ~ ~ 

('I') ; ~ ~t I ~ a ~~ctm Rrro WI" 
t m qf?: qf, m ; ~ C ~r cwr,,"Uf & ? 

'a1f ~ .. q ·f 'ai'll tiW\' (--' 
fiIi .. a.~o ...tIM) : (1If) ;Jt.'qt l -

( .. ) ~ tt~ ·af1l'iflRtn:rl ;1ft 
~r r ~~ ~err ~~'" ~ ..ir ~ ~-r.t .rtf 
fera-A i 'it ~ ~ ~  IR'fif ;;qTf( ~ ir ttft 
arro ~'~"  «Tlif ~ t i t ~ t 'i ~ 1l"U 
~r ~ ~~r. fitt;t if'iTll'f rn:rr 
~) t fq"ar.:I iff II'T"("I' iffr tti ilfrt zi,;itifT 
~tt ~~r~ ~ ~ Gfilm tPft ;r fet: ~it. 
~ ~ Ci1f ~ ~ I a'fITtf sna-q·iRtT 
~a ' ~  1961 ctT S'ro 6 ( 2) 'R''h. 
S-Rr 7 ( 2) 'filfW: ~  fcrfEr ~  

- ~ 'Tn:(fi14 fqffl ~ ..n f;rriif, . ,- " .... 
fr.·:WiR1 iI T '1'fli P;ffa-c(iRuq-l ~ ~ 

C i~t;r r lfT\ii;nt:! iI'lTir ~ ~ t:(cti trr 'ffflfiF 
ii ~ t 'lfoo ~" ir iIft miRl ~i  ~~a  

t ? 

Letter 0.1 IDtat to .......... 'Qr 
)faDafactare 01 Pol,-_*_ St3p1e Fi_ 
8047. SHRI "'/. N. GADGlL: Will the 
Minister of PETROLBUM, CHEIII-
CALS .AND '. M~ ~  be . ~a e  
to state: 

(a) whether 'Goveiiim.ejlt of Ma~a

rashtra had applied fOr a letter of 
intent .to a joint" sector with Govern-
ment ot Maharashtra and Mis Nes-
slence Chemicals apd Fibres Ltd as 
copromotors for the manufacture of 
polyester staple fibre; 

(b) whether letters of intent for 
similar projects have been issued to 
State Industrial Development Corpora-
tion of Madhya Pradesh, Karnataka, 
Orissa, uttar Pradesh and Punjab; 
and 

(c) if so, what are the reasons for 
not issuing it to Maharashtra? 

THE MINISTER OF PETROLaUM, 
CHEMICALS AND )FERTILISERS 
(SHBI P. C. SJ!l'HI): (a) Yes. Sir. 

(b) No, Sir. 

(e)-A flaal dedllOn on a ~ of 
appUcations for industr1a1 lic:eraees Ser 



tHe' manUfacture of Poly.s. staple 
flble. iaCludill. "-, eI' t~ ~te ~  
duatriaJ. and lQ.vft,ltment Corporaticrn 
"of Maharaahtra, has 'not ~n taken 
yet. 

FleDCh COllaboration to MaDufaeture 
Bomoeopatble Dnl&'s in India 

8048. SHRI R. L. BHATIA:" Will the' 
MINISTER OF PmTROLBUM, CHJD.;.' 
MICALS AND FERTILIZERS be ple-
ased to state: 

(a) whether Governm.t!nt have ap-
proved French collaboratlon with an 
Indian firm for the manufacture of 
hoJhoeopathie drugs itt India; 

(b) if so, the terms' of the colla-
boration, the particulars of the Indian 
promoters of the Company and capital 
outlay involved; and 

(c) when will the new plant start 
production? 

THE MINISTER OF STATE IN THE 
MINISTRY ~ PETROLEUM, cfiE 
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) 'and (b) Yes, 
Sir. The Government have approved 
the foreiin" collaboration proposaf re-
ceived from MIs. Sharda Homoeo 
Pharmaceuticals Pvt. Ltd., New Delhi 
for foreign collaboration with MI s. 
Laboratories Boiron, Lyon, France for 
the manufacture of lfomoeopathic 
Medicines, BIochemic Tablets and 
other speCialities with the following 
terms:-

(1) Foreign equity participation: 
80 (Thirty) percent, amount ... 
big to RI. 15.6 lakhs (Rupees 
fifteen lakhs and sixty thou-
sands only) in the total paid-
up ca~ta  ot Rs. 5a.& lakhs in 
t1le .aew eompany to be prO-
moted. 

(2) ~~~t  4 (fou:r;> percent on 
'Mtertuil jIletJ aiitd d ~ ' per 
cent on exports both subject 
to ... ' to, .: pefti4 CIt 5 
(1ft) ,... ~. tie jiiriIIII 
of .. ...,' .. " i1.fblect ., 
thd ~ \hat ..,.. 

d"uring the ~o rt  and flftb. 
years will be paid only from 
actual extraction and pre-
paration of mother tinctures 
froin local' arid also non-rndi 
" genous. hex:bs. 

(3) T.he foreign "collaborator shall 
be paid a lump sum amount 
of F.F 150,000 (E.F. one lakh 
aI\d fifty thousand only j' sun-
ject to applicable Indian 
taxes, . for' technical know .. 
how, drawings, deSigns, docu-
mentation, erection and com-
missioning etc. The mp ~ " 

shall be paid in one instal-
ment after commenc~ment of 
production. 

The promoters of the riew com pan " 
to be formed for the implementation 
of the sc:tieme are as follows:-

1. 'Dr. Jugal Kishore, New e ~ 

2. Dr. Arvind Kishor,e; New Delni 

3. Mr. Kailash Nnth Khanna New 
Delhi • 

4. Mr. Vivek Chand Burman, Ne\v 
Delhi 

(c) The production is expected to 
commence within 18 months after the 
registration of the unit and comp eti~n 

of formalities. 

(C!fi) fRT ~r~ ~ if; ~~tr ~m it 
~~ if !R'1'vlftrcfi ~~ C a~it ~ ~ 

lV\T ri~ i )r~' ' r ~ti a ~' ir , 
... ~ it itr==itq ~; t..  am ~~ r~ cr 1l\JfT 
t; ~ " 

ee) itft If, t "~  eft ~. 
AIR ~ m 1riftf1.;n ,? . 



'.,,,.,, ' ~ r  ' ' APRIL' tl, 1881 '66 ' 

""\"I"', ~'" m 'df15 lhr) 
·,(tAT '~ ~~) : (iii) 'iff, ~ I 

~ 'i it-11614' ' i~) it ~ it''  it 

11'Mri trf./ifeft:f ~ ~ '~ ~r r ~ (I C{) ii ~ 

nwl eft tv.rr.=tr Ci i~ cwr pt1l' ~ f I 

/' 
( .. ) ~r~ ~' ~ if, li.;l'ilf ;fer) Clfi'1 

w;;rta fifir.rr tr'rT t fiiJi ' r~~ r'i i:t ~i ' '~ 

~rc ~a q:ii17 ~~cr. ~ ~ eti"'r ~ 'r ~  to 
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~  if.T ~~;;~r ij ~~ 'r ~cr. ctil1T 'i~  ~ I 

Shortage and Distribution of Diesel 

8050. SHRI G. Y. KRISHNAN: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Government are aware 
that because of the shortage and 
irregular distribution Of diesel in the 
country. theagrieulturLll work has 
come to a standstill in several states; 

(b)" whether Government have re-
ceived any complaints that di'esel is 
being sold in black market on a large 
s'cale in the country; and 

(c) if so, the measures Government 
haVe taken to improve supply and dis-
tribution system of diesel? 

THE l\IINISTER OF PETROLEUM, 
CHEl\UCALS AND FERTILIZERS 
(SHRI p. C. SETHI): (a) This Minis-
try makes monthly allocation of High 
Speed tliesel oil (ESD) to states! 
Uni1m Territories. The break-up of 
this anocation as between the different 
sectors of consumption like agrIcul-
ture, traJlsport, etc., .as well as ensur-
ing equitable distribution of tlie pro-
duct are the responsibility of tbe Stale 

Governments themselves. The' BSJ) 
allocation in the recent months have 
been made on at liberal scale. .g:the 
State 'Governments have been ait\rised 
to give the highest priority for agri-
culture in the matter of distribution 
ot HSD. 

It is not correct to say that the 
agricultural work has come to a stand 
stlll in several' states because of the 
shortage and irregular distribution of 
HSD in the country. 

(b) No large scale incidences of 
blackmarketing of high speed diesel 
oil in the cOuntry have come to the 
notice of tne GoVernment in recent 
mo-nths. But some stray cases of such 
malpractices have been reported. 

(c) With the resumption Of opera-
tion of Baraunl Refinery, the overan 
availability of HSD has improved. The 
monthly aUocations of HSD since 
March 1981 are being made at a level 
15 per cent mOre than the actual scales 
in the corresponding months of the 
preVious year. Supplies of HSn. are 
being made as far as possible in line 
with allocation. The state \:;overn-
ment/Union Territory Aoministrations 
have been advised from time to time 
to take steps for preventing malpra-c-
tices such as hoarding and black-
marketing in HSI>. 

Exploration Operation in Mahanadi 
BaBin 

8051. 81m! S. M. KRISHNA: Will 
the Minister of PETROLEUM, eKE;' 
MlCAlS AND FERTILIZERS be 
pleased to state: 

(a) whether Oil India has suspend-
ed its offshore exploration operations 
in the Mahanadi basin; 

(b)' it so, the reasons therefor; and 

(c) the progress tnade so far since 
the Oll India took up the ,exploration 
work of Paradip.-its. ·fttBt' offahore 
venture-in January, 1980? ' 
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THE MINISTER OF PJ1l'ROLEtJM, 
CHEMICLS "'AN]). FERTI12ZEBS 
(SHRI P. C. SE'l'ltI): (a) to (c) Two 
welIs have bee:n drilled in the Maha-
nadi off .. shore area. There has been 
no 'Commercial finei of hydrocarbons 
so far. FUrther drilling operations 
will be decided upon depending upon 
the examination and evaluation of all 
the geological, seismic and other data 
particularly data collected from the 
drilling' of these two wells. 

Irreplar Coal Supply to Thermal 
Power Stations In Karnataka 

8G52. SHRI K. MALLANNA: Will 
tbe :Miinster of ENERGY be pleased 
to state: 

( a) whether the supply of coal to 
tht'rmal power ~ tation  in the State 
of ~rna'ta a is not regular and satis-
factory; 

(b) whether it is also a fact that as 
a rei ~ t~creo  the power pro~ ~ion 

has iJeen affect.ed; ana 

(c) if SO, the measures Government 
have taken to improve the position? 

'I'HE MINISTER OF STATE IN THE, 
MINISTRY OF ENERGY (SHRI 
VIl{RAM MAHAJAN): (a) There is 
no thermal power station loc'ated in 
the State of Karnataka. 

(b) Does not arise. 

(c) Does not arise. 

Autonomous Corporation for Com.-
mercial T.V. and Radio 

8053. SIIBI CHIRANJI LAL '811AB-
MA: Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
sed to state at what stage is the pro-
posal to set up autonomous c()rpora-·· 
~on for Commercial Television and, 
All India Radio" services? .' 

THIJ MINISTER OF INFORMA-
TION AIm' BROADCASTING (Sll'lU,. 
~ ASANT SATHE)': A proposal tor set-
tmg up two public sector C'Qmpaniea-
ODe each for the commercial seiV1Ces. 
of Akashvani and DoordalSShan is, 
under study. 

SeUlemeld Of B.efupes aDd Expendi-
ture Thereon 

8054. SHRI GIRIDHAR GOMANGO:: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to· 
state: 

! , 
(a) the total population of- the 

erstwhile refugees at present, state-
wise; 

(b) tbe money spent on the refugee 
ire-settlement programmes and other 
deVielopmen tal programmes including 
non-plan expenditure since the crea-
tion of tlie separate Ministry in GOV-
ernment Of India up to the year 1980 
81; 

(c) the allocation pro'posed for 
Sixth Plan period by his Minfstry for 
dev.elopment Of these resettlement 
areas and economic upliftment pro-
grammes, St.ate-wise therefor; and 

(d) the administrative set up and 
pattern adopted by his Ministry for 
execution' of tl\e schemes in those 
areas and the role played by the states 
in the matter of administration tnere-
tor? 

THE M!NISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND BE-
HAll1LITATION (SHRI BHAGWAT 
JHA AZAD): (a) A statement show-
ing the number of displaced persons 
rehabilitated in eac'b state and Union 
Territory since Independence is-
attached. 

~) An expenditure of B.s. 1000.41' 
crares has been incurred since In--
dependence upto February, 1981 on· 
the relief and rehabilitation, other 
developmental programmes including 
non-plan expenditure as per details. 
giVeD beloW:-. . 
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2. 

3· 

4. 

Displated perlons from former East 
Pakistan (noW Bangladesh) 

Displaced persons from former West 
Pakistan (now Pakistan) 

i p ~cec i. persons of 1971 Indo-pak 
Conftict in ~ a t an and Gujarat 

Refugees from Pak-ncCt1pjed areas of 
Jammu & Kashmir 

.. $4 

~ M 4it r8 indurred 
(Rupcu in CTores) 

576.97 

399.24 

19·43 

4·77 

(c) An outlay ot RS. 154.12 crores 
has been propo~ for this Depart 
ment in the Sixth Five year plan 
1980-85 fOr the relief and rehabilita-
tion Of displaced persons and re-
patriates. Allocation is made scheme 
wise and not State-wise. 

(d) The relief and r.ehabilitation 
schemes are implemented by the States 
and Union Territories with funds pro-
vided by the Central Government, 
except in case o·f the Dandakaranya 
Project and the Rehabilitation In8us-
tries Corporation Ltd. which are direc-
tly under this Department. 

51. Name of States 
No. 

2 

t. Andhra Pradesh 

2. Assam 

9· Bihar 

4· Gujarat 

5· Himachal Pradesh 

6. Haryana 

7· ~  i. Xubaair 

8; ICanIMaH 

Statemeut 

CATEGORY OF DISPLACED PER SONS 

Pakistan 
(Former 
West 
Pakistan) 

3 

4,000 

(included in 
figures for 

Persons 
displaced 
during 
Indo-Pak 
Confiict, 
1971 

6.500 

(Maharashtra) 

5,000 

(includeii in 
figurellbr 
Punjab) 

"OGe 
-

Pakistan 
occupied . 
areas of 

Jammu & 
Kashmir 

5 

1,35,000 

Former 
East 
Pakistan 
(now 
Bangla-
desh) 

6 

8,600 

4,75·o0() 

74,200 

2,960 
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I 

9· Maharashtra 

10. Madhya Pradesh 

II. Manipur 

12. MeghaIaya 

13· Orissa 

14· Punjab 

15· Tamil Nadu 

16. Tripura 

17· Rajasthan 

18, Uttar Pradesh • 

19· West Bengal 

TOTAL 

UNION TERRITORIES 

I. Andaman & Nicobar Islands 1 

a. Arunachal Pradesh 

g. Delhi 

TOTAL • 
DANDAKARANYA 

GRAND TOTAL 

.... a' '~ ~ . .~ ~ . 'i(lf 

~ ~  .,) If (ff;r 

8055. -n ~ ~  ~r 
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645 LS-3. 

S 4 5 6 

4,15,000 ~ 00 

51,09,000 ·P,500 

2,900 

9,700 

14-,lZOO 

517,37,000 15 

9,000 

3,49,000 

3,73,000 511,500 5,SOO 

4,80,000 lZ8,850 

~0  

~ 3 000 518,000 1,35,000 3 3~ 

[ 15,300 

113,000 

r-S,OI,OOO 

15,01,000 
...:w...--
28,300 

1,03,700 

47,40,000 28,000 1,35,000 32,67,465 

) ~  "t~~ ,,'''= ri'tlS 
ri~ ft"" ml( ~it ('11 ~'t r ~) : 
~~~ i ~ iti ~ ~~  1 979 

t' i;' ~  1 98 1 a iii' ~ rt  ~ Wl erGIi' 

i t ~ir Cfi'1 ~ ~ 3. 5 f1f 0 liT 0 Gif 

't~ Q'C\'!a' eft ¢;r ~  t I ~~ C ~e ¢'if 

if. 6't;r~ ~") ~~  ~~  ia:r it ~ ; ;r.r 
, ......... ~ C"\ 

"'t11Tii' ~r.' r. 7 8 0 ~  "it;'ir ~ rn ~ 

'~r ~ I 
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AppobltmeD.t or AU India Badlo 
Bepresentatlve In OrIssa 

8057. SHRI HARlHAR SOREN:. Will 
the Minister of INFORMATION AND 
BBOA:DcASTING be pleaSlE!d to sfafe: 

(a) the places of Orissa where All 
India Radio representatives have been 
posted; 

(b) whether Government have a 
proposal to appoint some more All 
India Radio representatives in Oris-
sa during the year 8 ~8 ; 

(c) if so, whetber some All India 
Radio representatives are proposed to 
be appointed in the mining areas of 
Keonjher district; and 

(d) the details abOut their posting? 

THE rdINISTER OF INFORMA-
TION AND BROADCASTING (s'mlI 
VASANT SATHE): (a) All India 
Radio has two regular Correspon-
dents in Orissa one each at Bhub-
neshwar and ~mba p r. There are 
12 part-time correspondents to coyer 
the remaining 11 districts and one 'it 
Cuttack. 

(b) No, Sir. There is already a part-
time correspondent to cover Keonjher 
district. 

(c) and (d). Do not arise. 

LteensedIlnstaIled Capacity of variOUl 
Man made Fibre 

8058. SHRl CHlNTAMANI JENA: 
Will the Minister of PETROLWM, 
CHEMICALS ANP FERTILISERS be 
pleased to state: 

(a) what is the present licensedl 
installed capacity in public sector I 
private sector of various manmaae & 
Synthetic fibre/filaments· in tlie co un-
tr ~ part -wi e capacity); 

(b) whether there are proposals to 
further licence capacities of man 
made synthetic fibres/filaments in the 
country; and 

(C) if so the details thereof? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTIUSERS 
(SHRl p. C. ~ )  (a) A State-
ment is: enclosed. 

(b) Yes, Sir. 

(c) Details Of applications pending 
before Government are not published 
until after Government has taken a 
view thereon. 

Stau.eat 

S.No. Name of the Party 

(I) 

Viscose 8tsjJk Fibr, 

I. GwaUor Rayon, Nagda 

Mavoot 

Harihar 

4- South India V:iscose 

Licensed 
capacity 

~) 

~ ooo 

r 36,500 

r 18,000 

InstalIed 
capacity 

6!Z,ooo 

t 16,000 
9,000 

(11,000 
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(I) (2) (3) 

Viscose Filament ram 
I. National Rayon Corpn. 9,000 9,000 

2. Century Rayon, Bombay 7,000 10,000 

3· Travancorc Rayons, Kerala 5,400 2,800 

4· Indian Rayon, Surat 3,600 5,300 

5· Baroda Rayon Corpn. 4.500 4,Soo 

6. J.K. Rayon, Kanpur 3,600 3,600 

7· Kesoram Rayons. Calcutta 4,000 4,000 

a. South India Viscose 4,000 4,000 

Auta18 Fibres & Yams 

I. Sirsilk Ltd., A.P. 2,300 2,300 

PolJester Filament ram 
I. Garware Nylons Ltd 576 576 

2. J. K. Synthetics Ltd 9 60 960 

3· Nirlon Synthetic Fibres & Chemicals Limited 92 2 9!.UI 

4· Modipon Ltd 576 576 

5· Shree Synthetics Ltd 576 576 

6. Baroda Rayon Corpn. Ltd. 576 5']6 

·7· Petro fils Cooperatives Ltd. 3500 3500 

8. Century Enka Ltd 360 360 

Polyester Stapl, Fibre 

I. The Ahemedabad Mfg. & Calico Printing Company Ltd. 12,200 6100 

2. Chemicals & Fibres of India Ltd 10,000 10000 

3· Indian Organic Chemicals Ltd 12,200 6100 

4· J. K. Synthetics Ltd 12,000 3750 

5· Sw&de;sbi Polytex Ltd. 6,100 6100 

. -6. Bongaigaon Refinery and Petrochemicals Corpn. 'Ltd . 30 ,000 

·-7· Punjab Industrial Development Corpn. Ltd. 6,000 

Nylon FilQllllnt Tam 

I. Baroda RayOn CorPn. Ltd. 2,436 2436 

• Public Sector Unit . 
•• Statc 100. 
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(I) 

a. Century Enka Ltd. 

S. Garware Nylons Ltd. 

4. J .K. Synthetics Ltd. 

5. Modipon Ltd. 

6. NirIon Synthetic Fibres and Chcmicala Ltd. 

7. Shrce Synthetics Ltd. 

8. Stretch Fibres India Ltd. 

g. Jagatjit Cotton Textile Mills Ltd. 

Nylon T..", Cord 

I. Baroda Rayon Corpn., Ltd. 

2. J. K. Synthetics Ltd. 

g. National Rayon Corpn., Ltd. 

4. Nirlon Synthetic Fibres & Chemicals Ltd. 

5. Shriram Fibres Ltd. 

Acrylic Fib" 

*1. Indian Petrochemicals Corpn. Ltd. 

2. J. K. Synthetics Ltd. 

Polypropylm8 Fib" 

J. :Scomer Ltd . 

• Pu blic Sector Unit 

Increase in Supreme COurt 11II1ceta 
vis-a-vis Cases 

8059. SlmI A. K. ROY: Will the 
Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to 
&tate: 

(a) whether it is a fact that there 
Is a disproportionate increase in the 
cases coming to the Supreme Court 
as compared to the increase in the 
number of Judges there; 

(i) if so, the number of Supreme 
Court Judges in 1950, 1960, 1970 and 
.1980; (ii) average number of cases 
flled in the Supreme Court in those 

(2) 

3,64-0 

3,352 

5.376 

4,760 

3 ~8 

2,000 

2,000 

3,000 

3,300 

2,lgO 

3,000 

12,000 

6,000 

(3) 

1980 

3352 

4540 

3500 

3528 

1740 

540 

SOO') 

12,000 

years; (iii) number of cases admitted 
for hearing; (iv) average time that 
could be available for each case for 
hearing; and (v) earliest case pending 
before the Supreme Court; and 

(b) whether Government, propose to 
increase the number Of Judges in the 
Supreme Court in the near :future to 
bring the case and Judge ratio to the 
It'vel of 1950 and if so, when and if 
not. why not? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRl 
SHIVRAJ V. PATIL): (a.) and (j), to 
(v). Iadormation is being collected 
from the Supreme Court. 



. (b) There i. DO proposal under the 
.consideration of the Government f.or 
jncreasing the sanctioned strength of 
...Judges in the Supreme Court. ". 

Expansion Plan or 20 Large lDdustrial 
Houses 

8060. SHRI N K. SHEJW ALKAR: 
Will the Mini t~r Of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state: 

(a) the particulars of applications 
pending in his Ministry and MRTP 
from 2.0 large Industrial Houses and 
.FERA companies for expansion, 
modernisation and opening of new 
units by them Or their inter-connect-
ed companies, the capacity and capi-
1al outlay involved; 

(b) the stage at which these pro-
posals are as on 31st March, 1981 and 
how much time it proposes to take in 
·clearing each; and 

(c) what is the policy of Govern-
:ment in this regard and how it pro-
pose to stop the concentration of 
power and capital? 

THE MINISTER OF LAW, JUS-
. 'TICE AND COMPANY AFFAIRS 
(SHRI p. SHIV SHANKAR): (a) 
The particulars of the applications 
from the first 20 large industrial 
houses or their inter-connected under-
"takings according to the size of their 
'business assets in 1979 and from 
FERA companies which are registered 
under the MRTP Act fOr substantial 
'expansion of activities or establiSh-
ment of new undertakings respec-
tively under Section 21 or 22 of the 
MRTP Act, pending with the Depart-
ment, are given in the Statements 
;laid on the Table of the House. 
rp ac~  in Library. See No. LT-
2398/81]. Modernisation proposals 
'resulting in accretion to value of 
assets of the undertakings by 25 per 
cent or more are deemed to be subs-
tantial expa;."sioJl proposals under 
Section 21 of the Act and such 
mo e~ni ati n proposals are also in-
-eluded in· the Statement I referred to 
. above. 

(b) The proposals are at varicns 
. stales of consideration. The MRT.P. 
Act -being an economic, Ie.islation 
with far-reachirlg implications, the 
proposals are to be examined· \. In 
depth from the various connected 
angles in conSUltation with other 
concerned Government department. 
and !nO effort is being spared to dis-
pose of the cases within the quicked 
possible time. 

(c) The MRTP Act is intended to 
ensure inter-alia that the operation of 
the economic system does not result 
in the concentratiOn of economic 
power to the common detriment. Pro-
posals from large houses are examin-
ed in the context Of socia-economic 
objectives laid down in SectiOn 260t 
the MRTP Act and e 1 ~arance is given 
only after being satisfied that the 
aforesaid _ obj-ectives would be sub-
served by such proposals. The High 
Powered Expert Committee (Sachhar 
Committee) has already made a re-
view of the proviSions of the MRTP 
Act. The report of the Committee 
was laid on the Table of the House 
on 301-8-78. The recommendations of 
the Committee are "under active 'con-
sideration of the Government in the 
context of the socio-economie objec-
tives sought to be achieved thrOugh 
the MRTP Act. 

f"," A1tft' smqo """~ if ~ 
~.) 'w"" if ~. ~' ~ t' 

8061. ~ f1Rl1.m ~ .  : 
CflI'r At ~~r ~ Gl'aA-* PIT 2frtit fir : 
(ill) ~r wwrr ~~ ~ ~~ 

it ~ ~ie ~~~C i) ifi '~ iti ~. t 

ltcr.fq·'lTlftlt· ~~ w ~ ~  tflti"\ CfiT ~ 
t ;. 

, (.-) II ~ ~t 1 al f;pa ~ f((T iti ",q-" 
q'iflwre-l..t iIlf .1'li ~ -"~ f.a ~ q ~ 'i'lf a~ 
.T\ft ~ ~ ; $1"1"( 
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, (If)' -rtf tAl., ft;nt ~w ~~ tt 
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( a ar,;fl·Cfil') if'ir ~ '  1TlfT ~ I ~ 3-4 

~{r"r it 1:ii ~  q"l: i ~ crn ~ 't ~it ~ 

~tt ~p; ~ ~~ cti~ tl' 1f'{ ~ I 

Lady Employees in °F.A.C.T. Kerala 

8063. SHRlMATI SUSEELA GC>-
PALAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) whether there was complaint 
that three lady employees of the 
F.A.C.T. in Kerala (Udyog mandaI 
'factory) have been denied their ab-
sorption into regular service while 
male trainees in the batch were 
absorbed giving the reasons that 
if they were taken in they will ha'\Te 
, to do more night work; 

(b) if so, the steps taken by Gov-
ernment to see that no lady elll-
ployee is thrown out Of the employ-
ment on the ground of a protective 

o legislation; and 

(c) It there.is VSL'JUlcy jn their 
bran<!hes will they consider the ques-
tion ofabeorbing these girls who wet"e 
sent out by the Manoagement? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEtJ'M, 
CHEMICALS AND FERTILIZERS 
(SHRI °DALBIR SINGH): (a) to (a). 
The Fertilizer. and Chemicals 'rrvall-
core Ltd. (FACT) received a CODl-
plaint on behalf the the .thI'ee lady 

apprentices wnoCOuld not 'be-' absorb-
ed by tire Company oneompletiOn of 
their apprentic~i  traiiiiilg. These 
female trainees had requested the 
Company for aborption in their pro-
cesS Control Laboratory. 'Since this 
Laboratory works round the clock on 
a shift !Oasis, theSe female apprentices 
could not be absorbed because they 
Would have to be on duty in the 
Laboratory during the evening and 
night shifts also, which according to 
the Factories Act, is not permissible. 
However, the FACT would try-to 
appoint them in suitable vacancies as 
and when they arise in Departments 
in which lady candidates could be 
appointed without any difficulty. In 
fact, the company has already aIborb-
ed one of the 3 candidates against the 
post of a Chemist in its Marketing 
Division. 

Representation by Madras Refineries 
SC 1ST Employees Welfare Associa 

tion 

8064. ~  THAZHAI M. KARU-
NANITHI: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) is it a fact that Madras Refi-
neries Sceduled Caste and Sclbedule 
Tribe Employees' Welfare ASSOCiation, 
Madras has repreSented to, the 
Managing DirectOr Madras Reflneies 
Limited on 4th July, 1980; 2Srd July, 
1980, 7th November, 1980 and 3rd 
December, 1980 about their grie-
vances; 

(b) if SO, what are the detsn. 01 
the caSe and what action has been 
taken on the same; 

(c) if remedial action has been 
taken already, the details thereof; and 

(d) is it also fact that the Manage-
ment is not meeting the represen-
tatives of the above Association in 
conection with the redressel of. their 
grievances, it so, the. reasons thereof? 



. '!'HI ~; e ~~ ~.  
THE ~~ w ~' 'r. i~ .a. ". . .  , 

'C~C  AND ~ 
<SliRI' ~ DALBIRSINGH): (8) Yes, 
Sir. " 

(b) and (c). The main demands 
were:-

(i) exemption from and relaxa-
tion of qualifications and 
years of service to SC/ST 
employees and inclusion Of a 
provision therefor in the new 
promotion policy; 

(ii) implementation of Govern-
ment's instructions with re-
gard to reservation and filling 
up of vacancies in the reserv-
ed quota; and 

(iii) provision of facilities for em-
ployees of SC/ST to acqure 
higher educational qualifica-
tions and training. 

In the settlement reached between 
the MRL M,angement and the Union 
on 29th December, 1980, it has been 
provided that while con i ~ri~  pro-
motions, instructions issued by the 
o ern~ent of India from time to 
time with regard to reservation of 
SC/ST and others, if any, shan' be 
strictlY complied With. The Manage-
ment is making efforts to fill t~e 

quota reserved for SC/gr employees 
as permissible under the rules and 
for providing t,cilities for their 
training etc. as far as possible. 

(d) No, Sir. 

AIlep4 'VIolation 01 CompmJ' Laws 
by MIs. Laseo Steelll m tea~ Madras 

8065. SHRI DHARAM DASS 
SHASTlU: 

'SURI K. LAICitAPPA: 

Win th'e Ministet: of. LAW, JUS-
TICE AND COMPANY AFI'AIRS the 
p1easeCl to state: 
(8) whetber it is a fact that MIs. 

T I_:+d .... ..A_ .. -is vio Lasco Steels 41.1H .... ~  ~-" -

~~ . C; mp ~ " ~~ ~er seeUon 

.'~ t~ '~~~  ~ ~) Qfthe Co~ 
pamesXc,,; &:D" 

(,b) if so, the action taken by Gov-
ernment against the company and it 
not, the reasons therefor? . 

THE M:;INISTER OF STATE IN 
THE MlNlSTRY OF DEFENCE 
(SHRI SH1VRAJ V. PATIL): (a) The 
transactions relatable to the alleged 
violation of Sections 293 (1) (a) and 
192(4) of the Companies Act, 195,6 
have not been specified in the ~

tion. Presumably the violation alleg-
ed relates to sale of machinery items 
by the Company. In this regard the 
company (name since changed as MIS .. 
Dharampuri Steel Castings Limited) 
has stated that some machinery com-
ponents of rolling mill were sold by 
the company and since these were' 
neither wholly nor substantially for-
ming part of the machinery Of the 
company, Sections 293 (1) (a) and 
192( 4) were not applicable. 

(Ib) The contention of the company 
is under examination and any vio-
latIon of the provisions of the Act,. 
will be dealt with suitably in accord-
ance with the law. 

Opening of ~ranc e  of SongS and 
. Drama Division in All states 

8066. SaRl_HANNAN MOLLA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government are consi-
dering any proposal to open branches 
Of Song and Drama Division in all the 
States with local artistes and in the . 
respective languages; 

(b) if so, when and how their cul-
tural teams will be organised; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI XU-
KUDBEN M. JOSHI): (a) No, Sir. 

(b) Does not arise. 

(e) This is not possible due to_ 
ftn8nciai" 'constraints. 
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8067. SHRI L. S. TUB: Will the 
:Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether Zamindara filling 
station Devigarh in District Patiala 
(Punjab) was caught red handed sel-
ling Diesel in Black market 8lIld cases 

. were registered thrice in P. S. Julkar 
during 1980; 

(b) is it also a fact that the Food 
and Supply Inspector posted there was 
also suspended; and 

(c) what action has been taken by 
I.O.C. regarding the cancellation of 
agency when they were caught at 
three different times in black market-
ing? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) A case was 
registered against Mis. Zamindara 
Filling Station, Devlgarh, Patiala 
District, Punjab on 7th September 
1979 for overcharging for the supply 
of 40 litres of High Speed Diesel Oil 
(HSD). On the same day, another 
caSe was also registered against this 
dealer for having unauthorised stock 
of certain quantity of HSD and Light 

. Diesel Oil. In November 1980, a 
third case was also registered against 
this dealer for misappropriation of 450 
litres of HSD. 

(b) The Inspector Of FOOd and 
Supplies posted at Devigarh was sus-
pended in October 1979 in connection 
with the complaint against the above-
mentioned dealer but he was subse-
quently reinstated in November 1979. 

(c) The cases registered against 
the dealer are stin pendi..."lg in the 
Court of law. Pending decision by 
the Court, no action regarding the 
cancellation of dealership has been 
taken hy Indian Oil Corporation 
Limited. 

80 
.Pdoe of aat ......... teot 

8068. SHRI PIUS TIBXEY: Will 
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to State: 

(a) whether it is true that Govern-
ment have fixed the selling price for 
Chloramphenicol to formulations a1: 
Rs. 622/- per kg.; 

(b) whether it is also true that 
Chloramphenicol is freely available 
in the market around Rs. 5501- per 
kg; and 

(c) if so, what is the reaction of 
Government thereto and how Govern-
ment deny that the higher price fixa-
tion was only done to benefit large 
scale units and the state Chemicals 
and Pharmaceuticals Corporation of 
India Limited to amass huge prOfit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM. 
CHEMICALS AND FERTILISERS 
(SHRI DALBIR SINGH): (a) Gov-
ernment have fixed a pooled 'Price of 

. Rs. 622\- per kg. 'for distribution of 
Chloramphenicol Powder through the 
State Chemicals and Pharmaceutical 
Corporation Of India Ltd. (CPC). 

(b) There are reports that 
Chloramphenicol Powder is available 
in the open market at a priCe lower 
than the pooled price of Rs. 6221- per 
kg. fixed for canalised distribution 
through the CPC. 

(r) Of the three prices which were 
kept in view viz (i) import price of 
Chloramphenicol," (ii) price exbasie 
stage production and (iii) priCe ex-L 
Base as cost studied by the Bureau of 
Industrial Costs and Prices as per 
CCI&E's ·'formula, the cheapest price 
viz. price of" Chloramphenicol Powder 
produced ex-L Base was fixed as the 
pooled price. 

" . ·1 
In terms of paragraph 17 of the 

Drugs (Prices Control) Order, 1979 
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CPC cannot retain any marlin higher 
-than that admiasible under the 
-CCI&E's formula for . fixing prices of 
imported drugs and overJ under-
"recoveries, if any, are adjusted with 
the Drug Prices Equalisation Account. 
Similarly in case some units formula· 
1ing Chloramphenicol Powder purchase 
the same at a price lower than the 
. pooled price on which their 'formula-
tiOn prices are based, they are liable 
"to pay in terms of sub para (2) of 
paragraph 7 of the Drugs (Prices 
Control) Order, 1979, the difference 
between the pooled price and the price 
:at which they purchased Chlo-
ramphenicol into the Drugs Prices 
Equalisation Account. The question 
'of CPC or any other unit being 
allowed to retain unintended benefit, 
if any, on the sale or procurement of 
ChloramphenicOl Powder does not 
arise, 

Violation of Companies Act by Mrs. 
:.Ravi PaiDts and Chemicals Limited, 

Madras 

.8069. SHRI H. N, GOWDA: 

SHRI D. M. PUTTE GOWDA: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
"'to state: 

(a) whether Government are aware 
-that Mis. Ravi Paints and Chemicals 
~ te  Madras has violated Sections 
.205-A and 293 (1) (8) of the Compa-
:nies Act; 

(b) if so, details thereof; and 

(c) the action contemplated by 
(Government against this Company? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' DEFENCE (SHRI 
SHIVRAJ V, PATIL): (8) and (b). 
Presumably the alleged violation of 
. Section 293(1) (a) of the Companies 
Act, 1956, relates to the sales of 
"~ e  assets by the Compaaiy. If so, 
It 'may be stated ' 'that the Balance 

'. :sheets for the last six years flIed by 

the company disclose the followinC 
sales of fixed assets:-

Year ended 31-1-74 Rs. 16,2261-

Year ended 31-1.75 Rs. 41,8241-

Year ended 31-1-76 Rs. 31,6191-

Year ended 31-1-77 Rs . 17,371(-

Year ended 31-1-78 Rs. 2,3431-

Year ended 31-1.79 as. 5,419/-

As regards the alleged violation of 
Section 205A of the Companies Act, 
1956, the balance sheets of the com-
pany for the Years 1975, 1976. 1977 
and 1978 show unpaid dividends to the 
tune of Rs. 18281-, Rs. 18281-, Rs. 17821_ 
and Rs. 1782)-respectively. 

(C) The alleged violation of the 
pro,":isiOJls of Section 293 ( 1 ) (a) and 
SectIon 205-A of the Companies Act 
is under examination by the Registrar 
of. 1 CObIr.panies. Action, as warranted, 
wIle taken in due course in accor-
dance with the provisions of Law. 

Pl'OpoIal to maoUfacture SaDDa by 
Sandoz (I) Ltd. 

8070. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTlLIZERs be pleased to state: 

. ~) w e~ er Sandoz (1) Limited 
Indicated In their letter to Govern. 
ment that they propose to take up 
manufacture of active principle of 
S,anna etc., under prOvisions of dive-r-
sIfication; 

(b) if so, why this company was 
not ad,:ised to rep.Jrt to DGTD u:lder 
the Polley. why infringement of po1icv 
para:meters was resorted to in this 
partIcular. case; and 

(c) When it is ,'!l\ade out th9t instead 
of !mported Rs. 50 Jakh worth of 
~ap ta  g,?ods, although company have 
Imported only Rs, 15 lakh,worth of 
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capital lOods, yet Industrial licence 
has been treated as implemented; on 
what basis was decision taken to 
include active principles of Sanna etc. 
in industrial licenee·· granted for 
Phopolym especially when Industries 
(D&R) Act provides that separate 
application with necessary Challan is 
necessary for additional products/ 
licences? 

THE MINISTER OF 4~  IN 
THE MINISTRY OF PETROL EU:\1, 
CHEMICALS AND PER·TILIZERS 
(SHRI DALBIR SINGH): (a) t.~ ~c). 

Yes, Sir. Sandoz (India) Ltd. in their 
letter of January 1967 requested Gov-
ernment to amend the Industrial 
Licence held by them to include 
manufacture of active princjplea of 
Senna etc. stating that this item could 
be manuractured in their multi-pur-
pose plant without installation of any 
additional equipment. They request-
ed that in view of the then announced 
liberalisation of Industrial Licensing 
Policy fOr selected industries which 
included Drugs and Pharmoaceuticals, 
they presumed that it was not neces-
sary f·.)r them to fill the usual applica-
tion form for Industrial Licence. The 
matter was placed before the Licens-
ing Committee who took note of the 
fact that the proposed manufacture of 
new ite.ms could be taken up by the 
party without installation of 3ny 
additional plant aDd _ machinery ('If 
import ()f raw materiels and that in 
the light of Government's Notification 
relating to diversification, this case 
did not require to be brought up be-
'fore the Licensing CO'!1lmittee. These 
items were included in the original 
Industrial Licence which was consi-
dered appropriate by the. Government. 

Companies taking up D,anufacture 
of articles under diversification were 
not required ~ submit an application 
but were merely required to intimate 
to the DGTD the particulars regarding 
their revised manufacturing pro-
gmmme and the 'new articles', pro-
J)PSed to be manufactured, as also the 
v.lue and nature of the minor balanc-
ing plant, if any, added by them. 

Since the Co.:npany was ~ti e  to. 
take Up· manufaciiure of tuch i.~~  
without any formal approval, the 
fact of such ite11ls havjng. bepn 
endorsed in an existing industrial 
licenCe. did ll".Jt amount to contra ven-
tion of any policy of Government as 
they satisfied the conditions r('quued. 
to be fulftlled. 

The terms of foreign coilabvration 
were approved by Government which 
inter alia provided that the Company-
might raise a loan of Rs. 5'0/-lakhs 
from their rJreign principles to be 
utilised for the import of plant and 
~ac iner  required for the purpose .. 
Out of the loan o'f Rs. 50 lakhs, the 
Company availCd, of impOrt ice c~ of 
the value of Rs. 13,14,060. Since 
Sandoz (India) Ltd. started manufac-
ture of some of the items granted 
under the Industrial Licence, the 
Industrial Licence was considered as 
implemented. 

Setting up of Alcohol Waste Based 
Industry at Santha, U.P 

8071. SHRI KRISHNA CHANDRA. 
PANDEY: Will the Minister o:! PET-
RoLEUM' CHEMICALS AND FER-
TILIZERS be pleased to state whether 
any deCision has been made for setting. 
up an alcohol waste factory '8t Santha •. 
District Basti Uttar Pradesh in view' 
of the fact that the required raw' 
material is avail,:lble bere in plenty? 

THE MINISTER OF PE:TROLEUM •. 
CHEMICALS AND FEBTILlZERS: 
(SHRI P. C. SETHI): There i~ no 
proposal with the Government for-
setting up an alcohol waste factory at. 
Santha, District ~ti  Uttar ra ~ .. 

APpOintment 01 Dealer hy IDdIaItt 
on . CorporatlOll ID 8arajp1'11a. 
M-.h"r DIItrlet, ...... 

8072. SHRI R. P. YADAV: WllJ. the 
Minister of ~  CHEMI-
CALS AND FERTILIZEBS beo p e~ e . 

to state: 

<,> Whether Indian Oil Corporation 
bad 'advertiSed tOt the appointlaeM .r. 



'~  

~a er in Suraj,arha Block of . District 
Monghyr in Bihar in i978;,' . 

(b) if 80, what ,action has been 
taken in that respect; 

(c) is it a fact that the Indian Oil 
Corporation does not have any autho-
rised dealer in Surajgarha Block of 
MonghYr district in Bihar, if so whe-
ther any other Oil Company has a 
dealer; 

(d) whether the distribution of 
Kerosene Oil for Surajgarha Block is 
done through an authorised dealer of 
Mt.:mghyr proper; and 

(e) if the answers to the above 
parts are in the affirmative, the reac-
tion of Government thereto? 

THE MINIST'ER OF r~ M  

CHEMICALS AND FERTILIZERS 
(SHRI P. G. SETHI): (a) Yes, Sir. 

(b) According to the policy prevail-
ing at that time, interviews 'for SC/ST 
candidates applyi,ng in response to the 
advertisement were to be held in the 
first round and if a suitable candidate 
was found, other applicants were not 
to be con i ~re . However, interviE:'ws 
for the SC/ST candidates rould not 
be held due to non-aV'ailabilitv of the 
nominees of the Bihar Government. 

(c) Neither IOC nOr any other oil 
company is reported to have any 
independent kerosene oil dealer in 
Surajgarha Block. 

(d) Distribution of kerosene oil in 
Surajgarha Block is dpne through two 
dealers of IOe based at Monghyr and 
Lakhisarai. 

(e) An independent kerosene oil 
dealer at Surajgarha Block is pro. 
posed to be appointed und@r 1981-82 
plan. 

i n~ up the post of OSD (TralDilll) 
In DOS.D 

8073. SHRI NAND KISHORE 
SHARMA: Will the Minister of 
SUPPLY AND REHABILITATION 
be pleased to state: 

(8) w:hether it is a fact that the post': 
of an OSD (Training) fell V8can,t on .. 
30th January, 1981 in DGS&tD; 

(b) if SO, the last date of calling: 
applications for' filling the post; 

(c) whether it is also a fact that. 
inviting applications, while the officers. 
of Indian Supply Service o'f the ran.k. 
of Deputy Director are eligible with 
seven years' purchase experience, in 
the case of Section Officers, who are 
Group 'B' officers they are eligible fOr' 
the selection with 8 years regular' 
service and only sufficient experience 
in purchase work/work relating to, 
oompilation interpretation of purchase .. 
rules and regulations; 

(d) if so, the reasons fOr this dis-
crimination; and 

(e) whether the post mentioned. 
above has been filled up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
RE:HABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No, Sir. 

(b) The post will fall vacant on-
1-9-1981. Applications were invited 
i in~ last date as 1-1-81 and 31-1-81 
for Indian Supply Service Oftlcers and 
Under Secretaries/Section ,OfDcers 
respectively. 

(C) Yes, Sir. 

(d) ~ post of O.S.D. (Training) 
can be tilled either by Grade II 
Officers of the ~n Supply ~r .ice 

or Under Secretary; failing whiCh by 
a Section Officer. Varyin'-lengtb. of 
service is prescribed under the rules 
because the oft\Cers be ~  to 
various services aDd in dift'erent pay 
scales are eligible to beapP,Ointed. to 
the post. . 

(e) The POst will be ftDed when thf! 
acan~  occurs. 
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AppolDtlDeat Of MeIli ..... l 1lic1& 
Court J1Ulps 

,8074. SHRI RAJESH KUMAR 
SINGH: 

SHRI B. D. SINGH: 

.SHRI RAM VILAS PASWAN: 

Will the Minister of LA \V, JUSTICE 
.::AND COMPANY AFFAIRS be pleas-
'~  to state: 

(a) whether the attention of Gov-
'ernment has been drawn to an article 
appearing in the Indian Express dated 
'the. 23rd M:::.·ch, 1981 regarding the 
'system of appointing Additional High 
·-C\)urt Judges in the country; and 

(c) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN 
"THE MINISTRY OF DETtENCE 
(SHRI SHIVRAJ v. PATIL): (a) 

Yes, Sir. 

(b) Appointment of Additional 
.Judges of High Courts, including 
further appointments filr specified 
--periods, are made after consultation 
'with the concerned \!onstituti.mal 
:authorities and in accordance with the 
Televant provisions of the. Constitu-
tion. 

,fq11: m. if r-." Ii'ti lISt If 
,"11 

8075. ..,) ~'''''''i '  '""'" : 
=iflff 3t1I'f 11" eft ~ ( ~ Tir 1tf 1m' 
~ir flfi: 

(ifi') IflfT ~ ~ ~~ , fifi fiflr1: 
fflftrEf ... li ~) ~' 'ra  i[rfi1' ~  ~  t; 
. ~ 

(w) ~ ~ ~t  ~ ~a .1i ctlT 
1978-79, 1979-80 ~ ~ 198G-

8 1 ij sf irff., Cf)r ~ ' r CfZ1r t; 
(1T) \j'ff' ifli ctfi ~r ;;' ~-iir iti 

~~r . Cfi rc:vr ~; "f"h: 

("f) ~~~n  if l:ij' ~r rr ctri tu 
C i~it if. n-i~ Cf:tf ~ 'rr.r ~t t ~ ? 

S;SW"T ".r ~  ~r ~  lfiif) (,,' 

-.tlrJIlI "t ~"') :  ( Cf) ~ ( 'f ) . ~.;r.rr 
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Al1eced violattoa of compa,alea Act b,. 
MIs. JaaaJdraaa Mills Ltd, Madras 

8076. SHRI K. LAKKAPPA: 
SHRI H. N. GOWDA: 

Will the Minister Of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether it is true that Mis. 
Janakiram Mills Limited, rtradras, is 
violating Section 293 (1) (a) of the 
Com.panies Act; and 

(b) if so, the action contemplated i)y 
Government against this Company and 
if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) The transac-
tions relatable to the alleged violation 
of SectiOrn 29:J (1) (a) and (d) of the 
Companies Act have not been specified 
in the question. Presumably, the a e~

ed violation in respect of Section 293(1) 
(a) relates to Sales of Fixed Assets by 
the company. In th:'s regard; it may 
be stated that the ba a c~ sheets for 
the last five years filed by the compsmy 
disclose the following sales of fixed 
assets: 

Year ended 31-3-75 Rs 1·74 lacs 

Year en ~  31-3-'16 RI. o' sBlacs 

Year ended 31-3-" Rs. 0'04 lacs 

Year ended 31-3-,8 Rs. 0·09 lacs 

Year en ~  31-3-79 Rs. 2'40 lacs 

As ~ ar  Section 293(1)(d), the 
balance sheets of the company for the 
years ended 31 .. 3-1978 and 1979 dis-
close that the company had obtained 
loans aggregating to Rs. 79.76 lacs and 
Rs. 89.77 lacs, respectively against the 
total of its paid up capital and reserves 
01 Rs. 2695 lacs and Rs. 47.17 lacs. 
respectively. 

~) The matter ot compliance or 
otherwlse of the require:nents of Sec· 
tian ~)3 ) a) and 293(1) (d) of the 
Compai)jes Act, 1956 in respect of the 
aforesaid two issues is under examina· 
tion. Actioi1 as may be warranted will 
be taken according to the provisions 
of law. 
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New . Petroelaemleal ~ 

8077. SHRI DAULAT SINHJI JADE-
JA: Will the Minister of PETROLEUM, 
CHEMICALS & FERTILIZERS be ple-
ased to st:\te: 
(a) whether there is any proposal to 

open new Petrochemical Projects in the 
country to meet the increasing ema~  

of Petrochemicals; 
(b) the number of applications re-

ceived 'by Govemment for issuing of 
new licences and for expanding ~ e 

present capacity; 
(c) the action taken by Government 

thereon; 
(d) whether there is any proposal to 

. establish any new project in Pu">lic 
Sector during 1981-82; 
(e) the location selected; and 
(1) whether it will be with .collabo-

ration with some foreign country, C\nd 
if so, the details thereof? 
THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (e). G0-
vernment have approved in principle 
the setting up of following projects: •. 
(i) Two gas cracker petrochemical 

complexes, one at Usar in Maharashtra 
and the other at Kavas in Gujarat. 
(ij) Three aromatics recovery units, 

one ach at Cochin in Kerala. at Usar 
in Maharashtra and at Saleempur ;n 
D.P. It has also been agreed that a 
large petrochemicals project can be 
erected in Bihar. 
West Ben-gal Industrial Development 
Corporat:on Limited, also hold a letter 
of intent for setting up a naphtha 
cracker petrochemical complex at 
Haldia. 
(b) and (c). In 1980 two aplications 

for setting up petrochemical complexes 
in Kera1a and Karnataka were recei v-
ed, and they were rejected. 
(d) Yes, Sir. Feasibility reports for 

the various projects are under prepa-
ration for investinent approvals. 
(f) Details are yet to be worked out. 

~n ri "  fmn ""'"'" ri' ~ 
C ' ~ r''(f ~ ~ _ Itlni¥if 

'"""' fi6t:'f11ln' ~;r q'"( firwnn ""'" -, . 

8078. ",. "(11f V1fIl": m ",.n alt 
.~ 1ftt lit ~ Cli1' ~ ~ Ai : 

(.-) IfZfT ~ m. ftrerf' 1Imf .. 
1Pr1f; ~ 8 ~8  t~ ~ t i "  

1m cp ~ ~ tr ~ ~ 11'i 4.4'4iit'i· 
wcm~; i ~~~~ C i ~ 

~~;~ 

(V) ~ ~ I oT ~~ ;r -r ;d\"u lflrr· 

~ rn  "h: " m~ #., ('1" .;cr. 
.-WT5):(Cfi) ~ .) ~" " mn 
m~ ifi ~~ W JI'Cfin: iffr finft' 
~3 i ~~ ; r{ ~~t I ~  

m. mm ~~ ' ~  af1l4ii11 it t· 
Q;2fi t~ ~nmr t i" i i ~ 

sr;m:: ~ ~ t I ~" it: 1Il1ITur· 
~ar  ~i i ; ~  ~ ~ it· 
!JfPlr i!f1Tl if: ftro: mr1f ~ m~ {  

~~  fqCfi i4'l4 ~  it. r~ 'l11I' it 
~ fum m~ ~ a  g-I 

High Court Judges granted ExtensiOD8. 

8079. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS, 
be pleased to state: 
(a) whether short term extensions 

to Additional Judges of i~  Courts 
have been granted recently and if so, 
the names of such judges, na!Jles of 
High Courts, when their period was to 
expire and when the extensions were 
granted; . 

(b) whether Supreme Court Bar 
Association has passed any resolution 
regarding the grant of short term eX-
tensions a!lld if SO the recation of Gov-
ernment thereto; and 

(c) whether there are any conven-
tions for appointment Of Additional 
Judges and their confirmation and· 
whether Government propoSe to· 
follow these conventions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRl 
SHIVRAJ V. PATIL): (8) Yes, Sir. 
The required information is in t .~ 

attached statement. 
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{b) GovernJllent have not received 
8Illy representation in this ~e ar . rom 

,the ~reme Court Bar Association. 

(c) -Appointment of Additional 
. Judges Of High Courts and their COD:-

firmation are. lllade . after consultation' 

with the concerned"""constitutional 

authorities and iIn accordance with the 

relevant provisions O'f the Constitu-

tion . 

List of Additional Judge who hav, IJHn giwn sA011 term ,xt"lSions r,e,ntly 

, -----------------------
'S.No. Name of the Judge High Court 

___ - _______ ---"' ........ ~ 

3 

Date on Date on 
which term which . 
was to notificatiOn 
~ pire granting exten-

sion was issued 

-- ----..-~ _____ ------.... _____________ ...-...e 

I. S!lriJu'!tice a~ i Kant Seth 

2. ShriJustice Faizcn Uddin 

3. ri ~ ice Sukhdev Kang 

4. Shl'iJllstice Gokal Chand l\Iital 

5. ShriJustice Mahendra Bhushan Sharma 

6. Shri justice Saraj Narain Deedwania 

7. ShriJusticc Om Nath Vohra 

8. ShriJu5tict' Surcndra Nath Kumar 

g. ShrijuU'itice Shankar Balkri.shna 'Vad 

10. ShriJu'itice Arnarendra N'ath Varma 

11. Shri ~tic~ ~arcn ra Nath IVIithal 

1:2. Shrijusticc Sharad Govind Manohar 

Mixture of Petrol and Alcohol for 
use in Automobiles 

8080. SHRI ATAL BIHAR I VAJPA-
'YEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
-ZERS be pleased to state: 

(a) whether Government are aware 
-that mixture of petrol and alcohol can 
'be used as fuel in automobiles and 
.. thus alcohol can replace a part of pet-
troleum requirements; 

(b) wbether such a mixture was be-
ing used in India in 1940s. 

• Madhya Pradesh 26-1 -lgBI 

• Madhya Pradesh 26-1-1981 

• Punjaband 
Haryana 

• Punjab and 
Haryana 

Rajasthan 

· Rajasthan 

• Delhi 

· Delhi 

• Delhi 

• Allahabad 

• Allahabad 

· Bombay 

18-2-lgBI 

24-2-lgS1 

24-2-1981 

6-3-1981 

6-3-1981 

6-3-1981 

13-3-1981 

13-3-lgBl 

25-3-1981 

24-1-1g81 

24-1-1981 

18-2-lgSI 

18-2-1981 

24-2-1981 

24-2-1981 

6-3-1981 

6-3-lgBl 

6-3-198 t 

12-3-1981 

12-3-1981 

24-3-1981 

(c) whether Government have re-
ceived in January, 1980 a report about 
boosting the alcohol production from 
an expert committee presided over by 
Dr. S. P. Bhattacharya; 

(d) it so, what are the recommenda-
tions thereof; and 

(e) reaction, of Government about 
the recommendations and action taken? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes, Sir. 
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(b) At thetitne of World War lIt 
when petrol become scarce, the system 
of using a mixture of alcohol and pet .. 
rol as fuel was introduced in some vI 
the North Indian states. 

(c) and (d). The Committee of Tech ... 
nical Experts on Alcohol and alcohol 
based industries, under the Chairman-
ship of Dr. S. P. Bhattacharya in its 
~eport submitted to the Government in 
.January, 1980 bas made inter alia, the 
:following recommendations:-

I. Provision of adequate space for 
storage of molasses by sugar 
factories and distilleries. 

II. Increasing the production ()f 
alcohol by 

(a) giving priority status to alzo-
hoI industry. 

(b) fixing remunerative control 
price of alcohol. 

(c) Introducing new technology l:ly 
distilleries and provision of in .. 
-centives for this purpose. 

(d) Use of Khandsari Molasses for 
alcohol production. 

III. Alcohol ~ o  be used for mak-
ing high value alcohol cherni .. 
cal products and should not be 
used as fuel in motor vehicles. 

IV. Alcohol production from sources 
other than molasses should be 
considered only if adequate 
quantities of molasses are not 
available. 

v. Drawing out a time-bound na-
tional alcohol programme for 
increasing production of alco-
hoL 

(e) It is considered that the use cf 
alcohol in admixture with pet-
rol as fuel is not possible at 
present due to the in·adequate 
availability of alcohol, though 
the technical feasibility of such 
blending has been established. 
'The report was commended to 

the States and to the distillery 
industry. The price ot ethyl 
alcohol was revised in August, 
1980, through an amendment 
to the Ethyl Alcc.i..oi (Price 
ControL) Order. The State 
Governments were requested:-

(i) to augment the production of 
alcohol, 

(H) to ensure that all available 
molasses are utilised, 

(iii) to expedite creation by the 
sugar factories, of adequate 
and proper storage facilities 
for molasses, and 

(iv) to promote the use of Kband-
sari molasses for alcohol pro-
duction. 

The distillery industry has been .re-
quested to come forth with an action 
plan for modernisation. The Govern-
. ment would render all such assistance 
as is necessary and feasible. 

Allocatioa of Alcohol to I!!.dustry 

8081. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI .. 
ZERS be pleased to state: 

(a) total quantity of alcohol allocat-
ed to each industry for various pro-
ducts including drugs year wise since 
1977; 

(b) how much of such alcohol has 
been exported during this period year-
wise; 

(c) capacity utilisation of distillery 
industry as against the installed and 
licensed capacity; and 

(d) if the capacity utilisation has 
been low, the reasons therefore? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRr P. C. SETal): (a) The total 
quantity ot alcohol utilised for iDdua-
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trial purposes in each of the alcohol 
. years (December-November) 1977-78, 
1978-79 aDtll 1979-80 is as follows: 

In lakb litres 

1977-,8 ~ 6 '  

~  ' ~ 

1979'"80 1 goo '00 

Tbe allocation of alcohol to indivi-
dual industries is done by the State 
Government concerned. Data on in-
dustrywise allocation are not available. 

(b) Government are not aware of 
any alcohol allocated to industries be-
ing exported. However the followiDi 
quanties of alcohol were exported since 
1977. 

Financial year 

1977-78 
1978-79 
1979-80 

Tonnes 

Nil 

15,416 

8,749 

(c) The capacity utilisation of the 
. distillery in tr ~rin  the alcohol 
year 1979-80 (December--N ovembeT) 
was of the order of 48.5 per cent, 

(d) 'Utilisation of the installed capa-
city mainly depends on the availability 
to distilleries of molasses which in turn 
depends on the production and crush-
inl of sugarcane. The State Govern-
ments; have ben requested (i) to ex-

pedite creation by the sugar factoriN 
of, adequate and proper storale tacUf-.. 
ties for molasses, and (ii) to promot& 
the use of kbandsari molasses for alco-
hol production. 

Percentace of SC/ST Bmployees lJl 
DiffeTellt Catel'Ortes in Mbdstr,. 

of Eaerl7 

8082. SHRI BHEEKHABHAI: Win. 
the Minister of ENERGY be pleased to. 
state: 

(a) the total number of employees· 
in the Ministry as on 31st December.-
1980; 

(b) the percentage of Scheduled 
Tribes and Scheduled castes thereof in 
each category of Class IV, III, II and 
I; 

(c) W\hether he has asked for any 
informat; on and statement regarding. 
the above from his Ministry; 

(d) what is the Government policy to-
fill up the reservation quota for Sche-
duled Tribes/Castes in his Mini tr ~ 

and 

(e) if so, what is the detailed pro-
grammes for filling up the gap? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a): The number of 
employes in the Deptt. of the Power 
and Deptt. of Coal of the Ministry of 
Energy is as follows: 

------------
Ministry of Energy No. of employees 

Deptt. 'bf power 270 

Deptt. of Coal 171 

(b) Department of Power Dept. of Coal 

SC ST SC ST 
au.f ofpnsts 

Class I, i.I. "\. Nil Nil 5% Nil 
Group 'A' I 
CIV5S It, i.t. } S' 12% Nil 13·7% 1'9% 
GroupeD' 

Class III. i.I, )- 10'57% 
Group'C' 

Nil 9'7% 1·6% 

Class IV, i.t. } 
Gtoup'D' 

st8'33% Nil 34'~  Nil 

--- -
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. (C) 8tnd (e). It i& ... -the Government 
policy to fill in tbereservation quota 
from amongst the suita:ble SC/ST can-
didates. Recruitment to the various 
posts of different categories is regulat-
ed in accordance with the instructions 
issued by the Ministry of Home Affairs, 
Department of Personnel and Adminis-
trati ve Reforms. 

Salal Hydro-Electric Project 

8083. SHRI CHITTA BASU: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether it is a fact that Salal 
Hydro-electric project which was origi-
nally estimated to cost RS. 55 crores is 
now e pe~te  to cost atleast Rs. 350 
crores; 

(b) if so, the reasons for such abnor-
mal cost escalation; 

(c) whether ft is a~ o a fact that the 
first unit should have been commission-
ed by June, 1975, but has not yet been 
commissioned; 

(d) if so, the 'reasons for the delay; 
and 

(e) by when the project is likely to 
he completed and commissioned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAlV[ l\1AHAJAN) : (a) The estimate 
of Rs. 55 crores, prepared by the 
Go\'ernmeot of J. & K. in 1968, was for 
an installed capacity of 270 MW (90X3) 
The present sanctioned estimate, pre-
pared in 1976 is for an installed capa-
city of 345 MW (115X3). This esti-
mate is under revision. 

(b) III addition to the change in 
scope which, has been responsible for 
the increase in cost, some of the main 
reasons are:-

(i) change in designs and. quantJ. 
ties of work of Power-House and the 
penstocks, and construction of addl-
tion~ works as a result of increase 
irl the installed . capacitY from 270 
JIW to 845 MW. . 

6G I.B--4. 

(ii) increase in the cost of elec!ri-
cal works due to escalation in BHEL· 
prices and other associated supplies. 

(iii) incrense in the cost of electd-· 
cal works due to increase in scope of 
transmission and distribution as per 
deta:Jed studies made in the Central 
Electricity Authority. 

(iv) increase on account of items 
not provided for or due to ina ~ 
quate provisions mnde in the origi-
nal estimates. 

(v) extra-cost of other items of 
civil works on account of escalation 
of cost of materials and labour. 

(vi) increase in provisions for direc-
tion and administration due to in-
creased wages etc. 

(c) to (e) According to 1968 esti-
mates, the first unit was to be commis-
sioned by June, 1975, However, aCcoud-
ing to the revised estimates of 1976, the 
first unit is to be commissioned by 
March, 1982. However, in the course 
of construction serious geological prob-
lems were encountered in the founda-
tions of the concrete dam, which has 
delayed the progress of work. How-
ever, all these problems have since 
been resolved and construction activi-
ty on a sustained basis is expected in 
the -future. The project is now sche-
duled for completion. by 1986-87. 

News item captioned "Coal Shortage 
Hits Sizing Industry" 

8084. SHRI R. K. MHALGI: Will 
the Minister of ENERGY be pleas-
ed to state: 

-.... 
(a) whether Government have 

noticed the report published in the 
Times of India, Bombay dated 27th 
-February, 198!, under the caption 
'~coa  shortage hits sizing in ~; 

. (b) has Government of Maharash-
tra . Oftlcially approached the em-
, tre to improVe the position of suppb' 
ot coal fo this industry in Icba1k&ranjl; 
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(c) is the sizins induatry at leba- ~p.~ l1pt,q t~ .e~~ of ~ ~ ar~~  
~.r~n i (ly,ulharashtra) a $D1aU ~8~p Rural ectri~~n Coi'por~~ 

8C~ in~ ; ti~ ~ a4 ~~ ~a amo p~ 
tp~. 6 ~ ~ 6~. p to ~ e ~ . 

ta~~ ~~tr~ ~;  ; ~r~ ijl ~e ~~ ~  
tQe rural ~ Ctri C~~ c em~ 

~anctione4 by t ~ Cor . r.~on. 

~) how many wor~er  are employ-
ed in this industry at this centre; 

(e) Will Government ~ e ~te  

tQ make coal a ai ~6 e to the indus-
try so that the ~ tr  will not 
have to resort to purchase of coal in 
black market; and 

,(f) are Government contemplating 
any other step to prevent the cla-
, sure of this industry ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (f). 
Information is being collected and 
would be aid.on the Table of the 
House. 

Blectricity charges Of Orissa State 
Electricity Board outstanding agaillSt 

different companies 

8085. SHRI CHINTAMANI PANI ... 
GRAHl: Will the Minister of EN-
ERGY be pleased to state: 

(a) whether Government are aw-
ar,e of the fact that there are huge 
ane,ars of Orissa State Electricity 
Board's dues over different companies 
amount to more than 11 crores of 
flJpeeS; 

(b) what is the total loan the Ru ... 
ral Electrification Corporation has 
advanced to the O.S.E.B. up-to-date; 
aQ.d 

(c) whether the O.S.E.B. has re-
paid any of its debts so far to the 
Rural Electric Corporation and what 
amount remains outstanding against 
O.S.E.B. up-to-date? 

THE MINISTER OF STATE IN 
~ MINISTRY OF ENERGY (SH1JI 

~ MAHAJAN»):' (a) "The 
~ Electricity Boarcls are free 'to 
~4 ,priorities h,. the paymeDt' to-
wards various contracts. Specific in-
.... t;on re,arding dues of Orissa 
8tflte .1ecta-iciU'"d ~ tr~-
, ..-- a~ ~ ~ 4 ~ a ) e in 
.. 1IiAWrY. ' 

(c) An amount of Rs. '1,06,93,288.81 
which was due to be repaid to the 
Corporation as at the end of March, 
1981 by the Orissa State ect~icit  

Board according to the Schedule 
of Repayment has been repaid.' 'The 
outstanding as at the end of March, 
1981 amounted to Rs. 58,06,01,871.19. 

Setting up a Super Thermal Power 
Station at Brajarjanagar in ~ 

8986. DR. KRUPASINDHU BHOI: 
Will the Minister of ENERGY be 
p~ea e  to state: 

(a) whether in view of Asia's lar-
gest thermal grade coal reserves in 
the Brajarajanagar Coalfield in 
Orissa, Government propose setting 
up a super thermal power station at 
Brajarajnagar; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) No, Sir. 

(b) The setting up of a Super 
Thermal Power Station is dependent 
on several techno-economic factors. 
After taking into consideration these 
factors the Committee fOr selection 
of sites for large thermal power 
stations appointed by the Govern-
ment had identified sites for estab-
iishmeni of Super Thermal stations. 
The present -programme 'Of -'"Supel' 
Thermal Power Stations "has essen-
~  b~ r~p'are4  Qll ~e basis 
¢ ~ ~tt~'~ 'r ~prt. The 
~~ '~ ~ -. 4 it~ei b.V the f?Pm-
~ttett ~  ~~ ~~ ~ p.~ at 
~r~8 ' P P9w ~ MvtJop. 
ment in the 1irst t..... -.. _ 
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Mtm~t.~ of Ca~ Soda .,.ee 

8 ~ . ~~~ R. ~. ~  Will 
lhe Minister pf PETROLEUM, CHE-
.MICALS AND FERTILIzERS" be 
pleased to state: 

(a) the names of the companies 
which are manufacturing caustic soda 
flakes, their installed capacity and 
their product:on during the last one 
year; 

(b) whether it is a fact that the 
caustic soda flakes are being sold at 
twice t ~ manufacturing' price Of 
-more; 

(c) whether Government have direc-
ted the 11lanufacturers that a certain 

percentage of their productimt_e. at-. ' 
located to the co-operative ec~r .. 80 
that the same could be tJlade a ~"" 
ble to sman users at a fair price; .~ 

(d) if so, the steps Government !lave 
taken or propose to take to 'etlSU!e 

that caustic soda Bakes are made -a¥-
ailable t,o small users at a fair pti.~ 
through cooperative and other distri-
bution points? 

THE MINISMR OF PETROLEUM. 
CHEMICALS ,AND FERTILIZERS 
(SHRI p. C. SETHI): (a) The names 
of the Companies which are manufac-
turing Caustic Soda Flakes, their 
installed capacity and their production 
during the calendar year 1980 are as 
under: 

(In tonnes) 

S. No. Name of the Unit and Location Annual installed Production 
capacit.y in J g80 

________ ..... ~  .... ______ __01 __ ~. ___ 1 _____ - - ______________ _ 

I. MIs Andhra Sugars Ltd., Tanuku 

2. MIs D.C.M. Ohemical Works, New Delhi 

3. MIs Atul Products, Gujarat 

4. MIs Saurashtra Chemicals, Gujarat 

5. ~  Tata Chemicals Ltd., Gujarat 

6. MIs Ballarpur Industries, Yamunanagar, Haryana 

7. MIs Travancore Cochjn Chems. Ltd., Udyogmandal, 
Kerala .  .  . • . 

8. MIs Ballarpur Industries Ltd., Karwar (Kunataka) 

'9. MIs Ballarpur Industries Ltd., Ballarpur (Mahara$htra) 

10. Mis Galico MHls, Anik Chembur, Bombay 

n. MJs Standard Mills Co. Ltd., Bombay 

12. M/sJayhree Chemicals Ltd., Ganjam, Orilia 

IS. Mis Shriram Vinyl and Ohms., Kota (a.,jlJ.sthan) 

14. MI. Dhrapgadhra Chema. Works, Sahupuram, Tamil 
N'adu -. • • . • • . 

'15. MIs Mettul' Chemiea1s, Mettur Dam 

1&. ~  ot ~ri Ma~aa) ~ .  Tamil Nadtt 

.,. MI. J(Uori. a.n.'"U 14d., U.P. 

ratAL 

19,800 

3,600 

7,100 

19,800 

5,544 

6,600 

16,500 

6,600 

9,9OQ 

9,900 

8,S250 

b,250 

202 

4,706 

8,245 

221 

NIL 

6,165 

r,580 

6,143 

7,190 
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... -\ (b) There is no statutory ,control on 
ib~ ·price and distribution of Caustic 
'Soda in' the country. However, the 
'Alkali' Manufacturers' Association of 

ll,ldia (AMAI), Bombay, i:ecommend to 
:their member units from tlme to time 
the ceiling selling price fe,r the three 
varieties of Caustic Soda viz: lye, solid 
and flakes. AS per the last recom-
mendations of the AMAI, the ceiling 
selling price of Caustic Soda fiakes 
is Rs. 3830 per tonne (exdusi ve ot 
::excise-duty, local taxes and other 
charges) with effect from lOth March, 
1981. 

No instances of any manufacturer of 
Causic Soda flakes selling the material 
at twice the ceiling selling price has 
come to the notice of the Government. 

(C) Government have not issued any 
such directions to the manufacturers. 

(d) There is no statutory control 
over the distribution or 'Price of Caus-
tic Soda. While indigenous production 
has been adversely affected because of 
severe power-cuts, the demand for 
caustic soda in general has gone up. 
\Vith a view to supplementing indigen-
ous production and making the che-
mical nvailable at reasonable prices. 
Government decided to import 25,000 
tOl1ues of caustic soda (solid and flakes) 
through the State Chemicals and 
Pharmaceuticals Corporation of India 
Ltd. (epC). CPC has already import-
ed about 15,000 tonnes of caustic soda 
(solid) and about 7,500 tonnes of caus-
tic. soda (flakes) for distribution among 
actual users, particularly public sec-
tOl' companies and the small scale 
sector. 

In view of the shortage of Caustic 
Soda in the indigenous market, It hal ' 
been put on the Open General Licence 
Uat thereby making It possible for any 
. ~ct a  user of Caustic Soda to import 
the material directly If hewlahes to 
Clo 10. 

'. . ..... , :... :.......... ~~ .•. -' 

Fund allocated for Lower' Jhel111D 
~ e  Project in Kashmir Valley 

8088. SHRI P. NAMGY AL: Will' the, 
Minister of ENERGY be pleased to 
state: 

(a) whether it is 'a fact that 50 per 
cent of Plan fund earm:nked for 
Jammu and Kashmir State is in the 
fonn of Central aSSistance; 

(b) total amount earmarked in the 
Central Share for the I"ower, Jhelum 
Hydel Project in Kashmir Valley and 
total power generation after its com .. 
pletion; V 

(c) whether it is a fact that part of 
the said poject a ba'rrage by the 
name ,of "Wular barrage" near "Nin-
gal Compartment Number 1 and 2" 
in demarcated forest area has been 
built and if not, reasons therefor; 

(d) whether it .is also a fact that 
land under the propOsed barrage has 
been illegally occupied by some per-
sons; and 

(e) steps taken to evict the illegal 
occupants if the barrage has not been 
buH t already? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJ AN) : (a) The en-
.. ~re Plan of Jammu and Kashmir Stafl. 
excluding Ladakh is financed by cen-
tral assistance on the basis of 70 per-
cent loan a~  30 per cent grant. The 
financing of Ladakh Plan is also by 
the central assistance on the basis of 
90 per cent grant arid 10 per cent 
loan. Both these grants and loans 
are ultimately adjusted within the 
overall ,central assistance to which 
the state Government becomes entitl-
ed. There is a separate fonnula for 
earmarked outlays. .' 

(b) All the three generating units of 
Lower Jhelum Hydro Electric Project 
(3 X 35 MW) costing Rs. 13.05 crores 
have been commissioned ana are In 
operation. The project 18 estlmate4 
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ProviSion of Rs. -1.91 'erores' ,;nd 
Rs. 5.12 crores have 'been made' ~or 
,this project during the year 1981--82 

;3nd: plan period 1980-80, respective!"· 

(c) to (e). The Lower Jhelum p~o
ject, as, sanctioned, does not inehl-de 

construction of 'Wullar barra.f'(e' !cr 
power generation. 

Achievement of Fertilizer prodll'CUon 
1981-82 

8089. SHRt M. V. C ~ ;~
KARA MURTHY: Will the ' er 
of PETROLEUM, CHEMIC • .\LS ~  
FElitTILIZERS be pleased to state to 
w ~t extent the production of fefti-
lizers will be achieved during the year 
1981-82? 

THE MINISTER OF STATE IN TtJE 

MINISTRY OF PETROLEUM, C~
MICALS AND FERTILIZERS (SERt 
DALBIR SINGH): The target for pro-
duction of fertilizer's in 1981-82 ~a  

been set at 32.00 lakh tonnes of r3'it-
'l"ogen and 9.25 lakh tonnes of P 05• 

Assets of Corporate Private Sector 

8091. SHRI NIREN GHOSH: Will 
the Minister of LAW, JUSTICE ArID 
COMPANY AFF AIRS be pleased t() 
state: 

(a) the total assets of the corporcJ.te 

private sector in the country as on 
1964. 1972. 1978 and 1979. 

(b) the share of MaTP companies, 
~ ~~~~~~ ~' . ~~ . . ~" . .~ ~~  ~~~ .  in_ 

this total as at 1964,  1972, ] 978 al1d 
.1979; 

(c) the share of 20 largest groups in ; 
this total as 1964. 1972, 1978 and 10'19, ' 
in rupees as well as in per cent; 

(d) what POsitive steps, H any a~e 

been taken todate to curb the growth 
q monopo17 houses; and . 

THE MINISTER OF STATE IN ,'1:$,,' 
MINISTRY OF' C~  (SlilU .. 
SHIVRAJ V. PATIL): (a) Th'e comPu-, , 
ed .figures of total assets ,of the " cQl"-. 
porate private sector as a w o e ~' 
all these years are not a aita b e~ ::;". 

(b) and (c). The aggregate assetS· ,of . 
companies registered under section 26, 
of the MRTP Act 1969 (havini' by' 
thf'ms§\!l1Ps. ,¥U'. ~nn . VJjth.. intet~ 
neeted undertakings assets of Rs •. 20 
crores or more) in 1972. 1978 and £9'79 
were Rs. 5597.74 crores, Rs. 10';39.66 
crores and Rs. 12456.79 crores, res--
pectively. The MRTP Act came into 
force w.e.f. 1-6-1970 and as such, the 
figures of assets of these companies for 
the yc;ar 1964 are not available. 

The aggregate assets of the top 20 
,houses (ranked by the size of assets 
as in 1978) during the years 1 !)72 and 
1978 were Rs. 3058.87 crorcs nnd Rs. 
5794.05 crores. respectively. The ag-
gregate assets of the top ~o houses in 
1979 ranked by the size or assets in 
that year. WE're Rs. fHi18.69 crorcs. 

In view of what has been stated in 
'reply to part (a), it is not feasihle to 
determine the percentage share of the 
MRTP companies or the top ~ ) hous--
es in the agrega1.c assets oj' the! pr!. 
vate corporate sector. 

(d) and (e), The MRTP Act,' 1969 
is not intended to curb the growth of 
the Mnnopoly Houses as such, l'ut only 
to ensure that such growth d("les not 
lead to the concentration of economic 
power to the common detriment. Sec-
tion 28 of the Act lays down the con .. 
sloercitions 'to . be kept in mind be-
fore the Government gives approval 
to proposals for substantial exPanlion 
or for setting up of naw unde'rtakln,a 
or for mergers by MRTP Companies fit 
the public interest. All these propoSals 
are approved by the Government 
keeping in view the criteria set, "ut", 
in Section 28 ot the Act and. ,the e~"i 
tent industrial polley ot ,the . ~.  
mellt. ' -', 



BeqUJrealeit til AJe8lIiet" uuI, DeDa-
tared spirit 

8092. smu MOHAN LAL PATEL,: 
Win the Minister of. PETROLEUM 
'e'lfBMlCALS AND' FERTILIZERs 
be pleased to state: 

(a) what is the annual estimated 
requirement for alcohol and denatu-
red spirit; 

(b) \\That is the annual estimated 
, production; 

(c) the quaUty of, alcohol and de-
'natUl'ed' spirit. imported during the 
'i8st three years, year.-wise to meet 
'Cduntry's requirement; and 

Cd), the steps taken by Gov_ernment 
to increase, the indigenous produc-
ti'On to meet the requirement? 
THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZJ:RS 
(sHm P. c. SETHI): (a) and (b)'. 
The Central Molasses Board had esti-
'mated that, il\ thE:' current alcohol 
year 1980-81 (DeceM.ber to Novem-
ber) the availability of alcohol is 
likely to be 4,200 lakh litres only as 
against a likely demand of 5,716.79 
lakh litre'S. 

(e) no a " ~ o  or denatured spirit 
has 'been itnp."lrted during the last 
t r~e years. 

(d) the State Governments have 
been requested to increase the pro-
duction Of alcohol by:-

(i) ensuring that all available 
molasses is utilised; 

(ii) promoting the use of khand-
sari molasses for alcohol p'roductlon; 
and 

(iii) enl!uring creation (-by sug-
ar factories) of adequate ana proper 
storage taciIiti{:'s for molasS"es. 

Mis. Dey-Se-Chem. Ltd. Calcutta 

8093. SH1U INDRAJIT GUPTA: 
Will the MinIster of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
'be pleased to state: 

ta) WBetMl Ws_. ' . e)' .~-C an~ 

Limit.d-, C~ C tta Is ,taclo. 'clolure' du.e:-
to management's filiiure to take tip a 
ditVersiftcation prograaune as recom-
mended by Government at Indla; 

(b)· wkether tlUs concern is the lar-
gest ,producer of Chloremphenicol-a 
IJte' saving atdibtbtics and has capa-
city to man - a~t re other vital drugs 
also; 

(c) whether the employees have re_ 
presented that the concern can be 
s8Wd from' Chronic mismaIlagement 
only by nationalisation; and 

(d) Government's reaction in the· 
~. . -

THE, MINISTER OF STATE IN 
TlJ)' :MINISTRY OF, PETROLEUM, 
CImMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) The 
Company is facing financial probltmls 
but it has not .indicated its inability 
t'() take up. div-er.sification programmes 
ffy, which i.t bas ~ re  licences. 

(:b) No, Sir. This concern is not the 
ar ~ t manufacturer of Chloramphe-
nieoi and-is producing the drug from 
the penultimate stage only. It has, 
capacity . to manufacture other durgs, 
also. 

(c) Yes, Sir. 

(d) The financial institutions which 
have invested capital in this company 
are trying to solve its financial prob-
lems The suggestions require care-
ful stUdy before any view can be 
formed. 

Lower Power UtilisatiOn in India 
as compared installed Capacity am-

ong developing countries 

8094.' SHRIMATI MADHURI SI-
NGH: Will the Minister of ENERGY 
be ,pleased to state: 

(8) whether it is a tact mat po-
wer utilisation in India as compared 
to installed capacity is oDe at the 
lowest among df!Veloping countries; 
and 
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(b) if 80, stepa co~ -fO;t ~ 
ctltin. the present situation? 

THE MINISTER OF STATE IN 
THE M ~  OF mNERQY (BPI 
,ifiAM 1tAHAJAN): (a) No. Sir. 
(b) A number of stePs have Deen 

taken and are' being taken to -improve 
the capacity utilisation of thermal p0-
wer plants in the ((ountry. These 
measures' iilclude:-

(i) assistance to the electricity 
boards to undertake plant betterment 
programme and better pr~ enti e 

maintenance schedule; 

(li) idf:ntiftcation Q.f deficiencies 
in plant and equipment arid taking 
up programmes of their rectification 
and 'replacement; 

(ti) arranging timely supply of 
spare parts from indigenDus and 
foreign suppliers. 

(iv) su,pply of adf:'C.J.uate quantity 
of eoal of right quaiity. Defaulting 
collier:es are being identified and 
the representatives of the power sta-
tions posted there for joint Sam-
pling. Coal comparr1es -t1ave been 
requested to intensify handpicking 
of stones, shales and other extra-
neous matf:'l'ials so as to improve the 
quality. Coal companies have also 
been advised to instal portablel 
permanent crushers at mines and un-
dertake appropriate coal benefication 
programes. 

(v) undertaking training prog-
rammes for engineers and technical 
personnel entrusted with the opera .. 
tion and maintooance of . power 
stations. 

Doordarshan OfBcials partieipatinl' In 
Commercial Feature Films 

8095. SaRI NAWAL KISHORE 
SHARMA: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleaSed to state: 

(&) ill it true that Senior Door, .. 
darshan OmeiaIs are' actually partid-

ait~ in the' Commercial feature 
films in various capacities; 

(.b) if so, the et~i  of t~e. o81ciab 
85 also their commitments -'as 011 tbM 
date; 

(c) is any of these officials hand-
ling the assignment of TV ot ~ 
the hiring of featUre cinem~ m.. ,. 
Doordarshan; and 

(d) if so, what are the deWl:s: ., 
such assienments to outside p:oducere 
including estimates of the film paO... 
duction jobs a~ i n  hire of fllWttje 
or commercial cin~ma or e~e  )J,. 
these officials since 1st March. 1880 
onwards? 

THE MINISTER OF INFOBMA.-
TION AND BROADCATiNG (smu 
VASANT SATHE): (a) Yes, Sir. 

(b) Shri Kamleshwar. Additicmal 
Director General -signed a number_ of 
contracts with various film Proc!ucers 
prior to his joining DoordarsbaD. 

(c) Yes, Sir. 

(d) Some of the important duties 
assigned to Shri Kamleshwar aref 

or Identification Of good feature 
films· .-

J 

(ii) Processing Of the recommen-
dations of the previewing Commit-
tee (an independent Committee of 
outsiders) set up to select feature 
films; 

(iii) Exploring the possibility 01 
production 01 and processin.r of 
proposals recf:i ved from Doordar ... 
~an . Kendras regarding, TV fl1ms, 
special docltmenfaries. short ftlms, 
elc. Consequent negotiations re-
garding costs, etc. ,of the films 
are normally made by a CostinM 
Committee. A list of such fibm 
which have ~ en approved or haVE 
been confracted through the eon, 
cernect Committee is attached. 



I\tiil ~.  '., 
'. . 

. ·L1$T .,OFFILMS . . 6 C ~ .  .' 
'. • • • ,'. '. ',.,' • I •• 

T.V. fILMS 

----------~.--------~-------------------.... ' 

11. ~~"  Name of Producer 

oor o.r ~-Ma ra  

'1. . MIs. Ehududi Murugan Pictures 

Doordarshan-Lucknow 

' .. 2. MIs. Commentators & Contributors 
;: g. MIl. Avadh Films . 

pJtirrJarshfJn-Cuttack 

4. Smt. Parhati t)~C 

'5.' Dhirendra Nalh wa~ 

DJordarshan ..... DJ!hi 

~ -6. Mfs. C')mrn~nta o  & C'Jntriuators (India) 
. Lucknow . 

. ~ 

,.. 
8. 

g . 

Do. 

Do. 

Do. 

. UjlgrahaDJordaTJhan Kendra ·-DJlhi 

10. ~i Rljni Patel 

I I. S!lri P!'am')d M t ~ 

DJI>Tdarsha'l ]\P,flJr.1.·-B-:nnb4,Y 

12. )~n p b (Hvi At.m;l.) 

13. Ao;h"af Slhi.l . 
14 M.K. S·,vam.iJ-l'ltri 

15. Shri Aravind m ' 't. c ~r a 

16. MIs. H m~ Batra 
17. M!s. SlTll pol Filml, ~~  D .:lhi 
18. Mis. ;t~~n Film" 'N'!\\T D :lhi 
19. MIs. "3.~ati 1<'ilm1, New Ddhl 

20. MIs. R.K. ~ . i. ra o~ L'J.cknt)w 

21,. Do. 
Do. 

~3  Bllg)v:ud S:ivJ.')tav, B:>m=lby 

~4. Sl,:yajit ~  Cdcutta 

~ . Pram>d M~t ' t'  D!lhi . • 

Q\). Tv i'rl,\I ~~ .. , Gild of India 
.. ~ . Sh! l' J. M:l1 .. cJrldrall 

~8. B!n 1, U! 1) till { ' ~a.  a \lc\ltta 

Title of Film"! 

Prarthanai -

• Peerhi Se Peerhi .Tak 

Mani Maa Ki Kahani 

· Kaha Pain 

• Rain.a. Laxmana 

Sankatmochan 

Punah 

Bhulc Bhatke 

Tukron Me Bad ZillUgi 

· Tinku 

• AUf Kab Tak. 

• Agar (If) 

· Akhri Kimn} 
Vuf Ta Dag 

· Khirer Putul 

3c ~e 1\1oti 

• Angarce 

· Badiu 
· Sht)bha. 

• Sarangec 

Nau Tankee 

Ras ~e a 

• Bansi 
• Sadgati 

• Tribal Welfare 

Budget amount 
assigned 

RI. 

42,8000/-. 

8 60o ~ 

28,200/-

33,75°/-

33,750/-

:33,750/-

33,750/-

25,0001-

!25,OO,,/-

15,000/-

37,500/-

70,000/-

40,000/-

28.,ooof-W.\V.} 
40,ooo/-(F.\V. 

60,000/-

6o,ooof-

60,000/-

97,000/-
4,50,ooof-
56,'1.50/-

· H<!alth & Sports S:ries-18 

To be titled 
5, 15,'.lIO/-

3·1.,600/-(QFF) 
Budget to be 
finaliaed. 

• ~a on'  memoirs . 
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Date of telecast Title of film Producer AmOWlt p&id 

': . 
Rs. 

5-10;.80 Musafiir Hrishikcsh 1\1ukherjee 8,500[-

12-10-80 Patita Amiya Chakravarty !l,500/-

19-10-80 Mukti Raj TiJak 38,500/-

26-10:'&0 Dooj Ka Chand 2,500/-

2-11-80 Dekh Kabira Roya Amiya Chakravarty !l,500/-

9-11-80 Half Ticket Kalida.s 2,500/-

16-I1-80 Dak Bungalow Girish Rajan 'hOOO/-

23-11-80, Teen Batti Char Rasfa V. Shantamm 2,500/-

30-11-80 Dil Apna Prect Para i S.A. Bakar fJ.,500/-

7-12-80 Bairag :M.R. Pl'oduction 7,500/-

14-12-80 H<lmare Tumhare F.e. :'fehl'a 8,500/-

21-12-80 Achanak R. Sippy 3,000/-

28-12-80 H ~era a  PaIUlalal Ashok Roy 8,500/-

4-i-81 Daag Amlya Chakravarty 2,500/-

I r-I-8I Jawani Diwani arn~  B:'di 3,000/-

18-1-81 Tumh3.re Liya Raj Tilak ",son!-

25-1-81 Chirag Kahan Roshni Devcndra GoyaJ 
Kah::lD 

2.500/-

1-2-81 B.l1ika lladhu 8h lkti SJ.m:.t!lta 7,500/-

8·2-3[ ' ~w Delhi 1\ f0han ~' a  2,500/-

15-2-81 Teesri Kasam Shaik!l<lra 3,500[-

22-2-81 Phool Daile Angare Kewal StU' 2,500/-

1-3-81 Shiv Pal'vati 2,5001-

8-3-81 Do Bigha Zameen RimaI Roy 8,500/-

-I5-3-8r ~ata Do. 8,500/-

'22-3-81 . . Madhumati ])0 8,500/-

'29-3-81 · Parakh Do. , 2,500/-. 

~4  · Phandebaz Geeta Films ~ 00 -

'12-4-81 . • Mera Vachan Geeta 
KiKasam. 

4:,000/-

__ r_ 
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JUl mJ,i. or his p,A· __ -ttiiFebruary, New coal Permit S,..em 

8096. ~m  SHIV KUMAR siNGH 
THAKUR: Will the Minister of 
ENERGY be pleased to state: 

(a) whether it is a fact that 
recently Government a~e adopted a 
new coal permit system and have 
i ~ some concessions to the con-
sumers; 

(b) if, so, the details regarding the 
new pbiicy of Government in this 
regard; aDd 

(e) how many permits have been 
issued up to 31st December, 1980 in 
the Staie of Madhya Pradesh? 

THE ~  OF STATE IN 
THE MINISTRY OF ENE'RGY (SHRI 
VIK:RAM MAHAJAN): (a) and ~ b). 

With a view to pass on the benefit of 
the iri1iproved coal production to the 
consumers a decision was taken to 
place on sale free of any restrictions 
coal from certain -identified mines 
with effect from 1st September, 1980. 
Under this system any consumerl 
p re ~ can Obtain his requirement 
of coal from such identified mines on 
payment of the value of coal subject 
to the condition that he lifts the 
contracted quaniity Of coal within 15 
days ot the issue of the Delivery 
Order by the company. 

(c) Coal companies do not maintain 
the details as to the number of per-
sons to whom coal has been released 
under free sale scheme. However, the 
t{)tal quantity. of coal released under 
the free sale schem'e to the consumers 
in Madhya Pradesh is about 80,000 
tones for the period 1st September, 
1980 to 31st December, 19'80. 

Representation from Nari Raksha 
Samiti, Delhi 

8097. ~ '  UTTAMBHAI H. 
PATEL: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether a deputatiori of some 
ladies and others under the auspices 

1981 regarding atrocities on-women 
and for some chanles Iii law so as to-
proteei 'WOmen from atrotltie.; 

(fb) whether the aeput8.tion fia<l dis-
cussed and handed over a memoran-
dum alongwith some medical cases 
of dowry, suicide cases bUl'llial cases 
and atrocities committed on women 
from their in-laws; and 

(c) i'f so the details thereof and 
the action taken thereOn? 

THE M;INlSTER OF STA'rE IN 
THE :MiNISTRY OF DEFENCE 
(SHRJ sHrvRA.J V. ~ )  (a) to 
(c). A deputation under the auspices 
of Nari Raksna Samiti, Delhi met the 
Special Assistant to the MiIdste!' of 
Law, Justice and Company Mairs on 
the 9th March, 1981 and presented. a 
memorandum along with papers re-
lating to a particular alleged dO'\Vry-
death. The memorandum was pre-, 
sented to the Special Assistant as the 
Minister was not then available. 

The memorandum was directed-
mainly against introducing irretriev-
able breakdown of marriage as a 
ground for divorce and it also made 
certain suggestions for creating har-
mony in conjugal .and social life. 

As the Minister was not available, 
no discussion had laken place. 

So far as the particular case of 
,alleged dowry-death is concerned, in-
formation has been collected :from 
Delhi PoliCe SOurces. According to 
this, the alleged victim., in her dying-_ 
declaration, stated. that while she was 
preparing a meal o~ a cooking-gas 
stove in the i~c en  suddenly, the 
polyester clothes which she was wear-
ing caught fire and that there was no 
foul-play. Inque:st was duly held 
with respect to the case under section 
174, cr.P.C. and it was found to be 
an acciden1al aeafti. .' 



~ to. let, lip ..... JIOjeeta 

8098. S!dtf ~ Ae!iABVA: 

SHRI CHlBANJI LAL 
SHARMA: 

Will the Minister of PETROLEUM, 
CHEMICALS AND P'J!m'riLIZERS 
he pleased to state: 

(a)' whether there is a proposal to 
set up several fertllizA!r projects in 
the country to meet the growing. de-
mand of fertilizers in the counttty·; 
and 

(Ib) what wiU be total installed 
capacity after completion of all those, 
projects? 

THE MINISTER OF mr M~ 

C ~ c  AND FER'flldZEBS, 
(SHRI 'P. C. SETHI): (a) Yes, Sir. 
In addition to the projects under im-
plementation, action will be initiated 
in a phased manner, during the Siltth 
~)an period to· take up construction of . 
8 new nitrogenous and 11 new ph06-' 
pbatic fertilizer plans. 

(b) The installed capacity of fer-
tllizer production which was 38.01 
lakh tonnes of nitrogen and 12,.3 lath 
tonnes of P2 05 at the beginning()f 
the 6th Plan is expected to go up to 
about 65 lakh tonnes of nitrogen and 
19 lakhs tonnes of P2 05 by the end 
of the Sixth Plan. This capacity 
would go up furher to about 100 lakh 
tonnes of nitrogen and about 35 lakh 
tonnes of P2 05 by , 1969-90, by 
which time the new projects for 
which provision is being made in the. 
Sixth Plan are expected to be com-
pleted. 

Registration of Asli Bharat IQndi 
weekly for DAVP advertisement 

8099. SHRI GEORGE FERNANDES: 
WiU the Minister of M 0 'i~ 

AND BROADCASTING be pleased to 
state: 

C a) w ~t er  'AsU Bharat' a 'Hindi 
weekly -published from Delhi SC)ught 

reti~ tioa to, DA VP adft118e..· 
ments; 

(b) if .0, what is the reasons lor' 
not registerln., the paper and' releas-
ing advertisements to it; and· 
(C) what is the policy iIi regard' to 

release of· advertisements by DA VP? 

THE !)EPUTY MIN·ISTER' . at 
'tHE MINISTRY OF iNFORMATION' 
AND BROADCASTING CKUKAlt4t. 
KUMUDBEN M. JOSHI): (a) Yes,., 
Sir. 

(b) The piPer & already placed on 
the media list of the DA VP. Few 
adVerusernents' too' have been re .. 
ie_d. 

(c) AdVler'tiUment!· are iSsUed in 
ae or ~ with the,· principled laid 
down m: t i~ Advertising Policy' of the' 
Government; a copy Of whicth has a1-
ready !been laid on the Table of the 
HoUSe. 

eoJlllllUlies havial' capital Of more· 
thaD; RI. 6I\e, C:rwe aDd IMlbmlssJoll of 

Audited. Aecou.nts 

8100. SHRI R. PRABHU: Will the 
Minister ot LAW, JuSTICEI AND 
COMPANY AFFAI!RS' be pleased to 
state: 

(a) the number of companies hav-
ing. paid-up capital of more than 
Rs. 1 crore as on 31st March, 1980, 
1979 and 1978; 

(b) the names of those companies 
who have failed to submit their 
audited accounts' with the Registrar 
Of Companies far the above men-
tioned· years; and 

(C) what action bas been taken by 
Government in these cases by Ibring-
ing to book the offices who have 
failed to submit the-audited accounts? 

.... THE M;INISTER OF STATE IN 
~ MINISTRY OF DEFENCE 
(SHRJ: SHIVRAJ' V. PATIL): (a) 

AcCording to mtormation available 



. ·Vittli ··this.· ~ent  there;"'\lva$:' 8M 
Companies as ,·on 3lat Marcli,19'18 
each with a paid-up capital of more 
"::Uum 'Ra. '1 crOre;' The number of 
, such . companies was 972 as on' 31st 
Marc~ 1979 and 1008 as on 31st 
March, 1980. 

(b) and (c). The requisite informa-
tion in respect of companies referred 
to in (a) above is being collected and 
'wnl be laid on the Table of' th.e 
HOuse. .. .~; 

Oftlcers from. DGS&D ~nt Abroad 
for Training 

8101. SHRI KESHOR..I\.O P ARDHI: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
refer to the reply to Unstarred Ques-
·:tion No. '5689 of 31st March, 1981 
regarding officers from DGS&D sent 
.abroad for training and (:tate: 

(a) whether it is a fact that a 
specialised service in purchase 
management of Central Govt. has 
been created which is known as 
"Indian Supply Service where. selection 
is made through Engineering Services 
Examination of UPSC; and 

(b) how many officers have so far 
been se.nt abroad for this type of 
training and how many of theln be-
long to Indian Supply Services? 

THE "MINISTER OF STATE' IN 
""fHE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) It is a fact 
.that the Indian Supply ServIce is a 
service whose members deal with 
purchase and disposal uf stores for 
the Centl'8l Govern.."11ent. One of the 
modes of recruitment to this Service 
is through Combined Engineel'ing 
Service Examination which is con-
ducted by UPSC. 

(b) During the last ten years, three 
officers of DGS&D have been sent· 
. abroad for training in Supply and 
Materials Management/International 
~oc rement  Problem. Two of them 
were 'dr(lWD from the Indian Supply 
'11ernce .. 

,,',:: . 

'."'.~.".' .••• c 8e' ; ~b i '''~' "  
. etro e~ ~ . C~rporat o i ," ,', 

8102. SHRI RASHEED · ... MASOOD: 

PROF. AJIT KUMAR 
MEHTA: ., 

SHRI B. D. SINGH:. 

Will the Minister of PETROLEUM, 
CHEMICALS· AND 1;'ERTILIZERS 
be pleased to state: 

. (a) whether H.P.C.L. had given an 
advertisement in the i~e  of India 
dated 28th June, 1977 for the pests of 
Sales Represe.ntatives nnd Sales 
Engineers without disclosing the-ir 
prescribed scales of pay and indjcating 
only the total emolume!lts if so, 
re.asons for not giving in the adver-
tisement the pay scales of t ~ posts 
advertised; 

(b) the scales of pay On which the 
total emoluments advertised were 
based; 

(C) whether in p r~ anCe of the 
said advertisement some candidates 
we.re misled, to accept ~ower posb on 
a reasonable a ~~ mption that the 
posts offered to them ~re equivalent 
to those for which they were inter-
viewed; and 

(d) whether in their appointment 
letters it was made clear to the: 
candidates that the P'.)sts offerEd were 
lower than those a erti~ e or \·\·bi.ch 
they were interviewed; if so, )'casons 
therefor? 

rrHE MINISTER OF PETHOLEtTht, 
CHEMICALS· AND FE RTI.LIZERS· 
(SHRI P. C. SETHI): (a) Yes, Sir. 
The approxi':llate total emolumen.ts of 
Rs. 1190/1 at the starting point were 
indicated by HPCL to t'nable the 
candidates to have a clear idea of the 
total emoluments which they would 
have received. 

(b) Rs. 850-1550 (i.e. HPe-A" 
which is the starting scale o'f pay for 
offtcers. 

.'" (c) NocaJ:uiidates 'were aisled in 
p r a~e of the said a ert ern~nt 

as there was no ambi_uity elt.ti.er 



about the total emoluments or posts 
ment ion~ in the advertisement. 

'(d) Each yea't HPCL' .l'ecruits 
officers mai.nly in their HPC-A scale 
of ray. No can i a~e  were offered 
any post in lower scale than the cne 
advertised. However, i: in the inter-
vie,ws candidates are found suitahle 
fOr other aptitudes they are offered 
such posts in the same sC'ale of pay, 

Allowing Researchers to consult 
Original Papers of Constituent 

Assembly 

, 8103. SHRI SURAJ BHAN: Will the 
Minister of LAW, JUSTICE:· AND 
COMP ANY AFF AIRS be pleased, to 
state: 

(U) whethcr the originZil files and 
documents of the Constituent Assem-
bly particularly those pertaining to 
nc a~  constitution are in possession 
of tIle Ministry of Law; 

(b) if so, 'whether, t '~  ha,ve been 
made available for study by any 
foreign and Indian research scholars 
so fnr; and 

(C) the procedure for a m i~  
researchers, public men nnd others to 
consult these documents? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEP'ENCE 
(SHRI SHIVRAJ V. PATIL): (a) 

Yes, Sir. Some. of the file;;. of the 
OJTIstituent Assembly which were 
forwarded to . this Ministry by the 
· Constituent: Assembly Secretariat are 
kept in safe custody in the Ministry. 

(b) Yes, Sir, 

(c) Bona fide research scholars are 
· permitted to go throUgh the records 
, of the 'Constituent Assembly anel take 
extracts, . if necessary. The extracts 
· are' scrutinised' in this Ministry and 
·.'only :such of thos.e· extracts as .8l"e 
. found nob ecti~nab e. are released to tJae:ldtolarS. . . . , .' 
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8107. SHRI G. Y. KRISHNAN· Wlll 
the Mi:o.ister of INFORMATION' AND 
BROADCASTING be pleased to 
state: . 

'(Q) ,vhether Governnlcnt have 
decided during the 'Internati.onal YE'ar 
for Disabled Persons' to reserve some 
quota of jobs, both in Information and 
Broadcasting Ministry and its sub-
ordinate· offices for disabled persons; 

(b) if s';), ho,,,-much (percentage); 

(c) whether Government have eiso 
taken into consideration the fate of 
minor handicapped children to assjst 
them by providing jobs to their 
mother Or father so that they can 
provide facilities to their handicapped 
children; 

. (d) if so, the ·details !cg-arding the 
p.)licy of Government in t i~ rE!!gard; 
and 

..... ' 
(e) if the answer is jn the ne ati'~e  

whether Governmentl)roP:Jse to ('on-
sider it sympatheticallv now during 
this Illt€rnaHona1 e~ ;  for Disabled 
persons? 

THE IVIINISTER or INFORMA-
TION AND BROADCASTrNG (SHRI 
VASANT SATHE): (0) and (b). Yes, 
Sir. 3 per cent of the PO:5ts in Group 
C and D services have been reserved 
:for the blind, the deaf and the Ortho-
'paedicaUy handIcapped l)crsons. 

Jobs which can be perIo1'lned by 
various categories of physically handi-
capped persons, have beell identified 
in the various :Media Units of the 
Ministry. 

(C), (d) & (e): At present, no pro-
posal far providing jobs to the parent 
of the physic.ally a~ ic~ppe  children 
is under Government's consideration. 

Criteria .for romoti~n  .. lD N;i'iODal 
Fertilizer Corporation 

·8108. PROF.' NARAIN' CHAND 
P ARASHAR: Will the Minister -of 
PETROLEuM, CHEMICALS AND 
FERTILIZERS be pleased to, state: 

(a) whethel" seniority-cum-merit is 
the criterion fOr promotion to the 
various higher' posts in the Notionai 
Fertilizel' Corporation; 

(b) if so, whether it is also a !fact 
that in the recent promotions durlng 
the last 3 years (1978-81) many 
junior officers have been promoted to 
senior posts by passing their seniors 
aIld thus disregarding the seniority-
cum-merit criterion; and 

(c) if so, tl,le r~ on  tl).erefor? 

THE' MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) and 
(b). Minimum qualification and length 
of service as eligibility critelia for 
promotion to the various grades have 
been laid down. Promotions to higher 
posts in the National Fertilizers Ltd . 
are given on merit, efficiency end· past 
pe.rformance, seniority being given 
weightage if other :factors are equal. 
Selection of candidates· for promotion 
to higher posts are made by duly 
constituted . selection committee 'by 
f·.Jllowing the above principle. In the 
above ptocess.if the selection commit-
tee dOes not find a senior can i ~te 

suitable enough for promotion,· he is 
superseded by a junior officer. 

. (C) D.oes not arise. 

Biographies' of Eminent Freedom 
.Fighters. 

8109. PROF. NARAIN CHAND'· PA-
RASHAR: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to ·state: 

·(a) w~et er  the Publications Divi-
Sion bas pubUshed the' bioarapb!ea of 
eminent '. ~om  ftlhters: 



(b) w et~r any· request ba's also· 
been received by the Government for 
compilation and publication of the 
biography 01 eminent freedom fighter 
and Pahari poet 'Baba Kashi Ram of 
Himachal Pradesh whose birth cen-
tenary is being observed in 1972; and 

(c) if so, the decision of Government 
in this regard? 

THE DEPUTY l\1!NISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Yes, Sir, 
in two series viz 'Builders of Modern 
India' and the 'Bharat Ke Amar 
Charitra'. 

(b) No, Sir. 

(c) Does not arise. 

Magazines Published by Information 
and Broadcasting Ministry 

8110. SHRI GIRIDHAR GOMANGO: 
Will the ~ ini ter of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the names of the magazines pub-
lished by his Ministry and the langu-
ages covered so far for each magazine; 
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(b) how many ot them bave been 
published in Oriya language; 

(c) if not, the reasons therefor; 

(d) is there any progra!l1me prepar-
ed by his Ministry to publish all the 
magazines in different regional langu-
ages in the near future; and 

(e) apart from the !in,ancial strin-
gency for publication of said magazines 
in regional languages, what are the 
otheJ.' it iic~~ tie ; coming in the way? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) to (e). A 
journals and magazines brought out by 
list of journals and magazines 
brought out by the Publications Divi-
sions is given in the attached State-
ment. 

Apart from English aod Hindi, YOJ-
ANA is being published in eight diffe-
rent regional languages; AJKAL and 
ROZGAR SAMACHAR are being nub-
lished in Urdu. Due to financial con-
straints, it has not so far teen possible 
to bring out any magazine in Oriya 
language. For the same reason, there 
is also no proposal at present to pub-
lish all the magazines in the ditl'erent 
regional languages. 

JOURNALS BEING PUBLISHED BY PUBLICATIOXS DlvrSrOX 

S.No. Name of the Journal 

I Ajkal, Monthly .. 

SI. Ajkal, Monthly. 

3. Bal Bharati, Monthly. 

4. ,Employment News, Weekly. 

5. Rozgar Samachar, Weekly .• 

6. Rozgar Samachar, Weekly. 

I. .. anguage in whi.ch 
published 

Hindi. 

Urdu. 

Hindi. 

English. 

Hi.ndi. 

Urdu. 

---------------------------------
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JOURNALS ~  BROUGHT OUT BY THE ~  DIVISION ON 
. BEHALF OF OTHER. MINISTRW 

S.No. Name of the Journal 
--.&.--

J Indian and Foreign Review (English) 

2 Kurukshetra 

3 Kurukshetra 

4 Yojana 

5 Yojana 

6 Yojana 

7 Yojana 

8 Yojana 

9 Yojana 

10 Yojana 

II Yojana 

12 Yojalla 

13. Yojana 

14 Bhagirath 

J 5 Bhagirath 

(English) 

(Hindi) 

(English) 

(Hindi) 

(Assamese) 

(Bengali) 

(Gujarati) 

(Marathi) 

(Malayalam) 

(Tamil) 

(Tclugu) 

(Urdu) 

(English) 

(Hindi) 

Number of Muster Roll Employees la 
dlftereat ~ate orie  in Coal Mines Wei· 

fare Orranisation. 

8111. SHRI A. K. 
Minister of ENERGY 
state: 

ROY: Will the 
be pleased to 

(a) nUl'nber of muster roll employees 
in differE<nt categories in Coal Mines 
Welfare Organisation and the date 
!rom which they are working there; 

(b) wheth.er it is fact that they are 
working 1lhere for years without regu-
larisation; and 

(c) if so, steps taken to re,ularise 
the muster roll employees of the Orga-
nisation and the expected time for that? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERG¥ (SHRI VIK-
RAM MAHAJAN): (a) to (c): The in-
formation is being collected and will 
be laid on the Table of the House. 

Name of the Mini tr~e  

Fortnightly Ministry of External Affairs. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Quarterly 

Quarterly 

Ministy of Agriculture. 

Do. 

Planning Commission. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Ministry of Irrigation (Central 
Water Commission) (Only 
printing and distribution is 
done by DPD). 

Do. 

DrilUnr for Gas/Oil in Himachal Pra-
e~  Punjab aDd Jammu and 

Kasllmir 

8112. PROF. NARAIN CHAND FA-
RASHAR: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) the names of the places in Hima-
chal Pradesh, Punjab and Jammu and 
Kashmir, where drilling is in progress 
for gas/oil; 

(b) the date on whiCh the drilling 
operations at each one of these places 
were started; 

(c) the latest progress made in the 
search for oill gas at these places in-
cluding the depth to which the drilling 
has been resorted at each one of tbese 
places; 

(d) whether any more places in 
these places have also been. selected 
for drilling; and 
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(e) if So, the ,names thereOf along 
with the likely date by 'which the 
'Operations would start 1. 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
'(SHRI P. C. SETHI): (8) No drillinl 
.operations are at present being carried 
out in these areas. 

(b) Drilling operations were started 

State Structure 

in Himachal Pradesh, Punjab anti 
Jammu and Kashmir during APril. 
1957, June, 1958 and March, 1970 yes.. 
pectively. 

(c) A total of 13 deep exploratory 
wells have so far been drilled in these 
States-8 in Himacbal Pradesh, 2' fa 
Punjab and 3 in Jammu and KasbmiDo-
as per details below:.-

Well No. Depth to wh:ch dri. 
lled (Mts.) 

---~-........ --..~~-----____ --~. ' ..... 
Himachal Pradf'!sh Jwalamukhix 

Punjab 

J&K 

Januari 

Bahl . 

Ramshahl' . 

Hoshiarpur 

Adampur • 

Surinmastgarh 

Suthsukalan 

Narabal 

However, no hydrocarbons indica-
tions were a bserved in any of the 
a bove wells except the first well at 
Jwalamukhi in Himachal Pradesh 
where non-commercial gas was en-
countered. 

(d) and (e). Selection of more sites 
for drilling in these areas would de-
pend on the results of the contract 
seismic surveys proposed to be carried 
out in Himalayan foothills during tbe 
field seasons 1981-82 and 1982-83. 

Violation of CGznpaaies Act by Mle. 
Myla.pore IliIldu Permaaellt FuDd 

Limited" Madras 

S113. SHR! H. N. GOWDA: 

SHRI D. M. PUTTE GOWDA: 

Will the Minister of LAW', JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whetber GOvernment are aware 
that ~ .. Mylapore in ~ Permaneot 

3154 
g 5047 

3 995 
6 1274-

4531 

2 5024 

4475 
2648 

34~  

2542 

3665 
1602 

1303 

Fund Limited, Madras, have violated 
rules under Section 293 (1) (d) of the 
Companies Act; 

(b) if so. full details thereof; and 

(c) the action contemplated by Gov-
ernment against this Company ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SIVRAJ V. PATIL): (a) to (c). 
From the Bal8alce Sheet of the 
company, it is seen that the company 
has accepted deposits the aggregate of 
which exceeds the total of the com-
pany's capital and free reserves. Thia 
may not be covered by tbe provisloD8 
of Section 293 (1)( d) of the Companies 
Act. 

The matter has been taken up with 
the company for its explanation, aud 
on receipt of the company's rePb"'. 
action, as warranted, will be taken. .' 
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sale of I'eI'tiIber FadOry 
Ili4. SHRI A. lc. ROY: Will the 

~- i ter "of PETROLEUM CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state: 

fa) whether there is any provision 
in the Article of Association Of the 
F.C.'I. Ltd. to sell a part or whole 
of a fertiliser factory; if so, details 
Of the provision; 

(b) whether the provision was fol-
lowed in . the sale of the coal based 
t!ertilizer plant of Sindri; and· 

CC) if not, stePs taken thereon? 

THE MINISTER OF STATE IN 

THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRl DALBIR SINGH) : (a) 
Article 68 (20) of the Articles Of As-
sociation of the Fertilizer Corpora-
tion of India Ltd. (FCI) provides, 
inter-alia, that subject to the prior 
approval of the Preside:.i.lt of India, 
the Directors have the powers to sell, 
lease or otherwise dispose of, whole 
Or substantially the whole, of the un-
dertaking of the company. 

(b) and (c). The Fertilizer Cor-
poration of India did not sell the 
whole or substantially whole of the 
undertaking of the company. 
Therefore, the question of having to 
10110w the above provision does not 
arise. What were sold were some 
obsolete and redundant plants and 
equipment Of the old coal.based 
plant at Sindri which had out.lived 
its life and had become unsafe to 
operate. This aetion of the F.C.I. 
was challenged in the Supreme Court 
Of Lndia by the Fertilizer Corpora-
tion Kamgar Union (Regd.) and oth· 
erB. The Supreme Court upheld 
the sale and dismissed the petitions. 

.......... to put CGaI Industry under 
Free Trade 

8115. SHRI M. RAM GOPAL RED-
DY: 

8HRX 8. l.{. KRISHNA: 
SHRI BAGUN SUMBRUI: 

Will the Minister of ENERGY be 
pleased to state: 

(a) =Whether Government have a 
proposal under their consideration to 
put the entire coal in ~.tr  under 
free trade; and 

(b) if so, what are the details in 
this regard? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) auld (b) .. 
There is no statutory control Qn. coal 
other than the coking coal used for 
metallurgical purposes. The distribu-
tion of non-coking coal, used, to be 
done under a system of sponsorship .. 
With a view to improving the avail9.-
bility of coal to the consumers, follow-
ing improved production, lower 
grades of non-coking coal have been 
put on unrestricted sale from ept.~ 

1980. A proposal to make available 
superior grades of coal in an easy 
and unrestricted manner to the actual. 
users is under consideration. 

\ 
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Expenditure ineurred by N.H.P:C: 
fOr inaugurating the Devighat Hyde! 

Project in Nepal 

,8118, DR. VASANT KUMAR PAN-

DIT: 
SHRI SATISH AGARWAL: 
SHRI N. K. SHEJWALKAR: 

Will the Minister of ENERGY be 
pieased to state: 

.(a) whether Q:tl the oecasion of in-
. .t~ of the . Devi.bat Hyde] 

Project in Nepal, the National Hydro-
electric Power Corporation had ineur-
red an expenditure of Rs. 5, lilk:h 
approximately; . 

(b) whether it is also a fact that 
despite a directive from the Prime 
Minister for economY

t 
the National 

Hydro-electric Power Project CorPo-
ration had chartered an A VRO plane 
which carried only 10 persons; 

(c) whether on this occasion, two 
IAF helicopters were also commis-
sioned; 

(d) whether any enquiry bas been 
made for such lapse and responsibi-
lity fixed; and 

(e) if so, what action Government 
have taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHR! 
VIKRAM MAHAJAN): (a) to (e). 
The foundation stone ceremony of the 
Devighat Hydel Project, being execu-
ted by the National Hydro-electric, 
Power Corporation, under the Indo-
Nepal Cooperation Programme, was 
conducted in February, 1981. From 
the Nepal side, the P:r:ime Minister, 
Minister for Water Resources, .and 
senior officials of the HMG Nepal, 
members of the Diplomatic Corps, 
and other local dignitaries participa-
ted. The Indian side was represented 
by the Union Minister for Energy 
and senior officials of the Government 
of India. 

While this Ministry is aware of the 
Prime Minister's direc"tive for econo-
my, and is observing these instruc-
tions strictly, on this particular occa-
sion, when dignitaries of a foreign 
country were involved, it was neces;" 
sary as a special case to utilise IAF 
helicopters to ferry them from 

Kathmandu to the project site which 
is about four hours by road o~er hilly 
and winding roads. 

Since officers from the Indian .... 
had also to visit Kathmandu in,' ~ 
nection with the function, it ,... 
decided to engage an lAF plane. 
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. The expenditure in~e  in this 
connection is far less than the figures 
'mentioned, and does not justify ...an 
iDquiry' into it. 

USSR to help oU exploration 

8119. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM. CHEMICALS AND FERTlLI-. 
ZEBS be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn ·towards a 
news item appearing in the "Patriot" 
,dated 17th January 1981 under the 
eaption U.S.S.R. to help oil explora-
tion"; and 

(b) what is the estimated expendi-
ture to, be incurred on exploration and 
what shall be the share of Soviet 
Union for the purpose, the areas of 
exploration and other details? 

THE MINISTER OF PETROLEUM, 
\ CHEMICALS AND FERTILIZERS 
(SHRI P. c. SETHI) (a) Yes, Sir. 

(b) The negotiations with the 
USSR in the matter are going on. 
Hence the details WQuid be available 
only after these negotiations are 
concluded. 

COIISDIIlptlon of fuel by vehicles and 
Aircraft 

8120. SHRI RAMA CHANDRA 
RATH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FER TILI-
..zERS be pleased to state: 

(a) what is the estimate of total 
fuel (Petrol and diesel) consumption 
~ e by state Governments, Central 
. Government and public sector under-
taings during the last three years in 
the use of cars, jeeps, matadors, air-
craft and other modes of transport at 
their disposal; and 

(b) the above information for di.tt-, 
'erent cateaories of transport-cars, 
jeeps, ma~ or  aircraft etc. sepa-
&'del;,? 

. THE MINISTER OF PETROLEUM,., 
CHEMICALS .. MiD . ~ t  . 
(SHRI P. C. SE'DHiI): (a) and (b). 
The total consumption of High SPeed. 
Diesel Oil (HSD), Motor Spirit (Pet-
rol) and Aviation . Gasoline in the 
co ~tr  is about 10 million tonnes, 
1.5 million 'tonnes and . 0;003 million 
tonnes respectively per· annum. The· 
con$umption Of .petrol and. HSD by' 
the vehicles and aircraft employed by 
the Central Government, state Gov-
ernment. and Public Sector Underta-
kings is governed by the budgetary' 
provision made each year for the 
purchase of fuel. Collection of cate-
gory-wise· information of consump-· 
tion of petrol· and diesel by the Cen-
tral and State Governments and 
Public Sector Undertakings during 
the last three years, will involve con-
siderable time and labour, which may 
not be commensurate with the pur-
pose proposed to be achieved .. 

Employment on ·casual basis against 
pe~anent vacancies in Farakka. 
Super thermal power project 

8121. SHRI ZAINAL ABEDIN: Will 
the Minister of ENERGY be pleased 
to state: . 

(a) whether it is a fact that recruit-
ments have been made on casual basiS 
against reguJar /permanent; vacancies 
in the o~ man ie  Assistant cate-
gories under National Super Thermal 
Power Project at Farakka . 

(b) if so, the number of such 
casual labourers in these categories; 

(c) whether it is a fact that the 
local employment exchange has been 
avoided in matters regarding certain 
recruitments in these categories; 

(d) if sa, the reasons therefor; and 

(e) whether Government propose' 
to absorb those who have been serv-
ing as; casUal labourers' on 'CI811y ,wage.. 



basis for" a reasonable ·period of time.' 
against the" post of permanent/regular "" 
nature in the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRr 
VIKRAM MAHAJAN): (a) As in the 
case with many new Industrial under-
takings at, the initial stage, recruit-
ment on a casual basis has been re-" 
sorted to at the Farakka Project of 
National Thermal Power Corpora-
tion also. 

(b) 147. 

(C) and (d). Under the .Employ-
ment ExcI:tange (Compulsory Notifi-
cation of Vacancies) Act, 1957 and tile 
directives of the Central Government 
issued thereunder, for recruitment on 
casual basis for duration of less than 
90 days, vacancies are not required to 
be notified to and recruited through 
the local employment exchange. 

(e) For the purpose of absorption 
in the permanent establishment as per 
recruitment rules and Government 
directives in this regard, preference is 
generally given to persons already 
serving on casual basis subect to their 
cO!1duct and performance being found 
satisfactory. 

Recruitment made in Farakka 
Super Thermal Power Project 

-'. 
8122. SHRI ZAINAL ABEDIN: Will 
the Minister of ENERGY be pleased to 
state: 

(a) what is the manpower budget 
for the workman category under the 
Farakka Super Thermal Power Pro-
ject fOr the year 1980-81; 

(b) whether recruitment has been 
made in such number as to cover the 
budget estimate; 

(c) if not, the. reasons therefor; 

(d) the number of persOlls so re-
cruited on the permanent/casual baa1s; 

. (e) the policy adopted in selectlnl' 
them; " " 

(f) whether the candidates belonging 
to the families, the lands of \\i hieh 
have been acquired by the N.T.P.C., 
have been given priority tn these reo-"" 
cruitments, as assured earlier by the" 
authority concerned; and 

(g) if so, the deta:1s thereof? 

THE MINISTER OF STA'fE IN 'THE; 
MINISTRY OF ENERGY (SHRI VlK ... 
RAM MAHAJAN): (a) A total of 279 
posts in workmen categories have been. 
provided in the approved manpower 
budget for the year 1980-81. 

(b) to (d). So far 150 posts have been 
filled up by appointing persons on re-· 
gular / casual basis. Recruitment is 
being made on a continuous basis dep-
ending on the work lOad at the project 
site. 

(e) Selection has been made in all 
the cases on the basis of NTPC's re-
cruitment policy which provi.des fClr 
preference to be given to land oustees 
and local persons for recruitment to 
posts in the workmen ca.te6o 'i~  sub-
ject to suitability. 

(f) Yes, Sir. 

(g) Names of the members of fami-
lies for possible employment are regis-
tered on the basis of lists C~ 'ti ie  by 
the district authority. For any post in 
the workmen categories, persons other 
than land oustees are con3idcred fnr 
appointment only after it is ascertain-
ed that suitable candidates are not 
available in the register of candidates 
belonging to families whose lands have 
been acquired for the project. 

Production of Bulk Formulations 
Based on Imported Bulk Drup 

8123: SHRI K. P. SINGH DEO: Win 
the Minister of PETROLEUM, CH'EMI-" 
CALS AND FERTILIZERS be pleased 
to state: " 

" (a) how many foreign companies are 
still producing their drug formulations 
based on hnported bulk: drugs or· bulk 
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(b) name~ of t~e co~panie  produc-

in, formulations from i;mported bulk 

drup "" bulk drugs p:roduced froD). pe-

nultimate stages, formulations produc-

ed by them and names of bulk dru,s 

bnpo~te  or produced from penultimate 

stagel; and' 

(c) when these foreign drugs compa-

nies will be issued Dostices for stopping 

'!leir formulations based on inlported 

bulk drugs/bulk drugs produced from 

penultimate stages in terms of the new 

drug policy? 

THE MINISTER OF STATE IN THE 

'MINISTRY OF PETROLEUM, ClTEMI-

tALS AND FERTILIZERS (SH.RI DAL-

BIR SINGH): (a) to (c). A rumber of 

foreign drug companies are known to 

be producing drug formulations based 

on imported bulk drugs or bulk r ~  

produced from penultimate stages. 

Full data on the number of companies, 

their names and the drugs concerned 

will become available only when the 

infol1l1ation collected in connection 

with the exercise on regularisation of 

excess capacity under the Drug Polley 

and recognition of installed capacity 

under the Industrial Policy is process-

ed. Where there are no conditions on 

g.oiD, bas:c in the existing industrial 

lieences. Government do not have 

powers to impose fresh or additional 

conditions. Fresh conditions can be 

thoupt of only in the context of regu-

lerisatlon of excess 'o ~cm. 

8..... m~ eat oa lCbemes or 
~ .\VaitJnr ~~~ a  fI'Of:D' .e 

CJ-.tr • 

8124. SHB,I JUU'UN ~  Will ~ e 

Minister of ENERGY be p e~e  to 

state: 

(a) the number of Rural Electrifica-

tion Schemes of Orissa awaiting appro-

val from the centre; 

(b) the names of such schemes and 

the amount to be spent; and 

(c) whether there has been inordi-

nate delay in this regard? 

THE MINIS'11E.R OF STATE IN THE 

MINISTRY OF ENERGY (SHRI VIK-

RAM MAHAJAN): (a) and (b). As on 

31st March, 1981, 9 Rural Electrifica-

tion Schemes sponsored by the Orissa 

State Electric:ty Board were at various 

stages of examination in Rural Electri-

fication Corporation for sanction of fin-

ancial assistance. The names of these 

schemes indicating the cost involved 

and the loan amount to be sanctioned. 

against each scheme are indicated in 

the attached statement. 

(c) The processing of rural electrifi-

cation schemes for sanction of financial 

assistance by Rural Electrification 

Corporation involves several stages of 

examination and it normally takes a 

period of 4-5 months before a scheme is 

finally approved. In re pa~t at the 9 

schemes referred to in reply ic) patts 

(a) and (b) a~o e  however. ~ ere bas 

not betD aJl1. iD9tdinate delay-



........... 
Detail. of RB Sdaemes of Or:.. ~  examination with REO as QD 

_,. S,l-S-Ig8t. 

: S. Name of Scheme with 
No. brief description of 

taluk, Block or area 
concer~. 

'SPA. 

J Boudh 

RMNP 

~attict 

:3 

· Phulbani 

ClOltAmt. Loan Amt 

(Rs. in Jakhs) 

4 5 

26.107 21.865 

2 RasgoV'indpur I & II • 

S Suliapada & Murda . 

• Mayurbhanj 40.729 34· 154-

• Mayurbhanj 46.203 42•653 

NORMAL 

4: Naikul Sambalpur 65'708 61·982 

5 Padmpur • 

~ Balimela 

• Sambalpur 6'·337 64.729 

· Koraput 66'556 66,556 

7 ~ a ore . Bawore 25·496 25.23,6 

8 R.E. Cooperative covering Rushiku-
Iya basin. •... Ganjam 224.250 148,590 

9 R.E. Cooperative c(Wering Aul 
& Raj Kanika Wacks . Cuttack 

TOTAL 

Utilisation of Funds for Rapid Elect. 
.rUieation and. Industrialisation of 

Rural Areas 

8125. SHRI ARJml SETHI: Will the 
Minister of ENERG of be pleased to re-
fer to the reply given to n tarr~ 

Question No. 4784 an 24th Marcb, 1981 
regarding allocation made for rural 
electrification not util:sed by central 
States and state: 

(a) whether, Government propose to 
direct the State Governments to reor-
ganise the respective EleCtricity Boards 
in order to improve their efficiency, to 
achieVe the coals and utilise the funds 
allotted under Rural E1ectriftcatlon 
CorporationScbe2nes to let fapi4 elec ... 

138.320 74.410 
----------~-  
700.706 540•175 

triftcation and industrialisation of the 
rural India; 

(b) if so, the specific stepa takt;!n 
thereabout; 

(c) whether it is a fact that majority 
of the economicallY backward States 
could not utilise the funds allotted 
under the c~eme; and 

(d) if so. the re.ctJon of the Govem .. 
tnent thereto? 

THE MINISTER OF STA l'E IN THE 
MINISTRY OF ENERGY (SHR! ~ .. 
RAM MAHAJAN): (8) and (b). ; ~.  
electrificatiOn programmes are forrriu .. 
lated .at\d ·linplemented > by tbe Sti,te 
Deic,tridt)' Boar4s, Rural Electric· Co-. 



. 1,(; 

APRIL 21, 1981" "I!4&:' 

'operative Societies and t~te Govern-
ments where there are no State Elec-
trIclty Boards. 

Rural Electrification Corporation has 
been insisting on setting up a separate 
Rural Electrification Cell hp.aded t y a 
Chief Engineer /Superintending Engi-
neer""specifically to look a t~r the rural 
electrification work in each State in 
order to speed up the programme.l\1any 
of the Electricity Boards have already 
taken action in th:s regard. The Cl'ea-
tion Of separate Cells to look after 
rural electrification is an internal 
matter ot the state Electricity Boards 
and each State adopts its own me-
thods keeping 1.'1. view the local con-
struction practices, area Of opera-
tion, capacity of manpower and such 
other .factors. 

While sanctioning financial assistance 
for schemes sponsored by the Electri-
city Boards etc., the Corporation ap-
praises the scheme areilS ~tn  also en-
sures that adequate arrangements are 
available for implement.ation of the 
schemes including aspects like place-
ment of staff, proc t'~ ent of matedal, 
avniJRbility of power etc, Where ne-
(;E',.,Eary. the Electricity Boards are ad-
vised to suitably reviSe the scne!lles. 
RF.C also tokes Care to review the pro~ 
gr<.!ss en each scheme before relr-asing 
ti'le seco,·;d and b ;e . ~ t in . m ~  t:::. 
rr ~ Vi-, r lous Regional GffiC''t's of t be 
CC\rJ.t r.Jt:on keep a ... lose watrh on '~e 

i.!!, .. ~. p ~  of schemes in Colder to 1.!:lS\.lre 
so"cdy implementat!or In t':lse ('! 
Shortfalls in drawal of funds due to 
the slow progress, the amount sanction-
ed "is not allowed to lapse, but the 

Boards can draw the money in the fol-
lowing years if sufficient progress has 
been made. 

'(C) and (d). Among the States who 
could not utilise the aUoca tions during 
the last 3 years include States Uke As-
sam, Bihar, Manipur, MeghaIaya; Tri-
. pura, Uttar Pradesh and West Bengal. 
Various factors bave contributed for 
theshort-drawal of funds in these 
States. Organisational deficiency is 
. only one of· the factors. The other ma-
,Jor factors are shortap of construe-

tion material, such as Aluminiwn. 
Steel, Cement etC., lack of power and 
also natural calamities like heavy rains 
aIld floods in certain parts of the 
country. There were also political 
agitations and strikes in States like 
Assam. 

Government has been closely watch-
ing the progress made by each State 
and several steps are being taken' from 
time to time to improve the situation. 
Those include spec:fic allocation of ma-
terial for rural electrification, resorting 
to imports, where nece ~ '  training 
of Engineers and Technicians in rural 
electrification etc. Governme:lt has al-
so been drawing the ~ttention of t ~ . 
State Government/State Electr:city 
Boards wherever slow progress i!1 
observed. It is hoped that the posi-
tion in the backward States will also 
improve gradually, 

Channels \\?orking of A.I.R. Stat.ion, 
Cuttack 

8126. SHRI ARJUN SETHI: Vlill 
the Minister Of INFORMATION AND 
BROADCASTING be pleased to-tat~ ' 

(a) the number of channels at pre-
sent VI,·orking at AI.R. Station, Cuttack 
(Orissa) ; 

(b) the specific time since when 
these are 'functioning; and 

(C) whether the present work load 
necessitates additional channels for 
better functioning and to cater to the 
needs of the people? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) At present 
two channels are 'WOrking at A.I.R. 
Station, Cuttack. One is fOr the 
Primary (Regional) SerVice and the 
other for Commercial Service • 

(b) The Prlmary Channel is in 
operation since 28-1-1948 and the 
Commercial channel is functioning 
with effect from 1-5-1975 . 

(C) No, Sir. 
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a.ae of IDcl1IItrial LICeDces ,to ForeJp. 
Drug Companies 

8127. SHRI ARJUN. SETHI: Will 
the Minister of PETBOLEU!vI, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) names of foreign drug compa· 
nies who have been gr8lZlted industrial 
licences and letters of intent for the 
production of formulations uncon-
nected with bulk drug production by 
such companies; 

(b) !names of formulations and de· 
tailed reasons for approving formula-
tions unconnected with bulk drugs; 

(C) whether such approvals are in 
contravention of the new Drug 
Policy; and 

(d) if so, how they are being issu-
ed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROL-EU:M:. 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH) : (a) a·nd 
(bL After the announcement of New 
Drug Policy, only one foreign com-
pany with direct foreign equity eX-
ceeding 40 per cent, namely, Mis. 
Bayer (India) Ltd. was gr8!Zlted a 
Letter of Intent in December, 1980 
for manfacture Of 2 lakh bottles o'l 
Bayferron of 20 M.L. each for export 
purposes, 

(c) and (d). The provisions Of New 
Drug Policy were relaxed as it is an 
100 per cent export oriented proposal, 
thereby earning foreign exchange to 
the country, 

News.Item Captioned "Government 
Oftlclal to Supervise Gandhi Shooting" 

.8128. SHRI HARINATH MISRA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: . 

(a) whether Government's attentioll 
has been drawn toa news-item un· 
der the caption "Government Official 
to . 'SuperYise' Gandhi Shootingt't as 

appeared in the 'Indian Express· 
dated 21st March, 1981" and 

(b) it so, Government's reaction& 
thereto and the name, designation and 
suitability of the officer deputed to-
"go through the rushes before they 
are despatched· to London fOr proces .... 
sing"? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) A Liaison Officer is attached by-
the Government to supervise the 
shooting of any film shot in India by 
foreigners with a view to ensuring 
that nothing detrimental to the image· 
of India or the Indian people is shot 
. or included in the film. For the spell 
Of shooting of the film "Gandhi" at 
Pune, Shri A. Pratap, Assistant Pro-
fessor of Production, Film & Televi-
sion Institute of India, Puna, was 
attached as Liaision Officer. It was 
not part of his duty to go through the 
rushes of the film before these were 
despatched to London for procesting. 

Expert Committee fOr Selecting SiteS 
for N elV Refineries 

8129, SHRI JANARDHAN 
POOJARY: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether an expert committee 
set up by Government to select sites 
for new refineries during 6th Plan has 
submitted its recommendations; 

(b) if so, the details thereof and 
reaction 01 Government to it; 

(e) what will be the total cost in-
volved for setting up the refineries; 

(d) whether o er~' ment propose 
seeking the foreign financial, assistance 
to meet the total expenditure; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS, 
(SHRi DALBIR SINGH): (a) Yes,. 
SUe . 
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(b) ~ Expeft Committee recC)m-
:mended setting up of Ore reftnery each 
in tb.e North-West and West Coast 
'regions. Government propose to ,.,t up QDe re in~ lIle,r Mangalore 
.-d another around Karnal. A Site 
'Selection Committee was co_nsitituted 
for recommending the exact location 
of the two refineries. The report of 
'the Committee has been received and 
'is under examination. 

(C) The estimated cost win be 
'known after preparation of the feasi-
bility reports. 

(d) and (e). It is too early to give 
;any indicatiQn Or details at this stage. 

Assistance by World Bank for Crude 
, 011 Production 

8131. SHRI B. V. PESAI: 

SHRI M. V. CHANDRA-

,SHEKARA MURTHY: 

SHRI G. NARASIMHA 
REDDY: 

SHRI R. L. BHATIA: 

Will the Minister of PETROLEUM, 
'CHEMICALS AND FERTILIZERS be 
'pleased to state: 

(a) whether it is a fact that he has 
Teported a major breakthrough in the 
,crude oil production plan, after having 
a discussion with the World Bank 
President who visited Delhi durnig 
,the month of March, 1981; 

(b) if so, whether he is hopeful that 
the crude output will exceed plan 
target by 5 million tonnes; 

(C) if so, how much help and assis-
ta.nce the World Bank President has 
assured the Indian Government for 
'itnproving t ~' crude oil ' pro ~on 

for the cOWltry durilig the Sixth maD" 
period; 

(d) whether any, agreement in thj& 
regard has been ·reached; and 

(e) if so, the details Of the same? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI p. C. SETHI): (a) No, Sir. 

(b) to (e). Do not arise in view of 
reply to (a) above. 

Wastage of eDergy in homes, lDdustIT 
transport and agriculture 

8132. SHRI B. V. DESAI: 

SHRI D. M. PUTTE GOWDA: 

SHRI H. N. GOWDA: 

SHRI K. LAKKAPPA: 

SHRI R. L. BHATIA: 

Will the Minister of ENE,RGY be 
pleased to state: 

(a) whether the National Producti-
vity Council study has revealed was-
tage of energy in homes, industry', 
transport and agrkulture sectors; 

(b) if so, whether they haVe pointed 
out bad planning, out-dated industrial 
equipments, lack of quality control OD 
pumps and engines are draining India's 
energy resources; 

(c) if so, what are the otb~r points 
revealed in t~e. '" N!itional Poductivi,ty 
Council study report; and 

(d) what steps are beinS taken bY 
Government to lmpiemerit the ~ "" 
tiona ~a .~  QY t ~m  
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,-rsE"l\utnSrrER, ·.OFSTATE IN pro~n  movement of coal by rail in-' 
THE, MINISTRY OF ENERGY (SHRI stead of' road for saying substantial 
VIKitAM MAHAJAN): (a) to (d). energy. The higher energy consump-' 
The National Productivity Council in tion per. unit of output in the Indian 
association with the National Thermal industry compared to the developed' 
Power Corporation had conducted a countries has been attributed to the-
study with regard to the use of Ibene- utilisation of obsolete technology, dila-
ficiated coal in Thermal Power Station pidated plant and machinery. It has; 
viz-a-viz run of mine coal. The re- also Ibeen recommen.ded that the 
port reveals that there is a significant pumps in the agricultural sector to be-
potential for reducing the energy supplied should be carefully selected 
consumption per unit of output mak- from the point of view of efficiency. 
ing technology itself factor for con-
servation. It brings out that use of 
run of mine coal results in problems 
like: 1. Reduced availalbility of boilers 
and auxillades increased forced out-

e~  due to breakdown; 2. Increased 
maintenance cost due to sever wear 
of bOilers and auxillaries due to ero-
sion and abrasion; 3. Reduced thermal 
efficiency leading to energy losses; 4. 
Unreliable operation due to variation 
in the quality of coal. 

The study has brought out clearly 
that with the USe of consistent quality 
of coal with ash content of 28+2 per 
cent (Which is po ~b e with simple 
beneficiating techniques like removal 
of extraneous matter from coal), it 
would be possible to ensure extra ge-
neration of power from thermal power 
stations to the extent of 750 hours 
a year and also bring about reduction 
in the energy needed for transporting 
high ash coal over a long distances. 

The study points out certain im-
balances in the regional demand and 
supply Of power on the basis of the 
observation that the installed capa-
city of the Northern Region is almost 
equal to Western region but the con-
nected load of Western region is high-
er than the connected load of Nor-
thern region. It is also pointed out 
that improper planning would lead 
to wastage of resources on account of 
transmission losses, diesel power gene-
ration by industries during power 
cuts thus leading to inefticiency in use 
of neregy. It has been recommended 
that carefln planning is reqUired for 
enlrO' conservation. Proper planning 
baa also been recommended for im-

'Ihe importance of conservation of 
electricity, which is the main recom-
mendation of the study has already 
been recognised by the Government. 
The Central Electricity Authority has 
already taken up with the State Elec-
tricity Boards and utilities as to how 
effectively to implement various con-
servation measures. The Government 
has also stressed the need for adopting 
conservation measures and various 
State Electricity Boards have initiated 
action in this direction. Discussions 
have also been initiated with the As-
sociation of Indian Engineering· In-
dustries regarding identification of 
areas for energy conservation in in-
dustry and measures needed for pro-
moting energy conservation. 

Expenditure on advertising of under-
takings, corporations, autonomous 
bodies under the Ministry 

8133. SHRI N. E. HORO: Win the 
Minister of INFORMATION AND 
BROADCASTING be pleased to lay 
a statement showing: 

(a) what is the' annual expenditure· 
on advertising of each undertaking, 
corporation and autonomous body 
under his Ministry for the last two-
years; and 

(b) the agency through which ad-
vertising' publicity campaign is made? 

'.g'HE M ~  OF INFORMATION 
AND BROADCASTING (SHlU 
VASANT SATHE): (a) and (b). As 
given in the attached statement.· 
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I Film &. . ~ 'i~io  In,titute o!' 
India, Pune. 

°3 National Film 'e opm~nt a.)r~ 

p.:>ration, omo~  

3 

1,00,245 

4 

34,225 Date iOf Adv!rtising &. Vis\.&al 
Publicity of the Min. of I&.B. 

'~wapa t'  p'YJters, banners on 
the basis of lowest tender. 

AdV'.::rtising Publicity df')ne direc-
tly by the Corporation and 
not through any particular 
Agency. 
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nicadon, New ~ i. Publicity of the Ministry of 
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8135. SHRI R.AJESH' KUMAR 
SINGH:. ' 

SHRr RAM VILAS 
PASWAN: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that !be-
sides other factors, controversies bet-
ween the management and the Union 
have been responsible for the inordi-
nately long gestation period of the 
Haldia Fertilizer complex; 

(b) if so whether Government have 
gone, bito the controversies and other 
reasons hampering the functibningof 
the Haldia Fertilizer complex; ~n ' 

(c) if so, details thereof' stating the 
nature' Of ,the eontro er i~ between 
the Management' al)d the Union and 
the stePs taken by Government to re-
solve these controversies ,and to re-
: move the ot ~ bottlenecks, ~  any, 
, to improve t ~ situatiot;l? . 

THE MINISTER OF STATE IN 
THE M;INISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR ~')  (a) No, Sir. 

(b) and (e). The q.uestions do not 
arise. 

'lmftq .~ "T Wftt. 
,WSIIq;W W""'lm sncw "'tel" 

8136. ~mm pn: fq 
If!4T fdr; """ m ~ ..mi q) 
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, 'Peitm':r pit False Deelaraf.toils. . 

8137. SHRI SHIV KUMAR· SINGH 

THAKUR·: Win the Minister of LAW, 

JUSTICE AND COMPANY AFFAIRS 

be pleased to state: 

(a) whether instructions have been. 

iSSued to Courts in Delhi to launch 

prosecutions uJs 340 cr. P. C. read 
with 193 I.P.C. against litigants who 

commit perjury and give false deClara-

tions or make false vertiftcation under 

oath, as a tactic to prolong lltigatio.n 

and delay speedy justice especially in 

Civil and rent control cases in Delhi 

as the number of such cases haS 

swelled to an alarming degree; 

(b) if so, whether judges of civil 

courts and Rent Controllers in Delhi 

are reluctant to launch complaints in 

criminal courts in perjury cases be-

cause they have to appear as prose-

cution witness and for which these 

judges reject perjury applications; 

and 

(c) what steps are contemplated to 

ensure compliance and prosecution 

of perjury cases to give speedy jus-

tice and reduce infructuous litiga-

tion? 

THE MINISTER OF STATE IN 
THE MINISTRY OF·' DEFENCE 
(SHRI SHlVRAJ V. PATIL): (a) 

According to Delhi High Court, there 
have been no instructions issued by 
the Chief Justice Of that Court for 
launching prosecutions for perjury, 
as it is a matter of judicial discretiOD 
. ana decision for which no adrninia-
trative directions are desirable. ow~ 
ever instructions were issUed to' the 
District and Sessions .Judee, Delhi .. 
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the effect, that all CQncefDedbe ins-
tr ~ tn..t the "omplaints regarding 
perjury 8 ~  forgery. etc., coming up 
before ,the courts might be disposed 
ciI. as early as may be reasonably 
" ib .~ and in any ale within a 
maximum period of six months. ' It 
had been further diTected that the 
proceedings taken by the courts un-
der sections 340 and 344 Cr.P.C. be 
treated just like an ordinary com-
plaint for any other offence for the 
purpose of assessment of the disposal 
given by the courts. 

(b) It would be incorrect to pre-

sume that Judges of Civil Courts and 

Rent Controllers would be reluctant 

to launch complaints in criminal 

courts for perjury because they have 

to appear as witnesses. 

(c) Does not arise 

. " 

PcodllCdloa-awd _ of ~" 
. ~'ea ' , 

8138" SHRI DAULTSINHJI JADElA! 
,Win 'the Minister Of . ~'  
LEUM, CHEMICAt.$ AND ~" 
. ZERS be' pleased to State: ' 

. (a) what was- the production· of 
petro-chemicals in the country during 
the years 1978-79, .1979-80 and 118o. 
81; 

(b) what was the actual demand of 
petro-chemicals during that periOd'; 

(c) the quality of petro-chemicals 
'"imported to meet the gap· and the 
foreign exchange spent; 

(d) the names of the agency tbrou,W 
which' the import' was made.; ~  ' 

(e) the names of the countrfes from 
which the import was m"ade? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (e). A 
statement in respect of major petro-
chemicals is enclosed. 

Statemeat 

Information in respect of major petro-chemical items is as unde/': --

PRODUCTION AND APPARENT DEMAND' 

._----
81. Name of Production (in tonnes) Apparent demand (in tonnes) . 
No. the Item 

1978-79 1979-80 1980-8.· 
(April-Feb) 

1978 1'979 1980 

-. 
I LDPE 56,010 71,!.!75 75,683 r 70,000 80,500 9-,5OO 1 , 
g HDPE 28,073 25,380 20,824-

°t 
45,000 50,500' 56,650 . 

PVC Resins 62,643 
'  l 

S 49,SgI 37.312 76,000 89;680 1:,05,8o°J 

4- DMT 27,07' 27,939 20,41,1 32,000 ~ ooo  3~~ 

5 Caprolactum 14,331 13,4-77 ~ ~i  40,000 40,000' 4P,ooo, 

6 Ben%ene 96,773 94,801 72,850 1,00,000 1,.1!5)OOO· "~ ~o ' . 

·u· loa -.-.! Jr' lhe JDdiaD Qhemical Manufacturel'$ AwodatiCm 
"' ~ , 
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IMPORT DETAILS 

'.61. Name or ' 
-No. item 

Importa' Value! .'979-80 Value . 
19,8.'9 Rs./lakhs (Aprl-Dec.) 

Importing 
agency 

Counuiea 
from Which 
impoted Q.uantity , OJaanity '(Rs/LakJts) 

(Tonnes) (Tonnes) 

-~~  ~----~~~----~--------------------~-----------------

LDPE. ' 117742, ,1291 1700 129 Direct Import Imports, were 
by actual users. made from, 

several Coun-
trieS. 

2 HDPE 26118 1378 ,'25924 ,1521 DQ. 

I' PVC Resins 'OO9S 340 , !l6635 ' 2042 OGL (In 1978 
and 1979 imports 
' ~ made 'by 
CPO) 

4 DMT,. '32(;) -11 5595 ' 450 CpO. 

j) Caprolactum ' 8290 '6!)1I '160 954' During 1978 and 
part of 1979 the 
Imports Were ca-
nalised through 
CPC; thereafter 
the Imports have 
been under OGL 
for actual users. 

6 Benzene Negligible Negligible 472 78  I ndian Oil Corpo-
ration I .. imi ted. 

NOTE: The data regarding Imports during I gSo-81 has not been compiled . 
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AutraBa oftered eredlt a1Id tecludeal 
bow-how tor develoJDleU of power 

seetor 

8140. SRRI JAGDISH TYTLER: Will 
the Minister of ENERGY be pleased to 

state: 

(a) whether Government of Austra-
Ua has o'ffered credit and technical 
know-how for the development of the 
power sector in the country; 

(b) if so, the details thereof; and 

(c) whether any schemes have been 
identified in this regard? 

THE MINISTER OF STATE IN· THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) No, Sir. 

(b) and (c). Does not arise. 

Jobs·to Displaced 'and LocalPersODs in, 
ECL9 eeL and BCeL 

8141. SHRI BHOGENDRA JHA: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether a meeting presided over 
by the Chief Minister of Bihar had 
been held in the Secretariat Conference , 
Hall, Patna, participated in, among 
others, by the Chairman-cuM-Managing 
Direck)r of the E.C.L., C.C.L and B.C. 
C.L. which discussed the problems of 
jobs for the displaced and local persons 
in and around various collieries; and 

(b) if so, the decisions or conclusions 
arrived at in the meeting and the stePs 
for their implementation? 

THE MINISTER OF ENERGY (SHRI 
A.B.A. GHANI KHAN CHAUDHURI): 
(a) Yes, Sir. 

(b) In the meeting, Chief Minister 
. of Bihar expressed a desire that one 
member of each family whose land is 
acquired should be given employment 
by coal companies irrespective of the 
area acquired. The coal companies 
have, however, expressed difficulties 
in acceeding to this request in view of 
the availability of a limited number of 
vacancies;. 

FaeJUtIes aad .prete.reacea to ...u 
Ilewspapers ID. ID.dIaa LA......., 

8142. SHRI BHOGENDRA JHA: Will· 
the Minister of INFORMATION AND' 
,BROADCASTING be·· pleased to tate~ . 

(a) what are the facilities and pre-
ferences given to small· newspapers 1n 
Indian languages, particularly, news-
weeklies and dailies, with regard 10 
newspaper quota, advertising iacilities,. 
tax-exemption journalistic facilities t tc~. 

and 

(b) hovv: many monthlies, weeklies· 
Or dailies in Indian languages, other 
than those named under Eighth 
Schedule of the Constitution, are 
getting those facilities and what is. 
their language wise list, including 
those having appeared and collapsed 
without getting even the formal and 
normal facilities during the last 10-
years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) As in 
Statement-I. 

(1':». Facilities detailed in Annexure-I 
are made available to all such ai i~~  

weeklies and monthlies in Indian lan-
guages, whether named in the Eighth 
Schedule Or otherwise, as ask fOr the 
same. However, because of Govrn-
ment's earnestness to extend more and 
more, facilities to these newspapers. 
these aci~itie  kept on. improving over 
the years. Language-wise numbers of 
.such newspapers, other than those 
named in the Eighth Schedule, as were 
entitled .for receiving these facilities 
during the last 10 years are detailed In 
Statement-II. However, the closure of 
a newspaper due to unavailability of 
formal and normal facilities from the 
Government has not come to notice 

stateDlent-1 

The Government have been extend· 
ing certain tacilities/concE:'Ssions ill 
the matter-of release of 'Government 
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adv.ertisemen..ts, new'sprint quota, pul). 
licity material photographs and jour-
nalistic facilitlE:S etc. 

2. Tne existing Advertising Policy 
contains the following facilities made 
in favour of small newspapers most 
of which are published in Indian Ian· 
guages only:-

(i) A newspaper with a minimum 
circulation 01 1000 copies now b£:'-
comes eligible for securing Gov-
ernment ~ erti ement as against 
the minimum circulation of 2000 
copies prescribed (;'arlier; 

(ii) Papers/journals published in 
backward, border and remote areas 
or in tribal languages or primarily 
meant for tribal readers have been 
made eligi,ble for securing o ern~ 

ment advcrtiseme·nts if their mini-
mum paid chculation is 500 copies 
per issue: 

(iii) Newspapers/periodicals with 
an unirIl terrupted publication of 
four months now become eligible 
for securing Government advertise-
ments as against the period of six 
months prescribed earlier; 

(iv) The standard print area re-
quired for eligibility has been low-
ered from 1360 see to 760 sec for 
dailies. from 720 sec to 480 sec 
for weeklif:s/fortnightlies and from 
1200 sec to 960 sec for monthlies 
and other periodicals. No minimum 
print area has been prescribed for 
the papers published in backward •. 
'border and rEmote areas or in tribal 
languages or primarily meant for 
tribal readers; 

(v) Newspapers having a circu-
lation of 2000 copies can now sub-
mit thn certificate of circulation 
from 0 ~.nceme  District Magistrate 
also; 

'(vi) Thc:' most imPortant feature-
of the new policy is with regard to· 
parit~  Of rates between an a ~' 

papers and n ~  papers. 

3. Similarly . in the matter of al-
location of n~w print  a higher rate: 
of growth has been provided at the 
time of initial allotment of news-
print. The new Allocation ?olicy' 
allows an initial growth rate of 15·, 
per cent to small newspapers against. 
.10 per cent for mediu,m newspapers 
and 5 per ~e t for big newspapers. 
Small newspapeTs can get the quota" 
entitlement of indigenous and impo·rt-. 
. ed newsprint as they prefer. The 
validity period of authorisation for' 
small newspapers havE:' ibeen extend-
ed to six months which enables them' 
to draw -their newsprint quota in 
small irl'lstalments in a convenient 
phased manner. Small nE=Wspapers 
can also club their quota with other! 
for a sizeable quantity above 10 
Mts. for lifting the same on high 
sea soales basis thrOugh their authorised. 
agent. In order to provide' financial 
,relief, the priCe differential between 
high sea sales and buffer stock has 
b~'e n brought down to Rs. 50/-
per metric ton. This has helped small 
r.ewspapers which mostly depend on 
buffer stock. To help small news-
papers inland depots have been op-
ened in Ahmedabal, Jaipur, and 
Delhi. More inland depots are be-
jng ope-~e  shortly. Further, in or-
dE=T to help ~ma  newspapers some 
quantity of newsprint is bei~  im .. 
ported in sheets so that the papers 
may be saved from extra expendi-
ture on converting thE:' papers in re-
ele into sheets. Small newspapers 
with a circulatio!:1 of less than 2000 
copies do not need a certificate by 
the c art~e  accountant now. 

4. In addition to a;bove. the small 
newspapers are regularly suppUee 
publicity material, feature articles .' 
protographs and Charts (fOr Htho· 
graphed Urdu papers). The smal.· 



rt8s Written Answers APRIL' 21, '1981' 

i:ne1r8papers are· also supplied the fol-
.. lOwiDg.materlal: -

(1) Development stories written in 
\. simple and capsule formi 

: (ii) Agricultural newsletter; 

i (iii) Science newsletter; 

(iv) Defence snippets; 

,'(v) UNESCO Features-Hindi and 
: Urdu. 

(vi) Gramin Patra Seva-in Hindi. 

(vii) Saptahik Samachar Samik-
;.; sha-in Hindi; 

_ (viii) Ebonold blocks; 

-5. 'I'he small newspapers are lieing 
·given greater representation in the 

composition of the Press Parties to va-
'lious development projects in - the 
country. Also, under the Cultural 
. EXchange Programmes, representati-
. ves of small newspapers are included 
in tbe teams of Indian Journalists visit-
: ing foreign countries. 

'6. In the matter of accreditation, the 
. rules have been -liberalised so as to 
. enable small newspaper to ee r~ Be-

"creditation to their correspondents at 
-the .Government of India headquarters. 
Now two or more -slTijill newspaPers 
can seek accreditation for a common 
correspondent on the basis of their 
combined circulation.  These accredl-
"tated correspondents are issued mile-
age COUpons at concessiona] fares by 
.!Jailways. Besides, some of the State 
'. Governments also provide a variety 
of facilities including concession 
. tran por~  passes for travel by State 
. !.rransport buses etc. through theIr 
respective Acereditation' Policies. 

N umber of Newspapers published in India 
languag!8, other than those mentioned i 
VIII Schedule of the Constitution. 

-----,_.-
S.No. Language 

----
J Angami Naga . 

2 Agnika 

3 Bhojpuri. 

4- Bodo 

5 Chhattisgarhi 
6 Dogri 

7 Garo 
8 GorkhaliJN epaJi 

9 Haranti 

10 Hindustani 

JI Homar 

12 Jaintal 

13 Khasi 

14 Kabui 

No of news-
papers. 

2 

7 
4-
2 

!I 

5 

37 

6 

17 

15 Kokborrok (New Language) 

16 Kankani 17 

17 Kuki 

18 Lushai 34 

19 Magahai 

20 Marwari 
21 Manipuri 20 

1.22 Ma:thili 7 

!23 Meeteilon 2 

24 Nrwanghewi 

25 Newan 

26 Pahari 

27 Parsian 
28 Push to 

29 Purtuguese 2 

30 Paite 2 

31 Paite Van 

3~ Rajasthani 10 

33 Santhali 7 

34 Sinba'a 

35 Thanikul Naga !2 

36 Tibetan 4 

37 Tulu Ii 

g8 Vaiphei 

39 Zeme Naga 

40 Zoun I-

.-
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IWMJIC 'tIP 01. a v.mUt.ee.to lavesti-
. pte AllecaUoU of NOD-cU1UtiOD of 

~eip. Equity 

8143. SHRI KUSUMA KRISHNA 
MURTHY:' Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) whether it is a fact that the new 
,.Drug Policy announced by Govern-
ment envisaged for setting up a Com-
mitte~ to investigate the allegations 
of non-dilution of foreign equity of 
foreign drug companies; 

(b) if so, whether any Committee 
have been set up so far and il so, their 
findings; if not appointed, reasons for 
the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) No, Sir. 

(b) Does n'.)t arise. There is no 
need fOr the Committee, o'f the type 
referred to as the regulation .of the ac-
tivities of the foreign companies and 
the foreign equity that may be held 
by them in future are govel"ned by the 
relevant provisions of the Drug POlicy 
and the Foreign Exchange Regulation 
Act. 

Avl1ilability otTeelmical Know.howof 
Mis. Bengal Chemicals for manufacture 

of Phenoil 

8144, SHRI G. Y. KRISHNAN: Will 
the Minister at PETROLEUM' CHE-

MICALS AND FERTILIZERS be pleas-
ed to state: 

(a) whether the MIs. Beni'al Che-
micals and Pharmaceuticals Limited, 
Calcutta, which are having exclusive 
technical know-how for manufacturing 
pe n~i . (a house-hold insecticide) is 
not glvlng technical 'know':'how for 
manufacturing of pbenoil to smallscaie 
sector when it is ihe policy ot Gov-
ernment that public sector as well as 
~e private sectorsbould give teChni-
cal know-how to the small scale sec-
tor, p~ ar  in the Central Gov-
ernment IlOWied backward areas: 

" 

(b) , whethet any complaints a e~ 

, been received in tbis regard; and 

(C) if so, what steps Government. 
have taken or propose to take s;) that. 
technic'a} know-how of phenoil is 
made available to the small scale sec-. 
tor? 

THE MINISTER OF STATE IN .. .!rHE . 
MINISTRY OF PETROLEU.M, CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) and (b). No" 
Sir. It is reported that no one has 
approached M lIS. Bengal Chemicals & 
Pharmaceuticals Limited for technical 
know-how of Phenoil, a household 
e ~ici e. 

(c) Some slllall scale manufacturers 
are already producing this item. The· 
technology involved in its production 
is abundantly documented in various. 
standard literatures. 

Settiq up of a Power station at 
Islampur, In North BeDlal 

'8145. SHRI OHcITTA BASU: Will the 
Minister of ENERGY be pk·:u:erl to· 
state; 

(a) whether it is a fact that the West 
Bengal State Electricity Board sub-
mitted to the Central Electricity Au-
thority a scheme to set UP a Powel' 
Station at Islampur, N-orth Benial con-· 
sisting of four units of 60 MW each in 
November, 1980; 

(b) the details of the scheme to aet 
up tw·.) more 120 MW units at Santal-' 
dih; 

(C) whether several other proposals ~ 
were listed in the Sixth Plan draft 
propOsals of West Bengal; 

(d) if so, which of the proposals; 
have been cleared; and 

(e) around'S for the non-clearance of 
the remaining schemes? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF ENERGY (SHlU 
VIKRAM MAHAJAN) = (a) and (b)., 
No project report has been received In 
the Central Electricity Authority tr()lll., 
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the West Bengal State' Electricity 
Board ~r setting up 4 x 60 MW ther-
, mal power station at Islampur in 
North Bengal and 2  x 210 11. W exten .. 
sion units at Santaidih thermal power 
',station. 

(c) The following new thermal sche-
'mes were envisaged in the Sixth 'Plan 
,proposals of West Bengal:-

, t. Kolagbat thermal r.owc.r 

station-extension : 

, 2. No:·th Bengal Project : 

3· Sdntald'h p )w ~r pruject 

extension: 

, 4· S:xth gas turbine Unit: 

3 0~  

4x60MW 

2X 120 MW 

lX20MW 

(d) Scheme for 3  x 210 MW Kola-
·ghat thermal power station extension 
, at an estimated cost of Rs. ~86. 3 lakhs 
has been sanctioned by the Planning 
'Commission on 10th February, 1081. 

(e) The thermal schemes proposed 
by the West Benial State Electricity 
Board which have not been cleared by 
the CentI'al ElectriCity Authority and 
-the reasons for the same are as given 
'.below:-

(i) North Bengal Thermal power 
'station: - 4  x 60 MW. A project 
-r,eport was received in the Central 
Electricity Authority in January, 
1979 for setting up of 4 x 60 MW 
thermal pow-er station at Dumangi 
site in North Bengal area. AS the 
·essential inputs for the scheme have 
'not been tied up, the project report 
-was returned to the project authori .. 
ties on 2nd March, 1981. 

(if) Sixth gas . turbine ICIlerating 
"unit:_ lX20 MW. 

West Bengal State Electricity B04rd 
had proposed in January, 1981 ins-
tallation 01. 1  x 20 MW gas turbine 
, generating set exclusively for meet-
ing tbe power requirement of Haldia 
. Fertilizer project of MIs. HFCL. It 
has been decided by the Govel'llment 
of India that Haldia fertilizar plant 
should have a captive plant of its own 
to lneet the power requirement and 
the same has been cleared hy the Ca-
binet. Therefore, the above prOpOsal 
has been returned to the w'Pst Bengal 
state Electricity Board on 23rd Dec-
ember, 1980. 

COD$ultancy Firm or French for Bom-
bay High Production 

8146. SHRI JYO'l'IR BOSU: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
sed to state: 

(a) whether Government have told 
the French consultancy firm C.F.P. 
that it will not be given crude fur its 
service in the Bombay High; 

(b) if so, what terms and cond:tions 
were given by the French firm, and 
what terms and conditions helve been 
offered by Government to the said 
firm: 

, (e) the· reaction ot· the C;F.P. ,to 
the same; and 

(d) whether Government now pro-
pose to terminate the present cnllabo-
ration agreement with the said French 
t~m  

THE M ~  OF PETROLEUM. 
CHEMICALS. AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (d). Dis-
cussions with the CFP regarding eX-
,tension of the present collaboration 
agreement with an enlarged scope, 
,etc. are 'sWI contiDuing and no deci-
SiOB has been taken as yet. 
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JDW-CorporMe a..-tmeat by Blr 
CoIIlpudes' 

8147. SHRI JYOTIRMOy BOSU: 
·Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
.ed to state: 

(a) the details of inter-corporate in-
vestment made by Birla, Tata, Mafat-
, -laI and JK group of companies during 
the last three yeas;..s, year-wise; and 

(b) the details of inter-locking of 
. I directorship in the companies under 
,the control of each of the above Hous-
·es? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SHIV 
"RAJ v. PATIL): (a) A public com-
pany or a private company, which is 
subsidiary of a public company is 

-required to obtain approval of the 
Central Government for making the 
inter-corporate investment beyond 
certain percentages specified under 
'section 372 of the Companies Act. A 
list of companies belonging to' the 
"Biral, Tata, MafatlaI ~  JK group of 
companies,' which made applications 
under Section 373(4) of the Com-
llantes Act 'for a~ a ' of inter-
. c.Orporate investmeRt.- during' the 
.- e~ ~  1979t ~ ~ 80  ~ laid ~n 
'the Table of the House. [Placed in 
. Liln",ll:r.y. Bee' No; LT-2381191].· 

.. .(b) TIle requisite iafOl'lll8tion· is b~ 
m, coJieeted and wU1 be plac:ed on the 
Table ot the Sabha. 

Pr.oduetloa 01 Coal a.piDst the Tarpt 
. from 1960-71 aDd 1980-81 

8148. SHRI JYOTIRMOY BOSU: 
Will the Minister Of ENERGY be 
pleased to state: 

(a) production target and actual 
production of coal in the country, 
year-wise, from 1960-61 to 1980 .. '81; 

(b) whether during this period ac-
tual production has lagged behind 
targets; and 

(C) if so, factors responsible for 
the same? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) A state-
ment indicating the production target 
and actual production year-wise for 
the year 1960-61 to 1980-81 is en-
closed. Prior to 1970-71 the tar-
gets were only fixed for the final 
year of the Five Year Plans. Ac-
cordingly, the targets for 1960-61 and 
1965-66 along are indicated in the 
statement. 

(b) The actual production has 
lagged behind the targets in most of 
the years. In 1975-76,  1976-77 and 
1980-81 the actual production exceed-
ed the targets. 

(C) Prior to nationaIisatiQn of coal 
mi-nes, the production lagged behind 
the targets mainly due to inadequate 
demand for coal and as such the pro-
duction had to be regulated to the 
extent the demand materialised. In 
the post.;.nationalisation periOd the 
main reasons fOr shortfall in produc-
tion. from target has been inadequate 
Supply of power, uncertain law and 
order situation. shortage of explosiv-
. 'es," delay in the construction of mines 
arising out of difficulties in obtaining 
·land fOr mine construction purposes, 
mar.tales in the availability Of other 
essential inputs like cement, steel 
'and structural material. equipment 
for coal mining ete. . 
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Production of coal in the cOuRtr" from 
~6  to ~  

(Figures in :Million 
tonn") 

Yearx Target Production 

-..-..-..-- , , 

1960-61 60.00 55.67 

1961-62 55.23 
\ 

1962-63 63.45 

1963-64 65.13 

1964-65 62.78 

1965-66 97.00 67.73 

Jg66-67 68.56 

1967-68 68.~  

1966-69 71.41 

1969-70 75·72 

1970-jl 93.50 72.95 

1971-72 81.29 72.42 

1972-7:3 87.34 77.22 

1973-74 93.50 78.17 

1974-75 100.00 88.41 

1975-76 98.00 99.68 

~ 6-  100.20 101.04-

19i7-70 103.20 100.97 

1978-79 106.40 101·95 

1979-80 1°4.31 103.95 

JgBo-81 . 113.50 114.00 
(Provisional) 

------.... 

'l'ake Over Of Co.pan1es by Birla 

81.9 SHRI JYOTIRMOY BOSU: 
Will the .MiniSter of LAW, C~ 
AND COMPANY AFFAIRS be pleas-
ed to state: t .. 

(a) t~ names and particulars of 
companies which b~ .e . been taken 

over·by tlle :Sp-Ia .GJ"OUp. ~.~ .. wise-
frolE 1988-67 to 1979.80; and 

(b) the total assets and tUI'k"l over 
of these newly acquired compalliest 

THE MINISTER OF STATE IN 
. ~ MJNISTRY OF DEFENCE 
(SHRI SHIVltAJ V. PATIL): <a) 
4n undertaking which is registered! 
, registerable under the provisions of 
the M.R.T.P. Act, is required to ob-· 
tain prior approval Of the Central 
Government under Section 23 (4) of 
the M.R. T.P. Act, if it proposes to-
acquire, by purchase, takeover or 
otherwise, the whole or part of ~n 

undertaking which will Or may !:e- • 
suIt in creation of an undertaking 
which may bect>me registerable un-
der the said Act or which may get 
inter-connected with any undertak-
ing already registered under the said' 
Act. 

No approval has been granted by 
the Central Government for take' 
over of any undertaking by Birla 
Group of Companies lJrlder Section-
23(4) of the M.R.T.P. Act since the-
promulgation of the Act On 1.6 • .19701 
to 31.12-1980. 

(b) Does not arise. 

fqn: if _pr." "'1" .'" ~ ;" ... 
• ~ r~ ..... 1 11ft ~~ 

81"50 •• ''(1W ~ q,,,Ci,,, : 
CflTT ~""" 1 'mJ'41f . ~ ".,... tiGft 
If( i '~  tt ~r ~it ~  

( 11) ) r~ i 1'il "AT ~ ""1f 
6 "1l ~~ ~~ n ' i~i t l ~rt ~~ 
fiJafA' ri!l flNfii ~' ' )  ~~ "'~ 

"«<"rf ". t f%'a ~ ' t..-,1I'lftnt flirt 
\if11lit ; ~  

(.) \Vfq if flfi'a 6' ~; r ~~  . 
~ .~4i i t '  .~ ~. .i  ~~ 

aR1ttft "lfqf.f J 
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~ """ ~ "~ 1M qt act: ri-(iFT ~ ~t ~ 
<11ft • .,. .... hl) : (1fr) tl'l-< itli U;f!l t, trer ~6 ~' "r t{fi lift 
( ... ) " ~r  98 1-82 ~ ~ r;r \air ,\{T 'q-n: ij' ~  t4'e~i £f( - r~a "'"( 
r ~{  i ~e~e ~)~ '  fn, ~ ~  ~"  it" ~ ~ r I 

~~~ Cf';q=f) if1r .-1t,-" if; ft,'t:t 
')~-;r . cr;) ~ \iffl;r fr(r ((ifT 
a~ i.~ If:t( .. ~ ~c r tf4.lT ~ I 

a"frfq C(f{ 1981-82 Clll' ;~ o qIo \ifto 

faroilJl''i' ~ i~~  ~ ~'ti "i"  fifff"( 1l 
'i'~rr ~'it rt  ~i  £f( 1 7 'l'Ml 

tf4rl1f ifi'l ~~ ~~ i '~  ifi'r ~" t. . "  

it\" ii ~~r :--

"(T.q-T t, 2" ~i' ~ri  

ctfttiiil: ~c~r~r  

t '~r ~ 'rr 

~t  ~r~  

~ ra ~  "'"Gij'(fr 

tfl -( rt,e If II ~"tt i '~ 

ij't:f c{ij'l' 
\::I 

~r~c. " if\jf 

ctl1Cf)r 

i t r~C r ~ " rc r 

~' {r ~ ti ~ -  ij ~ 3 ~"' ~ ~ 

\if rfQ lfT a ~r 2 i~ ~C  \if.,' \iiTa lfT 
itr ~  'r~ e 6 "ff;( iff ~  "Gt'ffJ({r{ 

i ~~  ~o ~  fti ' ' ~ ~  C i'~' iti 
o~iC .  'ffr ~ '~ ~~~ ) 31'U""" 'i~  ~ ~  

t: ~  ~i ~ t ~ "~~  'i~~ 

r...-"l)e ~ ~~~  ~i ~~i~; a '-t~  

fi.(aT, ' r~  ~ '  ~r. ' ~ t(fij' fCfl«,' a-~ 

;¢.:;rrr iff; r ~; m' ~'~i ~.~" ~  ~ r~~' 

' i ' ~ t ~~ ~~ ~ ~ 3 ' ~  ~ r;;rr'  

q if ~ foO; 6T -7 ,·(t:p < "',-~t . " 'i.~ '" c"Jf' ftra 
"~~" it; 'i"ra' ifi') ~m f -, ~~~

C(I-U cwr ::er4".;" ~i t ta ~ ;t ; r~ 

I:r(r {~ r )~." fl ~ i{i a ' ' ~a 

~ ~C " e'f1f"Rr iff't f«w'(w ~ ~  
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Suggestion. by Drug bldustry for 
Drug price. 

8151. SHRI S. M. KRISHNA: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pler.'Jed to state: 

(a) whether the drug industry has 
recently submitted a Memorandum 
suggesting ~ new formula for drug 
prices, if so, its broad suggestions; 

(b) whether the drug industry hag 
also proposed total decontrol of drugs 
and mtroduction of a ceiling on pro-
fitability of drug companies expres-
sed in terms of percentage of the 
total sales turnover of formulations; 

(C) whether this Ministry has ana-
lysed tM costs and profits of some 
drug firms including multi-nationals; 
if so, which are these firms and the 
out come of such an analysis; and 

(d) what measures do Government 
propose to take in the matter to cut 
down -high profitability of the vari-
ous drug firms in view of their high-
er expenses on marketing etc. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND F!lRTILlZERS 
(SHRI DALBIR SINGH): (a) and 
(b). Suggestions for changes in the 
Drugs (Prices Control) Order, 1979 
have been received from the Phar-
maceutical Industry from time to 
time. These suggestions include: 
(1) . removal of price control of for-
mulations, while keeping profit con-
trol in the form ot ceiling in terms 
01 certa~ percentage, ot the.. sal-
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turnover (2) regulati!ng the prices of 
a few seiected commonly used high. 
ly essential formulations on the 
basis of total cost plus reaionable 
return and decontrolling the prices 
of the'remaining formulations, sub-
ject, however, to overall profitability 
ceiling on all the formulations, and 
rationalising mark-ups in such a way 
that Category I formulations should 
get a mark-up of 75 per cent o~ ~ e 
ex.'factory cost and _ the remalnmg 
formulation.s a mark-up of upto 125 
per cent, (3) allowing automatic ad-
justment in the prices of bulk drugs 
and formulations in order to take 
care of fluctuations in the prices of 
raw material and other inputs. 

(C) Some drug companies ltke Mis. 
Hoechest Pharmaceutical and Mis. 
Pfizer Limited, have submitted pro-
files showing the e ~t Of new ~~ic
ing policy on theIr profltablhty. 
Since the prices of a number of for-
mulations produced by these compa-
nies as well as others are yet to be 
reviSed it has not been possible to 
ascertain the exact implications of 
the new prices on tJle prOfitability of 
these companies. 

Cd) Drugs (Prices Control) Order, 
1979 provides far ceilings of profita-
bility between 8 per cent to 13 per 
-c-ent of the sales turnover of formu-
lations. In case any company earns 
profit beyond stipulated ceilings 
Government have powers under the 
Drugs (Prices Control) Order, 1979 
to re c~ the prices Of formulations 
in such a ma11lller that the pre-tax 
return on the sales turnover of a 
manufacturer or importers does not 
exceed the stipulated limits. The 
Drugs (Prices Control) Order, 1979 
provides 'for rationalisation of mark-
ups taking into account factors like 
distribution costs, promotiOlll.al ex-
penses, trade commission etc. The 
eft'ect on the profitability ot com-
panies due to implementation of the 

I revised prices would be known only 
after the revised prices are :flxed for 
all the 'formulations. 

Global ~n er  fOr coal . exploratlOll 
contracts on a tumkey _ basis . 

8152. SHRI S. M. KRISHNA: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether with a view to accele-
rating coal exploration programme, 
Government have invited global ten-
ders for coal exploration contracts on 
a turnkey basis; , 

(b) if so, the response received 
thereto; 

(c) whether any package deal has 
been offered -by a Canadian Company, 
if so, its broad ,outlines and the capi-
tal outlay involved; and 

(d) Government's reaction to all 
these off ::1'S from foreign countries? 

THE MINIS-TER OF STATE, IN 
THE' MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) Seven offers have been receiv-
ed. 

(c) No, Sir. Does not arise. 

(d) The offers are under examina-
tion. 

Broadcast of Oheap Films songs 
throUgh AlB 

8153. SHRI A. K. nOY: Will the 
Minister of INFORMATION AND 
BROADCASTING /be pleased to state_: 

(a) whether there is sudden increase 
in the percentage of' cheap filmS' songs 
broadcast through the A.I.R. over that 
of classical, folk and Tagore's song 
creating cultural pollution: and 

(b) if so, facts in details fo-r the 
last one year and the steps taken 
thereon? 

THE MIN'ISTER OF INFORMA. 
TION AND BROADCASTING (SHRI' 
VASANT SATHE): (8) No, Sir. 

(b) Does not arise. 
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.'Shortaa'e of power ID the country 

'8154. SHRI M. V. CHANDRASHE. 
KARA MURTHY: Will the Minister 
f)'f ENERGY be pleased to state: 

(a) whether the shortage of power 
is still continuing in the country; 

(b) if so, the main reasons for the 
same; 

(c) whether the southern States are 
still in the gr lp of power shortage;, 

(d) if so, how many States have 
felt the power shortage during March 
and April, 1981 and what assistance 
was provided by the Union Gov'ern-
ment; and 

(e) whether the President of the 
World Bank has also agreed to pro-
vide sufficient funds to the POwel' 
.. projects that will be undertaken dur ... 
ing the current year? 

THE MINISTER OF S,TATE, IN 
THE MINISTRY OF ENERGY (SHRI 
'VIKRAM MAHAJAN): (a) There is 
shortage of power in some of the 
States in ~ e country. 

(b) The main reasons for the power 
shortage in the country are:-

(i) inadequacy of generating 
capacity; 

(ii) slippages in construction of 
new power stations due to various 
constraints; 

(iii) sulb-optimal performance of 
thermal 'power stations; and 

(iv) failure of m,onsoon in some 
parts Of. the country during 1980. 

(c) and (d). While there is surplus 
of power in the states of Andhra 
Pradesh and Kerala, the States of 
Karnataka & Tamn Nadu are facing 
some shortage of power. Necessary 
assistance was given by Kerala to 
the two deficit States of Tamil Nadu 
and Karnataka. Government has also 
rendered assistance to Tamil Nadu 
State Electricity Board in arranging 
services of specialists & spare parts 
trom Czechoslovakia for improving the 
perfonnance of Ennore thermal' power 
station, services of BHEL etc. for 

stabilization of 200 MW units at. ,Tuti-
corin, arranging adequate quantity 
and quality of coal and arranging 
transfer Of power from surpluB to 
defiCit areas etc. 

( e) Funds for the power projects 
to be executed during the current 
year have been provided for in the 
annual plan for 1981-82. Assistance 
from various sources including the 
World Bank is being taken. 

Setting up of Coal DumPs in Orissa 

8155. SHRI CHINTAMANI JENA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government propose 
to set up dumps for tora ~e  of soft 
coal at district ~ e  in the State of 
Orissa for domestic consumption; and 

(b) if so, the details thereof and 
by -when these dumps al'e likely to 
be set p'~ 

THE MINISTER OF STA TE IN 
THE MINISTRY OF ENERGY (SHR:I 
VIKRAM, MAHAJAN): (a) and (b). 
At present there is no proposal to 
SC?t up dum,ps for storage of soft ('oke 
at district level in Orissa. 

Effect o,f coal shortage on power 
generation in Orissa 

8156. SHRI CHINTAMANI JENA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government are aware 
that the generation of electricity has 
been affected adversely in the State 
of Orissa due to the inadequate sup-
plies of coal to the thermal power 
stations there and as a result there 
has been a sharp decline in agricul-
tural and industrial production, parti-
cularly in small scale industries; and 

(b) if so, what is the annual re-
quirement of coal of the State for 
the purpose and the quantity of coal 
which the Central Govemm.ent have 
been able to supply to meet the sam'e 
during 1980? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SImI 
v,IK.RAM MA(.iAJ'AN): (a) and (b). 
There is only one thermal power sta-
tion, namely, Talcher Thermal Power 
Station located in the State of Orissa. 
Acbording to the information receiv-
ed trom Central Electricity Authority, 
Talcher thermal power station was 
having 33 days coal stock on 10-4-1981. 
As such there has been no loss of 
. generation in electricity in the State 
of Orissa on account of inadequate 
supply of coal. The supply of ceal 
to the Talcher thermal power station 
during the year 1980 (January to 
December) was 5,66,000 tonnes against 
which the actual consumption has 
been 5,41,000 tonnes only. 

Supply of petroleum products and 
fertilizers to OrIssa 

8157. SHRI CmNTAMANI JENA: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that the 
quota of diesel, petrol, chemical fer-
tilizers and kerosene oil for the State 
of Orissa was raised in the last four 
months; 

(b) if so, whether it is also a fact 
that the supply is not regular or it 
has been reduced; 

(c) if so, what are the reasons 
thereof; and 

(d) the details regarding the quan-
tity of quota; so far delivered to that 
State? 

THE MINISTER OF PETROLEUM, 
Cf:i'EMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Only in the 
case of High Speed Diesesl 011 (HSD) 

and kerosene, monthly allocations are 
made to the States/Union Territories, 
including Orissa. No such Statewise 
allocation is done :in so far as Motor 
Spirit (Petrol) is concerned. The, 
requirements of petrol ot the different·

A

; 

su·pply zones are worked out by the 
oil companies based on historical sales 
and other relevant factors. Between 
December 1980 and March 1981, kero .. 
sene allocations to Orissa were made 
after allowing a  5 per cent increase 
over the actual sales of the product 
in the State in the corresponding 
months of the previous year. HSD 
allocations to Orissa between Decem-
ber 1980 and February 19,81 were !based 
on a  5 per cent growth over the· 
original allocation of this product 
during the corresponding months of 
the previous year and for March 1981 
it was made at a level 15 per cent" 
more than the actual sales of HSD 
in March 1980. Ad hoc increases in 
the allocation Of HSD were also made 
to Orissa during December 1980 and 
February 198-1 keeping in view the 
requirement of this State. In so far as 
chemical fertilizers are concerned, no 
monthly allocation is made. The re-
quirements of fertilizers for each crop 
season i.e. rabi and kharif, are assess .. 
ed by the Central Government in con-
sultation with the State Governments 
in the Zonal Conferences held prior 
to each crop season. 

(b) The supply to HSD and Kero-
sene to Orissa state has generally 
been regular and satisfaetory. 

(c) Does not arise. 

(d) The details of HS}) and kero-
sene allocations made to Orissa State 
for the period December 1980-March 
1981 and the actual sales are as under: 

(F:gures in Metric Tonnes) _._-_._----------------------------
h-fonth 

December, Jg80 
January. IgBl 
February, 1981 
March, .gS. 

HSD 

Allocation Sale 

15100 14215 
15000 13851 
14000 J3384 
16200 Not aYailable 

er~ e' ------.-.... ~ 
Allocation Sale 

5950 6359 
6400 6467 
6800 6757 
6iOO not available 
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The total net requirement of chemical 
fertilizers (NPK) for Orissa for the 
ra/bi season (1980-81) was assessed as 
.7,730 tonnes. The actual supplies were 
33920 tonnes. The shortfall in supply 
during the rabi season 1980-81 was 
reported to be due to POor lifting by 
the State inspite of buffer stocks of 
fertilizers being available in the State. 

lDatalled capacity and actual genera-
tion 01 DVC's power units 

8158. SHRI NIREN GHOSH: Will 
the Minister of ENERGY be pleased 
to state: 

(a) installed capacity of the DVC 
power units and actual generation, in 

.. MW, year-wise from 1970 to 1980; 

(b) total investment in power units 
of the DVC as at the end of Decem!-
ber, 1980; 

(c) whether Government are satis-
fied with tp,e progress of DVC power 
units; and 

(d) if so, on what grounds? 

'IT:-l'E MINISTER OF STATE IN 
THE M;INISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Figures of 
installed capa~it  of power genera. 
tion frOm 1969-70 to 1919-80 in the 
D.V.C. power units may 'be seen in 
statement. 

(b) The total capital investment on 
power upto ec~  1980 was &9. 399.24 
cro~ . 

(c) and (d). Government are fully 
satiSfied with the present performance 
of the DVC power units. Generation 
of power has improved over the last 
six months which may be seen in 
the following figures: 

Month Generation (mkwh) 

October, 1980 355.91 

November, IgBO 359·57 

December, 1980 407.03 

January, 1981 357.60 

February, 1981 401.50 

March, ~ . 535.00 -----------_._--
StatemCDt 

!nstaUcd capa.c:ty (MW) 
Year -"'-"'~.-.  ......... ~ _________ ~--.t  -4--4---4_---. .. - - _ 

1969-70 

1970-71 

1971-72 

1972-73 

1973-74 

1974-75 

1975-76 

1976.77 

1977-73 

1978-79 

1979-80 

Thermal 

2 

897.5 

897.5 

897·5 

897.5 

897'5 

·1137-5 

1137·5 

1137-5 

1137·5 

•• 1257.5 

1257.5 

Hyde! 

3 

104-

J04 

104-

J04-

104 

104-

104 

104-

104 

1°4 

104-

~C - - -4-t -an- - t- - -ni-t -co-m-m- - -ion- - n 8/1975 
.·CTPS 6th Unit commiss:on(d on 3l-3-1979 

Total 

4-

1001·5 

JooI·5 

1001·5 

1001·5 

1001·5 

1241.5 

1241.5 

1241.5 

1241.5 

1361.5 

1361·S 

----
Generation 
(mkwh) 

5 

4115 

4003 

4469 

4227 

3781 

4465 

5007 

5245 

5161 

5443 

4620 
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SUPPly of' alcohol'to West BeDP1 

8159. SHRI MUKUNDA MANDAL: 
Will the Minister of PErROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) which are the States that supply 
alcohol to West Bengal; 

(b) how many industries are based 
on alcohol in West Bengal and nature 
and size of the industry; and 

(c) quantum of import of alcohol 
from other States fOl' the last three 
years, year-wise and State-wise? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS. 
(SimI P. C. SETHI): (a) Allocation 
of alcohol from surplus to deficit States 

is made by the Government of India. 
Allocations to West· Bengal: are nor-·' 
mally, mostly from Uttar Pradesh and 
Bihar. 

(b) According to the information 
furnished by the West Bengal Gov;" 
ernment fOr the meeting of the Cen-
tral Molasses Board held in Novem-
ber 1980, there are 20 major industrial 
users of alcohol. Among the products 
manufat.lNred are low density poly-. 
ethylene, shellac, soap, drugs and 
pharmaceuticals. The consumption of 
alcohol by each of these units in 
the alcohol year 1979-80 (December-
November), upto October 1980, rang-
ed from 0.12 lakh litres to 243 lakh 
litres. 

(c) The quantum of import of alco-
hol from other States to West Bengal 
for the last three years is as follows:-

(Figures in lakh litres) 

._--------------
Slatc-s 

Uttar Pradesh 

~. a ara t.ra 

Tamil Nadu 

Oris!la 

Kamalaka 

TOTAL 

A1cuh·)] year (December-Novem-
ber) 

_ .... _04_ . ..,; ~ ...... ~  .. ...-.. •. --4-.--.. ______ ... _--.. 

~ ) :14° 245 

(io 2" .) 80 

50 6 

1·44- ~  .&'1 

20 

-... -...... ---4 .. ~ -.... -.~--~.--..... , ..... ~ "" ---4---4  
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AIJoIltioD of Permit sJ'SteiD 01 0e0Idai 
Coal 

8160. SHRI MUKUNDA MANDAL: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government have for-
med a committee to go into the ob--
jection of the different State Govern-
ments towards the abolition of per-
mit system of cooking coa}; 

(b) composition of the committee 
and objections to lbe examined; and 

(c) when the report will be sub-
mitted? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SiIRI 
VIKRAM MA.H.AJ'AN): (a) No, Sir. 

(/b) and (c). Does not arise. 

Grant of Letters Of Intent to Foreign 
Drug Comp&aies 

8161. SHItI NAWAL KISHORE 
SHARMA: Will the Minister of PEr-
ROLEUM, CHEMICALS AND FER-
TILIZERS . be pleased to state: 

(a) how many letters of 'intent 
granted to foreign drug companies 
were pending conversion into indus-
trial licences at· the time of announce-
ment of new drug policy and how 
many proposals from theSe companies 
fOr industrial licences were pending 
when new drug policy was announc-
ed; details Of such proposals; 

(ob) whether any exercise haVe been 
done to see that letters of intent al-
ready granted are in respect of pro-
duction from basic stages and if so, 
details of the proposals of the type 
referred to in (a) above and whether 
such proposals involve production 
from basic stage or from penultimate; 
and 

(c) the stage ot production en-
visaged in each case? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
. ;CHEMICALS AND FERTILIZERS 

(SHBI DALBIR SINGH): (a) SeVeD 
Letters of Intent granted to fo.reign 
drug companies were pendirig conver-
sion into industrial ·1icences at the 
time of annoWlcement of new <hue 
policy in March 1978. The number of 
industrial licence applications from 
such companies which were pending 
at that time was 20. Details Of the 
20 In.dustrial Licence applications are 
given in the statement laid on the 
Table of the House. [Placed in Lib-
rary. See No. LT-2400/81.] 

(b) and (c). Review of the Letters,,-
of Intent which had already been 
granted before the announcement of 
the New Drug POlicy and were valid . 
at that time was not called for and 
their conversion into Industrial Licen-
ces was done according to the condi-
tions contained in each of them. The 
IndustriaJ Licence applications w ~ 

were pending at the time Of the an .. 
nouncement of the New Drug POlicy 
and where no decision either to issue 
a Letter of Intent Or to refuse it 
had been taken. were examined in 
the light of the provisions of the 
New Drug Policy. The stage of pro-. 
duction en.yisaged in each of the cases 
where Letters Of Intent have been 
issued :but were pending for conver-
sion into Industrial Licences at the 
time of the announcement of the New 
Drug Policy is given in the statement 
laid on the Table of the House. 
[Placed in Library. See No. LT-
2400/81.] 

Reduction in Foreign Equity by D ..... 
Companies 

8162. SHRI NAWAL KISHORIJ 
SHARMA: Will the, Minister of PET. 
ROLEUM, CHEMICALS AND FERTI-
-LIZERS be pleased to state: 

(a) whether it is a fact that new 
Drug Policy provided for t\lrthwith 
reduction of foreign equity to 40 per 
cent in respect of those drug com-
panies who were nOt producing any 
bulk drug; 
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(b) in terms of new DrUi policy in 
how many cases foreign equity has 
been brought down to 40 per cent 
defails of the same; in case any ex-
pansion has been granted to the com .. 
panies, reasons for the same; and 

(c) whether it is a 'fact that in 
'several instance.s Government have 
eiven extensions to the foreign drug 
companies for bringing down their 
equity through expansion by under-
taking production of bulk drugs based 
on appro'V'als to be granted in future/ 
gran·ted in the past and if SQ, on what 
basis theSe exemptions have been 
granted to foreign drug companies. 

THE· MINISTER OF STATE IN 
THE MINISTRY OF PETROf.lEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) Yes, 
Sir. 

(b) and (C). Out of the 7 companies 
who had been directed by R.B.I. to 
bring down their foreign equity to 
40 per cent because they were pro .. 
ducing only drug fOl'mulatio!ls, 4 com-
·panies have aheady done so. In the 
'~a e of 2 other companies, the-ir 
schemes fOr dilution of lOl'eign equity 
to 40 per cent have been approved by 
Govt. and they are under implementa-
tion. For this purpose extensions of 
time have been granted to the. two 
companies by RBI. In the case of 
7th company, the scheIJle fOr dilution 
of foreign equity submitted by them 
is being examined by RBI. 

Only in 2 cases of formulators viz. 
M/s. Abbott Laboratories ~n  Mis. 
Smith Kline & Erench, Govt. have 
issued Letters of Intent fOl' manufac-
ture of bulk drugs but these approvals 
are subject to the specific ('ondition 
that the Letters of Intent would be 
converted into Industrial Licences 
only after the companies have diluted 
their foreign equity to .i() per cent. 

New Coal M'.IIlhlr Schemes Saaeti_-
ed slDce JaRtIal'7, 1M 

8163. SHRI RAM VILAS PASWAN: 
SHRI RASHEED MASOOD: 

Will the Minister of ..~  be 
pleased to state: 

(a) the number of new coal mining 
schemes sanctioned since January, 
1980 stating the names of the States 
where these schemes are proposed' to 
be taken up and the financial implica-
tions involved; 

(b) the number of c ~e  fanc-
tioned/proposed to be sanctioned 
from addithJnal production of coal 
stating the are.as where these schemes 
are proposed to be imp ~e t . ; 

(c) the estimated additional produc .. 
tion of coal likely to be achieved as a 
result of. (a) and (b) aDoV'ej and 

(d) the present progress with re-
gard to the implementation ot llc..ht'mes 
that have been sanctioned? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) aDd (b). 
A statement indicating the details of 
ne.w coal mmlng projects/schtmles 
sanctioned from Junuary 1980 to-date 
and the States where these are Pl'O-
posed to be taken up with financial 
implications involved is attached. 

About 35 coal projects are at 
various s17ages of consideration for 
achieving additional production of 
coal. 

(c) and Cd). The estimated produc-
tion of about 80 million tonnes of coal 
is expected to be achieved as a result 
01. implementation of above projects/ 
schemes. The project reports are 
tinder consideration of the GO\'ern .. 
ment. 
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6ta'~eat 

Projlcts sllftCtionld sine, January, 1980. 

S1. Name of the Projects 
No. 

Easurn Coalfields Ltd. 

I Rajmahal opencast 

Bharat Cooking Coal Ltd. 

2 Keshalpur opencast 

3 Nichitpur-Tetulmari Opencast 

4- Bhalgora 

5 Kharkharee-Dharmaband 

6 North Amlabad 

C,ntral Coalfields Ltd. 

7 rua Reorganisation 

8 GovUldpur lUldergroWld 

9 Kakri opencast . 

10 Advance action for DUdiChU&} 

I  1 Advance action for Khadia . 

Western Coalfields Ltd. 

12 Pipla Colliery 

13 Inter Reorganisation 

14- Reorganisation 01 Hir.dustan-·.Lalpcth 

15 Satpura Mine I & II 

16 Chinda Colliery . 

State 

-----.--.-...-------~ 

\Vest Bengal 

Bihar 

Bihar 

Bihar 

Bihar 

Bihar 

Bihar 

Bihar 

U.p. 

MP/UP 

Maharashtra 

Maharashtra 

Do. 

. M.P. 

. M.P. 

17 Powered Support Face at a a e ~- I mir.e }VI.P. 

Singareni Collieries Company Ltd. 

18 Ramagundam Opencast . AP. 

19 Opencast No. I Manuguru A.P. 

20 Advance action for Godavari Khani No. 11-
ineline • A.P. 

21 Advance action {or Ravindra-Khani No. 8-
incline A.P. 

TOTAL: 

Written ~4.n we  21G 

Target of Capital out-
production lays 
(M.te) (RI. crores) 

1---' __ .... _ .. ---.1_ ... _ .. _,,-..._ 

5.00 87.43 

0.51 7.17 

0·45 9·75 

1.20 46.22 

0.36 8.66 

0.72 26.18 

1.00 15.60 

0.80 16.60 

2.50 50.53 

6.00· II .17% 

6.00- 11.17% 
(-On comp1etion) 
(%for advance acti on ) 

0.50 

0.40 

0.60 

0.60 

0.50 

0.40 

2.00 

0.60 

0.80* 

7.85 

6.30 

6.15 

7·i6 

13.08 

6.62 

45.32 

)0.26 

0.30* 4.5°% 
(-On Complct ion. 
(%(01 advance actlon) 

31•24 4oo.g6 

------.----------------------------------.--------------------------
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Payment to cultivators by MIs. Jay-
sbree chemicals Ltd. 

8ui4. SHRI RAMA CHANDRA 
RA TH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTIL,I-
ZERS be pleased t~ _state: 

(a) whether it is a fact that in 1971 
MIs. Jayshree Chemicals Limited, and 
the Govemment of Orissa ,agreed to 
pay compensation to the cultivators of 
Ganj am and nearby areas for losses to 
their crops resulting from water pollu-
tion caused by the effluents of the 
company; 

(b) if so, whether the compensa-
tion has been paid. 

(c) if not, the reasons therefor; and 

(d) whether compensation is being 
paid to the cultivators for losses to 
their crops aiter 1971? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (d). In-
formation is being collected and "Yill 
be laid on the Ta'ble of the House. 

Thein Dam Project 

8165. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government of Punjab 
have sought 'help to build Thein Dam; 

(b) if so, the details of the discus-
sions held between Soviet visiting 
delegation and the Chief Minister of 
Punjab in this regard in August/Sep-
tember, 1980; 

(c) whether prior permiSSIon of the 
Central Government was obtained by 
the Chief Minister of Punjab for see-
king Soviet help in. building Thein 
Dam and in case, necessary permission 
was granted, what is the present posi-
tion in this regard; and 

(d) what will be the estimated ex-
penditure to be incurred thereon and 
the sources from where the money 
will be obtained? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir. 

(b) No request for financing project 
witlh Soviet assistance has been made 
by the Punjab Government. 

(c) Does not arise. 

(d) The tentative estimated cost of 
the project on the basis of 1978 price 
index is Rs. 380 crores. Funds for the 
project are now. being met througb 
provisions in the State Plan. 

Staff Artistes in Am 
B 166. SHRI KRISHNA CHANDRA 

PANDEY: Will the Minister of INFOR .. 
MATION AND BROADCASTING be 
pleased to state: 

(a) how many staff artistes are 
working in All Lndia Radio at pre-
sent, category-wise; 

(b) whether all categories are being 
converted as Civil Servants on only 
production cadre and writers are beinl 
considered; and 

(C) what is the reasons of not creat-
ing one single cadre of All persons who 
are doing the same work Le. planning 
and production of the programmes? 

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI 
V ASANT SATHE): (a) The informa-
tion is given in the Statement atta-
ched. 

(b) There is a proposal before the 
Government to convert the Staff 
Artistes of All India Radio in to re-
gular Government servants. The final 
decision on the proposal and also as 
to which categorylcategories of Staff 
Artistes be excluded from conversi()n 
is yet to be taken. 

(c) Once a decision is taken re-
garding conversion of Staff Artistes 
into regular Government servants the , 
question of creation of a single amal-
gamated cadre of all persons who are 
doing the same work, viz. planning 
and production of programmes can 
also be considered. 
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statement 

As on 1st April, 1980 All India Radio 
has 2.993 Staff Artistes in position 
and their break-up category-wise is 
as under:-

Category Number 

I. Clerical GI'OUP 210 

2. Production Group 

3. Announcer/NewsreadeT Group 992 

4. Journalistic Group . 

5. l\.fusicians/lnst rumentalists· 
Group 

6. Drama Voices . 

7. Science Group. 

8. Transaitol'/Annoullcers 
(External Services Division) 

9. Supervisor (ESO) 

50 

6 

68 

5 

to. Monitors (Monitoring St"r-
vic) .., 24 

TOTAL: 2,993 

Cases pendiD&' uDder Hindu Marriage 
Act 

8167. SHRI CHINTAMANI J.:ENA: 
Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether a large number of caseS 
under the Hindu Marriage Act are 
pending in the Supreme Court for 
more than three months in spite of 
the provisiOn of Section 40-B (3) of 
the Act; 

(b) the percentage of such cases 
pending for more than one year, two 
years and three years, separately; 

(c) the steps Government propose 
to take to obviate delay causing fa.ctors 
like dispensing with the printing· of 
case book etc. so that the provisions 
of the Section 40-B(3) are observed; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRl 
SHIVRAJ V. PATIL): (a) to (d-). In-
formation is being collected and will 
be laid on the Tabee of the House a9 
and when it is received. 

Rules for recruitment of manu-emeat 
Employees in Hindustan Petroleum 

Corporation Ltd. 

8168. SHRI RASHEED MASooD: 

PROF. AJIT KUMAR MEHTA: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether. after the nationalisation 
of ESSO, Government have formulated 
any policy and framed rules for the 
recruitment of management employees 
in the Hindustan Petroleum Corpora-
tion Ltd.; 

(b) if so, the details thereof; 

(c) if the answer to (a) be in the 
negative, reasons for continuing the 
pOlicies followed by ESSO in this· re-
gard even after the nationalisation ot 
ESSO and the steps contemplated by 
Government in this regard; 

(d) what are the existing manage-
ment posts (with nomenclatures). if 
any, in various Departments of HPCL 
stating the job classification, educa-
tional requirements and grades/pay 
scales in respect of each of the posts; 
and 

(e) whether tbere is any special 
entry grade/position in HPCL; if so, 
details thereof? 
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. THE MINISTER OF PETROLEUM, (d) the action taken by Government 
CHEMICALS AND FERTILIZERS on those suggestions?' 
(SHRI P. C. SETHI): (a) to (e). The 
requisite information is being collected 
and will be laid on the Table of the 
HOUle. 

SpoJllOl'ed ProcrallUDl!l. 011 DoorcJanJaaa 

8169. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether Government have decid-
ed to have sponsored programmes on 
.Doordarshan on the same lines as in 
All India Radio; 

(b) whether reputed advertisers and 
agencies are prepared to offer 20 and 
3() minutes sponsored programme earn-
ing for Doordarshan handsome addi-
tional income; and 

(c) if so, the reasons for not taking 
any decision since December, 19801 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI VAS-
ANT SATHE): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) '!'he whole question is under 
consideration. 

lleetln, of the National Coal Advisory 
Council 

8170. SHRI DAULATSINHJI JAD-
EJA: Will the Minister of ENERGY 
be pleased to state: 

(a) whether a meeting of the 
National Coal Advisory Council w.as 
held in Delhi recently to review the 
output of coal in the country; 

(b) the number of delegates who 
attended the meeting: 

(c) the details of discussion held, 
and the suggestions made; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). A 
meeting of the -eaal Advisory Council 
was held on 27.3.1981 and 66 persons 
representing various interests attended 
the meeting. 

(c) The subjects discussed at the 
meeting related to production, distri-
bution and quality of coal, land acqui-
sition for the coal companies, employ-
ment policy, procurement of plant and 
ma·chinery, safety measures, industrial 
relations in the companies, weUare 
of the coal workers etc. Suggestions 
were made at the rneetina, amona 
others, to sustain higher production, 
improve distribution of coal and stan-
dards of safety, provide better wel-
fare amenities to the workers. 

(d) The suggestions will be kept in 
view by the Government while tack-
ling problems faced by the coal indus-
try from time to time. 

Training to Technicians and Engine. 
e1"$ for Expanded Power Supply 

Industry 

8171 SHRI S. M. KRISHNA: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether a new plan is lJnderway 
to train technicians and eng:neers for 
rapidly expanding power supply in-
dustry; 

(b) if so, the broad outlines thereof; 
and 

(c) the role of his Ministry in this 
programme by way of provld!ng ftnan-
cial assistance aDd technical expertise? 
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THE MINISTER OF STATE IN 
THE MINISTlf,Y OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) Yes, Sir. 

(b) Training is at present bein~ im-
parted to engineers and operators in 
the operation of thermal power station 
in the four institute set up by the Go-
vernment at Badarpur (Delhi), Nag-
pur. Neyveli and Durgapur. Short-term 
cpurses in various specialities like 
water chemistry. commissioning, maIn-
tenance planning etc. are also being 
organised at these institutes. It is noW 
proposed to start the tra!ning in main-
tenance of thermal power plants. A 
simulator has also been acquired for 
training of operators under UNDP. 
This simulator would be installed at 
Badarpur Institute and is expected to 
become operational by June/July. 1981. 
It is also proposed to start training in 
the general management discipline of 
the power industry. 

(c) The entire expenditure cn the 
running of the four training institutes 
is being borne by the Govt. Some as-
siStance in training facilities and 
training of persons abroad is bekig 
taken from U.K. Assistance is also 
being taken in conducting courses 
from various State Electricity Boards 
and other organisatiOtns. 

construction of a Bridge over Alhi 
Khad between Bilaspur and Kungar 

Ratti 

8172. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
ENERGY be pleased to state: 

(a) whether Government have re-
ceived a demand fOr the construction 
of a bridge over Alhi Khad between 
Bilaspur Township and Kungar Hat-
ti, by the BBMM, a  s the existing 
bridge was submerged and severely 
damaged by the Gobind Sagar J;ake, 
causing extreme hardship to the peo-
ple and increasing the distance bet-
ween Bilaspur and Ghumarwin by 
over 15 kilometres; 

............ ~ t ~ "'" 

(b) if so, the deelsion taken by 
the Government in this reJard witla 
likely date 'by which the brid,e would 
be constructed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN.: (a) Yes,. 
Sir. A proposal has been received 
recently in this regard. 

(b) and (c). The matter would need 
to be examined 

Generation of Power from Hydel 
Power Projects in Orissa 

8173. SHru GIRIDHAR GOMAN-
GO: Will the Minister of ENERGY 
be pleased to state 

(a) the namE:'S of the hydel power 
projects at present generating power 
in Orissa and the capacity thereof, 
project-wise; 

(b) the names of the districts where 
these hyde} power plants are located; 

(c) whether the demand of the 
State for pOWeT supply for domestic 
and industrial units has been increa-
sed in recent years; 

(d) if so, the measures taken by 
that State to meE:t the demand there-
for; and 

(e) the new hydel power projects 
under execution in the State and 
Central Sectors and expected to be 
completed for generating power? 

THE MINISTER OF STATE IN 
THE M.INISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a>· atid 



APJUl;. ,21, 1981 'Sl20 " " 

(b). The' 'following hydro-electric 
prQlects aTe in the State :-

SI. Name of District Instalkd 
No. Schem(' Capactiy 

(MW) 

-----~--... _._-----
I. ,Hira l\ud 

~~ Balimda 

3. Machkund 
5u % (Shan") 

Sambalpltr 

Koraput 

Korapltt 

(C) to (e) .. Yes, Sir. The energy 
coasumption in domestic 'and indus-
trial sectors has gone up from 2095.42 
Mkwh in 1975-76 to 242.53 Mkwh in 
1978-79. 

In oI'der to meet the increasing po-
wer requirements, the following po-
WE:'!' projects arf' under execution in 
the State which have been visualised 
for yielding benefits during 6th a~  

7th Plan perio ~ -

Name of the' Project Benefits Benefits 
~rin  during 

8o--,-HS(MW) 8S-90(MW 

---------------------------------) 
I. Talcho;:r ,Therrnal) 
Exten, r roject. . 220 

~. RengaH H.E. 
Project. 

3. Upper Kolabc H.E. 
Project 

'4. Indravati Multi-
purpose Project . 

100 

240 

600 

-------
Besides, the following Hydro-elec-
tric schemes have also been accor";' 
ded techno-economic approval by 
the Central Ela:tricity Authority re-
cently and would yield benefits dur-
ing Sixth Plan period:-

81. Name of District Insltalled 
No. the Sche'me Capacity 

(MW) 

"I. Hira K"d ~. III Sambalpur 

fit • Upper Kolab Extn. Koraput 

.-~-

37.5 

80 

----------_._---------

10 addition' to above, . Kael Karo 
Hydro-electric Project (?10 MW).· in 
Bihar, which is being eXf:'Cuted in the 
Central Sector' through National 
Hydro-electric Power Corporation, 
has been visualised 'for yielding bene-
flits dUring SevE:'nth . Plan period. 
Power from this project will be made 
avallable to the States in the eastern, 
region on t'he basis of a formula ap-
proved by thE':' Central Cabinet.' 

1Ii)1n;n WPfl "') .fir ... ~ fdW\' 
~)  

817 4. ~ ~ ~ wrnft: Cltrr 

a;~ # a'r 1Il ;r~n ~ ctT !:'1T .~~ fet; 

(Cfi) CftiT ~ ~~ ~ fcfi ~ C i  it 

ct ~i  .,r;fi CfiT ~r' ~ ~ ~ c "~~r 

C i~ "i~i iftT ~{~ i;~i ~ CfiT ~i  fcr.tll 

~. 
~  

( ~ ) tr ~ ~t  ~i CftI'T ~ C r ;r 'a~'~;. 

~ it €'1'T 111lfhr ~ ; 

(-r) ~ ~ ~t  «i fcfi;;-f'fi;;' ~  

it ~~ti;  srrtff ~i~ Cfif ~' '  ~ 

i ~" 

at 1icml1l if mlf qj ~ 

f.tI'q ~ ) ~) 9;{T"{ (,,). 

~ ~t I 

(q') '"'i ftwI'tt"r I ~ Jii f; .'l,'T I t' a: ,{T 
3 ~ ~  ~ i~~"'i i ~  i.fq:f; ~ i 

~  1f"itTIl I 



Short.'e of e~pio e ac~  b, Coal 
. , IDcJustry 

8175,SHRI. K. PRADHANI: Will 
the Minister of ENERGY be pleased 
to state: 

(a) w et ~ it is a fact that shor-
tage of exp}Q;ives which have Deen 
~ ntin  the coal industry for the 
last two years has further aggrava-
tE:'d and is likely to continue til1 1983-
84 as has been expressed by the find-
ings of an inter·ministerial expert 
group set up to look into the input 
requirements of this industry; 

(b) what are the other points made 
by the group in this regard; 

(c) whether Government have ex-
amined the findings of the group; 
and 

(d) if so, what decision Govern-
lIl'ient have tak£:n to solve the shor-
tage? 

THE MINISTER OF ST ATE IN 
THE MINISTlty OF ENERGY (SHRI 
VIKRAM MAHAJAN): (&.) No, Sir. 

(b) to (d). Does not arise. 

Annual Advertising Budget of each 
Public Undertaking under the 

Ministry of Energy 

8176. SHRI N. E. HORO: Will the 
Minister of ENERGY ·be pl€:'ased to 
state: . 

(a) what is the annual advertising 
budget of each Public Undertaking 
under his Ministry for the, last two 
years; 

(b) the names of the advertising 
8.gency/agencies which handled the 
publicity Of each undertaking during 
the last two years; ~n  

(c) what are the reasons for not 
entrusting publicity work to DA VP? 

THE MINISTER OF STATE IN 
THE MINIST.RY OF ENERGY (SHRI 
, VIKRAM MAHAJAN): <a> to (c) •• 
1'he ~or ation is· being collected 
and will be laid on the Table of the 
House. 

Irreplar Supply . Of Coal to 
Karnataka . 

8177. SHRI T. R. SHAMANNA; WilL 
thE:' Minister of ENERGY 'be. pleased. 
tc state; 

(a) has it come to the notice ot ,. 
Government that there is no tegular 
supply of coal and coke to Karna-
taka particularly to Bangalore, an· 
industrial city; 

(,b) do GovE:rnment propose exa-
mini..lg the matter, in consultation 
with Railway Ministry and see that 
the supply of coal and coke in suffi-
cient quantity is arranged early? 

THE MINISTER OF STATE IN 
THE MINIST.RY OF ENERGY (SHRI 
VIKRAM MAHAJAN : (a) and (bJ. 
There has b~en some shortfall in the 
supply of ~oa  and coke to Karnataka 
including Bangalore city due to in-
adequate availability of ttansport 
capacity. The Cabinet Committee on 
I,ndustrial Infrastructure bas aPProv-
ed a loading programme Of 10920 
wagons/day betwe:en Coal India and 
Singareni Collieries Company Ltd. 
and the movement of coal by the RaiL 
ways is also monitored by this Com-
mittee. There has also beE:n a signi· 
ficant im-provement in the loading of 
coal by Railways since December '80. 
The coal com.panies ar£:' also maintain. 
ing clOSe liaison with the Railways at 
\I arious operating levels to maximise 
the movement of coal and r.oke by 
Railways. 

Percentage <JI Harijans and AdivasiS 
employed in Giddi.c and Religora 

Argada area Of C·.C.L. 

8178. SHRt A. K. ROY: Will the 
Minister of ENERGY be pleased to 
state: -

(8) number of new E:mployment 
provided in the Giddi':C and, Beligora 
Argada Area Of the Central CoalAeld 
Limited under voluntary retirement 
scheme and the percentw_ 01 Karl;. 
jan, and Adivasis in t1i8t in . ·tbeldt 
three years; 
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(b) percenta,e' of the Harijans and 
Adivasis in the :retirfn,einployees 
opted tor V. R. S. facts in details; 

(c) whether he is aware--tnat-many 
fraudulent employment of nori-Adi-
vasis in the place of Adivasis 
posing as adopted son or son-in-Iaws 
of the adivasis, if so, fact in details; 

(d) whether a specific complaint 
has been received recently about the 
involvement of a high official in the 
area in such fraudulent employment; 
and 

(e) if so, steps taken thereon? 

THE MINIS,TER OF ~ IN 
.THE M.INISTRy OF ENERGY: 
(SHRr VlKRAM MAHAJAN) : (a) to 
(e). Information is being collected 
and will bE:' laid on the Table of the 
House. 

News-item captioned "K. L. Rao 
attacks import of hyde} expertise" 

8179. SHRI HARINATH MlSHRA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government's attention 
has lbeen drawn in a news-item under 
the caption "K. L. BAD attacks import 
of hydel expertise" appeared in the 
'Indian Express' dated 18th March, 
1981. 

(b) if so, what are the main point~ 

in the views expressed by Dr. K. L. 
Rao, former Power Mitnister and the 
Government's reaction to each of 
these points; and 

(c) in how many hydro-power pro-
jects in OUr country work is being 
done in collaboration with foreign 
countries and with relevant details? 

THE MINISTER OF STATE IN 
THE MOOSTRY OF ENERGY (SHRI 
VIKB.AM MAHAJAN): (a) and (b). 
The statement of Dr. K. L. Rao 
which appeared in the Newspaper has 

been leen in this Ministry. Dr. Rao in 
his statement has observed that there 
is no need 'fOr India to import foreign 
technology, as Indian engineers are 
quite competent to deal with our pro-
jects. He has also observed. that pro-
jects like Bhakra, Idukki and Koyna 
were done by Indian engineers. In 
these examples quoted by Dr. K. L. 
Rao, it is seen that Bhakra Project 
had very active involvement of 
American engineers, ihe Idukki Pro-
j ect had Canadian engineers, and in 
the Koyna Project consultancy of 
Swiss engineering firm was engaged. 

It is not the intention of this Minis-
try to induct foreign technology in 
an indiscriminate manner. It is also 
not the view of the Ministry that 
Indian engineers are not capable of 
handling our projects. ~ owe er  this 
Ministry would like to induct foreign 
technology only in selective areas 
where indigenous capability is not 
available either in terms of equipment 
Or in ' terms of technical expertise, 
with a view ~ to expediting the com-
pletion ot work. Even in such cases, 
Indian technical personnel will be 
fully associated. 

(c) So far only one specific propo-
sal involving the grant of 250,000 
C.anadian Dollars, throu.gh the Cana-
dian International Development 
Agency (CIDA) for the deployment 
of experts from Mis. Surveyer, Nen-
niger and Chnevert Inc (SNC), a 
leading engineering consultancy firm 
in Canada has bzen approved. Mis. 
SNC haVe had !llng experience in India 
through their involvement in the exe-
cution Of the Idukki Dam in I{erala. 
Mis. SNC have offered to assist in 
the investig.ation of the Charnera Hy-
droelectric Project in Himachal Pra-
desh, where they expect to complete 
the work in about 8 to 10 months' 
time. At the end of this period, MIs. 
SNC along with the National HYdro-
electric Power CorporatIon' joinly will 
provide (a) a t.~ '  investigation re:-
port (b) the feas,ibility report (c) 
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. (c:)·Ule tentativeeatlmates of ,the pro-
-ject and (d),.,tbe construction plan 
of the project. While normally these 
investigations' would have taken about 
24 to 36 mOffths, it is ~te  that 
with the involvement ot foreign ex-
perts, the work would be completed 
in about 8 to 10 months, thus result-
ing in a valuable saving in time and 
money. In view Of the distinct advan-
tage to our country, the proven ex.. 
perience of M/s. SNC and practically 
no foreign exchange liability on the 
cost of foreign experts, in consulta-
tion with the Ministry of Finance 
their partici~tion in the investiga-
_ tion of the above project, has been 
approved. 

World Bank assiata:ace lOr Su,er 
Power Stations 

8180. SHRI R. L. BHATIA: Will 
the Minister Of ENERGY be pleased 
, to state: 

, (a) whether he discussed with the 
World Bank President, Mr. Rdbert 
McNamara during his recent visit to 
the capital the question of financiRg 
the super power generation stations 
by the World body at the rate of two 
a year; ,.,,!, 

(b) if so, the broad details about 
the six such super stations planned; 
their location and capacity; 

(c) whether one of these will be 
located in Punjab, which needs more 
power for agricultural and industrial 
development; and 

(d) if not, the reasons therefor? 

THE MlNIsrER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
V1KRAM MAHAJAN): (a) No, Sir. 
During diS'CUSiions with the World 
Bank President, general issues con-
. ,cerning the power' seetor in India and 
~t e World Bank's participation in 
India's poWer development programme 
were considered. The specifle quel-
!, tion Of ilnaDcing .euper thermal power 

stations or any particular project was 
not taken up_ 

(b) to (d). Does not arise. 

lnacIequate utilUation of Installed 
power capaci.,. 

8181. SHRIMATI MADHURI 
SINGH: Will the Minister of ENERGY 
be pleased to state: 

(a) whether any scientific e ~ a

tion has been made of the reasons 
for inadequate utilisation of installed 
power capacity in India; and 

(b) if so. arrangements made for 
satisfactory monitoring leading to 
optimum/minimum utilisation of exist-
ing power potential? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRr 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) Steps have been and continue 
to be taken to improve the capacity 
utilisation of thermal power plants 
in the country. These measures in-
clude: 

(i) assistance to the electricity 
Boards to undertake plan betterment 
programme and better preventive 
maintenance schedule; 

(ii) identification of deficiencies 
in plant and equipment and taking 
up programmes of their rectifica-
tion and replacement; ,-
(iii) arranging timely supply of 
spare parts from indigenous and 
foreign suppliers; 

(iv) supply Of adequate quantity 
of coal of right quality. Defaulting 

-, collieries are bein, identified. and 
the representatives of the powe11 

-atatiOl1s posted there for joint samp-
ling, coal companies have been re-
quested to intensify handpicking of 
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~ ..... -4. otAer .~ 
materiais 80 as to· improve the ca-
lity. Coal companies have also ·been 
advised to install· pOrtaible/perma-
nent crushers at mines and under-
take appropriate -coal benefication 
programmes. 

(v) un8ertaking training program-
mes for eniineers and technical 
peaoImel entruteQ with the'oper-
ation and maintenance of power 
. stations. 

~tc ent at Glrlmlnt co18ery in Wat 
BeDpl 

8182. smtI INDRAJI'I' GUPTA: Will 
the Minister of ENERGY be pleased 
to sUlte: 

(8) 'Whether a serious accident oc-
curred at the Giritnlnt Colliery in 
West Bengal on 23rd March, 1981 re-
sult.iI."lg in the death Of &1x 'miners; 

(b) whtther it is a fact th;at the 
accident was dUe to roof-fall as a re-
WIt of ifl8dequate S\1l)pOr1; for the 
root and. no ti~prop ; and 

(c) whether any action is prOposed 
to be taken against the management 
for lack of supervision and neglect of 
, ~te~e ta~ safety measures? 

THE MINISTER OF S1'ATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKltAM MAHAJAN): (a) An acci-
·dent to·ok place ifi Girimint 'CollierY 
on '-'-3-1981 resultin&, in the death 
of 3 miners ana injurIes to '3 others. 

(b) and (c.). The 8(:cident w .. due 
to roof-fall. The eDCluiry instituted 
by the Eastern Coalfields Ltd. reveals 
tAat the faU of root was due to cer-
taia bidden .up. .. the .l"oofsbta 
whica cou14 not be detected bf' any 
-.mi. AI suob., ·taere is .. -ease lor 
~ acU.. at thia .tate. 1'fte IItIftctory 
enquir,v /Q)r J)QMS ia aeParateQr in 
~. 

... ,, ,., ....... filii ~ 
~ .. U .. 

918!. '~m  13. 'V. DESAI: Will the 
Minister 'of' ENERGY be pleasedlo 
mate: 

(a) whether the production target 
fOr 1981-82 also the future production 
programme for coal was discussed at 
the meeting of the National Coal Ad-c 
visory Council on 26th Marc~ 1981; 

'(b) if so, what were the main pOints 
discussed in the CouncU meeting; 

(c) what were the decision arrived 
at in relation to various inputs for 
the coal industry; 

(d) whether the Council has re-
commended certain measures in this 
connection; ad. 

(e) if so, the details of the same'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
vIlCRAM MAHA.JAN): (a) Coal 
production durir\g Sixth Plan was 
discussed in general though there was 
no specific discussion on the 1981-82 
target, which has been fixed at 121 
mUlion tcmnel. 

(b) The subjects diSCIUsed at the 
meeting related to production, distri-
butiOn and quality of f!Oll, land ac-

i.iti~ .far the coal 'colnpanies, ent-
ploYtMnt policy, ~~ment of piant 
and machinery, safety 1tle'amres, in-
dustrial relations in the companies, 
W!ttlfue of the coal w0rkers etc. Sug-
gestions were made at the meeting 
among others· to IUStaia. higher pro-
dwction., aproved diStribution ,and 
..ttandards 'Of safety., pNvide !better 
welfare atReuities to,·tbe workers. 

(c) to ~) .. Varioua problems par-
taininC '" .inereese itt eel ~ ctiC n 
wen discu ...... m ~  MIt DO 81'*-
ciic dee1sieDs OIl l%llRlta "ftJlte .... 
. H8we .... , Ule MIid to' ~  tIM 



equipment utilisation and to ~~imi e 
the procurement of indigenous' equip-
ment was also highlighted in the 
COUttcll meeting. 

DefIIlitloa 0' Ap, ad'xI .f New 
Drag ,PeIiCY 

'81a4. SHRt RAM 'SINGH YADAV: 
Will the Ministtr of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) 'whether the definition. of Ap-
penqix I aetivity as given in the new 
Drug Policy is contrary to the recom-
mendations of the Bathi Committee; 

(b) if so, in what l'espects and 
details of the .same'; 

(c) what is the rationale of treat-
ing 5 times value of formulations to 
the bulk drug as Appendix I activity 
and the remaining activity as non-
Appendix I activity; and 

(d) how the figure of 5 times to the 
value of total bulk drug production 
is relevant anti rational? 

THEI MINISTER OF STATE IN 
'THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBm SINGH): (a) to (d). 
.The Industrial Licensing Policy 1973 
specified that Ioreign cOncerns and 
'subsidiaries Of foreign companies will 
be eligible to Participate in the' indus-
tries speCified in Appendix I thereto 
atong with other appIicm.ds but ~  

u-dinaril,. be M:«:luftd from the In-
1Iustries not ineMchd in the list. Ap-° 
}tendix I includt!d '''Drutfs & PhM'ma-
'CeUticals". 'The Hathi Cotnmittee in 
'1;hls 'context reeollUlleftded ·that a~i  

TetIa'd '0 the 1'l""estmt -.tage ~  ·deve-! 
lopment of the drug industry for the 
~ Uf FERA raidel!nes tfli$ in-
d_try shou1d 'ft'tJt be eligible for tbe 
t.w~ tia  treatment gi-ven 'to items 

, specUied in Appendix I Of ~ e Indus-
trial Licentlbtg POllet of lma. 

Taking the recommendatlbns' of 
Hathi Committee into account, Govern-
ment revised the de1\nition to make it 
more restrictive than before in ~ e 

Industrial Licensing Policy and FatA 
i etin~ as the foUowingl'eVised de-

finition will indicate:-

"(a) Drug intermediates from 
the basic stage fOr prodw;.;;Um of 
high technology bulk drugs; and 

(b) High technology bulk drugs 
from basic stages and formulations 
lbased thereon with an overall ratIo 
of bulk drug consumption (from· own 
manufacture) and formulations from 
all sources to 1  : 5." 

While examining the question of 
evolving a revised definition of Ap-
pendix I in relation to drugs and 
pharmaceuticals, it was observed that 
in the year 1975 the ratio between the 
value Of total bulk drug production 
and the value of total formulation 
production in the country was 1  :  5 
appt:oximatelyo After the deliberations 
it was, therefore, decided to give the 
benefi.tof Appendix I activity in re-
lation to formulation production limit-
ed to 5 times the value of bulk drug 
production and to treat the remaining 
formulation production, i.e., beyond 5 
times tbe value of production of bulk: 
drugs as non-Appendix I activity .so 
as to encourage more bulk -drug pro-
duction inv.&lving high technology ,and 
from basic stages to keep up the ratio. 
It was considered that by doing 80 
the benefit of Appendix I activity to 
be enjoyed by foreign .compa.nies 
would .be more restrictive than the 
previous defiDition which allowed an . 
drugs and pharmaceuticals. Govern-
ment deeisions on the Hathi 'Com-
mittee included in the Drug "e ~ 
Statement indicate separate ratios for 
lieensing for t~' n ian ,tf!dorDnd 
,the Foreign sector with regar.cl 'to lie 
share Of -balk drug produetion w. 
respect to formulation production. The 
ratio is 1  :  5 fOr the foreign sector. 



Qn. Of Prit7. APRIL 21, 1981 

This ratio is appropriately included 
in the definition of Appendix I activity 
permitted for the foreign sector. 

»tOl m. 
QUESTION OF PRIVILEGE 

..... , ."",,", .,,," ~~n ~) 

. ~ ti~ i~i~  ~ ~C ) 222 it; ~ .. ~o 

" ii~ it ~ ~e t ~ ~ ~ q.; ~"'. . if. I ~ 

-n Jflit t: '. . . 
MR. DEPUTY -SPEAKER: I will 
give you my ruling. 

Sarvashri Mani Ram Bagri and J ai-
pal Singh Kashyap have given a 
notice of question of privilege against 
the Chief Minister of Gujarat ior a 
reported statement by him that the 
pOlicy of reservation being a matter 
of vital importance, a Commission 
should be appointed to examine this 
issue. The Members have contended 
that as a unanimous resolution has 
. already been passed by this House in 
faVOUr of the policy of reservation, 
the reported statement of the Chief 
Minister of Gujarat has lowered the 
dignity of the House. 

I have cconsidered the matted and I 
do not find anything derogatory to 
the HOUse in the reported statement 
of the Chief Minister of Gujarat, 
which is based on a newspaper report 
only. Moreover, the Chief Minister 
ot Gujarat is a Member of another 
Legislature, and according to well-
established practice, a question of 
'Privilege may not normally be raised 
" against him in this House. 

SliRI JYOTIRMOY BOSU: Nor-
~ma . 

MR. DEPUTY-SPEAKER: 1 do not, 
,. "therefore, give my consent to raise 
the matter under rule 222. 

12.01 hrs. 

PAPERS LAID ON THE TABLE 

DETAILED DEMANDS FOR GRANTS OF'" 

MINISTRY OF SHIPPING AND TRANSPORT" 

FOR 1981-82 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEER EN-
DRA PATIL): I beg to lay \In· the 
Table a COpy of the Detailed Demands 
for Grants (Hindi and Englisil ver-
sions) of Ministry of Shipping and 
T.ransport ,.or 1981-82. i[Pl.aced in 
LIbrary,. See No. LT-2302/81]. 

REVIEW ON AND ANNUAL REPORT OF 

CENTRAL INSTI'IUTE OF PLASTICS EN-

CINEERING AND TOOLS, MADRAS FOR 

1979-80 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRr 
DALBIR SNIGH) On behalf of Shri 
P. C. Sethi, I beg to lay on the Table: 

( 1) A COpy of the Annual Report 
(Hindi and English versions) of the 
Central Institute of Plastics Engi-
neering and Tools, Madras, for the-
year 1979-80 along with Audited Ac-
counts. 

(2) A copy of the Review (Hindi" 
and English versions) by the Gov-
ernment on the working of the 
Central Institute of Plastics En-
gieering and Tools, Madras, for the-
year 1979-80. [Placed in Lib-

rary. See No. LT-2383/811. 

DETAILED DEMANDS FOR GRANTS OF 

MINISTRY OF LAW, JUSTICE AND COM-

PANY AFFAIRS, 1981-82 REpORT ON 

BIENNIAL ELECTIONS '1'0 THE CoUNCIL 

OF STATES AND LEGISLATIVE COtlNCILS 

1977-78 AND NOTIFICATION UNDSR RE-
PRESENTATION 01' PEOPLE ACT1 1980 

·'nHiE MINISTER OF STATZ IN THE 
MINISTRY . OF DEFENCE (SHR1! 

SHIVRAJ N. PATIL): On behalf of 
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Shri Shiv Shankar. I: bq to lay on 
tlu=-Table: 

(1) A copy of the Detailed De-
'mands for Grants (Hindi and En-
lish versions) Of Ministry of Law, 
..Justice and Company Affairs for 
1981-82. [Placed in Libra·ru. See 
No. LT-2384/81} " 

(2) A COPy of the Report (Hindi 
-and English versions) on Biennial 
Elections to the Council of States 
and Legislative Councils 1977-78-
An analysis. [Placed in Library. 
See No. LT-2385/81]. 

(3) A copy of Notification No. 
S.O. 128 (E) (Hindi and. English 
versions) published in Gazette of 
India dated the 24th February, 1981 
making' certain corrections to the 
Delimitation of Parliamentary and 
Assembly Constituencies Order, 
1976, under sub-section' (2) of' sec-
:tion 9 of the Scheduled Castes and 
Scheduled Tribes Orders (Amend-
ment) Act, 1976 and sub-section 
(2) of section 9 of the Representa-
tion of the People Act, 1950. fPlaced 
ifi Library.. See No. LT-2386/81]. 

DETAILED DEMANDS FOR GRANTS' OF 

MINISTRY OF TOURISM 'AND CIVIL 

AVIA"nON FOR 1981-82 

THE MINISTER OF STATE IN THE. 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI CHANDULAL 
CHANDRAKAR): I beg to 
lay 0 ... 1. the Table a copy of 
the Detailed Demands for 
Grants (Hindi and Eilglish va-sions) 
of Ministry of Tourism and Civil 
Aviation for 1981-82. rPlaced in Lib. 
,.ar'Y. See No. LT-2387/81]. 

DETAILED DEMANDS FOR GRANTS OF 

MINISTRY OF HEALTH AND FAMILY 

1VELFARE FOR 1981-82 

~  MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI_ 
LY WELFARJ!l (SHRI NIiHtAR RAN-
JAN LASKAR): I beg to lay on the 
Table a coPy of the Detailed Demands 
for Grants {Hindi and En·glish '·er-
slons) of :Ministry of Healfh and 

Family Welfare for 1981-8%. {PLaced 
in Libra"" See No. LT ... 2388/81]. 

REVIEW ON THE WORKING or INDIAN 
DRUGS AND PHARMACEUTICALS LTD •• 

GURGAON (HARYANA) FOR 1979-80, 
ANNUAL REPORT or INDIAN DRUGS 'AND 
PHARMACEUTICALS LTD., GURQAON 

(HARYANA) FOR 1979-80 AND A STATE-

MENT FOR DELAT. 

THE MINISTER OF STATE IN THE: 
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): I beg to lay on the 
Table: 

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies Act, 
1956:--

(i) Review by the Government 
on the working of the IndiaD 
Drugs and Pharmaceuticals Limi-
ted, GurgaOn (Haryana) for the 
year 1979-80. 

(ii) Annual RepOrt of the It"dian 
Drugs and Pharmaceuticals Limit-
ed, Gurgaon (Haryana) for the 
year 1979-80 along with the 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General therE:'On. 

(2) A statement (Hindi and 
English versions) shOwing t'easons 
for delay irn laying ~ e papers men-
tioned at (l) above. rPlaced ill 
Library. See No. LT-2389/81]. 

12.03 hn. 

M ~ COMMITTEE 

TENTH REPoRT 

SHRIS. B ~  RAMA 
RAO a a a~ n r )  I beg to pre-
sent the Tenth Report (Hindi and 
English versions) of the Estirilates 
Committee on the Ministry of Rail-
ways-Transportation ot Essential 
Commodities. 



Disturbed areas . APRIL· i~ t081··· (Sp't Courts) mt.~ SRZ· 

cOilxl'tTEB ON SUBORDINATE 
LEGISLATION 

SIxTH REPoRT 

SHRI MOOLCHAND DAGA (PaID: 
I· hea to present the Sixth Report, 
(Hindi and English versions) of the 
Committee On Subordinate Legisla-
tion. 

MR. DEPUTY·SPEAKER: Now, 
Bill to be introduced .... 

SHRI JYOTIRMOY BOSU (Dia-
mond IHiarbour): I just wanted to 
make a mention .... 

MR. DEPUTY-SPEAK:FlR: Let the 
hone Minister seek leave first. 

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I have also given 
notice to oppose the introduction. 

12.84 hrs. 

DISTURBED AREAS (SPECIAL 
COURTS) AMENDMENT BILL· 

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir, I 
beg to mOve for leave to introduce a 
Bill to am-end the Disturbed Areas 
(Special Courts) Act, 1976. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That leaVe be granted to intro-
duce a Bill to amend the Disturbed 
Areas (Special Courts) Act, 1976" 

SHRI SATISH AGARWAL ai~ 

pur): Why encroach On the area of 
the States? 

(Interruptions) 

MR. DEPUTY -SPEAKER: Intro-
duction to be opposed, 

Shri Jyotirmoy Bosu. 

MR ' DEPUTY;.SPEAkER: Mr. 
oti~mo  Boau: You will.not 'take 

more time becau,e the Home Mini ~ 

try's Demands are going on~ 

(Jntet"t'uptiOftS) 

SHRI ATAL DIHARI VAJPA-
YEE: (New Delhi): What is the ur-
gency of this Bill? People . would 
like to have a detailed discussion on 
it. Let it be postponed. (Interrup-· 
tiona) 

MR. DEPUTY-SPEAKER: 
for the Minister. 

It is. 

~  .'" ~~ ,: ~ ) ~rC .  ~~  
~. ~ CfiT ~~~ t ifi srffl' iii ;f:e ~ 
~ i  ~ ~ ; ;".~ ~~~ ~ir~ rr;.  ~ 

'~ ~'ir.r I ~ri ' ~ ij-~~ m~ t" i 

cpT i~ ~  ' ~  ~"it r (Ii ~ ~i;;  srrvi r~r 
~~ii ~~ i ~ f,,: t ~ GffoT ~ ~~ i~ 

'i1M:T r ~r ~i  .. r fCfi C ~  C i~ qTi:f:li'T ~'.' 

~~r ~ ~ ~ ~~";;p~i ~.~ ~'~i ~  I 

mr. <:iTi;r ~ ~ fJirlff ~ c ~  . .~r 

fCfil,1 'iirtiT I ) ~''  .i ~ ~'  cr-~i ~ti '  

~; ."  ;n ~~ I ~r '17 ~ ~ ~''  ~'r~ 

'afi qCRi qrrr.1" ~  ~ ~' ~'  '\Tti t'!-

C ~i ~ r. ~i ~ "  ; ~ ;~ia- ~ I (u."Un9t) 
~r ~t.'~ it ~i~o' ~ I \ilf;ft,'Jir.· 

;r~ \;fr tiiT ifTCi ~ ; ~  ~'~'  ~~r feF 

cf Cf'lIT i i~ ~  ~ ~ i ;; ; ~ ' ;"~ t  

ltl=qmr ~ SlT'i;;r ~~  fet: ~ ~C i ii ~~i 

~"i~ ~rci ~ ~ I ~. ~) 

it ~ ~" 6 r  9;ffiT p; ~ it ~e i 
:.. ........ (  ) 
~~~ . •. vt1fQt;f 

SHRI ATAL BIHAR! VAJPA-
YEE: We are not discussing the 
merits at this stage. So, he need. 
not go into the merits. 

MR. DEPUTY-SPEAKER: They 
suggest that since we are discusSing 
the Demands of the Home M.inistry .. 
this can be introduced tomorrow •. 

·Published in Gazette of India Extraordinary. Part II. Sec:tioll 2-
aated 21.4-1981. 
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VAISA.KIIW I, HOI' (SAKA)'" it'~) ~  

'i'HE MiMJiSTa or· EIa.TE .. ~ 
'lUX. WNIS11BY' OF et.aay (SHBl 
VIKRAM MAHAJAW1: Let th. BiD 
be introduced today and the objec-
tions can be heard tomorrow. 

'll .r", ~~  ~. ~ ~ ~""' '  

q'T, ~ ;w~  ~ai ~''{  ~ Cfi"rlr Cfi1 
" ~ ~ I 

MIt. DEPUTY ..sPEAKER: IDtrG-
duction and opposition havt! to be 
taken together. They have expres-
sed a feeling that since we are dis-
cussing the Demands of the Home 
Mi!llistry this can be taken up to-
morrow. I would like to know the 
opinion of the Minister. 

''IT if" ~ : ~ter ~ - ~  ~ ~i  

il:t C ~ ~~~~ Cfi'7 i'~  ~  ~ ' '~  

. ~ ~~- '~r i i~ t ~ ' '  '~r; 

~~.~ ~ i ' ~ ~i ' ~ a-~ ~' \iT t i~ 

ihrr C ~ ~ ~;;;r  Cf;T (Of,", I ~ e i~ $til" ~ 

~~C i  r ~~ ~ ;: ~~ ~i  ~ ~C im ~ I 
~i  ~ ~"~ ~ ~ f(:lfT (, ~". c i  

~ cffq' ~rtr ~em-~ ~ ~' ~~. ~ ~~ 

~. ~'r ~' ~ i Cfi'(t ~~. t{ I 

MR. DEPUTY-SPEAKER: Intro-
duction and opposition have to be 
taken up together. (Interruptions) 

SHRI SATISH AGARWAL: He 
has simply sought permission. You 
do not put the motion to vote. Then, 
it will go over to tomorrow. 
...... 

MR. DEPUTY-SPEAKER: You Bre 
only asking fOr permission to iJltro-
duee the BiD, 

'" iw N(' : r alll aking {or permil. 
lion ~ tr.r ~ mr t I \iI')-fn1q ttJr 
If.'" l' w.;r,. ta • "UWY WifT t , 

Amdt. Bilf . 

r~ ~ ~. "'~"i ' ~ " 1ft«{ 
m-~~~. (t ~ ~.~ ,..q. ~i 1fT .~~ 
~ ~ C ii' ~ i e:-'i,,",'T ~~~tt' Cfi{it ~ 
~ ' ' rt~.;;tt ~ t I 

MR. DEPUTY.SPEAKER: After a 
motipn .... 

SHftI JYO'rIRMOY BOStT (Dia-
mond Harbour): Sir, I am OD. a point 
of order.. That shoUld be heard' 
first. My point 01 order is that the 
hon. Home Minister in his wisdom 
haS' taken the House into confidence 
and said that the co.untry is in flames 
and that is why he wants the tire 
brigade. 'While he introduces the 
Bill, he has to tell the House as to 
what are his agonies, because of 
which the Bill should be introduced 
today itself and not even tomorrow. 
The fire • brigade is called when 
there is a fire. According to him, 
the country is on fire. We w()uld 
like to know the details of the fire, 
because of which he wants the Bill 
to be introduced. 

SHRI ATAL BIHARI VAJPA-
YXE: Not even a Calling Attention 
motion was fixed for today, because 
we would like to give time to the 
House to discuss the Demands of the 
Home Ministry, which has to be 
over by 6 O'Clock. What is the ur-
gency that this Bill should be in-
troduced today? (InteTruptions) 

SHRI VIKRAM MAHAJAN: The 
relevant rule is 72, Whether it has 
to be simultaneously or not is nQt 
the point. The rule reads: 

"If a motion for leave to intro-
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks ftt, 
brief statements from the member 
who opposes the motion and the 
member who moved the motion. 
may, without further debate, put 
the que.$tion : 

Provided that where a motioa •. 
opposed on the ground that the Bill 
iJdtiate. lelillaaoa' outede tbe 
legislativ. col:QPMence ~ the ~ 



(Shri -VikramKabajan,. 
the speaker may permit a. full dis. 
cussion thereon .•.• •• 

MR. JYOTIRMOY BOSU: That .ls 
our point. This House is not com-
petent. 

SHRI VIKRAM MAHAJAN: "Pro-
vided further that the Speaker shall 
forthwith put to vote the motion for 
leave to introduce a Finance Bill or 
an Appropriation Bill" 

Once the Minister has asked your 
permission to introduCe the Bill and 
he has read out the relevant motion, 
--if some members are opposing it, 
there is no bar in the rule that the 
object:i()n cannot be heard the next 
day or .... (InterruPtio1l..'l) There is 
no provision; that is all what I say. 

MR DEPUTY-SPEAUR: 1 would 
make' it clear that when a Bill is 
sought to be introduceci, if objections' 
are raised, only after the objections 
are disposed of it can be introduced. 
That is clear; it has to to be simulta-
neous. The rule is very clear. It 
lays of a motion for leave to intro-
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks flt, brief 
statements from the member"; that 
means, it is related, when it is being 
opposed. 

""t." r~ 3"t 'r~e " ~~  
_=t ~rt '  SfNifr ctt t: fafi ~ t ~ ttCf) ~ 

~;~~~ ifl'tiI'T ~m i I ~~~ ~ 

.. ~ ~r r~) c )an~r ~c ~ ~ Cfi1" iITa" 

;f(f ~ I q 'frtA ~ ~ qrnr"i"w;; t:r;ft 
~ fGll if!:l'T ~~r~ t~ C ) "~ ClfiT ~r~  i· 
1fT "" e J q-r;:fCf1lrit' i.,-:r it cncc ~ 
~ ~ t  '" ~r  ~~~ i ) ~ i cm;r 

wr~ it;' fl;r«y' i ~ ~~ ~ i~ , m~am;; CfiT 
i ~ i  '1"1" it 1fi'(Wl' (1fT $I", . ;~crn;; ifl 
f\;rC( {rR ~i" ~~'  $fA ~ ~. W, ~ cti;r 

~)i '~r ~~ C "~ t eriT ~ It ~~ 
~ ' t~r , 

BHRI ATAL BIHARI VAJPAYEE: 
Permission has not been given. 

~' "'.' ~  
. . Rule 3'17 

MB.D!1PU'rY SP!lAKER: "1fhe ' 
introduction Of the Bill will be earrted 
forward till tomorrow. 

12.15 Jm. 

MATTERS UNDER RULE 377 

0) NEED TO trrIL1SE ANIMAL-Pow-
FOR ADDITIONAL SOURCES OF ENERGY '1'0 

UPLIFT THE RURAL SECTOR. 

DR. VASANT KUMAR PANDIT: 
(Rajgarh): In the current crisis period 
of energy, the attention of the Govern-
ment is not yet fully attracted to the 
vast available animal energy to an 
agricultural country like India. No 
doubt we are going too "fast with 
modem technology, but in a country 
like India full of imbalances, there' 
ihas . been no serious ~ttempt to co-
ordinate man-work animals and deve-
lopment which is more relevant. It 
is very clear that the animal system' 
in the country is very much responsi-
ble fOr milk and allied products, 
meat, draught power, agricultural op-
erations and rural transportation and 
trade in hides and bones. It is a ~ 

sorry state of affairs that the Gov-
ernment bas neglected this age-old 
source of energy and coordinated 
pow~ potential. 

In a recent conference, the Indian 
Institute of Management, the Depart-
ment of Science and Technology, the' 
UN Coference on New and Renewable. 
Sources Of Energy and the FAO have 
jointly suggested to the Manageme:nt. 
of Animal Energy as a viable source 
of in a ~ non-ani~a  and power. 

Today we have a population of 80, 
million worth animals which on a 
minimum. generation of i jHorse Power 
energy input will give 40 million lIP! 
which is equal to 30,000 MW of elec. 
trical power. Against this, the install-
ed capacity on the National Powez1 
sector is only.26,000 MW today_ What 
a gross negligence. to tap. t~  availa-
fble soUrce of energy with which the 



rural sector ,.is 80, Vf!!t7 converaaat I 
Further, the, draught, animal power 
.cannot be replaced by mechanical de-
vices unless the size Of the average 
farm holding is increased. The animal 
-energy in agricultural operations today 
is only 100 days in a year. This cOUlld 
be bettered by new cropping patterns 
and improvement in animal drawn 
implements and vehicles. With added 
potential of rural transport we can 
achieve optimisation of animal energy. 
The other benefit is the fuel generat .. 
ed by animal dung and compact of-
raw material for Gobar Gas. 

With 3,000 slaughter houses in the 
organised sector, 40 million animals 
every year provided 7 lakh metric 
tonnes Of meat. The unorganised slau-
ghter is almost the same quantity. 

Hence I call upon the Government 
to have serious re-thinking on the 
animal as power for added energy to 
uplift the rural sector. 

(ii) REPOR'l'El.) MOVIE TO ACQUIRE BelEN-

TIFIC HELP FROM WEST GERMANY TO 

EXPLORE MINERALS FROM THE OcEAN BED 

SHRI CHITTA BASU (Barasat): 
The reported move for the Govern-
ment to acquire from West Germany 
a research vessel for dredging mineral 
nodules from the ocean floor has caus-
ed concern among oceanographic 
scientists in our country. 

The Government is understood to 
haVe recently entered into an agree-
ment with Government of West Ger-
many in ~erm  of which the Govern-
ment of West Germany shall provide 
sophisticated equipment and ·build a 
research vessel for India to co ~ t 

data of exploitable deposits. 

Scientists 'of our country are of the 
view that the decision to go in for 
West German technology might ham-
per the development of indigenous 
talents in the high technology area. 
They further pointed out that indi-
g"nous technology has made consi-
c er~~ progress and is, now in an 

advanCed .... As for aamp1e,,'rtbe 
research vessel 'Gaveshani' wbicb 
scooped mineral-packed nddules' 'ffoaa 
. the Indian Ocean in January last wa 
manufactured at the Garden aeada 
Workshop in Calcutta relying on the· 
available indigenous talent and tech.' 
nology. Only a few sophisticated 
equipments were imported for the 
vessel. 

The India's ocean bed mining holds 
out a very bright prospect and aU 
efforts are to be made for the fullest 
exploitation. 

In order that the potentials can be 
fully exploited, it is essential that; 
India shall have to develop its own 
self-reliant technology. Any agree-
ment fOr foreign collaboration in the 
area where indigenous technology is 
available, shall not ,be in the national 
interest. 

In view of the fact that indigenous 
technology is available in the area of 
Sea-bed mining, it is not desirable to 
have collaboration with West Ger-
many. 

It is, therefore, urged that the 
Government should review its de-
cision, if already taken, and a state-
ment by the Ministry of State for 
Science and Technology is called for 
to clarify the position of the Gov-
emment in this regard. 

(iii) REPORTED TOKEN-STRIKE ON 

21-4-1981 BY WORKERS IN INDUSTRIAL. 

coMMERCIAL AND OTHER SECTORS IK 

DELHI. 

SHRI SAMAR MUKHERJEB 
(Howrah): Under Rule 377, I am 
making a statement. 

The workers employed in industrial, 
commercial and other sectors in Delhi 
are on one days token strike to-day 
(21-4-1981) in support of their de-
mand o~ . 5001-minimum wage 
for unskjUed workers, abo1ition o£ 
c,ontract and casual: labour, guaratit/eed 
supply Of essential items _ at subsidlaecl 



. sift· ..... ·Under 
; 

":[Shri ·Samar IItlkberjee.) h 

rates· and lWP"anteeci employment for 
. all... , Ttleses ciemands are-genuine and 
reasonable in view 01 the ateep dse 
in the prices Of essential commoditi.es 
on. the one h8nd and the enormous 
r-.te-ol profl.t !being earned by the 
e~o er  on the ot ~r handL 

I, therefore, urge upon the Gov-
emment to make statement in the 
House . in this matter. 

Uv) NEED TO STOP RECOVERY 01' 

LOANS AND STAY OF LEGAL J?ROCEEDINGS 

LAUNCHED AGAINST THE UNITS ESTAB_ 

LDHBD BY UNEMPLOYED AGRICULTURE 

GJtA:DUATES. 

SImI lJTTAMRAO PATIL (Yavat-
mal): Under Rule 3'17-, I am making a 
statement. ./ 

In 1971 Government of India had 
launched a scheme to provide employ_ 
ment to educated unemployed agri-
culture graduates and englneers to 
develop Agro-Industry in the cOun-
try through Agro 'Service Centres and 
other' schemes prepared by the Gov-
ernment of India. 

Kost of these URits had been spon-
sMed by Government of India and 
schemes made thereof were imple-
mented by respective State Govern-
ments. '.!'he Union Government also 
, promised loans by nationalised banks 
i with only 5 per cent interest and 
many other facilities. 

However, despite the project re-
ports pl'epared by the state units of 
Agro Industrial development corpo-
rations, many of these units were not 
fotmd feasilhle specially. The entre-
preneurs were not given full lO'n 
equipments and facilities by tractor 
units in many cues. 

As a result many of these, units 
became side units within 6 months or 
a year or two, thus became unable to, 
rqpay loan instalments. A.s a result' 
the' nationaliSed banks had begun re-
ccrvefi' and "launched cri~na  PI'eeeed-
ings ih.' 'the cour.ts. Thus many of these 

'~'" 

eatNpreneurs ft. ........ emtr tmullhlP 
aD'd harassment 8, tbelr bypotheeate4 
land and UBetsal'e bainl' auetbwd 
by the Banks throuchcourts. 

Bepre.e8ot.ation !by the entrepreneurs 
regardj.Dg their difficulties and request-
in« for relief sudt u rephuing the 
repayment instalments, permission to-
sellout tractor units, refinancing, 
take-over Of these units by State Agro 
Industrial Development Corporations 
etc. were having no eft'ect and neither 
Ba_ks, the Union Government nor the 
State Govemment were accepti1'1g the 
responsibility of the Scheme. 

Now it is fOr the Government of 
India to intervene to stay loan re-
covery and legal proceedings and also 
to help these entrepreneurs by taking 
over t e ~ units by the Agro-Industrial 
Development Corporations of the res-
pective State, rephasing the repay-
ments, refinancing the units, subsidis-
inde interest rate etc. 

(v) HARMFUL EFFECTs OF TINNED 

BABy FOOD. 

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): Con-, 
trary to the tall claims made by manu-
facturers of Ibaby foods, multinationals 
and indigenous., 'for popularising their 
products through advertisements, ex-
perts have concluded that there is no 
substitute for mother's milk. 

Mother's milk is the ea t ie ~ 

cheapest and most complete food for 
baby . .It has unrivalled nutritive value 
and immunises infants against dise&ses. 
Even women who are siek and preg-
nant produCe good mille. 

On the other hand due to illiteracy 
and ignorance of hygiene, non-availa-
bility of clean water, botte1: and 
nipples, babies fed on baby foods 
su1rer from diarrhoea and other 
diseases. 

Numlber 'of 8Un'eya haw rewded 
that poor 'WOlDen. ean produce 400, mt. 



.. iI ! 

to SGO ml. of milk every day' ~ 

first year,' Morecwer, breast ·feed!rtg· 
has a degree of contraceptive eftect. ! . 

'UNICEF and WHO are concerned 
over the alarming hazards of bcrtt~ 

feeding and indiscriminate sale of 
baby foods. A regulatory code draft-
ed by WfiO will be discussed in its 
forthcoming General emb ~ Ac-
cording to the news report appearing 
in the Times of India dated 18-4-198:1, 
objective of the Indian Code is to 
preserve breast feeding in rural areas 
and arrest further in roads of baby 
food in urban areas. 

Manufacturers are disregarding ex-
pert opinion about baby foods and 
have continued with their propaganda 
. with additional vigour. 

I request the Government to make 
a statement on the floor of the House 
about. the steps it contemplates to 
take to remove all the loopholes which 
are likely to be in the code drafted 
by WHO, stop production of the Clrti-
fidal baby foods which are eating into 
the meagre incon1es of poor people 
and .4ncrease the nutrition standard of 
pregnant and feeding moth:::7 

(vi) LOSSES SUFFERED DUE TO HAIL-
STORMS TORNADO, ETC, IN VAlUOUS 

PARTS OF THE COUNTRY AND NEED FOR 

RELIEF MEASUREs THJl:REFOR. 

'l' ~ t~ ~ t "'n ~') 
~ ; r; t  ~ 'et ~' ' 7 l11'l'fG' ~'" if; 

ferf1f'Sf \lTt11 if trnrii, afti't, ~'i" ' ~ 

~ti 'C{ ~ 5'@ff ~ o"'{ e' tt~ WiP{fi a-~ 
' '~  a~ It ~ fifl'ii ~  e ~~- ;  ror ~ 

'~~ '"~ ~ ~"'C  ~ 3' '~ srq iti 
~ti' i ~ it qifft !A'lT ~t i t  ~ ~-a; r 

ctft WfTttClf .r~ 't t I ~ Wi;rT .;-
~~ ~ t ~  .mr;~ it 111"1 Ft 
'Qft CfiT ~i  ~ . (1 IJ'1.fr t. I .~~ 
~~. qw t ~ I1l ffi ~~ 'lit 
·t 1(1 ~t) qq-tin. ~~ qfrft'lfa-
it ~ ·IJ) ~ ~ ~  ~ ' ~..n 

.. ) 'i~ " " q-qft(f T11 o"SR'Ji1"1f5t· I i;~ 

. JfaJrT'i f'R qil f ,,;t' ' ~" tnnii' eJM'· 
wrf'iA; ~~  ~ Gf'1t' ~~ ~. erFnnif 
t (iPt 1{=t t. ~ 1ft WTPcifi ~t~  

r~ ~' ~ wtJl(. qlT rltrVTilT i5.l ~~. 
llrtlS' fCfi'l1'T ~rr.  qlfT ~  rCi ) ~ c{t ~~ t 

i ~ if;T \it Tll ~ ~  '" ifi) ~  ~. ~~ 

~ 'i ~ 
(vii) STEPS TO REUbS PROBLEMs OF' 

NON-TEACHINa EMPLOYEEs 013' UNI-

VERSITIES. 

SH'RlMATI GEETA MUKHERJEE 
(Panskura): Mr. Deputy-Speaker, Sir, 
I rise to poin.t out the plight of about 
7 lakh non-teaChing employees of 120 
universities/deemed to be universities 
and 7000 colleges all over India. Some 
of their important problems and de-
~an  are as follows:-

Presently. they are not allowed 
any security of service under any 
law of the country. Thus very much 
senSe of in ~ rit  is prevailing in 
the universities and colleges so far 
as these employees ·are concerned. 
Therefore, their demand is that they 
should be covered by the Industrial 
Disputes Act. 

Secondly, there is no parity in the 
p~  scales of the non-teaching em-
ployees. These differ from State to 
State, university to university, college 
to college and from category to cate-
gory. In the case of teachers, their 
pay strlucture is framed by the UGC 
and is modified every fiVe years. Thus 
they demand that the ParHam.ent 
should amend the UGC Act to in-
clude the non .. teaching employees· 
under the jurisdiction of UGC so far 
as pay structure Of non-teaching em-
ployees is concerned. 

Thirdly, the UGC provide funds· 
for the welfare scheems for teachers 
and students in the universities .~ 
colleps while·.the non teech.i.ag staff,' 
is altogether neglected under . tU .. 
pretext that ·the state Government. 
would lDOk after their interests. Bat·., 
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" the St&te'Govei'1'Unents too could not 
-do anything due to· paucity (Jf funds. 
It is necessary that the UGC !\.ct ~ 
,r.nended to bring them also under the 
~.p 'o i ion  Of Welfare SChemes.' . 

.  . 

Fourthly, the teachers and students 
: are given representations' on the 
Managing bonies of the universities 
·..and colleges. As the non-teaching 
· employees also play an important role 
in the functioning ot the universities 
.and colleges, they should be given 
representation in the Managing 
'bodies. 

Finally, there should be equitable 
. .and rational service conditions for 
the non-teaching employees. 

Fo·r the above mentioned issues, the 
All India University and College Em-
ployees Federation bad been struggl-
ing for the last 5 years. A number 
'~  times, 'lDemoranda were submitted 
i 0 the Prime Minister, the Education 
Minister and the LabOur Minister. 
'The concernea. Ministers had been 
:giving assurances inside and outside 
"the Parliament to do the needful. But 
:nothing concrete has been done so far. 

I, therefore, urge upon the concern-
oed Ministers to take necessary steps 
in their respective spheres to provide 
protection to the non teaching em-
ployees and to safeguard their 
interests as mentioned above. 

(viii) NEIm TO COMMEMORATE THE 

MEMORy OF BDU KUER SINGH OF 1857 

FREEDO!4 STRUGGLE 

PROF. K. K. TEWARY (Buxar): 
· Our struggle for freedom has been 
long and arduous. Its various stages 
have been worked by unparalleled 
heroism and an equally savings 
· attempt on the part Of foreign rulers 
to contain the over-growing move-
ment to throw oft the yoke of slavery. 
The vicissitudes ot freedom struggle 
instead of weakening the resolve, the 
e~ati )n Of the brave patriots, 
led· to lf1'eater awakening among tbe 

people and involvement of lleroS8-. 
section of Our society which resulted 
in the first serious attempt . to . 
challenge the British power ·1n India 
in 1857. Inno,cuously described as 
'Sepoy mutiny' by British his.torians, 
it was on any reckoning, the first 
'War of Independence' whiCh genera-
ted such momentous force. as led 
ultimately to the formulation of a 
national party and it sustatined poli-
tical efforts resulting in the advent 
of ·freedom in 1947. 

Among the leading lights of the 
1857 struggle for freedom w.ere Jbansi 
ki Rani, Babu Kuer Singh and others 
who fought valiantly and shook the 
very foundations Of the British em-
pire in India. 13abu Kuer Singh was 
born in a Zamindar family at tagdish-
Pur in Bihar and showed signs ot 
greatness from his very childhood. 
Inspired by the ideals of our epic 
heroes and the martial tradition 0'1. 
hIs own family, he raise<i an army of 
his followers and the loc'al youth and 
initiated them into various techniques 
Of warfare which made him a force 
to reckon with in this part of north 
India. His growing influence and 
power ;. made him an eyesore for the 
Bri tish . and they took various stops to 
curb his pOpularity and his hold on 
the people. As he was engaged in 
legal battles with the British, came 
the revolutionary call of 1857 and 
Babu Kuer Singh responded to it with 
unbounded enthusiasm. Although 
advanced. in years-be was 80 in 
1857-he hurriedly organised i~ men 
and sent messages to other patriots 
In the country to prepare a co-
ordinated military offensive to dis-
lodge the British from India, tn his 
first major military -engagement, be 
roundly defected the British at Arrah 
in Bihar and after unfurling his own 
flag at the Collectorate building 
marched towards BaUia to ultimately 
join the forces .of Jban·si ki Rani.. who 
Was _constantly in touch with Babu 
Kuer S'intb.. Before . croSsing the 
the Ganges,' he had another ro ~ r of 
fierce ba.ttle w .~  a British. an~ 

sl1ccessful!y repulsed their attack.· The 
prospect of Babil . Kuer Singhjoinfnc 
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Jhanstki Rani alarmed the British 
and they 'Sent rein orceme~t  equipped 
with high powered canons· and guns 
and in the ensuing. battle, he laid 
down his life fo.r the freedom of the 
motherland. Babu Kuer Singh's life is 
a saga of bravery, heroism and sacri-
fice. It is one of the ironies of history 
that a patriot of Babu Kuer Singb's 
eminence is yet to get his due $t , the 
hands of the Government . and 
historians alike. He should no longer 
remain a shadow figure in the for-
gotten annals of history of our long 
.struggle for Independence and all-out 
effort should be made to recognise him 
as a national hero who still insp'ites 
millions of our countrymen through 
legends and folklores. His magnificent 
fort with a lovely 'pond and' sprawling 
compound at Jagdishpur is in a t~te 

of decay. ~~t e has been done to 
perpetuute the memory of this brave 
son of India who at the age of' 80 
fought against, defeated and drove 
terror into the hearts of the British. 
On the occasion of his 205th Birth 
Anniversary which falls on the 23rci 
April, I make a fervent appeal to the 
Govern,ment of India to establish a 
·full fledged military college and a sujt-
ab e ~ e m at Jagdishpur, a befitting 
monument at Delhi and issue a com-
memorative stam.p in the memory of 
this indefatigable fighter who lived 
and died for the country. 

(ix) NEED TO STOP HA.RASSMENT OF 

THE WORKERS OF DCM AND BmtA 
MILLS IN DELHI 

SHRI JAG DISH TYTLER (Delhi 
Sadar): Sir, I wish to draw the at-
tention of the Government to the sad 
and miserable plight of the workers 
of the DCM Chemicals Works, the 
DCM Silk and Textile Mills, the 
Swantra Bharat Mills and the Birla 
Mills. 

In the DCM Chemical Works alone, 
the official records show that· there are 
,only about t·en contractors,' whne 
. actually there are more than 100 
Contractors. There are 3,000 worker·i 
. but 'offtclally documents shOw oDlY 
425 or 45G. workers. The DCM CheuU-

cal Works has only 850.permallent. 
workers. The 3.000 workers' get. nO 
benefit like bonus, provident n~ a. 
weekly holiday,' casual leave or" 
annual leave. The 450 workers listed 
in the' records of the Works get ESJJ 
benefits. The rest just work with no· 
benefits. Ill-treatment and high 
handedness have gone to such an. 
extent that, when a worker gets iri-
. valved in an accident, he is bodily· 
thrown out of the comp)und. ' 

Recently .. the identity cards and re-
cords of the contractual workers were· 
withdrawn. These people had put in 
more than five to twenty-five years 
of service in the Works. These cards· 
and records were, burnt inside the-
Chemical Works. ': 

Money collected from . contractual 
labOur as -Provident -Fund is not de-
po~ite . in the P. F. Account but mis-· 
used by the contractors abetted by the 
officers of the Management. Also, the 
Provident Fund records do not· show 
th.e real and correct years of service 
Ibut are fictitiOUS, and a low number 
Of years are shown. 

o~e employees who question the, 
ethics of SUch high-handedness and 
viciousness are suspended ~n  ~ ow  

removed. They then have to fight their 
cases for fifteen to thirty years in 
courts for their rights; and this being 
beyond the means of the worker, ,be-
caUSe of unemployment and lack of 
monetery.support to fight such. a big 
organisation he is victimised with-
out recourse to law. " 

All these works and mills have' 
earned a reputation far harassment 
of their workers. They. have neglected 
worker's health and sattey as is evi-
denced when a transformer burst in 
the S. B. Mills. The L. G. of Delhi' 
called for an investigation and nothing,· 
turned up. Last week another trans .. 
former burst.···The Management has 
ridden rOugh' shod over the numerous' 
workers who are uneducated, poor 
and underprivileged also .. These poor' 
people have been mercilessly exploit-
ed. " 
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records are :beiIle maiBtail'led tD .void 
iaoGme-tex., ami ,it ,is .ti~ .that 
'the GoVenl.II!le'Dt institu.ted ,8' Commi-
ttee to look iato the ,atfaiTs Gf these 
grouPs of workz and mills. I think 
that it would be a CtNTefl:t ,step to -can 
in the C. B. I. ,and 'the iRaome-tax 
authorities to make a quick and :lactuel 
assessment' ,of the whOole situation 
under the vigilant eyes of a Govern-
ment Committee. 

It is urgent that this should be done 
. to stop harrassment to the workers. 

(x) FAST BY LEADER OF HARIJaN 
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DEMANDS FOR GRANTS, 1981-82 
-Contd. 

Ministry of Home Affairs-Contd. • 

MR. DEPUTY-SPEAKER: The 
House will nOW take up further dis-
cussion 'and voting .on Demands Nos. 
47 to '~ re-Iating to the Ministry of 
Home Affairs which can be discussed 
til] 6.00 p.m. o:lly when guillotine . 
will take place 

Now, I caD upon Mr. Dbandapani to 
speak. 
SHRI C. T. DHANDAPANI: (Pol-
ac i~  I risE;' to support the repOt't 
submitted ... 

smu RAM VILAS PASWAN: 
(Hajipur),: Support? Then I go. 

SHRI C. T DHANDAPANI: -by 
the Ministry of Home Affairs. Tlle 
report itself has explicitly stated ab-
out the taw and or er~t tr b em w:hich 
bas .udstt:d new. Even thCNgh ~it ,has 
deteriorated, . t~ fact has ,been re-
_aled wtthout8llY ~ne i m e t. 

~ is 't ~r aron why I "Support ft. 
. ''Oar BdP' Member .)so ,,_rday "IS 
.....a Ibilt duiing tile .. ..ata iru1e 

.. / 
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tbe lI1w and Ql'der . it~ti  was bet,-
,·ter and the n o ~ 'of crimes was 
lesser and now it has increased during 
, the 'Congress reaime. But tmily take 
n 'the other way. 'It was bEreause the 
combined Janata Party was ruling 
.and all the troubie-shooters were in 
.power those days. That was the re-
.ason for the If:'sser number of crimes. 
Now, the very same people, out of 
lJOWer, are creating' a law and order 
problem. If it has increased, that 
would be the 'reason .  .  .  . (Inter-
ruptions) 

SHRl JAGJI\TAN . RAM: {Sasa-
1'Dtn): It bas increased .  .  .  . (1n-
·terruptions ) 

SHRI C. T. DHANDAPANI: Be-
ocau.se all my friendf are sitting here, 
I must l"E:'Spect them by ,smiles. 

Another'speaker, Mr. Frank Anth-
'Cny is a very good lawyer. He is al-
ways appearing in the Supreme Court 
and. he was pleading 'for many ~a e  

and cases. He was tellfug about the 
reservation. He said that there should 
not be any rE:servation in the matter 
'of promotions. And he quoted many 
"instances say!og that a :fireman has 
been promoted all of a sudden to the 
-post of Driver and ot ~r things. He 
. has said likE:' that.' ~ be there are 
some cases in the recent past .•. 

MR. DEPUTY-SPEAKER: He is 
11 Member of Parliament only through 
l'eservation. 

SHRI C. T. DHANDAPANI: But 
llS fSZ' as the operation of trains is 
concerned. the driver alone is not 
responsible'. Some other technical-
staff are also resoasible. I wd'ulci like 
to say here that there is no .reserva-
'tion in the appointment of technical 
staft in ,the Railways.. So the driver 
'Rlone cannot be held responsi.ble eVeIl 
if assuming that a Scheduled Caste 
,man is 1'1imUnl the train aM 80 it 
met wi*_ aecid6nt. It .is very 
wrong ,te 8Q' fiket_t. Zven it. _lle 
becomes .. driver lr'om the .~ 
~. aWl .. relDl" .' s:.om. sQp-
PQIe a .peraon ~ elected .... Member 

of ParliaDteDt, he is, called a Harijan 
Kember 01 ParliameDt. ,Suppose'. 
person is appoizited as a J4i.nister, ,he 
is called a Harijan MinistE:T', That 
Harijan appellation follows him till 
he is dead and even after he :is 4ead, 
he is not eligible to go to the Sea:-
.. ven ... (lnterruptiou) He is DOt eli-
gible to go to the Beaven because he 
happens to be a Harij811. 

MR. ATAL BIHAR VAJPAYEE: 
How do you know? 

SHRr C. T. DHANDAPANI: That 
is the Manu Dharma. Mr. Vajjpayee 
knows it wen. So you know the 
mental agony of a Harijan, how be 
will have the' mental agony when he 
was called a Harijan. That is the 
rea-SOn why reservation is asked. 

Sir I do not want to take much 
time' of the House and my time is 
short .  .  . (interruptions) Another 
importa.!lt matter whiCh was high-
lighted yesterday by two hone Mem-
bers is the law and order problem in 
West Bengal. Hon. Members from 
thE:' Communist Party have stated that 
the reason for the riots and other vio-
lent incidents in West Bengal was 
t.he clash ,between two groups of the 
Congress Party whereas the hoo. 
Minister, Mr. Makwana gave ,a diBe-
rent version, As a layman, as a Com.. 
mon man, I can see something from 
the reports in. the Press. But it would 
be be:tter for the State Government 
to constitute a judicial inquiry to 
.go' into the matter SO that we can 
find who were the real culprits and 

SHRJ ANAND A GOPAL MUltHO-
P ADHY AY (A8Ilftsol) : We accept 
that. 

SH&I c ~. DHANDAPANt:, 
who are behbJcl 'die Bcene ' ••• 

t' .~') 
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,':.. 'DE'Pi:rrY,-SPEAKER: He is 
Dot asking a judicial intff!iry from 
),0" ro~ .. ·the Government of West 
BEMgaI. 

SURl C. T. DHANDAPANI: I am 
not asking from the 'Central Gov-
ernment. I am asking the State Go-
vernment of West Bengal through 
you. Sir, the Chief Minister of West 
Bengal should be good enough to 
come out with a proposal for having 
a judicial enquiry to look into the 
,Dlatter because many people' were 
killed in the West Bengal riots. So, 
it would be better to go through a 
,judicial enquiry. I am asking the 
State Government to do all these 
things. 

Secondly, Sir, while we have been 
discussing the Demands of the Home 
Ministry I find diversity of ideas 
clashing in the political artna of 
Indian soil. It is unfortunate and un-
warranted that some of the States 
make Central Government a target of 
attack. Although growing of differ-
ent kind of idE:'ologies are inevitable 
in a democratic society yet those 
doctrines should not harm natiorn's 
seCurity and integrity. 

At the present moment the count.ry 
is passing through a critical juncture'. 
There is external threat of aggression 
and internal distUrbances. These two 
things are threatening our country. I 
think it is not thE:' right time to raise 
any issue pertaining to Central Go-
vemment. My friends have stated 
about State autonomy. As far as 
DMK is ·concerned it is the only party 
which raised this bogey of State 
autonomy on the previous occasion. 
N()w S,tate autonomy is being talked 
of by all political parties. I suspect 
their bonafide3. The DMK Govern-
ment when it was in power had 
constituted Rajamannar Commit-
tee: The' Rajamannar COmmittee 
sulbmitted a report. ,I do not want that 
iepqJ-t to be accepted inlltto "by the 
~ ern.ment but the D Govern-
~ a4.~ .ta en SOme articles from 
tbe"""lteport and placed them on the 

. .,., 
Floor of the HoUSe of Tam.i1Nadu 'AS-
sembly .. It' is Ii' White Paper placed 
on the' Table of the House. This' w .. 
discussed. No all-India pontic a! party 
supported oUr dem,and. Stl:1te autono-
my was not supported by other politi-, 
cal parties. When you did not supPort 
Our demand in those days why should 
you r.aise this issue now. That is why 
I have doubts whether this demand of 
State autonomy is genuine Or not. Sir, 
as far as my party is concerned we 
have got clear-cut ideas. DMK is 
neither for independence nOr depen-
dance. DMK is for inter-dependence. 
Therefore, as' far as State autonomy 
is concerned We support the move of 
the Central Government for amicable 
dialogue. The simple reason that the 
Central, Govemment is pa in~ 

through many difficulties these days. 

Sir as far as federal pci\ity is con-
cern~  the origin came from America. 
The three authors namrely Alexander 
Hamiltan James Madison and John , . 
Joy published Letters in Federahst 
Papers lbetween 1787 and 1788. They 
differed with their conclusion. John 
Joy p ~~'. e  for strong Union as in 
Britain; Alexander Hamiltan ior ener-
getic Government and Modisan for 
national Government or confederation. 
But all the three came to the con-
clusion by saying: 

No happiness without liberty; 

No liberty without self-Govern-
ment; 

No self-Government without con-
stitutionalism; 

No constitutionalism ' without 
morality; 

And none of these goods goes 
without stability and order. 

Therefore, law and 'order and stabi-
lity are the prime ingredients to the 
security Of a nation. They have em-
phasised the nee~" of stability and 
order. 1 atwo want ~o emphaSise that 
the Central GoVernm.eDt ihould have 
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stability and order. Just to have sta-
. bUlty' and order the Central . Govem-
'ment should take all proper sups 
necessary to maintain law and order 
in this country. The Central Govern-
ment should also arm itself with ne-
cessary legislative powers. This ques-
tion of state autonomy is not in~ but 
a sort of political agitation against 
the Centre. There are a few more 
things which I have to say about my 
State Tamil Nadu, becau'se they are 
also very important and I have 'to 
refer to them. Sir, as far as Tamil 
Nadu is concerned the law and order 
situation has completely deteriorated. 
Even ordinary people haVe been kill-
ed. According to the Constitution of 
India, Article 356, if a state Govern-
ment helps its own partymen, trying 
to suppress the opponents, that state 
Government is liable for dismissal. 
This is according to Article 356 of 
the Constitution of India. Mr. Arnal 
Ray says in his book Inter-Govern-
mental Relations in India as follows: 

"Another situatiOt.'1 where Article 
356 may be called into operation 
arises when a State Government 
commits acts which amount to a 
distinct breach of the provisions of 
the Constitution. 

Suppose the party in power per-
sistently denies to its political op-
ponents the privilege of law and 
justice, releases prisoners who are 
party workers or mpat i~er  

convicted of murder charges and 
commits some other acts, which 
means abrogation of the rule of 
law such flagrant breach of the 
con~tit tiona  provISIons would 
justify the exercise of power under 
Article 356. Lastly, in the event of 
non-compliance by a state Govern-
ment with any of the executive 
directives issued by the Centre 
under different provisions of the 
Constitution, action may be taken 
under Article 356." 

Sir, many murders· took place 
in Tamil Nadu. It is only after we 
represented to the Central Govem-
IDeIlt, 'it ·is only after we persuaded 
the '. Home Ministry to iSSUe letter to 

'45 - ~ 

State Government, the State Govem-' 
ment took. some action in this regard. 
I would like to say now abOut the 
murder ,which took place in the ir ~ 

.Ehendoor temple. An Appraiser was 
killed by the rullng-partyman. Some 
action was taken by the State Gov-
ernment only after OUr repres2nta-
tion to the Prime Minister and Home 
Minister and

j 
Mr. Makwana. An FIR 

could have been filed then nnd there. 
But no action was tatten immediately. 
An RDO Or somebody like that was 
appointed to make an enquiry into 
the matter. Sir, many lAS and IPS 
officers are being harassed in Tamil 
Nadu; Some of the lAS and IPS offi-
cers are clever p~op e. They toe the 
line of the State Gove.rnment. But 
there are some who do not toe the 
Hne. I know that 6 I.A.S. and one .' 
I.P.S. officer has resigned from Tamil" 
Nadu Government protesting against 
the ill-treatment meted out to them 
by the Tamil Nadu Chier ~M ni ter. 

This thing has happened there in 
Tamil Nadu. There \Wis one LAS 
officer by name J.S. Bhango (a young 
and dynamic lAS officer from Pun-
jab). It was said that he r.:ommitted 
suicide. This was concealed for a long 
time. This happened about one year 
ago. It was because the State Govern-
ment compelled him to do something 
in the matter of purchase of ship from 
Bulgar ia and he refused to do cer-
tain things. When no family menlber 
was in the house, in the morning, he 
was killed. This officer J. S. Bhango, 
was succeeded by on.e Mr. Ramakri,' 
shnan. also an lAS officer. What hap-
pened was this: He also resigned from 
the service in Tamil Nadu. Mr. Rama ... 
krishnan stated that his life was in 
danger becaUSe the State Government 
wanted to do the same thing as they 
did in the case of Mr. Bhango. He 
refused to toe the lines of the State 
Government. That is why he was crm-
peUed to resign from the service. iKe' 
said that he was not going to con-
tinue in the service. "If I continue in 
the service my life would be in dan-. 
ger". He gave an open statement and . 
resilfte4 the post. )loreover, some.1 
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'the lAS officers B..'1.d the IPS officers 
are also not doing their job properly 
as far' as Tamii Nadu is conCerned. 
I am very happy to know about the 
statement made by the hone Home 
Minister with regard to the dismissal 
of the D.I.G. in Assam. He acted 
against the interests of the nation. 
He was supporting the anti-national 
elements. I hope the hon. Home Minis-
ter will apply the same rule in the 
case ot Tamil Nadu also. One I.G. in 
Tamil Nadu Is supporting a mo ~~ent 
against the Harijans in Ramanatha-
puram. Now, he is going to be ap-
pointed as the Director General of 
Police. His name is in the 7th rank. 
The State Government' is going to 
appoint him as the Director General 
of Police. I request the Home Minister 
to take note of this. 

Now, as far as the Harijans are 
concerned, there is no security for 
them in Tamil Nadu. In Villupuram 
a murder occurred. Though a report 
was submitted on the  murder case, I 
requested the hone Home Minister 
and the officers in his Ministry to 
make avai1able the comments and 
action taken by the Governm ~nt of 
Tamil Nadu on the findings of the 
Commission report on Villupurarri' 
murders. Commission of Inquiry ap-
pointed for this purpose. No action 
was taken by the State Gover!1ment 
So far. I am very sorry to say that 
the officers in the Home Ministry have 
wnot taken any action to know the 
views of Tamil Nadu Govt. on the 
recommendations of the report. They 
assured me that the report will be 
considered and the action taken there-
of would be intimated to the Memb;rs 
of Parliament. 

Now, there is another murder case 
in Maduranthakam:-Here a girl was 
murdered. A girl by name Kumari 
Gyana Sundari was working in the 
AIADMK of1ice. She was raped by 
, some 'party Menibers and she con. 
-c~ e . Later she w.. killed. No ac-
tion hu been taken against the mur-

derer. Only when the Congress-I M.P., 
Mr. Anbarasu, made a representation 
to the Prime Minister, the State Gov. 
ernment ordered for an inquiry into 
the alleged murder. For murder case, 
they have not filed against anybody 
any charge. They want to escape from 
it. 

Sir, all of us know about the spirit 
scandal in Tamil Nadu. This matter 
was discussed here also and an assu-
rance was given in the House iQ. this 
regard. The Prime Minister also gave 
an assurance in Calicut during her 
visit there on 1st April 1981 that be-
cause two State Governments were 
involved, an enquiry should be made. 

13.00 hn. 

[SHRI HARINATHA MISRA in the Chair] 

During the J anata Party regime only 
one State Government was involvf>d. 
A t that time, in Karnataka the State 
Government appointed Igbal Commds-
slon to go into various acts Of com-
missions and. omissions of the state 
Govet'I1ment. Central Government ap-
pointed the Grover Commission sup-
erseding the Igbal Commissio.."l. The 
appointment of a Commission has not 
been announced so far. I would re-
quest the hon. Minister to announce 
it today if possible. A Commissi()l'l 
of Inquiry into the spirit scandal 
"involving the two States' should 
be appointed. I hope the hon. Min-
ister would announce about the ap-
pointment of a Commission it."l this 
regard. 

13.00 hrs. 

By this time, both the Govem-
nlents, Kerala and Tamil Nadu have 
destroyed many records. U n e~  yOU 
suspend these two state Governments, 
you cannot get the relevant records 
and you cannot bring out the truth 
; from them. In view of this, I would 
r.etquest that tne two State Govern-
ments, of Tamil Nadu, and Kerala 
should ,be suspended immediately. 
(Interruptions ) 
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AN HON. MEMBER: How can you 
suspend a Government? What do 
you mean by that? 

SHRI C. T. DHANDAPATI: As 
soon as announcement of constitution 
of commission of enqu'ry waS made, 
the Ministers from the AIDMK react-
ed to this. This is what one of the 
Ministers of the State Government 
stated an..~ it had also appeared in the 
newspapers. He asked whether the 
Central Ministers were a bove board. 
He also stated that the Central Home 
, lV.linister spoke in an irresponsible 
. manner in Parliament. 

MR CHAmMAN: M~ I know 
where this statement was made? 

SHRI C T. DHANDAPANI: In 
Madurai on March 18 at a public 
meeting. As I said, he stated that 
the Central Home Minister spoke in 
an irresponsible manner in the Parlia .. 
ment. Further hE:' said, if MGR 
was touched, he would become a 
lion. I do not know his age; he must 
be 72, then an old lion. He further 
state:d that 110 villian or villainess 
could touch and destroy AIDMK By 
that, he meant the Home Minister and 
the Prime Minister. He also said that 
the AIDMK planned a stir against 
thE: central probe. 

They say that there is nothing in 
spirit dealing. In that case, why can't 
they welcome it. Many GtWernments 
had done like that. If there are no 
mistakes, there is no hanky-panky, 
they can very well accept and wel-
come this, but their only aim is to 
focuss this agitation aga:nst the Cen-
tral Government. I would, therefore, 
request the hon. Minister to come out 
with the proposals immediately, be-
cause if it is delayed, it will hamper 
further investigations in this matter. 

Before I· eone1ude, I would like to 
say a few. words about a very impor-
tant matter and that is the fissiparous 
tendencies in certaiJ;l . parts of the 
COUDtry. At. one time, ,DMK was a 
party which was demanding a separate 

State, a separate country. DMK ·want-
ed a separate Dravidistan consisting of 
four states. Our main argument was 
that the South was neglected in tbe 
matter of industrialisation, and in the 
matter of language the southern peo-
ple were discriminated against. This 
was the argument and the background 
on which we demanded Dravidistan,· a 
separate country. But as soon as we 
saw danger from outside to this nation, 
we totally gave up the idea of a sepa-
rate State, a separate country. Our 
Anna gave a statement openly stating 
that in view of the aggression from the 
Chinese during, 1962, we had given uP 
this demand of a separate country, and 
we were going to join the mainstream 
of nationa( life. Any demand for a 
separate State in this country will 'only 

··-.-.harm this country. It is not going to 
help this country and its citizens. This 
is not the proper way. 

Another important thing is that the 
Chief Ministers of some o.f the states 
are raising bogy against the Central 
-Government stating that the Centre 
alone is responsible for all the short-
comings in the state. It is a pity. For 
example, in my State, there is no law 
and order problem. A Bill has come. 
Vajpayeejee and others are telling me 
that I must oppose it. But I am not 
going to oppose it and I am going to 
support it. 

MR. CHAIRMAN: Mr. Dandapani, 
what they might have told you priva .. 
tely, you should not reveal. 

SHRI C. T. DANDAPANI: Take the 
, instance of Ramanathapuram riots. 
Harijans are being butchered. They 
the being killed. State Government is 
not taking any action. When we raised 
this matter, the chair says it is a state 
subject. Where can we go and plead 
for tbis? Where are protections being 
given to the Harijans?, This kind ot 
attitude of ~ particular State actually 
made the Central Government make 
some proposals. 

As far as the Kashmiris are conce~ 
ed. tlbe Government must think over 
the special status given to the Kaalunlr 
Government. Out' of 382 Artf6es.· if 
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my memory is correct, 179 Articles are 
not applicable to Kashmir. I mean 
some alterations, additions or· omis-
sions are there in the matter of 179 
Articles. In the case, some of the 
parts of the Constitution are not aP-
plicable to Kashmir, though it is part 
and parcel of India. They are also 
Indian citb:ens, but a special status is 
being given to it. If it is continued, 
some other States may come forward 
and ask for a special status. So, you 

. must ask the Government to ponder 
over this. 

By saying this, I would request the 
Hon. Minister that .as far as the law 
and order problem is concerned the 
Central Govemment should ~ take a 
strong and stubborn stand. Secondly, 
Harijans should be protected at any 
cost. Promotions, appointments and 
other things are administrative prOb-
lems and we can discuss all these prob-
lems separately. But protection to 
human lives is necessary. By saying 
this, I welcome the Report of the Home 
Ministry. 

SHRI ANANDA GOPAL MUKHOPA-
DHYA Y (Asansol): Sir, I rise to sup-
port the Demands placed by the Hon. 
Home Minister before the House. Be-
fore I make my observations, I want 
your permission to place a ·few photo-
graphs before the House. 

MR. CHAIRMAN: I hope the photo-
g.raphs are beautiful. 

SHRr ANANDA GOPAL MUKHOPA-
DHYAY: Very beautiful photographs. 
If CPM Government is beautiful, it 
will be beautiful. 

SHRI SAMAR MUKHERJEE (How-
rah): I have a large number of P,hotos 
on vandalism where women have been 
burnt and children killed. 

SHRI ANANDA GOPAL MUKHOPA-
DBA YAY: Sir, I should let a patlen.t 
hearilll by my friends opposite. parti .. 
cular17 my. friends trom the CPM 
Group .. 

Sir, the House wUl ·be shocked to· _rn 
that the State of West Bengal is in .. 
horrible condition. 

saRI SUDHIR GIRl (Contai): 'Be-
cause of your partymen. 

SHRI ANANDA GOPAL MUKHOPA .. 
DHYAY: There is no law and order, 

SHRI SUDHIR GIRl: Because of 
your anti-social elements there. 

SHRI ANANDA GOPAL MUKHOPA-
DHYAY: I take full responsibility for 
the authenticity of my statement here. 
Sir, if you look at the figures, in 1978 
aiter my friends came to power in 
West Bengal, the number of political 
murders is 170. (Interruptions) 

In 1979, it is 106; and out of 106, 28 
are Congress (1)" men. In 1980, 180 
people were kined. 

AN HON. ME·MBER: Your own men 
killed your own men. 

SHRI ANANDA GOPAL MUKHOPA-
DHYAY: Out of these 180, 91 are Con-
gress (I) men. 

MR. CHAIRMAN: Mr. Mukhopa-
dhyay, will you kindly stop for half 
a minute? My only comments for the 
benefit of friends to my left is this: 
they wi ... l get their turn, and I would 
expect the House to listen to their 
views and facts pIa ..:ed by them witb 
the same patience, as 1 request for at. 
present. 

SHRI AMAR ROY PRADHAN (Cooch 
Behar): On a point of clarification, I 
would like to say that there is a state-
ment made by Subroto Mukherjee,. 
Congress (I) leader that due to internal 
quarrel and clash among Congress (I) 
leaders, there are so many deaths. 

SHRI ANANDA GOPAL MUKH-
OPADHY A Y: Friends, kindly wait 
for your chance. I said that 
178 people were kUled, out 
of whom 91 were Congress (I) men. In 
1981, i.e. uptodate, 47 people have been 
killed out of which 35 are Congress (I) 
men. (Inte1Tuptions) Please look at the 
ftaures of poUUeal attackS. In 1979. it 
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waS' 536. In 1980, it was 539. For the . 
last four months-I have got my 
figures, but I don't like to quote any-
thing which is not authenticated-it is 
more than 100. If you look at the 
attacks on the agrarian population in 
village areas, planned by the friends 
01 the CPI (M), their Government and 
the police-in 1979 the number was 
362. In 1980 it was 522. I can tell 
you that hardly a day passes in West 
Bengal when people are not murdered. 
Hardly a n-ight or day passes when 
there is no loot, when there is no dacoi-
ty, when there is no train loot or when 
there is no bus loot-all over West 
Bengal. 

You can compare these figures only 
with Kerala. (Interruptions) Yes, you 
can. It is very very close to the figures 
of West Bengal. In Kerala, in 1979 
there were 27 'political murders. (In-
termptions) In 1980, the number was 
48. (Interruptions) For 1981, the 
figure was 27. In 1979 ... 

AN HON. MEMBER: At that time. 
you were in the Janata Party. 

SHRI ANANDA GOPAL MUKHOPA-
DHYAY: Between upto 31st March and 
8th April, in Kerala there have been 16 
political murders, out of which-Mr. 
Vajpayee is not here--9 people are 
RSS. I hope mY friends will listen to 
me and try to think very coolly what 
to do. CPI (M) people are also victims 
of political attacks. They were asked 
to do it. They are six in number. 
Others-I. While I give you this 
statement tell you that it is not witlh 
the intention to virify a particular 
political party. 

The politics of violence and the 
politics of' murder has been brought 
in the whole country by CPI(M). 

My friends in the other St:ltes do not 
know about this party. It started in 
, .. 1967. In West Bengal, from 1967 to 
1971, 800 congress men were murdered. 
I like to apprise, the House about the 
,strategy of this party taking advantage 
of parliamentary democracy. My other 
friends may not know about it but they 
take the maximum a<lvantage out of 

this system. What were they doing tQ-
consolidate po~er in West Bdlgal? 
Their leaders, the front rank leaders-
I would not mention their names-
were leading the demonstrations 'at-
tacking dissenting voice one after the 
other. It may be in Shahibari at 
Burdwan, it may be in Ethora, it may 
be in the district of Midnapore, it 
may be in tea gardens, it may be 
in the industrial workers area. They 
attacked and killed them. After that 
their leaders, stalwarts Of the party In 
public meetings said, 41Th is is the 
stage of rehearsal of the revolution." 
(Interruptions) After the episode in 
Sahibari at Burdwan, the great lea-
ders Mr. Jyoti Basu and Mr. Promod 
Das Gupta openly said that they were 
proud Of the action taken by their 
workers. (Interruptions) They said 
it in the open meetings in maidans 
in Calcutta. That was in 1969. 

MR. CHAIRMAN: You said that you 
would not mention the name, of any 
body, 

SHRI ANANDA GOPAL MUKHOPA-
DHYAY: This is the attitude of the 
party. That party realised one defect. 
The government maclhinery was head-
ed by officers who acted as neutrals. 
The police men in many places acted as 
neutrals. The judiCiary a-cted as neu-
trals. But what w'as their planning for 
the· next time when they canle to 
power? In West Ben·gal, in 1971, the 
first attack was on government machi-
nery to completely political"se it. If any 
of my friends wants to study the situa-
tion of West Bengal, I would like to 
te~  him to see how the government 
machinery had been politicalised, how 
tate police had been completely politi-
calised and how the judiciary had been 
influenced. I say this with all authori-
ty and responsibility. The House will 
be astonished to hear that 2000 cases 
wer~ .. prosecuted by no less an authorit-
ty than the High Court of Calcutt,a on 
the charge of murder. They were 
jailed. When this party came to 
power in West Bengal. they released 
all of them. Fourteen thousand per-
sons have been released from jail and 
2,200 other cases have been withdrawn. 
But they did not stop there. After re-
leasing· these persons from jail, tk. 
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Left Front Party leaders garlanded 
them and gave them a rosy welcome in 
the Calcutta Maid an. It is a fact. 
What was their object? Their object 
was Very simpLe: To completely politl-
calise the Government machinery, the 
police maC1h.inery and to see that no-
body would' have the guts to go against 
their Goveniment. And then people 
who were prosecuted have been re-
leased. Persons involved in murder 
cases, in cases of arson, loot and even 
rape cases have been released because 
they belong to their Party. After 
their coming back to the arena of West 
Bengai, what is happening? People are 
completely scared. There are murders, 
murders,  murders, everywhere. There 
have been instances of several mur-
ders. I have quoted t~ . you 
know Wlhat they are doing with the 
Police and Government machinery. ' In 
the Police they have formed new asso-
ciations consisting of their Patty-men. 
At the Serampur Conferen<:e of the 
Non-Gazetted Officers of Police, it was 
clearlY and categorically resolved that 
they would act as Party-men, that they 
would act under the directive of the 
Left Front and the CPI(M) and thcy 
would listen to the commands of the 
Chief Minister, and encircle and finish 
the Congress (1) men anywhere in the 
world. (Interruptions). Well, I say 
this, and again I say that I am ta·king 
with authority. Let my friends chal-
lenge, accept my challenge and come 
forward. Several murders have beE'n 
committed in West Bengal dU!'ing the 
period of this regime. Have any prose-
cutions' been conducted? No prosecu-
tions were conducted. Has any cul-
prit been found out? No. Has any cul-
prit been detected? No. Has any cul-
prit been prosecuted? No. Come 011, 
my friends!' It has not been done. 
This is politicalisation of Police. 
(Interruptions) . 

SHRI SUDHIR GIRl: I challenge 
this. I challenge you. 

SHRI ANANDA GOPAL MUKHO-
PADHYAY: I am cOming to the 
cases-(Interruptions) I am not mak-
Jns general Or sweeping remarks. 1, , .. 

am coming to\ the cases. nterr ~ 
tions) 

SHRI SUDHIR GIRl: He is mislead-
ing the House. 

SHRI ANANDA GOPAL MUKHO-
PADHY AY: If my statement is too 
general, my friends, and if my re-:-
marks are· sweeping remarks, you 
can ... (Interruptions) I am quoting 
the cases. A Congress (I) worker of 
my constituency Rani Ganj, Sital 
Goswami was murdered in broad day 
light. In broad day light; He was 
attacked. He was cut to pieces. No 
culpri t has been apprehended in that 
case. I challenge. Let them come out 
aIld say. Who is the culprit in this 
case? 

SHRr SUDHIR GIRl: We have alrea... 
dy accepted your challenge in West 
Bengal. 

SHRI ANANDA_GOPAL MUKHO'-
P ADHYA Y: IIi the case of Bimal 
MandaI, a Congress (I) workerp 

son of an M.L.A. elected five 
times, has the culprit been 
arrested? Go on, my friends! 
Tell me. Mira Nag, a school teacher, 
and a Congress (I) worker has been 
murdered in his villages in Hizargarh. 
Has anybody been arrested in that case? 
Koma Nagi, another Congress wo""ker 
of the same village was murdered. Has 
anyone been arrested? Has the dead 
body been found? No. In Madhu-
sudhan Chatterjee's case has anybody 
been arrested from the village or 
outside? No. Why? 

My frien:1s must realise the strategy 
of this Party. During this period from 
1967 to 1971 they had a strategy. Peo-
ple were arrested. People were tried 
and people were prosecuted by the 
courts. This Government, after coming 
into power again, have withdrawn all 
the cases. They have released all the 
prisoners. The atrategy is, if you go 
with some information to the police 
station, no information will be register-
ed. The police are their partymen. It 
is not the S P., it is not the D.S.P., it 
is not the I.G. of Police who controls 
the police. It is the leaders of the 
party who control the pOlice at the-
top level. . And, it Is the party cadres 
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who control the police at the lower 
leVel. 'Sfr,tbis is how in West Bengal 
we are 'passing the days. The people 
of' West Bengal will Dot accept it lying 
low. While I am speaking, I am speak-
ing with authority. • The police people 
are revolting against this Government. 
What happened at Islampur? My 
friends must take note of it. At Islam-
pur, the police force raided and open-
ly attacked six viUages. (InteTTup-
tions). 

MR. CHAIRMAN: How much more 
time will you take? It will help the 
Chair. 

SHRI ANANDA GOPAL MUKHO-
P ADHY A Y: My party will consider 
that point anyhow, I will finsh in five 
minutes. 

At Islampur in the month of Novem-
ber, 1980, the' police force with arms 
headed b.v officers raided six villages. 
The M.P. of that area is sitting here. 
They attack the villages. They shot the 
villagers. They burnt the houses. 
The force could be contained only 
after a serious effort. After that, the 
strong man the Chief Minister of West 
Bengal immediately appointed a com-
mission to enquire into it and ordered 
the transfer of the officers. Where is 
that order? Let my friends get up and 
say. (Interruptions). Eight months 
have passed The officers took the !or-
der and rubbed it on the floor under 
their feet. The strong man-.the chief 
Minister-had nO guts to take any fur-
ther action. What is the report of the 
Commission? N a action has yet been 
taken. 

I again come to that area-West 
Dinajpur. A hundred guns have been 
snatched, even more. The strong 
man-the Chief Minister-came out 
with a statement in the House. What 
was the statement? The statement in 
the House by the Chief Minister was 
"Yes, guns have been snatcthed 'by 
the N axals". 

MR. CHAIRMAN: Were they licens-
~.-.e  guns or unlicensed guns? 

SHRt ANANDA GOPAL MUKHO-
PADHYAY: I am coming to the 

fac,ta. If. you do not interrupt me I 
will com~ to the, facts. ~ 

Chief Minister has said that ttJe 
people whose guns have been snatch ... ' 
ed, do not come to the pO,lice station 
to lodge complaints because they are 
afraid of theSe people. 

MR. CH'AIRMAN: I was relevant 
when I asked whether these guns 
were licenced Or unlicenced. 

SHRr ANANDA GOPAL MUKHO-
PADHYAY: In his statement the 
Chief Minister has said that the " 
pe'ople are so afraid that they do not 
come to the thana out o.f sheer feal. 
Fear of whom? Fear of the Naxali-
ties, fear of the police? The guns 
have been snatched from three police 
stations. These are the areas re-
presented by two Congress (Urs) 
MLAs and one Congress (1) MLA. 
All the arms have been snatched 
from the people not by Naxalities, 
but by CPI (M) people to scare the 
whole population in the area. It 1.s 
a planned strategy. That is what I 
am trying to focus before the House. 
What is the strategy of the party? 
They will commit murder but nobody 
will be arrested. They will commit 
arson, looting, dacoity and every-
thing but no action will be taKen. 
There is complete politicalisation of 
the Government machinery. 

With your permission I am show-
ing you four pictures. What is there 
in these pictures? I can circulate it 
in the House. In village Kajora four 
young men have completely lost 
their eye-sight. On 13th of this 
month, just a day before-first of 
Baisakh, the CPI (M) people attacked 
a mohalla of hundred percent Hari-
jans and threw bombs. Both eyes of 
four young men of Bouri and ~t er 

commU1'1ities have been damaged so 
seriously that all the four may lose 
.their eye-sight hundred percent. 
These people are still in bed in the 
Durgapur Hospital. (Interruptions) 

SHRI SAMAR MUKHERJEE: This 
18 absolutely false. (InteTTUptions) 
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SRKI ANANDA GOPAL MUKHO-
PADHYAY:-' I respect Mr. Samar 
Mukherjee. They are in the Govern-
ment. He says it is false. But it is 
his responsibility to point out as to 
who is responsible for this. 

SHRI SAMAR MUKHERJEE: Mr. 
Chairman, Sir, he has already said 
that those areas where rifles have 
been snatched are Congress dominat-
ed areas. The history of Bengal is 
that they are nurturing so many anti-
social elements and there an inner-
fight has started. That is why on a 
mass scale, this thing is happening 
everyday and people are being mur-
dered. One of their top leaders has 
said-it has been quoted by Shri 
Indrajit Gupta from his statement-
that out of ten bombs thrown, nine 
bombs were thrown by their own 
party-men and only one bomb was 
thrown by CPI(M) Workers. (Inter-
Tuptions) This is the statement by 
Mr. Subroto Mukherjee. I had re-
ported this thing to one of the top 
leaders in the Cabinet here. He told 
me that .  .  . (Interruptions) Here 
shamelessly they are involving the 
name of the CPI (M) because of our 
wide mass influence. 

SHRI ANANDA GOPAL MUKHO-
P ADHY A Y: Not a single person has 
been arrested. 

SHRI SAMAR MUKHERJEE: This 
will not cut ice. You go on slander-
ing. This is happening everywhere. 
False statements are being made. So 
many people have been murdered by 
them. 

MR. CHAIRMAN: He must con-
dude now. 

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Let the culprits be 
arrested, whoever they are. Shri 
Samar Mukherjee says that the CPM 
is not involved. He knows the facts. 

SHRI SAMAR MUKHERJEE: Mr. 
Chairman, whenever the Prime 
Ministe r is getting any complaint 
from her Party meR she is forward-

ing it to tbe Chief Minister and the 
Chief Minister, after enquiry, is i ~ 
ing replies to the. Prime Minister ~  

these have been published in a book-
let .. That may be produced here. So, 
on every incident" which is brought 
to the notice of the Chief Minister, 
an enquiry is being made and cases 
are being pursued -and open state-
ments are being made. In one case 
it was alleged that a man belonging' 
to Cogress (I) was murdered by the 
CPM. But wife of .that man has 
written that it is not by the CPM he 
was m.urdered by another factional 
group of Congress (I). 

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Now I want to draw the 
attention of the House and of the 
whole country to what happened on 
the 30th Of last month, the day the 
Congress (1) boys had the biggest 
rally in Calcutta. I was one of them. 
I have seen the police open fire un-
provoked. Three people were killed 
by bullet shots and the bullets were 
fired above the ne.~ . One was shot 
at the forehead, another at the back 
of the skull and the third on the 
neck. This is beyond all norms and 
with definite orders of "shoot to kill" 
by your Home Minister and Chief 
Minister. 

SHRI SUDHIR G IR I: I challenge 

SHRI ANANDA GOPAL MUKHQ-
PADHY A Y: You come and face the 
enquiry. We want to prove it in an 
enquiry. So, we have demanded a 
Commission, headed by a working 
Judge of the Supreme Court to en-
quire into this question. -

Secondly, during the bandh, there 
was definite provocation by the. lett-
front leaders, Shri J oyti Bosu and 
Shri Promod Das Gupta, saying that 
the left-front parties will take care 
of the situation, it does not matter 
whatever it may be. So, 25 people 
have been killed. 

This is the situation in West Ben .. _ 
gal. There is no law and order. 'the 



govemmental machinexy is complete-
ly, pollticalised. The police are acting 
as party men. At the same time, 
they are going to attack the System 
of political administration in the 
country. So, we emphatically de-
mand in ,this House, let there be a 
Commission, headed by a Supreme 
Court Judge, to enquire into the 
situation in West Bengal so that the 
outside world will know the real 
situation, who is telling the truth 
and who is uttering falsehood, whe .. 
ther I am wrong or they are wrong. 

With these words, I support the 
Demands fOr Grants relating to the 
Home Minis.try. 

SHRy B. R. BHAGAT (Sitamarhi): 
Mr. Chairman Sir, I am not going to 
raise such emotive and emotional 
issues as have been raised by my 
predecessor because, listening to the 
speeches this morning first by Mr. 
Dhandapani On this side and second 
by my hon. friend on the other, it 
appeared to me ,that although hon. 
Members are very relevant in raising 
some of the important issues pertain-
ing to the States, they should not 
cross reasonable limits and convert 
this House into a legislature either of 
West Bengal Or of Tamil Nadu. And 
most surprisingly, Mr. Dhandapani 
While concluding his speech raised 
the demand or asked the Central 
Government to dismiss the Gov-
ernments of Tamil Nadu and Kerala 
and by implication, the hon. Member 
On the other side also means to say 
that all the problems w.ill be solved 
if the Government ot West Bengal is 
also dismissed. 

SHRI SAMAR MUKHERJEE: 
They are raising ~t daily. 

SHRI B. R. BHAGAT: I do not 
know but J appeal to the hon. Mem-
bers 'on both sides to consider what 
image we are projecting in the 
country. We are a federal government. 
I will come to ,this aspect of Centre-
State relations, which is a very rele-
vant matter in conection with this 
Ministry's Demands, later, but I just, 
want to say this: Are we not eroding 
the States' autonomy which' is en .. 

shrined in our Constitution? We are 
all part of it, and we have also 
taken oath under the Constitution 
but by our actions we are trying to 
erode the basis 01 the Constitution.' 
Apart from the fact that there are 
very important issues, at stake, I am 
going to refer to some of these and 
appeal to the hon. Members that 
these issues are of vital importance 
and they are also dangerous issues. 
And I sympathise with the hon. Home 
Minister. He is an honourable man, 
a very good person with a good 
heart, but he is facing a very difficult 
situation. The law and order situ-
ation is his primary responsibility. 
According to his admissions and the 
admissions of the Ministry, it is very 
much deteriorating and it is very 
serious. In Chapter II of the Report, 
the Ministry itself has admitted that 
although there was steady improve-
ment in the law and order situation 
during the first half of 1980, in the 
later half there were incidents of 
communal disturbances in U.P. 
Madhya Pradesh etc. and later on of 
the farmers' agitation in Maharashtra 
and Tamil Nadu which led to a 
serious breakdown of the law and 
order situation. The figure given on 
the communal situation in 1980 shOWS 
that in the last 5 years, the largest 
number of communal incidents took 
place in this country in 1980 and the 
number of these incidents is 4.21. 
The number of persons killed is 372-
a record figure. And the number of 
persons injured-it is again a re-
cord-is 2,691. Jf you say that this 
is the situation, it is a very serious 
situation. Then you have the problem 
in Assam which is a continuing prob-
lem. Now you have the problem of 
a different kind in Gujarat which has 
taken a big toll of human Jives. Be-
sides. they have raised issues of a 
divisive nature w bich can divide the 
country and t'herefore, these are im-
portant problems. I know the prob-
lems in West Bengal. Well, accord-
ing to the hon. Members there have 
been allegations and there have been' 
counter-allegations. They can be 
looked into and some ways can ~ 
found under the Constitution bow a 
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situation like this can be tackled in 
'Tamil Nadu or in Kerala or any-
where, and for that matter in 
Gujarat .. We had a very serious 
situation in Moradabad, Aligarth and 
otner places in U.P. The ques.tion of 
law and order arises here also like 
the question and the problem in 
West Bengal. The impression goes 
round that if the composition of the 
Government Or the character of the 
Governtrtent is different from that of 
. the Central Government, well, that 
Government should be treated diffe-
rently. The Prime Minister is on 
record saying 'No'. She is 'not going 
to discriminate between one govern-
ment and the other and therefore, I 
do not understand ... 

SHRl CHITTA BASU (Barasat): 
. What she really does? 

SHRI B. R. BHAGAT: I am COIn-
ing to that. What I am going to say 
is,that we are at a particular moment 
in our national history when the val-
ues, the etliics, tbe norms, which. 
were laid down in our Constitution 
by our founding fathers, great 
leaders Of the freedom move-
ment, are in danger. They are being 
violated. The violations are not on 
one side. It is on all sides. Let us 
emphasis this. This is an important 
matter. 'Dhe Home Minister has been 
saying that he wants the co-opera-
tion of the whole country, of all the 
parties. The maintenance of law and 
order is one matter in which he 
should seek the co-operation of all 
the Opposition Members and evolve 
certain practices so that any depar-
ture from that, either. ~b  the Centre 
Or the state Governments, should be 
noted and proper public opinion 
should be created. 

/ Certain things are happening in 
the Centre-State relations. What is 
happening? The Constitutional as-
pect of the state Governments, the 
autonomy enshrined in the Constitu-
tion is being jeopardised because of 
the intra ... party development. India 
was ~on i ere  a federal structure. 
The then Conrress party, the ruling 

party was a big party, with a· struc-
ture of leadership· at the national 
level. There were ,tOwering leaders 
both at the' Centre .and State levels. 
There. were not only leaders like 
Pandit Jawaharlal Nebru and Sardar 
Vallabh Bhai Patel but also great· 
Obief Ministers like Shri Morarji 
Desai, Kamraj Nadar, and for that 
matter Shri Mohan Lal Sukhadia, 
Govind Vallabh Pant and others. 
They were leaders of 'their States. 
They spoke and people listened to 
them. But what is happening to-
day? Now the leaders, the Chief 
Ministers' are vassals. They rush to 
Delhi. Therefore, they are not able 
to deliver the goods. Law and order 
is a State subject. Besically it is the 
State's responsibility. Similarly there 
are important subjects like develop-
ment, land reforms, agriculture and 
various other important subjects 
which are assigned to the State. Now 
the structure of the Govern-
ment is such that the State 
administration appears in the 
eyes of the people to be in-
effective. The State Chief Ministers 
and others, for every little thing, just 
rush to Delhi. Now aU the State 
bhawans, Raj Bhawans are filled 
with State Chief Ministers and Mini-s-
ters for taking instructions and 
orders. Can you run the Govern-
ment? Can you run this country of 
nearly 70 million people with 70 
million problems and problems of 
explosive nature in this way? The 
ruling party has control of the whole 
Government apparatus in the coun-
try except two or three States. They 
have to think and devise methods. 
In form, there is a federal Govern-
ment. But in effect, in spirit, there 
is no federal Government. The 
result is that there is ineffiCiency. in 
the administration. The vital pro-
grammes cannot be implemented. In 
this aspect of Centre state reladons, 
the State's authority, State's res ... 
ponsibility, effiectiveness of .the State 
administration is bein.g undermined. 
You cannot control everything· from', 
Delhi. 'ntis aspect has to be realised.'-

'< 

Now I come to· one of the other 
vital aspects i.e .••• 
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MR. . CHAIRMAN: Mr. -Bhaga,t, 
with due respect I would enquire 
frODryou: are you convinced that 
when the Chief Ministers of the 
Congress (1) states come here, they 
discuss not import'ant matters but, 
mainly or entirely, unimportant 
matters? 

SHRI B. R. BHAGAT: No, Sir. 
They may be discllssing important 
matters-what I mean is they fail to 
exercise leadership. 

SHRI CHITTA BASU: Their 
ternal party ... (Interruptions) 

in-

SHRI B. R. BHAGAT: May be. 
(Interrupt':ons). I do not know. I 
am not privy to what they discuss. 
But I can only tell you one t in ~ 
You take their itinerary. How many 
days do they spend iu"l the capital 
and how many days do they spend 
in the states? You compare it with 
five years ago Or ten years ago. There 
were times when the presence of Chief 
Ministers in. Delhi was a 'rare occa-
sion. The presence of Chief Minis-
ters has now become commo.."l and 
almost-weekly and they spend more 
time here than in their OWn States. 
It is for the people to draw a conclu-
sion. The press as a whole and public 
opinion has drawn t ~ conclusion. I 
am only putting 'forward that con-
clusion. 

I am coming to another very vital 
matter and I take this opportunity of 
raising it L."l the House. My attention 
was drawn to a remark made by the 
Prime Minister on March 23 at a 
meeting Of the Officers of the Central 
Bureau of Investigation in which she 
said that "corruption exists not only 
in the. bureaucracy; but also in the 
cou."'ltry's political life and also in 
trade and commerce". But that, she 
meant that corruption has become a11-
pervasive. She has said that she is 
detennineci to take steps to root out 
corruption. I am re}l1inded of a 
similar occasion, in 1975 or 1976-1 
am not clear whether it was 1975 or 

) 
1976-while addresamg the same body, 
the officers of the CBI, she said, 
"Socially boycott all the corrupt 
officials". Her sentiments her re-
actions, are right. But where are her 
actions? Some paper, dear to .the 
Prime Mh1ister, wrote a leading article 
last week, "How Corrupt Are We" 
and then the story is unravelled that 
We are One of the most corrupt coun-
tries in the world. Perhaps, the 
House is ..uminded Of the cryptic re-
mark made by Acharya Vinobha 
Bhave; 

"'iii' ~ fw· e{:qj"( q-;:r ' ~" 

It has become a way of life. Even 
the Prime Minister admits ~n  all the 
media agree that we are one 0'£ the 
most corrupt nations i.n the world. 

You see the situation in the last 
10-15 years .... 

MR. CHAIRMAN: At least, we have 
the triat of shouting from the house-
tops that we are corrupt that we are 
corrupt. • 

SHRI B. R. BHAGAT: In a demo-
cracy, when the Prime Minister says 
that, We have to take notice Of that. 

It is not I Or you who are shouting. 
It is the Prime Minister or a person 
like Acharya Vinobha Bhave. 

MR. CHAIRMAN: I thL'1k, generally, 
all of Us are shouting. 

SHRI B. R. BHAGAT: At least, I 
am not shouting. I am only taking 
note of the Prime Minister's state-
ment in a body like the meeting of 
the officers of the CBI. We have to 
take note of that. 

MR. CHAIRMAN: I do not know 
what the Prime Minister has said. 
You are only echoing what generally 
people say-not shouting. 

SHRI B. R. BHAGAT: I am not 
'echoing. I am putting the Prime 
Minister on test. 

She said, "Socially boycott all the 
corrupt officials". She said "We 
will take stePs to root out corruption". 
What are the steps taken? What .. is 
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the problem? You know the problem. 
She herself said, "it is political corrup-
tion; "there is corruption in adminis-
tration and there is corruption in trade 
and commerce." Therefore, what 
is the basic source of corruption? 
The basic sourCe o"t corruption starts 
with the political corruption. If the 
top people, if the leaders, are corrupt, 
what is to be done? I am reminded 
of Gandhiji. Before Independence, 
in one of the Congress Working Com-
mittee meetings Gandhiji gave a sur-
prise and shocked the members of the 
Working Committee when he resign-
ed. He said, "I am not fit to be a 
leader." Because he had signed a 
5tatement persuaded by the Nawab 
of Bhopal at that time, which he founp 
was a mistake he had committed, he 
came to the Congress Working Com-
mittee and said, "I am not fit to be a 
leader." 

When the people at the top, the 
public leaders, the Ministers and high 
people are given the public weal and 
the public good in their hands they 
have to be like Caesar's wife.' They 
are not only to be not corrupt but be 
honest and appear in the public eye 
like Caesar's wife above any kind of 
suspicion. 

Jawaharlal Nehru who laid the 
"fou..ndations far many of these matters, 
gave the directions to the House and 
to the country. He sa:d that there can-
not be any administration and the 
country's progress would be jeopardis_ 
ed it the administration is corrupt. 
He said that there cannot be a:ny 
socialism in the country if the people 
and the administration are corrupt. 

Shri Radhakrishnan said that if th e 
administration is corrupt, the country's 
future is in danger. 

Now, these are the pronouncements 
Qf great men. They are such people. 
the makers of this country. And the 
"Prime Minister admits that there is 
corruption all·round. What are we 
Boing to do? 

I ask" the 'Hon. Minister who is 
entrusted with the integrity "of "" the 
administration. The honesty jnd 
integrity of the administration is ift 
his charge. What is he going to do? 

The party is in power. The Prime 
Minister who is entrusted with it 
says that there should be a clean 
administration. There should mot be 
any political corruption. What is she 
going to do? 

We are now in the 80s. In the 60s. 
when Lal Bahadur Sastri was the 
Prime Minister, this question was 
debated in this House. 

I am glad that instead Of raising all 
theSe issues like West Berngal or 
Kerala or Tamilnadu Or Gujarat, we 
can raise these basic issues which 
make everybody admit that the fu-
ture progress of this country is in 
danger. How are we going to pro-
mote an administration that can cope 
with the challenges? 

In the past in the 60s or early 50s, 
there have been reports, Applebey 
Commi i~' ' s report Or other reports_ 
They said that We had a very good 
administration, sound administratio" •. 
We had inherited the best traditions 
of the British administration, im· 
partiality and intergity. Today, we 
seem to have lost them. It is a 
dangeroUs situation. 

Many things have been said. I was 
surprised. The other day my colle-
ague Mr. Unnikrishnan raised a 
certain matter in this House. The 
question of referring it to the Privi· 
leges Committee is under the consi-
deration of the Speaker. But there 
is a ruling of the Speaker in this 
House that any matter raised by an 
Hon. Member can be supported by him. 
by documentary evidence that even if 
it is found that documents have been 
procured throtlgh theft-this is the 
ruling of the Chair, I think Mr. Hukam 
Singh was perhaps present in the 
Chair-it C8tllnot be looked into by the 
Government. Now the same Gov-
ernment has in c~  the officers to 
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ftlean FiR in a criminal prosecution 
calle, that Mr. Unnikrishnan has 
procure-d a document though theft. If 
you USe your officers for certain pur-
poses for which they are not meant ..... 

MR. CHAIRMAN: FIRs are public 
documents. 

SHRI B. R. BHAGAT: I konw it is 
a public document. But the FIRs are 
put by t~e officers against Members 
procuring a document. The question 
of referring the matter to the Privi-
leges Committee is being considered 
by the Speaker. (InteTTuptions). 

My point is different. My point is 
can the Police officers be used 'for 
purposes for which they are not 
meant? Can you maintain their 
integrity? I.s it not poIiticalising the 
Police officers? If yOU politicalise it, 
are you not taking away the impartia-
lity of the Police officers? 

If there is a change in Governme!llt, 
the officers are changed. I read in 
newspapers of large-scale transfers of 
the CBI officers. Well, it may be 
right or wrong, I do not know. But, 
if you do it will you not demoralise 
them? . 

Then I heard one peculiar affair. 
Some medals were awarded to Police 
officers. It was done by the orders 
of his Ministry or Minister'S own 
personal orders, I do not know. But 

b~e ent  it was found that they 
were wrongly awarded even though 
they were associated with certain 
merit. And it has been withdrawn. 
How is it going to affect the morale 
of the Police officers in general by 
such twist and turns in Governmental 
orders. Can you maintain imparti-

14.08 hrs. 

ality, Mr. Home Minister? These are 
the issues. I am not concerned with 
individual actions. If you want to 
maintain integrity and impartiality, 
your actions must be guided by cer-
talainGrmS, Dorms which have been 

accepted in a parliamentary demo-· 
cracy where the civil servants and 
public administration are to be im-
partial, above politics, outside politics. 
If you politicalise, then YOU affect 
their efficiency and integrity ... 

MR. CHAIRMAN: May I know fl'om 
the hon. Member how much more 
time will he take? 

SHRI B. R. BHAGAT· Ten 
minutes. . 

more 

MR. CHAIRMAN: Take five more 
minutes. You have already taken 20 
minutes. 

SHRI B. R. BHAGAT· I will fUlisll 
in ten minutes. . 

MR. CHAIRMAN: 
minutes more. 

Take seven 

SHRI B. R BHAGAT· Alright; r 
will try to i~i . . 

The Santhanam Committee ma ~ 

certain valuable recommen ation~. I 
would request the Government to 
adhere to them. One of the recom-
mendations was that, in order to check 
political corruption, Lokpal should be' 
appointed at the Centre and Lok-
ayuktas should be appointed in the 
States. Some States have appointed 
Lokayuktas, although they have not 
functioned as they should have. This 
House was about to pass the Lokpal 
Bill, but the House was dissolved. 
The next Government did not taKe it 
up. Now, the same Government ~  

come back under whose tenure the 
Lokpal Bill was about to be passed. 
I would urge on the hon. Minister 1.0 
have that Bill passed; the first step 
towards checking political corruption 
would be to pass immediately the 
Lokpal Bill, so that the matters con-
nected with all political persons could' 
be referred to them. 

Similarly, take the Vigilance Com-
mission. The Vigilance Commission 
is doing good work, but its work ig 
hampered in many ways; there are 
deficiencies; in the Report they have 
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themselves pointed out these in res-
pect of many cases which they have 
had to deal. Corruption is so per-
vasive, in trade and commerce, in 
public sector, everywhere. 

In the public sector, efficiency has 
come down very much; it is at its 
lowest ebb now. The accumulated 
losses are increasing every year. The 
Finance Minister said the other day 
that he would raise Rs. 2,300 crores 
. from the public sector. But they are 
making losses. You can raise Rs. 
2,300 crores· only by manipUlating the 
prices as you have done now. The 
Finance Minister promised that the 
prices would come down, but in the 
last week the prices have had the 
highest rise-l8.5 per cent. over the 
year. It is the highest despite the 
fact that the Finance Minister pro-
mised that the prices would come 
down. It is mainly because the prices 
of steel, coal, electricity, sugar and 
every other thing have gone up. The 
Agriculture Minister says that he 
cannot control the sugar prices, he 
will iInport sugar.' But where is the 
money, where is the foreign exchange? 
Already your trade deficit is so big 
that you cannot control it. So, to 
have an administration which can 
deal with all these challenges-eco-
nomic corruption, administrative cor-
ruption and political corruption-you 
have t·o take various steps. Have the 
Lokpal Bill passed or have a National 
Panel, as the Santhanam Committee 
reported, appointed by the President 
on the advice of the Prime Minister. 
Any charge of corruption made against 
any Minister by ten or more Members 
of Parliament can be referred to them. 
You can have safeguards to ensure 
that frivolous charges are not made; 
you can have the safeguard that, it 
the corruption charges are proved to 
be false, then thOse who made them 
would be penalised. You can intro-
duce a'a these safeguards. 

Then there is the question of elec-
tions. I have no time to ,0 "into all 

that. . The biggest source of· corrup-
tion today is the elections. Youhave 
the suggestion of the Chief Election 
Commissioner. Make all the contri-
butions, the election expenses, ,gov-
ernment affair; make all contributions 
to the political parties open; let them 
be audited by a Committee of Parlia-
ment as in the United states. 

These are the sources. It is no use 
saying merely-even by such a great 
personality as the Prime Minister-
that she will take steps to stop cor-
ruption. Unless theSe steps are taken, 
corruption will go on increasing, and 
a stage will come when we will not 
be able to realise our objectives. Now, 
I come to the last point which is 
another important matter. And that 
is the question of rese·rvation. The 
House has adopted it several times 
and given its opinion. Unanimously 
the House said that the reseI'vat.ion 
policy is to continue. It is the price 
that we have paid for maintaining 
the unity in the country. When we 
have given reservations to Scheduled 
Castes and Scheduled Tribes, it is not 
a charity that we have given. It JS 
not a privilege that we have confer-
red on them. It is a recognition -of 
the fact that for ages sections of the 
people we.re exploited and e iberat~  

kept down. The fundamental right 
of equality is provided in the Consti-
tution and reservation is a policy to 
provide that fundamental right of 
equality to these people. Therefore, 
the agitation that started in Gujarat 
and has threatened to extend to some 
other states is misconceived and mis-
placed. I am raising this question 
again for this reason. I know the 

-sympathies of the Home Minister and 
of all the Parties. But there is one 
thing that I read in the papers. The 
Chief Minister of Gujarat has sug-, 
gested to the Prime Minister to 
appoint a National Commission on 
Reservations-to see how it is work-
ing. I do not know. Has he bargain-
ed with the people there . who have 
called ·oft the agitation tb4lt .tbey. will 
·go and bring about cert.tn ' ~8  

They say that the reservation as it· is 
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applied, has aifected the efficiency and 
that brilliant people could not get 
admission. Well, if some brilliant 
could not·· get admission, you increase 
the number of seats and you put them 
there. That is not the problem. The 
H'ouse has given its opinion that the 
reservation policy is to continue. And 
also a pronouncement in recent week 
by the Supreme Court has also be~n 
in favour of continuing the reserva-
tion even in promotions. They have 
said that this is justified and that it 
is only·' a constitutional guarantee. 
On efficiency and all these matters 
they have made them prono ncem~nt 

in a positive manner. The judgment 
of the Supreme Court of 31st March, 
only a few days ago, is very interest-
ing and I would like to quote the 
judgment because it gives its opinion 
On all these matters for which the 
Chief Minister of Gujarat wants the 
so-called national commission to be 
appointed. 

This matter came in the Supreme 
Court on the 31st March-only a few 
days ago-on a petition by the Ass'l-
dation of Railway Employees belong-
ing to the non-reserved sections. The 
same group of people and they were 
on the same issues for which the 
agitationns in Gujarat were started. 
Mr. Justice Reddy who wrote the 
judgment said-first he said on this 
efficiency, the basic issue. What does 
Justice Reddy say. in the judgment? 

·'The. alarm of inefficiency is 
nothing but a bogey." 

It is a bogey. Is any institution 
inefficient because there are some 
reserved seats and some Scheduled 
Castes and Scheduled Tribes people? 
I ask. In this HOUSe Mr. Makwana. 
Minister of State for Home Affairs is 
there. Is he inefficient? Or for that , 
matter, in the Opposition Mr. Ram 
Vilas Paswan is there. Is he ineffi-
cient? ,. Or even for that matter-the 
Member is not there-the Minister, 
Mr. Kartik Oraon is there. He was 
a . Deputy Chief Engineer in Heavy 
Engineering Corporation before he 

entered politics. Is· he inefficient? Is 
it not a bogey that because you 'lave 
made some reservations, therefore, it 
is breeding inefficiency? I am saying 
this because you know a sort ·01 
vicious circle is being created and tbe 
Prime Minister also seems to be taken 
in by that-that the merit aspect has 
to be examined. Here is the pro-
nouncement of a Judge of the 
Supreme Court only a few days ago 
that it is nothing but a bogey. Simi-
larly, on the other aspect of promo-
tion itself, earlier too there are pro-
nouncements that the reservation 
must continue not only in the begin-
ning but in the promotion stage also. 
Then on backwardness also it has 
been said:· 

"Those who are demanding ·or a 
change in the reserva tion policy 
are only doing so for changing the 
structure of privileges ... 

in favour of the so-called upper castes. 
Are we going to change the prevail-
ing structure? Are we going to have 
National Commission on Reservations 
only because Mr. Solanki who is faced 
with a difficult problem has de-
veloped a cold feet and fears it may 
not start again and, as such, suggest-
ed to the Prime Minist.er .. I say it 
goes against the unanimous decision' 
of this House. It goes against the 
recent judgement of the Supreme 
Court. Sir, On those very issucs-
whether of inefficiency or reservation 
in promotions or the issue of affecting 
the integrity of the administration-
the opinion of this House and of the 
highest court in the country is clear 
and unequivocal. Then why shall we 
have a National Commission on Re-
servations! 

Sir, in the same context I would 
like to say that you have other back-
ward classes commissions. You have 
referred to that. You are examing 
the MandaI Commission on reserva-
tions in the Centre. There was a 
Kaka Kalelkar Commission. The 
House had to struggle for years to 
have its Reports laid on the Table. 
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Now, the Home Ministry says that the 
. Report has been received and we are 
examining it. I would like only· to 
say that it should not meet the same 
fate which Kaka Kalelkar Commis-
sion report met with because it is 
another big matter. This matter of 
scheduled castes and scheduled tribes 
. pertains to only 21 per cent of the 
people whereas the other backward 
classes are in much larger number--
about 53 per cent. They are a 
sleeping lion. If they are aroused 
there will be no peace in the 
country. Therefore, I would urge 
upon the hon. Minister-I know his 
sympathies are with the backward 
classes-that he must take speedy 
action-lay the report on t ~ Table 
of the House--and promise early re-
commendations of the· Government on 
this matter. 

14.10 brs. 

[SHRI K. R. RAJAMALLU in the Chair] 

SHRI JAGDISH TYTLER (Delhi 
Sadar): Sir, I have be~n listening to 
the debate and wondering on see'ng 
one hon. Member calling others as 
murderers and the other calling them 
corrupt. I do not know what We are 
at. It is a strange thing that we are 
all sitting here and painting a gloomy 
picture of ourselves and tha country. 
I do not know whose thinking is this. 

Sir, I am thankful to you for hav-
ing given me an opportunity to speak. , 
I do not want to make a long speech. 
This is my second opportunity of 
speaking and, I thInk, when we do 
speak on the Grants we come for-
ward with certain suggestions and 
proposals. 

Sir, it is on that basis that 1 will 
first speak on national integration. 
Recently we have seen separatist ten-
dencies to break away from our coun .. 
tI7 like the demand of the Sikhs for 
Kballstan and that of the Gorkhas 

. for Gorakhastan. Even Sheikh . Ab ... 
dullah has said that the Articles in 
the Constitution are not sacrosant. ··1 
would not be surpr!sed if the CPI(M) 
will be asking fOr little CHina and 
CPI for little Russia or Janata Party 
aSking for little America. I WOuld 
like to know who is going to ask for 
OUr country and if India d.ies who 
lives? (In.teTruptions) 

I am talking on a very sedous issue. 
r think we are fadng a situation '\\" here 
we aU hB.ve to think seriously. I agree 
with Mr. Bhagat when he said that 
We should cooperate as far as coun-
try's discipline and country's bome-
front is concerned and these tenden-
cies which are creeping in slowly to 
damage our country should be put 
a stop to. 

Sir, I would like to speak On some-
thing about scheduled castes and 
scheduled tribes. To bring the present 
Government's thinking into effect, we 
should try to see what can be done 
for the scheduled castes and scheduled 
tribes in OUr country in accordance 
with the provisions Of the Constitu-
tion. This calls for a clear understand-
Ing of the difficulties and handicaps 
which they are facing. Efforts should 
be made 1::.'Oth in the Governmental 
level and in the Socia-public level 
to eradicate this evils. 1 would like 
to point out to the han. Minister that 
there are still certain castes which 
should normally be included and 
which should fall within the criteria 
of scheduled castes and scheduled 
tribes. But this is not done. The 
name of one such caste is Bhairwa 
community. It should be included in 
the category of scheduled castes. This 
community should be listed in the 
Schedule I request the hOD. Home 
Minister to do the necessary thing 
in this respect. 

Then I come to reservation. I do 
not wish to say much on reservation 
because the Government has already 
explained its stand in the matter of 
reservations. I would Only say this. 
CertaiB thin,. are necessary teo be 
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dOM to· bring the theory into practice. 
'r.heae must be ,set in motion at once. 
We  should not try to put the blame 
on ,somebody else, on' some State 
Government and so on. I think no 
expense Or palns should be allowed 
to come in the way of solving these 
issues. 

Now I would like to say a few words 
about the bureaucracy. The Ibureau-
cracy is ruling the roost and ruling 
in every government. Go·vernments 
may come and Governments may go. 
Mi!listers may be from our party Or 
from the opposition. Whatever it may 
be, they are being dictated to by the 
bureaucracy and the Ministers do not 
do things according to their conscience. 
I urge upon the Government to give 
urgent thought to the necessity of 
11aving a bureaucracy committed to 
the implementation of the GOvern-
ment's policies. For this administra-
tive reforms are called for. The Gov-
ernment would do well to think over 
this very important 'matter. The pre-
sent :bureaucracy is not responsive to 
the changes in' the thinking of the 
people and they seem to be unaware 
of the aspirations of the nation. r 
would like to say that a Commission 
,on Administrative Reforms is essen-
tiaJ. That Commission should study 
the present bureaucratic set-up. It 
should suggest measures to remove the 
antiquated approaches made to solve 
va'rious problems. This study should 
suggest steps to e1'ose the various 
inherited, colonial approaches in. the 
matter of admin:stering the coun-
try. It should suggest new direc-
tions and directives, with c~ ecti e 

safeguards, fOr it responsible and res-
ponsive bureaucra,cy. 

There are critics who are present' 
everywhere who are saying that the 
law, .. and order situation in 'the coun-
try has deteriorated. The Report from 
the" Ministry of Home :Affairs' very 
clearly shows that this is not correct. 
I agree that the situation has improv-
ed but still We are facing problems. 
It fS easy to find fault with the police. 
It ta' easy ,to say that the 'police are 
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bad, ruthless and not helpful. But 
this is not completely true. One should 
realise that the Police in turn are' 
also handicapped by various aspects 
in public life. There is no public: 
awareness Of politiral pressure on 
them. We know what happened at 
the tima of the rule of the J anata 
party when the PoliCe was completely 
demoralised with great political pres-
sure on them with the result that 
they have not got over this hangover 
as yet. I do not know if the Home 
Minister will now put a stop to this 
and bring confidence into the police 
officers. The criminal has all the ad-
vantages of science which the police 
lack. All the benefits of science and 
modernity which are available to the 
criminal, for instance, should be made 
available to the Police for study, 
control, pursuit and for detection of 
crime. The reports SUbmitted by the 
Police Commission should be examin-
ed and decisions taken without any 
further delay. There are certain sug-
gestions which I would like to make 
and I would request the hon. Home 
Minister to listen to me. 

I come to Law and Order in the 
Union Territory of Delhi. Sir, the 
,biggest problem facing Delhi is the 
maintenance of law and order. I said 
this last year and I repeat it this 
year. There had been a complete erodi-
ing of the system and pressurising ot 
the POlice when t ~ Janata party was 
in power with the result that the 
PoliCe had become completely help-
less and completely demoralised dur-
ing the Janata regime. Sir, the Police 
should know what tliey should do. 
The poliCe man thinks "if I take 
action today, what will happen to' 
me tomorrow"? So, as I have already 
said, the Delhi Police is under the 
fear of what action will be taken' 
agamst him afterwards. I think this 
kind of fear should be removed. Now,' 
why are We having these problems 
in Delhi There are some important 
factors fOr this. One of the factors ~ 
is the increasing population in DelhL 
Tlte. Supplementary Grants have not" 
been given'in proportion to tile popu. .. 
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Jatlen whlcb is increasing day by 
day and which creates problems. Then., 
Sir, one Inust not foriet that there 
is" a very large chunk of floating 
population in Delhi. Peop!e from vari-
ous pe'rts of the country ar'e comin:g 
to Delhi and eOing out and thlS 
creates a big pr ) ~ em for t.he Delhi 
Police. Yet it is accepted that We are 
hardput to control and contain the 
unleashed lawlessness. Yet, we are 
steadily working in bringing back con-
fidence both in the minds of the people 
and the police. I would like to give 
an example here. If you remember, 
at the time when the Janata Party 
was in power, one of the issues: which 
everybody took as we also took was 
about giving safety to the women in 
the evening hours. "rhey never used 
to go to Night Show because there 
was such a law and order situation. 
I am happy that because of the mea-
sures taken /by the present Goverll-
ment. today the women, our slsters, 
our wives and our mothers CElll go 
to film show in the late night. So, if 
you go to the depth of this, you wUl 
find that it is because of the C'onn-
dence that has, come back to the 
people. 

SHR! D. P. YADAV (Monghyr): If 
you go to P'atna. you will find the 
peace. 

SHRI JAG-DISH TYTLER: I am. 
spea"king about Delhi. N'ow, in Au,gust 
1980 communal riots rocked India. 
Tbe corrimu.nal riots took place in 
certain parts of the country. NOW', 
Delhi was prone to commu·nal riots 
'where all the oppositiOn -parties did 
everything possible to create cotmIlU-, 
nal disharmony. Delhi was thrH.tened 
of communal mt., But it aeoea. to t_., eredi.t of the Police b1 Delhi thAt 
t~ "uatj,c;m here wal expertly handl-
eeJ.. ])aIhi was peaceful. 

Now, We have had one of the 1»1-
ge$'t. lCtsan RallJ,s in Oelhi. The huae 
rall7 that tOOk place in Del,hi was 
the larpst, pe '~p  iJl the world t 
yet tflUe was no untoward incident 

and the heavy traffic was, well r8lU-
lated. The rally was conducted in Ii 
most disciplined Way and the credit' 
goes to the Delhi Police. The Delhi 
Police deserve to be commended. But 
I would like to draw the attention of 
the hon. Home Minister "to the fact 
that lately there has been indisci-
pline rampant among the officials in 
the l!tome . Ministry. :Mr. Bhagat had 
spoken about the corruption which is 
there in our every day life, especial1y' 
ill the Police Department and I would 
say that it is in the bureaucratic set 
up of the Police Department which 
is dealing with the sensitive agencie&. 
NQw, when the Government tries to 
take action against these officials 
either by way of tr·ansfer or dismissal 
We do not know what happens to. 
them. I do not want to comment on 
that except that lately the pr~me 

Court has been giving them stay order. 
I do not know how you are going 
to tackle this problem. Of course 
under the Constitution they have the 
right of appeal. One should not ques-
tion them. But nDW if the same kind 
of things would happen in the Defence 
Department, that would not be tole-
rated. It does not baJ?pen in the De-
fence Department beca\lSe there is a' 
strict discipline. foUowed there. I do, 
not know what a£tion the Hom2 Min-
istry propose to take in this regard. 
When. you do tak-e action aga.inat, 
may at the rank of the highest and 
t114 lowest. ,I do not know how the 
courts could. ~ stoPped in these mat ... 
tel's' Or the court. should not C:ODle . 
to their help im. ~ case$. 1 believe 
that in Delhi most ~ the officers ere 
nQt even lea., u.1r houses and tM 
Supreme Court has, ~ g!ven a, de-
eision that they will be paid 213m 
of their ~ till, such ti~e _ 
CIl$ea are ~. I do Mt know h..-
you are ping to taH:Je this. 

Now, talkin. ~ the police actioa 
a~. tn., ~n aa a in the city Qt' 
~ i  I \¥Quid like-tp challena. thtf 
whOle Qt, the ~ iti )  put to .... , 
to c ~t m-. .. the figures I ... . 
go.inB w giVe. A" ..,n,wW()n 0,$ tI-.' 
figures between the calel)4ar fewl 



.ot Ul'1'l .n~ ~ "Veals that there 
i. en overall. deere_se Of crimes by 
14 per oent. Compared to 1979 1n the 
~r l(mO, -the. dacoity cases have been 
reduced by 50 p~ cent, robbery cases 
-by 51 ,Per cent and riots by 54 per 
~ent. When we compare the figures 
:111 . r~et of the same crimes in the 
first three months of 1981 to the 
first three monthS: of 1980, we find 
that the dac&ity and robbery cases 
have decreased by 86 per cent and 
52 per cent re p~ti e  while riots 
do not come into the picture at all. 

-VvhiIe We do expect a lot of things 
from. the police, I do not know if we 
·are doin·g enough for them. In this 
e pect~ r-would like to say that the 
children Of the policemen ~ o  !be 
given proper care and facilities for a 
good education. The family benefits 
such as houses for police personnel 
should be arranged on a priority 
basis. Last, but not the least, their 
work should be appreciated with as 
much applause and benefits as their 
faults are run down and critici e ~ 

Further, I understan.d that com,pu-
1eriSation haS already started in their 
wOrking. I would also Pequest the hone 
Home MInister that computers should 
·.also be used· for the police personnel 
'in order to find out their negative 
·qtialiti-es, as' well as their capabilities, 
'effiCiency etc. 

a t ~ to sum up, I would like to 
-take tHis opportwiity to make a feVI 
·iinpottant-and necessary pointers on 
·the directionS' in whiCh We should, 
~e~ First is" the jail refdrms. We 
Ahbuld see that proper amenities are 
.availilbl,e· to· -the pr_n •• ~ specially 
-t~. ·1lIlfil"triille. "t~  I suggest 
"that' a-'COIIt1niMibn.' sltouW"!be: appoint-
.. to 'leek 'il1to ·this' matter. I had 
-atao: made· a,· similar staUestion last 
-year, but' nbthiDc was done; Thls 
'CoiilmJM1&n! cOuld ..... 'look' into the 
1bodi!rniation' 01. the jailS in the 
'Country. We are all well aware of 
t ~. i ~ ~ i in  .. ~o ci i i~ 
~;  .. in the wtrrlcl·· as our ·Prime 
Mtii~ .~ ;r'a " . i~t oiie  . can 

allow such a thin, to happen, :te.-e 
of . all India. There must he adequate 
safeguards to see that sueh t~ 

and· maltreatment are eliminated. 
Perhapg the C"ornmission would look 
into this as well. 

While speaking on the Demands for 
Grants of the Home Ministry last 
year, I had made this sug·gestion and I 
would like to repeat it today also and 
I hope, the Home Minister will ans-
wer to this suggestion while replying 
to the delbate. As 1 have repeatedly·· 
said, th:re is need for a police wel-
fare fund to take care of those police-
men and. women and their families 
for the sufferings they endured, in-
cluding hurt and even death, in the 
performance of their duty. I made 
this suggestion last year also and I 
emphasised it two Or three times in 
between when I spoke in this House. 
Till such a welfare fund is created, 
the confidence in the policemen, is not ' 
going to be there. 

There are so many other things. 
but 1 would like to conclude due to 
paucity of time. I have spoken at 
length about Delhi because I ibe ie ~ 

Delhi is not. only the capital ot our 
country, but it is also a mini-reflec-
tion of all the cities in India. If the 
capita) is well established, nicely 
confrolled. it will reflect this laWf 
abiding en ~  all over the, country. 

Wi:th these few words, I have plea-
r~ ~i .. o~  iiie em~n  tiacJe 
by the Mini. ~r  ~~. ~ m~  t ~r  anti 
look fol'Wa.M 'With confidence· to 
anotl):er· suceessfui . year of prosperity-
in Deihi' and an throughout the 
country.· . 

SHRI R.A..JESH PILOT (Bharatpur): 
Mr. Cbairp:i;an! 8.i1.", as m:r colleape 
$..hri Ja,dlsh . t~r mention~  that lie 
bad been listenmg to' the debate care-
~ . I also o i we '~e ~eC e  very. 
attentively. and I was surpfised ~t 
some Of tl)em. 'WheQ I thQught of joiD.-
Ing.-poiiti~  I thoUght, jt was. fi verY 
~~~". ~' . ~ c~ ~. ~i.~~ w"~t ~ 
right 'and' wron, On ':FOUr ow'n'. But w1lttla 
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, [Sbri Bajesh Pilot] 
I hear and see the olel politicians chan-
ging their ,colours, speeches and voices, 
,lam at a loss to decide whether poli-
tics is that simple or not. 

One of our very old and senior Mem-
bers, Shri Baliram Bhagat-he is Dot in 
the House, and he would pardon me-
while participating in this debate a lit· 
tle while ago, aSked: " Is Mr. Mak .. 
wana not efficient; is Mr. Paswan not 
eflicient? Who says, that scheduled 
,castes are not effiCient?" May 1 ask 
him a question? Although I was not a 
politician at that time, in 1979 itself, if 
I am correct, when Mr. Charan Singh 
'was made Prime Minister, he was part 
and parcel of them. May I ask him 
whether Jagjivan Ram was not effi-
cient? COuld he not raise this point 
at that time? He has all capabilities. 
Be is senior to me 1n age. He has got 
more administrative ,experience. But 
at that time he kept quiet. But today 
he has a point. He' said Mr. Makwana 
Is not effiCient; Mr. Paswan is not effi-
cient. So, I cannot understand his in-
tention. What are their intensions? 
What they are trying to hint at? Well, 
this is my personal opinion that we 
should stick to one line of thinking. 
We should not change it every minute 
and every second. 

Secondly, I have heard peoPle are 
saying that conditions are bad, admi .. 
n!stration is bad. May I ask them 
what was the condition when these pe-
ople left? Well, I have beard Govern-
ment servants everywhere We went. If 
we went to a bank and if cheque is 
not cashed. they say Janata Raj Hai. 
It bus is held up they say Janata Raj 
Bai. These people had created such a 
feeling in the country. I agree liberty 
o tJl)eech should be given, but yOU 
have to ·give a line which you cannot 
~o .. They. gave freedom to that 
extent t ~t anyobdy could do any-
thing. So, the whole admlnistration 
came to a ~to' . There was no adml-
ulstration. I :urree that in 1977 
when they took over. there was 
a ~ee t"c t. of strictness: there was 
a feeling of obeying. But when 
tbey left there was DO such ee n ~ 

' ~ 

If they put their hand OD their COIlS-" 
cience', they will themselves reply 
what was the condition when they left. 
Just blaming a political party that you 
have not done t i ~ you have not done 
tha t, :s not a very correct approach •. 

There is no doubt that we have a; 
democratic system. But in politics or 
in any sphere, dontt yOU draw a line' 
for political democracy also? 1 have 
real in last week's newspapers ex-
Prime Minister gi ving a sta. tement: 
'Pakistan is arming, nothing wrona in 
it' . 

When a normal citizen says there is: 
nothing wrong. But when an ex-Prime-
Minister says, I do not know whether 
he has got any national interest. Don't. 
they think what will be the reflection 
on the common people? 

Then another ex-Prime IVIinister spe--
aks at a public m.eet:ng: 'Nobody voted 
me, no Scheduled caste or other mino-
rity ever voted for me.' Honestly, 1. 
was lost for four or five months. What 
are these people up to? What are they 
thinking? Is it a statement 'No mine-· 
rity has voted for me .. 'You have· 
never made me a Prime Minister. YoU' 
have never given me a vote.' I had 
an opportunity to visit this same place 
du.r:ng Aseembly elections. A Scbedu-· 
led Caste said, 'Sir, is it the ballot. 
paper'? Is it the voting pattern of the 
country? And these people talk of 
democracy and the sort of phrases 
which they have learnt. If these peo-
ple with seniority and with such 
high post having attained, speak like 
that, what lesson we learn from them? 
If I speak. people. can neglect saying 
he is new in politics, he is a new Mem-
ber of Parliament. I can make a mis-
take. But look at these people, 70-75 
years old. They are speaking like that. 
r personally feel that these people must 
draw Ii line. There must, be soine line 
about the national interest, which 
should not be crossed, whether it Is 
Con~re  (I). Janata or Lok Dat. The 
national interest should be tellt above 
everybody. 

. Then somebody said about the ~ 
tral-State relationshlp-.. CJt!d: ~~  
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.4on't. know why you pay attenUoD to 
this., Idea ia that State should rUD. 
Idea is that Centre should run. But I 
may tell them. at least now people are 
cOmin" . to one person. During tbeir 
time people were coming to different 
persons. Chief Minister of UP IPinl 
'Somewhere, Chief Minister of Haryana 
-going somewhere nd Chief Minister of 
Kamataka goin;g somewbere else. 
When you have such feelings amongst 
you, 'then why do you point -them out? 
At least now Chief Ministers are com-
ing to one person. There is some 
'Stability. But in your time all were 
flying on different course. So, I 
·personally feel that this feeling should 
he given up. 

The fourth point is that the day 
when the National Security Act was 
passed in this House-I don't know 
whether you were here-the feeling ot 
the Members was .50 agitated. 

~; r~  ~ t  i ~ ~ ~)  ~~) I 

This was the feeling. MaY I know from 
them, six months have passed, has 
any injustice been done to anybody? 
So, why did they create such feelings? 
AnyWay tbis was illustrative. I per-
'Bonally feel !bat tbe 'intention of the 
Act was very c1earto stop more cri-
:meso 

One df the maln objects of the Act-I 
will make this convincing to the pea-
.pIe-was to make it difficult for habi-
tual criminals, criminals who are habi-
tual in crimes to obtain ban. That is 
why the Act' says: "If any person 
who has already been convicted of 
-any cognizable offence" etc. 

I will give you an example. While 
in Jaipur. Rajathan. I thought one 
,night of going to sOme wrong place, 
l.e. a place illegally run. It was a wine 
shop. Although it was not legal, that 
man used to sell wine in the night. I 
went there and caught him. He said: 
"Pilot Saab. you catcb me today and 
put me in jail for six hours. In the 
morni'1( I will take '8 bail and come 
t1Out. Next moming I win do it. Again 

I will take ball." He 'bas' employed 50 . 
people for this purpose. He pays them. 
'Every day, be can. afford to send OIle 
person to jail. Sir, don't you think 
that the, Government's bands should 
be strong, so. that we calJ take car~ 
of these things? So, these are· tile 
·points on which we should keep na-
·tional interest and. not individual or 
party interests in mind. 

Next about National IntegratiQQ 
Council. When it was planned, everJ-
one appreciated it. And there is a rea-
SOn behind it. There is a good cause 
·behind it. Look at one of the political 
parties. They did not even attend its 
'lneetings. If I don't take part in the 
Home Ministry's Demands, how can .I 
speak a bout the Home Ministry out-
side? Everyday I find many things 
happening during the Zero Hour here. 
Newspapers are quoted as Sayin2: Ma,. 
gaya, barbad hO gaya" etc. Now nei-
ther Mr. Bosu is here, nor Mr. Jai Pal 
Singh Kashyap who closes his eYes 
when he speaks. Mr. Mani Ram Bagri 
who speaks every day during the Zero 
Hour is not here. None of them is here. 
You see how much they are interested 
in their cause. Nothing. There the dif-
ference lies. Their intention in Parlia-
ment is different. Their intention with 
respect to the Press is different. Their 
intention with repect to political 
meeting is different. Again in ·1.heir 
homes it is different. So this attitude 
of our political parties should be taken 
note of. I hope the citizens will take 
care of it, if Government cannot take 
care of it. . 

The next point is about'the moderni-
zation of the police forces. OUr Gov-
ernment has taken care of it and has 
put in an effort. Rs. 27.42 lakhs have 
been allotted in 1980-81 for moderniz-
ing the police forces. Some additional 
funds have also been allotted. Rs. 
180 lakhs have been given for the 
State Governments to construct quar-
ters and barrack accommodation, so 
that the POlice force can be made 
more effective. 

I have also suggested in a letter to 
the Home Minister that it would be 
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Mat~  if w~ e~n ha\re theaCCODlJIlod." 
liOn for these pOllee 'JorctlS next to tbeir -
iouce stationrSO tbat their quar·ters 
are cloSe by. TherebY we can have a 
loore ~ti e control over them. 

The next point is about additional 
forces. i tbink GOV8rn.tneDt has ta ~ 
care of it. Two battalions have been 
Ailed for the ~  for the bor ~r . 

AUdI tb1$ ei ~t battalions of CRP 
jn . a ~tion to 58, are being raised for 
our internal attairs. 

As far as Scheduled Castes, Schedu-
led Tribes, as also weaker· sections are 
concerned, I think Government bas 
&!ready taken care of them. A Rs. 13.25 
"BOre fund has been created. From this 
fund, the weaker sections-SCs and STs 
-can even take loans for their busi-
"ness.' But the point is; GovernIpent 
l:aricreate funds; Government can 
make laws. But they do not reach all 
these people. The representatives of 
the people here, whatever may be their 
party, can 6ght it out, saying: "This 
should be done; that should not be 
done After that, nobody is bothered 
as t~ what Government has done. 
The benefits will not reach either 
-the common man, or the Scheduled 
·Ca$tes. Government is doing some-
thing. But 'is it not the duty of we the 
Members, to whatever party We be-
long, to do something ibOut it? These 
are meant for the benefit of the wea-
1ter sections. ~ e things 3hould be 
tiken care of; and we, as representa-
tives, should give intimation to the 
~om~on people, and t9 people for 
whom it is genuinely meant. 
Government has al-so appointed a 

high-power committee in May 19.80 for 
SCs and STs and has asked for its re-
commendations. It bas also taken care 
of the interests of the freedom fighters. 
The pension was Rs. 100/.. ear-
lier, now it is Rs. 3001- FOr a 
wldow, it has been raised to Its. 200/-. 

Lastly, I have a few suggestions to 
make. I personally feel, as Mr. Bhaga\ 
~.i  verY r~ t  that_ po~tica  cQrrup-
tion. is at the r09t ot tbe tJiftlculties of 

DUs .. 'patioD.. We must . ce.rtainly ~ a te 
care·ti!··!t. ~  .. ) '% .. .~ 
nam~ 'a~pan. . M1 ~ti  that_e, 
the peUtlana, silo,"*, set an examl)le. 
We inuet 110 OUr duty. We must ~~ 
o r~ e. W"or6by of our eielCtors. We-
shOuld, do oUr bit. We foreet about it. 
4m'mediately _ On getting e ~~  ~ 

cease to bother. When we go to the-· 
electorate,. we 10 alf i c i ~ and 011 
lJarty baals. We tell the ot~r ; "Give 
me the votes. 1 will do this for you, r 
wllJ. do t~t ~  you." Wl¥!n we come-
!\ere, we. are ~ bothered. We get 
back -to our normal routine. I personal-
. ly feel tbat we politicians should take-
an oath that we wi!1 set an e a~p e in 
the country, and take fu.I1 care to see 
that no politician involves himself in 
. corruption. And politiCians should 
start taking certain measures: Why 
can't MPs and MLAs gO and check 
police stations in the night? May I 
ask my friends: W1hy can't you go and 
check whether work is going on 
smoothly or not? You go to hospitals 
and other places. and submit a report 
to the concerned Minister. But no one 
does that. 'They can speak on public 
platforms wherever they are used to 
speak. They will say, "Nothing is 
done." I want a target oriented politi-
cian. Then only the country can go up 
when we have a tal."get. This is our 
target and we must achieve it. But no, 
one goes on that. But I have ear~t 

it within Ii years. These politicians 
change co~o) r  tbis side or that i ~ or-
r ta ~ trairiing ~n er Mr. Vajpayee to 
i~pre~ ~ the J1eople by speaking whether-
r~ t or wrong. I have a vety ijttle-
chance to, do it. Thank you and very 
nice of yOu fQr giving mesome·time to 
Speak. 

SHRI RAVIN'bRA VARMA (Bombay' 
North): Mr. Chairman, Sir, the de-
mands with wltich my hon. friend, the' 
Home· Minister has come up before 
the Hou.se .. r.elate to what can be describ-
ed' -as the core sector of the w.ork .0C 
the p ~ment. . 

Like e ~ )~e  it· deals with activities' 
that ar~  cr ci~  fOX:' the ~r  ~ te ce 
a.nd intelx:ity _of .the nation,. for .the, 
~te er ~t o~. o~ a eri ~ Qt, security. with-· 
,in tbe natlbtJ.... i ~. t e~e  U 4e-· 
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"Dds upon impeccable ·efficiency, tore-
illht, 'high mutate ad'· the \J.ttemlost 
public confidenet! ·and eoOpel'atiOft. 
UkeDefence . again, it C!&llDC)1; mealY 
deJlend upon aequiring 'or pGS8esiing 
the . mental and' ftlaterial requisites 
necessary to deal with skirMishes. ~ t 

is necessary to deal with problems (hat 
this Ministry has to face in the pers-
~i veof Ute"' -4:v_mies of soCial 
cbltnge. Qtaerwise, tiaere is a grave 
d-.rer that the MiDistry may deel with 
explosions as and when they occur. 
The ,Ministry may itself tum into a 
Ministry of tire tiPdina ratber than 
anticipating and dealing with the 
oauses of these expkteions. 

6lHRI ATAL BlIlA.RI ~ 

'Nlat is what we have said in the 
marnin«. 

SHRI RAVINURA VARMA: That 
leads to tension, and therefOl"e deterio-
ration of the law and order situation 
which eates into the vitals of our 
society. It is therefore necessary to 
plan the work of this Ministry in the 
·perspecti ve of the dynamics of socia I 
-change. It is not difficult to foresee 
the kind of problems and tension and 
conflicts that will arise in a country 
like ours. It does not need an astro·· 
loger; it needs a sociologist and 
a sea$Oned administr.ator, a .politician 
who has the knack to learn from 
history, from experience. Ours is a 
developing society. We have, there. 
fore, problems 8!l1d tension and con-
flints and threats 'to law and order 
and to peace, 'sQCial cohesion and the 
'senBe ·of security. They are the 
charac.teristics and concomitants Of a 
society 'in transition, a p9lity in evolu-
tion-a society moving from traditio.a 
to modernity, from heterogenity to 
homogeneity ,seeking to find a balance 
between diversity and unity, auto-
nomv and ~entra i ati~'  preservation 
of cultural identity arid the identifica-
tionof a national entity. -

The.problems that arise from the 
stage of development in which our 
cQUntry is toda.y callinot be ignored 
-either. I do ngt want to held forth 
On·: thue issue&; .but Ute problems .~ at 

. '. 
arise from urbanization, the migration 
of people to urban at'ftS, the .......... 
tion Of urban conglomerations, the 
drift into the it atic)n~ Of re t ~  

egtrance1'l'lent and aliertat-ion ··from 
traditional valuesanci the '-inhibitkll, 
sobe1'ing imtnl-c:t of traditional iMtit\l-
tions the erosion of moral values to 
which my hon. friends on this, Side 
and on the other, referreci, and the eon-
~e ence  of living in sub human con-
ditions of existence, whether they· are 
in slums or in other endemic areas or 
poverty. These result in a ,situatiOD. 
Of conftict and result in crime as 
seen in the reapperance of docoity in 
toWns, and gangs of daeoUs in the 
rural areas. There is persisting pover-
ty, changing property relationShips, 
increasing disparities, the consequen-
ces of growing equalities of ineome, 
confttets between employers,and em-
ployees, communities, castes. reli-
gious groups, much of which can be 
anticipated because of the factors that 
influence our social lite and affect the 
fabric of olir nation. It Js, therefore, 
possible to anticipate the factors and 
th4! forces that may lead to tensions 
in our country. It is equ'ally possible 
for us to idf:r,Ufy the areas where at 
}PRst some of the5e problems are 
Ukely to be endemic, likely to be 
ac .t~  likely to surface and e p 6 ~ 

on the slightL'st provocation. areas or 
political vulnerability. There used 
to be . a Plan-ning Cell in the Haml) 
Ministry. 

My han. friend is busy whisp£:ring 
to his. colleague. But, the Govern-
ment runs by whispers and. therefore, 
I have no cOIllplaint. 

AN HON. MEMBER: He is liste-n-
ing to you 31so.-

SRRI RA VINDRA VARMA: Well. 
be ean' do many thi.ngs equally 'Wen 
or otherwise, at the sa·me time. 

There was a Planning C~  in the 
Home Ministry, which no on ~r 

exists, which had fOr instance. warn-
ed that tl)e . green revolution may turn 
JIlto a red revolution caused by the 
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.ripples and repercussions that this 

.revolution may create in our rural 
,areas. It is necessary to provide 
guidelines for orientation of policy. 
,Now, Sir, our han. friend must bp. 
.well aware. that whatever may be the 
.nat~ re of a social problem it cannot 
.bedealt with. merely by the' gun, 
merely by the baton, merely by re-
pression. Solutions have to be found 
.and a solution cannot be found 
merf:'ly by the UBe of force. Therefore, 
WE need an appropriate orientation 
of policy, social legislation, streng-
thening of the administration, provid-
ing an early warning system, mtE:'llig-
ence service, preventive action, 
quick action to contain and quell dis-
orders by and 'betwE:'en groups or by 
individuals and groups. 

My hone friend here-I suppose it 
was Shri Jagdish" Tytler-referred to 
the use Of mo ~rn technology for the 
~etectioo Of crime and for the pre-
"entlon of erime, for communication, 
:for mobility and new methods cf 
tCrowd control. so that it may be 
lPossiblE:-to achieve the maximu·m 
4!f!ect with the use of minimum force 
and the minimum lethality and mini-
mum inhumanity. But, unfortunate· 
ly, there is fJO referE:nce whatsoever 
to this in the report which my right 
hone friend t.he Home Minister has 
presentE:d to this House. and one is 
therefore led to conclude that no 
thought has been bestowed on these 
problE:ms. It must also be remember-
ed that there is need for quick 
administration of justice to the 
aggreived-the necessity fOr a machi-
nery that will function as a watchdog 
-of society to mount vigil, to assess 
whether the ~  of orc~ was war-
Tanted, whether it was excessive, 
whether it was commensurate, and 
whether it was barbarous and repre-
hensible. 

Now, there must be no perspectlv-a 
'planrning and an adequate and em· 
'cient forCe properly recruitea, equip-
ped, adequately trained exemplarity 
disciplined with impeccable morale 

aJld .con c o n~ Qf. _0081 re po ~ 
bility. In the absence of these it lS 
quite likely that our r{;'actions may pe 
post hoc orad "hoc and we will only 
try to suppress symptoms rather than 
.to deal with causes. 

Now. I come to the last year. The 
last year has wit.nessed a manifesta-
tion of the dangerous and almost 
lethal effects of this malady to which. 
I have referred. I know, my Right. 
hone friend opposite is well awar£:' of 
the explosive situation in the country, 
Of the deteriorating situation in the 
country. He may say that hE:' is not 
responsible for the alarming situation. 
But there is no rOom whatsoever, as 
my Right han. friend Mr. Baliram 
Bhagat ~  said. for complacency or 
smugness. What have we witnessed 
in the last year? A year of unpre-
cedented agitation-peaceful though 
it was-in A&sam fOr more than 
fifteE:n months. My hoo. friend refer-
red to the situation in Gujarat, the 
explosive character of the situation, 
the possibility that it might tUrn into 
a conftagration whiCh may engulf not 
only the society in Gujarat, but the 
flames Of which may very well spread 
to other States as well. We a ~ 

'witnessed farmers agitations ia 
Maharashtra. Karnataka and Tamil 
Nadu aDd commUIl'al confticts on a 
scale which Wf' have not witnessed 
for many years; industrial unrest, un-
:rest among adivasis leading to brutal 
firings and killings; atrocities on 
Harijans, atrocities on linguistic 
groups, for indance. in Orissa, ex-
tensive and excessive use of force 
pnd above 811 dependence on para .. 
military forcE:'S and the army. I want 
to remind the House that the new 
Government-I know it is nO longer 
new; it has become a stale Govern-
mf:nt-has set all all-time record for 
its dependence on the armed forces 
to assist the civil authorities in the 
maintenance of law and order. In 
1977, the number of occasions on 
which the army was summoned to the 
. rescue of the civil authorities was' nil: 
in 1978 it wa~ 1; in 1979 it waS 2"-
In six months of coming to power of' 



the 'new ·Goyemment, it became .16-
. and in the last one year, on the basis 
cf a question ri ~e  by my hone 
. r ~ the Home Micister there were 
47 occasions on which the military 
was summoned to thE.:' rescue of civil 
a~t oritie . 

There is increasing crime. My 
young friend. Mr. Tytler, tried to say 
that crime statistics show that crime 
is decreasing. It is possible to doctor 
statistics. If a decision is taken not 
to register· complaints, there is an 
immediate ana steep fall in crim~ 
statistics. I do not want to enter into 
any dispute on statistics, because 
statistics is something which you will 
provide and you will say, my statistics 
are Wrong. But there is such a thing 
as conscience. which is above statis-
tics, I p03~ it is not dead in you. 
Therefore, I may even dare you to 
get up and say that crime bas gone 
down in the country, The:re is an 
increasing sense of insecurity in !he 
country, whether it be in the towns, 
rural a~ea  b ~  or trams. My hone 
friend cannot deny the fact that there 
is a sense of insecurity. in this coun-
try, deterioration in law and order. 
and failure to detect crime. We are 
told every day in eVf:!ry case, in seven 
days, we will find the culprit. What 
happened to the murderer of the 
Nirankari Ba ba? If I had the time, I 
could have cited innumerable 
'-instances of the utter failure of this 
Government to detect criminals. 

AN HON. :MEMBER: Murder at a 
'Minister's house. 

SHRt RA VINDRA VARMA: Mur-
·der at a Minister's house-Ministers 
'are privileged I 

Above all, there is increasing evi-
dence of the ~oar enin  of conscience:. 
Atrocities in Baghpat, Dabwali, Gua. 
'Gwalior, Kaphalta and Moradabad 
'and the blindings in BhagalPur are 
all occurrences which should send a 
'shiver down the spine of ally hone 
·gentleman . sittjng in this House or 
anyWhere· in this country. I remem-

. . 

ber listening to the moving spE:'eCh of 
my Rt. Hon. Friend. Shri Vajpayee. 
op the blindings· in Bhagalpur. A 
shiver went down my spine when I 
listened to his graphic description 
of the dangers Of the coarsening of 
social consciellce in this country. 1 
am not saying all this merely to 
blame my hon. friend' the Home-
Minister. But by denying facts, yOU 
CEn never get rid of the situations 
which create such facts. I do not 
,vant him to gE:t up with his custo-
mary bravado and say, no such things 
have hapPMed. But I want him to 
realise that this is a matter which 
should prick his conscience, as It 
should prick the conscience of any 
hone gentleman sitting around here. 

But what is the Government's 
response to &11 this? The Govern-
moot's response has beE.:'ll to b am~ 

the opposition, to blame every mani-
festation as a conspiracy. If I had 
the time, I would have read out 
excerpts from the speeches . of the 
hone Prime Mjnister particularly thE:' 
one delivered from the ramparts of 
thE: Red Fort in which she said that 
therE.:' was a conspiracy behind every 
one of theSe situations. My Rt. Hon. 
Friend. the Home Minister, is very 
famous for his capacity to see the 
foreign hand. In fact, in the' Chinese 
Calendar they have the 'year of the 
log' 'the year of the ram and so on. 
If he had a new calendar or panchang. 
hE;' would have styled last year as the 
'year of the foreign haed' ,-because 
in Moradabad, there was a foreign 
hand; in Assam. there was a foreign. 
hand; in Tripura there was a foreign 
hand; in Nippani there was a foreign 
hand. All over the cOUlltry, there 
are foreign hands and my hone 
friend gets up and says,· ,"vo will 
cut the foreign hand. But we have 
not seen a single hand that has 
been cut dowe by him! 
Then Sir, when a responsible Minis-
ter like the. Home Minister of a coun .. 
try like India accuses foreign powers, 
talks of foreign interventio."l, unless 
it is an alibi to cover his utter in-
competence, it is necessary for him 
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to.produCe ' proOf. "lou cattnot accuse 
and let away with it. We have bef!n 
tOo much accustom&d to it within thi9 
country. When he is asked to t"ott ~ 

Proof be has illO proof. :But like a 
parrot be repeats: 'foreign interven-
tion; foreian money'. What are you 
there for? If there is foreign inter-
vention, deal with it. Do not make 
it an elriCUSe for four utter incompe .. 
tence. 

Sig problems i ~ ASlalb have b~e.n 
left to fester. I 'Wish 1 had the time. 
There is a technique that has been 
developed. tt is the technique of a 
war Of attrition, wear down those who 
go for any kind Of popular demons-
tration Or agitation tell them that 
they will be calleci for negotiations, 
give an impression that you iJntend 1;0 
negotiate through your representatives 
and choose your representatives in 
such a ,way that you can readily re-
pudiate them at any ti:rri:e; call t'hem, 
talk to them, when there is some 
p:>ssibility of some solution, find 
somebody or other be 'found to 
:scuttle the proposals that have been 
discussed; ask for commitma"lt from 
their side, declihe to give any com-
mitment from YOUr side. This has 
been the pattern in Assam and in 
Gujarat. M~  be in some cases, there 
may be ~ement  within the ruling 
" patty itself who. because of their 
jnternecine strjfe, are willing to take 
responsibility tbr scuttling these pro-
poaals. 

I want to take a minute or two 
about the Assam situation. It is an' 
unfortunate situation. In that it has 
been allowed to fester. A solution is 
witkin the grasp of my hon. frien'ii. 
But he stands on prestige. He asks 
th! ~ am people to give up their 
~ -tat n and come for negotiation. 
There has been no agitatiollal activity 
for the last three months. Thev have 
repeatedly declared their desire to 
have a negotiated settlement. They 
have said that they are prepared for 
unconditional negotiations. They 
ha Ve said that by and large they do 

not want in 1951 National Register of· 
CtttzenUt,. tile· .. docU1beIU f .... , 
~i4in. fOA!ilner.s.They have 
said that uptol181 there 18 no bi,. 
problem. And.yet there are !DO neeo-
tiaftons. In itratecically vulnerable 
areas whmoe there is • peaceful move-
ment, fOr which popular support bas. 
been demonstrated, you want to drive 
tbepeop!e to resentment. What are 
the cOftSilKlUtmoet? You see repl'e-
~n8ib)e acts Of violence in the State 
where violence d.id not mar the &lita-
ti<m till recently. Why is it that. 
violence is croPpinl up? BecaUSe the 
saner 'elements haft been betraYed by 
my hon. friend the Home Minister. A, 
situation has been created in which 
t ~re is room fGr propaganda against 
the saner elements accUBin, them of 
comt;>romisations and incompetence. 
This is exploite(f by people who are 
anti-national, who want to take re-
course to violence and who believe 
in secession. I know that my hon. 
friend wants to prevent this. If yOll 
want to prevent it, then the method 
is to deal with those who believe jn 
peaceful methods and not betray them, 
not to hold them to ridicule. Why is 
he sta..'1ding on prestige and not' call-
ing 'representatives of the Assam 
people for discussion? 

There is the Anwara Taimur 
Ministry born in sin and maintained 
in sin. There were 8 Congress(I) 
MLAs whom the electorates of Assam, 
sent to the Assetttbly. These 'et .~ 

were alloWed to swell through de-
fection and corrupt methods to 45 or 
49. On the eve bf the expiry of the 
constitutional deadline this Ministry 
was installed in office. It was allow-
ed to expand thrOUgh detection and 
corruption 8l.ii.d allowed to remain in 
office without proving its majority till 
the constitutional deadline made it 
necf!ssary for a session to be summon-
ed. I have no time to go into all the 
~tai  of the case. My hon. friend 
knows very well how he has twisted 
the pro i i~' '  of the Constitution' and 
Ihade use of the influence and the 
atithDrity he has with the guber-
natorial set up to CODllhit ,'criates 



...... UIe C na. tio ~t "wh_ 
Ile went 'to ,tile, ..-nt' '., )Woro8UiDI 
.. House .. and illUiaa ,an ordinance to 
aatborise e~ it te knOWU.C ~  

well that ~ ~ta . test of a 
dlamoeracy is the 'GOn'rel that the re-
awesentatives ,of the people have over 
tile exehequeraad the 'right to vote 
"Dey from the eXICbequer. 

I will be riJht if I say that. wittingly 
.. Wlwittingly, p8 "~  the Gover-
JlQl" has been responsible, and my hone 
iriend here has beea responsible, 
1Gr permitting the creation of a situa-
Uon, which erod.e& the very basis of 
4emocracy. This is a portent both 
10,: democracy and for the relations 
between the Centre and the States. 

.  I will now turn to Gujarat. I have 
a few points to make, and I hope you 
will be just and liberal. My hone 
friend Shri Makw3ID.Q, is sitting here. 
I do not propose to cast any stones. 
.What started as a problem, that could 
have been nipped in the bud, unf,or-
tunately was allowed to deteriorate 
and take the proportions that it has 
taken, mainly because matters were 
.compromised by the rivalries and 
internecine intri&ues in the ruling 
party, which resulted in the scuttling 
of negotiations. 
.' My hon. friend, Shri Bhagat, made 
a very constructive speech. I cannot 
r~ca  many speeches 'to which I have 
listened with supp rapt attention, as 
:this on,e, delivered, by my hone friend, 
Shd Bhagat.. I do, not, therefore, 'pro-
~ e to cover the· scur..e ground about 
~8 er. ation  t.hat he did. There has 
been excessive USe Of force· to terrorise. 
to Cov,er up the. failure to protect the 
peop ~ ,and t'o deal with agitations 
with. insight ~n  res.ilience,' to convert 
the situation int.o o.ne of confrontation 
:between tbe 'police and the people. 

I wlsb. I ,had tJle time. I would then 
have· told yoU about the barbarous-
~  tbat ~. 'at has witnessed. 
;) ~in  the· last three months; not a 
• gle. day-will.. my hone triend deny 

what I say?-hupaaed without, Br-
~  in someplace or the ather .in·, 
Cujuat. Thel'e" ~ ebeen ~  on 
which lfSo rounds have been tr~ by-
the ppliee. ,I suppOse it was -.i4, ot-
lIichael O'J)wyer that he fred 230 
rounds. 700 tear .185 shells wereilred' 
in one day in one locaiity in Ahme .. 
dabad. Para-military forces were-
indueed; the military was inducted .. 

Not OIlly' was there internecine-
strife within the Bulin« party, but 
also with the police department, ~t
ween the Commisaioner 01. Police and 
the IG. There \\EM this attempt to 
terrorise the peop e~ Crufew was 
imposed. Sir, Do you know that the 
Chief Justice af tDe High Courtad.-· 
journed the court one day say.i.Dg"I: 
actjourn this court in protest a.ainst a. 
situatiOn where people cannot come to 
the court, even if they have valid 
legal curfew passes". They are treated 
barbarously." 

If the inadequacies of the political' 
leadership bave been brougbt into 
f.Qcus by these things, the ill,adeqUllcies 
of the ·police have also been brought 
. into focus. 1 must say that I agree 
'with my hon. 'friend, Shri Tytler that 
there is 110 use' merely finding fault 
with the palice. I do 'not propose to 
dD 90. Bnt, unless we discover the 
fault, Wi! can never correct· it, and it· 
is in that· spirit that I say-what I have, 
to say-

The expendltuFe on pollee has in-. 
creased' 'fNJIn 'Rs. 32 crores in 1'965':'86 
tb Rs. 312 ci"OreS in 1981-82, apart· 
frotn Rs.· 55 •. crores in the States, 
makihg a 'total of o~ Rs.' 800 erbres. 
~ has efl\(tieney increased? I wish· 

my hon. ftiehd would get up and say 
that it lias. Surely, he wHI say that 
the Janata Party did aU the ntischiel' 
when it' was in. pbW'er. But I ask: 
whfit abciut· yourself, what did you db 
for 28 years? Perhaps, be will recite 
s' poem. 

'Dhe police 'seem to be at sft., 
There is failure to pre-empt aUd di!. 
teet Climes. tHere are reports 'of cotn-.. 
plicitF-in crimes; there is' us.t of· etCtr ~  
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legal methods in deaUng with crime 
:and criminals, of taking faeUt re-
,eourse to firing and encounters, 
Tesulting in erosion of public COD-
Mence in the impartiality and em-
'ciency, and the role of the pollee. 

Whenever questions are asked 
,about police firings, my hon. friend 
-says that he does not have a full 
record at the firings in the whole 
·'Country. So, estimates are made. It 
was said there might have been 185 
-firings in 1980 with 227 deaths. This 
does not "include the encounters, to 
,the deaths in Moradabad or Tripura. 
'Encountets have become a new eu-
-phemism to cover extra legal 
methods Of liquidating those whom 
-you want .to liquidate. Nobody has 
'given them the authority to sit and 
judge without the due process of law; 
nobody has given them the right to 
decide wIllit the penalty should be, 
'and nodbody has given them the 
Tight to enforce this penalty in the 
'dark, whether in the lock up or 
"through encounters. Wlhat are the 
~tati tic  In Madhya Pradesh there 
were 57 encounters leading to 55 
1'lotorious dacoits being killed. In 
-U.P. according to the police, there 
were 3.380 encounters leading to 983 
being killed. In addition, some were 
also killed by villagers in encounters. 
Another 141 were killed in these 173 
encounters. Sir, five Members of 'he 
U.P. Legislative Council belonging to 
-the Congress (I) sent a letter to the 
Chief Minister complaining that 21 
'had been killed in fake encounters 
during the last three months in 
Fatehpur District alone and demand-
ing an inquiry by the CBr claiming 
that encounters were carried out on 
false allegations by Thakur police 
'officers to avenge the massacre of 
'Thakurs by Phoolan Devi. Now 
'Meerut, and I can go on like that. 
'The question of rapes and deaths in 
lock-ups has been raised again and 
-again in '"ibis House. (Inten-upti01l8). 

About blindings in Bhagalpur, this 
House has been misled perhaps not 
celiberat ely, by my hon. triend. I 

am wimhg to . :gNnt .. that he hkrIIelt 
has ben misled. We' were told thltt a 
Legislative· Committee would;·' 'be 
appOinted in Bihar and therefore, 
there was no need for a Parliamentary 
Committee. Mr.,Makwana also said 
that. But no such Committee ... 
appointed. Tba\ was only to·· pre-
empt action by this House. We were 
told that 15 policemen would be 
suspended, externed from Bhagalpur 
and arrested. Nobody was externed,.· 
nodbody was arrested. The suspehd. 
ed were reinstated. The Prime 
'Minister announced an ex gTatia pay-
ment of Rs. 15,000; I do not know 
whether any receipts have been pro-
duced, but the newspapers say that 
the amount of Rs. 15,000 has not 
reached anyone of the victims, per-
haps. I will be glad to know that 
this is not true. This is what has 
happened-the outrage on the con-
science of humanity perpetrated in 
Bhagalpur and being justified in a 
most brazen fashion . by the Chief 
Minister of Bihar by a perverse 
theory of social sanctions. (Inte'r -
'7"uptions) . 

I do not have to talk of the hat'-
rassment of citizens, hauling them up 
without arrest, terrorising them by 
summoning them daily and keeping 
hundreds of citizens on permanent 
bail as was revealed in the Supreme 
Court the other day, apart from 
police oftieers threatening journalists 
against reporting facts, by passing 
due processes, ignoring institutions 
and processes sanctified by' la\V, 
creating an atmosphere of terror, and 
'the' Government arming itself with 
draconian powers thrown instruments 
like the National Secuity Act, the 
Criminal Procedure Code and today 
the Disturbed Areas (Special Courts) 
amendment Bill whiclh, if it becomes 
law will cut at the very root of State 
autonomy in this ·country and the 
existing provisions· of the Constitu-
tion. There is persistent denigration 
'of institutions like the judiciary. 

Now, I turn to Intelligence. In-
telligence is very essential if you 
have to preempt crime. Intelligence 



May" be a rare commodity especially 
.-i.t.h some. But Intelligence is neces-
sary for the Home M,inistry. There 
is-restiveness in the Intelligence 
Services, discontent, demoralisation 
in the CBI, in the Intelligence Brancb 
and in the RAW, and as my hon. 
friend Mr. Bhagat has said, there is 
a tendency to use these agencies for 
political persecution. Not only that, 
but .the trend is also to use them in 
ea i~  with hon. Members of this 
House. I do not want to -go into this 
question since he has raised it and 
dealt with it very competently. 

I would like to submit 
that the demoralisation that has 
set in the administration, the 
police administration as well as the 
general administration, has three 
main causes. One is the theory of 
commitment which seeks to make 
loyalty to a person the paramount 
test of efficiency. The second is the 
pernuSSlvenesS that was sanctified 
during the Emergency and the sense 
of impunity that the pOlice acquired 
during the Emergency, and the third 
is the example that the Ruling Party 
set; while it was in Opposition, the 
tactics that it employed in trying to 
come back to nower in the L,egis-
latures on t"he streets and in the 
courts.' The theory of commitment 
has led to a strange situation of 
paralysis in the administration. Re-
tirements, supersessions, transfers 
and persecutions have been employed 
On, a massive scale to create uncer-
tainty and to create a situation Where 
there will be an attendant abdication 
of administrative responsibility and 
decision-making. I wish to tell you 
that no echelon of the services has 
been spared, Ibas been left in doubt. 
Tl:\e Chief Secretary of Delhi was 
l'elI)oved without the knowledge of 
the Lt. Govenor. The Chief secre.-
taries of U.P. and Rajascthan were 
removed overnight following the 
visit Of an emissary from the Prime 
Ministers' Bureau. A senior officer 
who had been appointed to assist in 
• place o,t 1iIgb authority was posted 
~  transferred as Chief Secretary to 
Ihdhya Pradesh to make way for 

someone else. The Education Secre-
tary in a State went for lunch. When 
he came back he found someone else 
sitting in his chair. He was told that 
he had been removed nnd somebody 
else had been posted in his place. 
This happened in Uttar Pradesh. A 
police officer of 1958 vintage was 
promoted to the rank of Commis-
sioner Of Police, superseding those 
who were in service from 1951, 

~er e n  no less than 200 officers 
in the bargain. An officer was pro-
moted to the rank of Lt. Governor in 
a Union Territory superseding half a' 
century of persons. Officers of the" 
Police Services who have served in 
the highest ranks and won the high-
est awards for meritorious and dis-
tinguished service h&lve been uncere-' 
moniously shunted away. The Direc-
tors Incharge of Intelli.gence and In-
vestigation Agencies who had been 
cleared for appointment, by ,the same 
Government have been removed. 

My hon. friend has referred to· 
the cancellation of awards in C.B.I. 
which shows, that even within their 
own ranks they do not know who is 
who. That is the condition of the In--
telligenc,e services. It is on that In-, 
telligenca that my hon. friend de-
pends. Thousands of officers are re-
ported to haVe been transferred in 
U.P., Madhya Pradesh, Rajasthan and 
elsewhere. All this has created a 
sense of insecurity. 

The situaion of the Constabulary' 
is no better. There is restiveness, in-
discipline, inaction. Their basic, ge-
nuine grievances have been neglected' 
for too long. The Police Commission 
was appointed for streamlining the 
pollce and removing grievances. It 
has, submitted six of the seven re-
ports that it visualised. But no action 
has been taken. They say that they 
will wait till all the reports are 
pr::sented. Then all of them .will be 
weighed and properly assessed. But 
in some of the earlier or initial re-
ports there are matters which needed. 
immediate attention. If I had the -time: 
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. and if you would permit me, I would 
read out to you some of the very 
rlriking basic observations whlch the 
Comrniss.ion has made-the need to 
:reorient the process Of training, re-
·cruitment, promotional opportunities, 
-career opportunities, etc., in the police 
-.force. The police force is a much 
:maligned force. But it must be un-
derstood, they have a very heavy job 
-to-day. Their duties have ('hanged. 
'They al'e functioning under an Act 
on 1861 basad on the Irish Army 
Act. My Han. friend, nlY vulnerable 
friend Shri Ranga who has been 
~ere from 1934, who w;Il now com-
plete half a eentury of ~ tin i e  

service in th 3 House and I wish him 
well for many more years to come; 
would r£·call that this Act was fashion-
ed on the basis of the Irish Army 
,Act meant to train people who would 
··be commended by tha Army Officers. 
Situations have changed. Conditions 
have changed. The police have to 
deal with different situations to-day. 
The Commission says-

''The basic and fundamental pro-
bbm regarding the police to-day is 
how to make them function as an 
·efficient and impartial law enforce-
:ment agency fully motivated and 
guided· by the objectives Of ~er ice 

10 the public at large, upholding 
-the Constitutional rights and lilber-
ties of the people. 

With the transition from foreign 
rule to independent, socialist, de-
mocratic and. welfare state, the style 
of pOlice bandliag of public ordzr 
situatiQns has h.c to change from 
an altressive an4 mUd fist atU"" 
,tude to peaceful and persuasive 
handling of agitatina groupS. This 

"cha.nae in pollee methodology has 
JJ)eant the involvement of a much Jar,.,. number of pqijce p'rIOnnel 
tG handle a given pllQlio ofder -itp~ 

atioQ as CQmpare4 tQ pre-Jnd.epen,,:, 
~ ee situation. This Iles in turn 
mea!\t. the ~ of a ~pr 
number of Constables for interacting 

with the public and securitii,·bihdr 
cooperation by persuasion &nd a~ 
p~a  for ma~nin  public order. 

. The . Constabulary 'Should no lon-
, ger be treated as a cadre meant 
only for duties of a mechanical 
character as visualised by the 1901 
CommisSion. 

The cnlX of efticient policing, in 
our view, is the effective and ami-
able street presence of a well 
quallfted, trained and motivated 
Constable." 

One more quotation: 

"The present position of the 
Contabh is a far cry from the 
position. described above. Long and 
arduous hours of wor}( without 
facilities for rest and recreation, 
continu..ous employment on jot1>a 
under extreme conditions of stress 
and strain, both mental and physi-
cal, prolooged stagl1ation in the 
same rank without even one rank 
promotio:i throughout their service 
for a maj.ority of them, constant ex-
posure to eriticism and ridicule by 
a demanding public, a total1y in-
adequate pay structure with no com-· 
pensation fat· the haildicaps ami 
privations they undergo in thei .. 
joba, low status and lack of involve-
ment in planning and executing fielCl 
jobs with a· ful1 understi!nding of 
the objeCtives set by the police' 
organisation, etc ... ,., 

This means that attention 'has to ~ 
given there to these matters ort wit ~ 

Attention eannot lbe given ort wit~ 
without i ent~in ' such basic pro~ 
bIens, by putting' tnese rep-orts iJ). 

tp~ ti i~aire. In :r.ct, tbis was n~ 
the ~. r!l)prt. In 19'71, t erew~  
the Qoray, Co~ittee Report whicJj. 
also hasbeeJl nore ~ 

~ow  Sir, I want to (leal with twq 
poin~  more with your ~ en t. 

w i~~ I b~ e ~ ' _0 pl,oty. One i8 
a~~~ Coro~io  Of rn ~r . I fth 
~ b,) the beginnil)C to the neM,·· 

to assess whether the USe of' force 
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1\as ~en commensurate, etc. There 
is a cOflstant reluctance for the &p-
pOintment of, a Commission' ot . In-
quir-y-the familjar rigmJlro.h abo ~ 

delays that it will result in the etfec!t 
on the 'morale of the ponce, etc: Even' 
,when they ar12 'appoin.ted with great 
hesitation, care' js talt,en to re:9der 
-them nugatory and infructuous. 

I can cite many instances. But I do 
not wish to do so for lack of time. 
-But the most scandalous instance has 
been the winding up of the Commis-
sion of Inquiry that was instituted to 
'gO into the Morvi disaster in Guiarat. 
It was a disaster of tremendous mag-
nitude which resulted in sorrow and 
suffering for hundreds of people. Large 
areas were bm~r e . I think, hun-
dreds Of people were killed. The 
ComlJlission of Inquiry was appointed 
because of persistent eman ~  undo'[' 
a sitting High Court judge. But docu-
ments including a document contain-
in,g a report bv the Co11ector of Raj-
kot which 'm,a'de it clear ·that there 
w~ ~ mini trati e ne i ence~ ",·ere 
not produced be or~ the Commission 
(jf Inquiry and, therefore, it could 
not carry 011 its work. What did the 
Government do? My" hone fripncls iTt 
'Government would perhaps like to 
-disown what app~ne4. I do not kJ'.'G,lI" 
whether Mr. Makwana would like to 
disown the Gujarat Government. The 
'Government asked 3'7 times for post-
ponement of heari!lgs,-witl-tin 18 
months. Then, they wound up the 
Conunission of Inquiry On the ~ro n  

'thai it was taking too long .8 tim~. A 
'Comm,ission of Inquiry under a sittil')g 
High Court 'j'ud«e wai WoUnd up. 
'There are" two hands. With on~  )'OU' 

giv,e and. with the other, yoq take 
away. 'rherefore, with one hand, ap-
plieiations were made fOr p t one-~ 

ma.at of. hearing, and, with the other 
b$nd, 'the .CommissiPQ .Qf Inquiry was 
wound up. There are other cases' too. 
I stiall not io lqto them. 

I 'Will conclude with a reference 
to' the" ad'ministratien' dr jusiice; "the 
nUllltilr of ,caes' ,...ua. to wId.eh 

some hon. Members referred, the 
condition of Uftder-trials who uoe 
more than 1 lakh in number; the 
conditions in jails which have be-
come cesspools' Of corruption, pro-
fiteering, sex and what "not, with the 
result that the Supreme Court l-.ad 
ta order an inquiry into the condi-
tions in Tihar Jail. 

I would have liked to mention aIbout 
Centre-State relations. But I will not 
take the time of the House on that. 
I only want to say that there is no 
other realm where the dual role, 
the double standards, of this Govern-
ment are more apparent than in the 
caSe Of C~ntre~ tate relationships,-in 
installing and removing Governments, 
in invoking the powers of the Consti-
tution, in using the gubernatorial 
office, in the role that the r in~ party 
plays as an Opposition in the' States 
where others are in power, in or-
ganising bandhs, in organising block-
ades and the like. There can Ihe no 
more shocking demonstration of 
double standards than this Govern-
ment has been guilty of. 

I do not want to talk of matters 
like defections in the absence of any 
effort to bring forward a law to pre-
vent defections, in the absence of any 
effort to bring about the Lokayukt 
Bill, the Lokpal Bill, the G'overn-
ment's polIcy of PostpOning eleclions 
,. wherever they fall '~  the way in-
stitutiDns of Local-Self o er~ment 

are being undermined, the way no 
action is ta ~n on proposals of elec-
toral reforms, and· so· on. So, we have 
this sit.u.aUon .. I wo ~ like. to teU 
my Hon. friend that he bas come be-
fore "the 'House wit1t such a bi, de-
mand. W II believe that it i. ! very 
im'POI1ant, Mtnistry undoubtedly. 

r 8'm constre.iAed to tell him "Sir, 
you have solyed no problem. You 
don't aeem. to ibe interested in solving 
Pl'oblems. Yeu ctltricle to rule, -.d 
yet" talk of naQQnal iate.lration. 'You 

~me ,the eftlciencr and ~ e .~~ r
stituilcmal role of the b re cr~. 

-YOU' taQ: 01 cofDIIIitaeat. You wUt 
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to denude the judiciary of its inde .. 
pendence. 

You promised security 
. have promoted insecurity. 

You talk of war, of for 
of any strategem and allh 
yourself of responsibility. 

you 

hands, 
bsolve 

YOur thirst for power 1 btedly 
is insatiable but that power is used 
only to maintain yourself in power. 

You have made a mockery of the 
Constittuion, and a mockery of the 
promises that you have made to the 
eletcorate. " 

It needs an extreme kind of insen-
sitivity fOr ~ .Hon friend to claim 
that the Ministry has performed with 
completence. 

How can he ask us to vote for the 
Demands that he has made on the 
House, in good conscience, believing 
in his competence? 

He must depend on some considera-
tion other than alternative to compe-
tence. 

~t ~t~ "'" '"1: (.I ~~ 
( r '~ )  : ~ 4 rcmr '~ct ' I ft ~tr 

~ iti ; ~ ctr 't~ CflT ~i ~  
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~ m~ ~~~i;; ~ 1 8 U\i T 
it ~ ~ ~ ~  t- c ~  itiG' ~ 
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15.45 hrs. 

[SHRI qULSJiER AHMED i~ the Chai,'] 

.q ~i  ~ fep tr~ ~ ;~  ~ ~ Tq)T ~~ 
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t"1 ~rcn~ GTf;:f fCfili T ~i.  ~  ~ I 

~  ~  C i~r r  ~ ;t"r~)~ 

. ~~ I ~ r ' ~  ftfi pr.;a ~ ~~ \jrf ~ 

~ it ~ t r rrff' r.r~i ~  

if CATicr. it-9 f;r.m;:r) cffr ~~ m C i ~ ~ 
~  CfiT , ~~ ~.{ 'tfT C i~ rr  - ~ ~ 

~rr  ;nrr I ~~  qi ~ ~. fCfiliT iJ'lIT, 

i ~ etiifT ~ iii·'; ~ t ~cp ; ri ~  ~r  Cffi 

~ ~  lI'liT I ~C  lfTlfT '~ cr r~ C i ~ 

'if; Gf'irr'F ~iit; .~  ~  ~ ~ ; 

. t~ ; r ~ ~ em-I '~'; r EfiT ~ ~r"{  ~  I 
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. ~~. ,,) 'l11tPSt .m· ~ ij'flf ~i ' ~ 
. " ~~~~ if. Cfli' lfr'"(tfTe Cf)"f I ~ ~~  

r ~  ~i  ~ I ~.o tft 0 ~ ~o  ~ 

it: ~'tet  ~ l( ~ 1 6 $1 ~ 
~ r 14 4 ~ ~ I ~t t{< ~6 tt ~~ ewT 

cwr;r C ~;) q'ft;T ~ ~. fCfllfT ~ T " ~~ ~ I 

t.~ ~  tftfCTr C ~ r ~ ~ i a'.;r~ t 1 
~  t ~ i '  ~ T ~ ~ ii ~ arf<'RT . r~~  

.. cr~ r o ~"  ~  ~ o~  ttCfG if ~ ~ ~ 

;n;rT I % ~~  ~a ~  lr. C )~ ~ a-ctt  

. ii&:l ~.  'A'T\i( . ~4'" ~ i r  C ~ ~tr 

~ ~ C r~ ~' C r ~~ ~~ ~ ~'i ~  
~tomo ~  ~~  ~ ..... ~ ~et  ~r C  t I 
'~ ~ '  ~- ~  CflT .1fflfq'ij i ~  cm~ 

~rr t~~  r~  ~ ~ eti'~~ T ~  C ~ ~~ 

~ i'r ~ ~  '\1H tr< ~~ ~~ ~ G:+rr.- ctT 
GInt ctt r ~  ~ I 

~~ ~ \ifi, mq m. ~ ~ ~ ~~ 

~t ~ irr~  ij ii({ gm 1 ~.~ it ~ mtt 
m'~'  I ~rn~  ~~ l1:Qft \ifT iC<TGr< ~ 
C ~ ~~ ~ ~ ~. ~~ ~ *r ~ {  

~  ~ . ~ ctn ~.- t  qjfro ~  . ~ Wirrr 
flfi:;FH r ~  I ~ i~- ~~ C i i'~r mt ~ 
~  ij' ~m~ ~'  i i~ ~~ ;.:, \ifl ~t ' C t~ ~~ ~ 

~ f{11 ~ ~rw  ~ I ~'~ ;r) ~~ ' 

ill;: ~ rr~ ;:rn:r m~ tn~ ~ ~  ~ 

~ i  . .. . . . 

MR. CHAIRMAN: Your party has 
· got 12 minutes You have already 
taken 6 minutes. 

SHRI NARAYAN CHO{]BEY (Mid-
napur): You haVe b~en giving more 
time to the other Members whose 
party has got the jame strength as 
· that of ours. One Member go 40 
minutes. 

MR. CHAIRMAN: YOur party has 
· been ·allott8d, 12 minutes. If you take 
an the time, you shoUld know that 
· other MemberS from yoUr party will 
not let·" chance to apeak . ,'( 

.... 
... If .... ' ~ ~ 't.t  ~it 

~' 'r  ~r  ~t ~ .. < ~~~  Cfi) 'art~ r itr -.. . 
w~ 4 5-4 5 fi(ti?: ~ t ~ it ~ 1 

~' ~' ~ Gfif ~  cti"( ~r q'T, cjq 
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SHRI BHERAVADAN K. GADH-
"AVI (Banaskantha): Mr. Chairman, 
Sir, I rise to support the Demands for 
Grants of the IHiome Ministry. Indeed, 
the Home Ministry is facing an uphill 
task. It is, nobody's claim that law and. 
-order situation in the country is ideal 
:It is nobody's. claim that all the pro-
blems that this Government bas in-
heriied in its legacy from the past 
Government are sol:,ved. Let us com-
pare the periods. In 1976 the commu-
n,a} riots were minimum; disturbances 
were minimum. Law and "order situ-
ation was quiet and complete. Then, 
after 1977 a good train put on a good 
. rail, running smoothly had derailed 
:and in its legacy wh'at We got-the 
"buming issue of Assam, the com.plete 
recalcitrant mood of the bureaucracy, 
-Emergence of Goondas, the complete 
· unlawful behaviour oJ. the rich people 
and the instig,ations by certain persons 
who are posing and c ~imin  here 
"lofty ideals. In order fo understand 
· the situation of the country, we talk 
zmd discuss here. But when we nsten 
to thoSe persons sitting in the opposits 
. sermonising, giving advices and criti-
elsing, it· they have a sense of intros-
"pection, if they examine themselves 
and t ~ir parties, and their activities, 
" t ~ Wlll c~to know, definitely that 
; It is the ,Cloiible tongue with whtch 
· t~ ~ ~. ~ are interested 
-; that thls country shoUld not ~a n 

in ~ace aAd calm. They are inter-
ested that law and order situation 
should not beeome normal Take the 
case of GUjarat. The medicos have 
withdrawn their agitation and the per-
sons Who' have withdrawn their agi-
tation know they were attacked, atta-
cked by whom? I need not tell, be-
cause the Home Minister, is compe-
tent. He knows about this. Today 
there is agitation against withdrawal 
of agitation by Medicos. There has 
been SOme firing in Gujarat yesterday 
and today, becaUse the persons who 
are doing it, they are feeling that this 
Medicos agitation has been with-
drawn, therefore, let Us create some 
trouble again. The agitators have 
wIthdrawn the agitation, but on in-
quiry at the spots where disturbances 
were created, let me accuse, Sir, and 
with all the proOf that I have, the 
place was dominated by RSS people. 
We have heard abQut so many things 
from Opposition. Leave apart from the 
CPM, nobOdy else in the Oppositio'n 
has pointed out that the law and order 
situation deteriorated in West Bengal 
and Keralaand Tripura. 
16.90 brs. 

They are always pointing their accus-
ing finger towards States where Con-
gress (I) is running the Government. 
It is so because they don't have sense 
of introspection. 

I complain against the Home Minis-
try. They have proved that the Na-
tional Security Act will not be exer-
cised repressively. They have done it; 
but they have done it wIth a lot of 
more lieniency. According to the 
figures, 300 persons have been arrest-
ed in the entire country. I wish they 
had arrested more. But there are 
impediments, difficulties and hindra-
nces. 

I have got all praise for the judi-
ciary in our country. But let us exa-
mine the role of the judiciary. Some-
times, the judiciary also goes out of 
its way. It transgresses its limits 
and does something which sets at 
nought everything that the entite na-
tion ~t  to ~ implemented in 'this 
! : ! ~ "" . .~ .' > • '~ " ~ ... ~ ':.t :" " 
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"pn·s w o~ activities ~re. detrimenial 
·-to . the restoration of law. and . order 
'.e set free--on ~  grounds. 

The intervention of the judiciary is 
th,ere even in the administration, just 
a.~ in the case of transfers e.g. cases 
. pf transfers in t ~ POlice Department. 
On very flimsy grounds the Supreme 
Court and even the High Courts' in 
different States give injunctions. They 
give the right of i.njunction to those 
who have been dism-issed on legiti-
mate grounds. 

'1 think it is high ti:-ne that judi.ciary 
in this country also toes the linc.'Mr. 
Shiv Shankar recently issued some 
.letter and now the lawyers are agita-
ting against the transfers of judges. 
The doctors are agitating, with all the 
emphasis at my command, I will say 
that doctors, lawyers and some mar-
-chants are the greatest economic off-
. enders in this country. They indulge 
in the tax evasion, tax dodging and 
everything else. But they are o tin~ 

from the house-tops. They are adopt-
,ing t e~o ier than thou' attitude. They 
-talk about morality and so many otheor 
things. 

When this is the situation, democracy 
will have to be protected. It can he 
protected only by taking a very firm 
action. India is a vast country. U 
democracy is to be saved in India, the 
: . situation relating to agriculture and 
law and ol'der has to be completely 
satisfactory. If one of them gets bad, 
. there will be difficulty. 

twill give some instances, particu-
larly about the judiciary. Government 
. dismissed three officers of the IntaHi-
gence Bureau; and the Supreme Court 
directed that they should be paid three 
. fourths of" their salaries and. allow-
:ances-on a writ petition. There are 
so many' instances. I do not want to 
'take the time of, the House on this, 
but there are inStances. 

~ of the Hon. Members . sitting' 
oppOsite. are IncitiDl the itnmature stu-
dents. The BSS' ihtikhtu are teaching 

pat )C i~~' ni m iw ~. . and.;'· .en-.. 
~ ra n  tllem.:to .in ~e in vioieneer 
n~ nobody takes notes . of tbe ~-thinas .. 
They are al\vaYs· taking advantage . of 
the smallldds, as also schGol· and col-
lege students. . l;lut .they tIlould remem-
ber this, they have done' it "orice. If 
they do· it again, it will boomerang on 
them. It will have a boomerang effect. 
Present we may like the idea that Gov-
ernment is put to difficulty .. We may 
also charish the' idea that· the r-uling 
party is having some trouble. We may. 
do things accordingly. But that is not 
the correct posture. Therefore, I tell 
those who are $armonizing to us! 
"Please haVe some introspection." 
So far as Gujarat and other States 
are concerned" regarding the question 
of reservation,· SOme opposition mem-
bers raised a pOint thli1t the Chief Min-
.ister Of Gujarat has stated about the 
National Commission on reservation. I 
think that has been misconstrued by 
them. It is the policy of this Govern-
ment and the Congress Party not 
of today but before the independence 
that weaker ect n~  Harijan-s and Adi-
vasis will· enjoy tbeir pri i e~e  and 
· they will be rant~ to them. It is the 
., policy of the Government and the 
· Congress Party that besides all Had-
jans and Adivasis, the other people also 
· who' are backward will be included in 
,that and that policy would continue. 
What the Chief Minister of-Gujarat 
wanted to conveYor wanted to stress 
is that in implementation of this policY, 
wherever there are difficulties, let us 
examine them afresh, 

I am happy t9 tell the Home Minis-
tTy that so far as the lAS and IPS 
· ,:cadres are concerned, the cent per cent 
quota is filled so far as'resen;ation is 
· concerned but in other ranks, 'We are 
still lagging !behind. Therefore. ,_ we 
have to see how these· people cOll1d 
· be absorbed in all jobs where the 
· opportunities are there. That pOlley 
will haVe to be looked "into. . 

TodaY. you talk'. lot oitbings. . But 
. wl\at 'bad-happened ~ yout". ~e'  

.. . ~ ~6 . ~~t  ' er~ 'wa,"no 
rille.">" " . . -", r.'" '1." .. ' 
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rule. You are right. But noth.irig had 
happened.·· Y·ou are she'dding ·cro·codile 
tears .. · Mr;· Ravindra Varma· said that
this D.linistry is comp\etely_ iµcompe­
tent. I stou.dly refute his allegation. 
This Ministry has brought. the situation 
almost' to ·normalcy because ot the wis-­
do:11, beca.use. of �he forethought, be­
cause ,of the foresight and because of 
the vision of Mrs. Gandhi and · our
Home Minister.. Mr .. Makwana must 
be.�cong.-ra tu lated. So far as the special
pbns for the Adivasis and the Harijans
are concerned, he was instrument in
f rnmin,g them. He is also instrument 
in ,giving effect to them in all the 
States nnd the States are following
theni with more vigour �nd vehem-

I ence. With these words, I sup­
port thE:' Demands for Grants of 
this .Ministry wholehe�rtedly .. 
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SHRI SAI4AB MUKHERJEE: We 

:-are not opposed to bandhs. We are 
. opposed to violence. We' 8J"e' not 
..opposed to peaceful ba.ndhs in protest. 
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SHRI SAMAR MUKHERJEE: The 
Chief Election Commissioner has. re-
fJ,lted this charge. This is an absolute-
ly false charge. (Interruptions) 
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"CPI(M) will seek the coopera .. 
tion of all political parties including 
the Bharatiya Janata Party in its 
'struggle against authoritarianism 
for preserving democracy." 
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You say that it is not secular and 
it is communal. Then we have to 
accept it. Once you say it is autho-
ritarian, we will have to accept it! 
That We cannot do, After all, there 
norms are certain, 
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the advanced classes in North Indian 
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reservation of seats for backward 
c a ~ might  perpetuate ,casteism 
and that a privilege once granted 
could riot be withdrawn later." 

-rhen. Pandit JawaharlalNehru said: 

"We' talk about casteisni and we 
condemn it as we should. But the 
fact remains that half a dozen or 

, may be ttm so-called superior castes 
dominate the Indian· 'scene among 
the ,Hindus. There ia no doubt 
about it And if I talk about re-

'moval 'of ·casteisiD; db 'nO( 'UnMr-
stand by that that I want-t. JA!l')he-
t a~e  t ~ presept c ~ i i~ on .  ~e
people at the top and the other' 
people at· the' bottOItl. If We do not-
equalise or tend . to . equalise, un"'-
doubtedly casteism will flourish in: 
Ii most dangerouS way." '  . " 
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SHRI RAJESH PILOT: Mr. Chair-
man, Sir ... 

MR. CHAIRIVIAN: He wants so-n' 
clarification. 

SHRI CHANl)RAJIT YADAV: I 
am not yielding, 

SHRI RAJESH. PILOT: When did 
he realise that these Commissions are 
only for namesake? What was his 
attitude when he supported a person 
who .appointed' Shah Commisison? 

SHRI CHANDlitAJIr YADAV: I 
am sorry you misunderstand. I ~a  
one' of those' who' never approved' the! 
appointment of Shah Comm.isison.I 
was. one Qf those who openly PPPO$ed. 
the appointment of Shah Commission. 
But I am ·talking of different Cem-
rnissions.· I was always .against th_t., 
I .was against the witch-huntip.g 
WhICh was there agaInst Shrimtdi 
Gandhi. I have taken a cGnCreM 
stand against the appointment' of 
Shah Commission. So' don't bilk 
about that. 
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[MR. DEPt1TY-SPzAua itt the Cha,,"} 

·SHRI MA TILJ\I,., HASDA (Jhar-
gram): Mr. Deputy Speaker Sir, while 
taking part .in the discussion on . the 
demands of the- Ministry. Of Home 
Affairs, I would: like to say a few 
words about the problems of Schedul... 
ed Tribes in the country. ' Sir, even 
toGlay the tribal people are living at 
the primitive stage so far as social, 
educational. economic arid cultural 
development is CC4"lCerned.. Far from 
being enlightened by tne modern 
civilisation they are still at the 
thrshold of medieval civilisation. 
They live as a musium piece of the 
primitive age. 

For ages the tribal people have 
been subj ected to torture and oppres-
sion and this is continuing eV811 today. 
Almost every day we hear' about 
atroCities being perpetrated on trtbal 
women. ,These tribal people are e ~ 

cationally ba.ckward and economically 
paupers. A great majority of them 
do not have hmd to till. Physical 
labour is their only asset. But the 
tri,bal agricultural labour do !llot get 
even the just wages for their labour 
they generally till' other's land and act 
as ,bargadars. On slightest provoca-
tion they are evicated from land. 
Hlstory win record in golden letters 
the supreme sacrifice made by Sidbu 
and. K.anun the two renowned revolu-
tionary lea'de'rs of' Santhals for ending 
atrocltie.s and explOitation of Santhals 
by the feudal lords but n ort n.at~  

the exploitation continues even today. 
Taking advantage of their simplicity 
and ignora1nce, they are generally im-
p~i.cate  in false ~a ~  Of loan and, a 
bIg part of their produce is taken 
away by the landlord and there is 
hardly anything left fOr these peoples. 
In this connection" I woulq pay my 
compliments to the Left Front Gov-
ernxnent of West Bengal who have 
given the tribal a right to land and 
their names have been recorded as 

----.-------------
"The ()riginal Speech was delivered in Bengali. 



• .. dars. 'As' 'a result of ~t i  : the 
trlbals in West' Bengal cannof' be 
~e  as ,they' are being evicted 
:from their land in other State like, 
M.P., Orissa, Bihar, etc. 

Sir, a majority of the tribal people 
are accostomed to live in jungles. 
They cultivate the land around the 
juugle" collect fruits from the trees 
aDd· live on the fruits and leaves. 
They collect wood from the jungle 
which they USe for making agricul-
1\1I'a1 implements and for building, 
hOuses. But aU t e ~ rights of the 
tribal people are being abrictged day 
by day. The forests are being turned 
into reserve forest and thus the faci-
lity hitherto enjoyed by the tribals 
are shrinking day by day. 

Sir, because Of all these reasons, 
the adivasis are f.eeling frustrated and 
they are suffering from anguishes. 
They are asking for Uheratlon and 
freedom from atrocities. They are 
demanding parity with other people 
of the society. Unfortunately some 
divisive forces are exploitIng the 
agony and frustruetion of the tribal 
people for their own party int.erests. 
We find a manifestation of this and 
agjtations for Jharkhand and Uttra-
khand. They are demanding a sepa-
rate State and separate identity in 
the society. 

Mr. Deputy Speaker, Sir, in this 
connection I would like to know frcm 
the leaders of the divisive movement 
whether creation of epar3t~ States 
would solve the problems of adivasis. 
Can it really end the economic ex-
ploitation, atrocities and deceptions 
from which they suffer? This is not 
really pOssible because unless the 
present soCio-economic order which 
is responsible fOr these exploitatIons 
are ended we cannot hope for a better 
lot for the tribals. The moment we 
segregate the weaker sections of a 
society from the main stream for 
economic struggle, their position be-
come very weak. Their problems can-
not :be solved like this. 
. What are the factors responsible for 
the atrocities on the tribals? It is the 

same reason which is causing com·, 
~  riots' apin and again in the 
c:ountry Uld it is the $ame reason 
wh)' ,adivasis are oppressed and tor-
tured when they ask· fOr their riebts. 
What is happening in Gujarat in the 
name of anti-reservation agitation? 
What is the mentality behind aU 
this and who are the persona who 
are actually suffering. Unle$& we are 
able to curb the sinster mentality, 
the tribals will continue to sUt!er 
again and again and the mental out-· 
look is the direct outcome Of the-
socio-economic system that is pre-
vailing in the country. During the 
last 34 y.ears of independence we 
have found that the problems of thll! 
tribals in the country cannot be 
solved by appointing Committees and 
Commissions by their loud mouthed. 
recommendations Or by passing a law 
here or there or through a few pro-, 
visions in the Constitution. Therefore, 
if the Govt. is really keen to solve 
their problems they must try to un-
derstand with all sympathy that pro-
blems that faCe the tribals before they 
proceed to solve them. Sir, may ~ 

ask the han. Minister as to what per-! 
cent age of tribals can read and write? 
Only a negligible few. WiU the Min-
ister ~emo e all the obstacles that 
stand in the way of getting education 
by the tribals? Apart from the eco-
nomic, weakness, the real difficulty 
that comes in the way of getting bet-
ter education by the tribals is the 
problem of language. A tribal ~ i  

talks in one language at home but as 
soon as as he goes to the school he 
does not find the language there. In 
a school he has to get education 
through a language which is not his 
own. If a Santhal child is born in 
West Bengal he will get his educa ... 
tion in Bengali, whereas the ('ne 
born in Bihar will get his education 
in Hindi. Naturally, therefore, when 
a child has to learn through an alien 
language, education becomes a horror 
to him. In this connection I would 
like to congratulate the West Bengal 
Government for what they have done 
in. this field. T·he West Bengal Gov-
ernment have recognised the 
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"Alchiki" script for the Tribal lUdu-
cation and they are trying that .. 
Santhal c11nd will get his education 
in his mohter tongue. Not only in 
Santhali, the State Government is 
trying to impart education in Nepali 
language also. I would therefore urge 
upon the Central Government that 
they should try their best to ensure 
that education to tribal students is 
given in their mother tongue. 

Sir, I would like to invite the at .. 
tention of the GQ.vernment to another 
matter of importance. Sir, the Govern-
ment formulates plan and sanctions 
money for the upliftment of the con-
ditions of the tribals but the money 
~ not wholly reach the, tribals be-
cause there is no unified agency to 
implement this programme and use 
the funds. The tribal welfare plan 
are taken care of by many depart-
ments when a particular department 
has to look after many subjects and 
also the problems of the tribals, then 
the tribals do not ~et the attention 
that they deserve. Therefore, I will 
urge upon the Govt. that they should 
'set up a separate department or a 
"M':inistry which can take care of the 
problems of the adivasis exclusively 
.and continuously. 

Now let me take up the case of 
13agal, Khoriya and the MahaU com-
munities. The number of persons be-
longing to these communities is limit-
ed. Educationally, economic'ally and 
culturally, in fact, in every respect 
they are very backward and they 
,can well be compared with the 
'scheduled castes and tribals only. 
But unfortunately they are not even 
given tile benefits that are given to the 
scheduled castes. I would therefore 
urge upon /the Government 
'that theSe three communities should 
l>e given the benefits· as given to the 
tribals and SCheduled Castes people. 

Sir, a little while ago, hone MeInl-
ber Mr. Bhagat was saying that poli-
tics is being played in West Bengal 
on the language issue. I am quite con-

' ~' 

1ldent that he has not been able·. to 
understand the education polley 01 
the West en~a  Government. He 
has only expressed the view of the 
vested interest that is there in hi8 
own party. Left Front Government 
want that education should reach all 
people and they also want that it 
must have scienti1lc base. It is be-
cause of this that mother tongue has 
been made the language for primary 
education. Members wilt agree with 
me that in no civilized country Of the 
world the primary education is given 
in the language other than the 
mother tongue. A second language ia 
also /being taught at the secondary 
stage. The Left Front Government is 
not' discarding English but a special 
emphasis is being given at this stage 
for those who would like, to have 
their education in English. It is very 
clear therefore that only a handful 
of self seekers do not want education 
being given to all and it is they 
who are creating trouble in West 
Bengal. I must express my 
appreciation and thanks to the 
West Bengal Government fOr making 
"Alchiki script" and Nepali as the me-
dium of instruction at the prim.ary 
stage for the Adivasis and Nepalese 
respectively. This I am quite confi-
dent will smoothen the path for im-
parting education to the Adivasis and 
Nepalese. Before I conclude I would 
like to reveal some truth !before this 
House and through this IIouse to the 
nation at large. Hon. Member Shri 
Anand Gopal Mukhopadhaya has said 
many things about what. is hap,pen-
ing in West Bengal. Let me tell tJhe 
hon. Members of this House that 
most Of it is untrue. Today 
peace and discipline prevails in West 
Bengal. The Congress regime had 
introduced chaos in the sphere of edu-
cation but the Lett Fronlt Government 
have removed them all. Therefore, the 
people of West Bangal love the Left 
Front Government of West Bengal 
because it bas given them the muchi 
desired peace. In the conclusion I 
would say if the Government is really 
honest to improve the lot of the tri-
bals then they will h4ve to take ef!ee-
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tiVe steps to crush.· the feudal strailgle-
hold which dominate the socio-econo-
mic structure. of the ~ociet;  ,and from 
this evil stems the other evils of ex-
pibitation 'of the tribals and other wea-
ker sections of the society .. But is the 
Government really serious about it? 
Will the Government' be able to curb 
the never ending jnftuence of the ·capi 
talists and the big jotdars to .e p ~it 

the poor? Do they really have that 
will? I· am sure they have not. And 
as such I oppOse the demands of the 
Ministry and conclude. 

MR. DEPUl'Y-sPEAKER: There are 
a number of han. Mem'bers from the 
ruling party as ·also from the oPl>osi-
tion, who want to participate in the 
debate on the Home Affairs. The 
guillotine has, however, got to be ap-
plied at 6 O'clock and the Home Minis .. 
ter has yet to reply. There are abput 
forty minutes left. I am calling the 
Home Minister now, all other Mem-
bers will kindly. excuse. the chair. 

nterr p~ion ) . 

Please sit down, 'I have made a request 
to you. .  . 

SHRI JAI PAL ·SINGH KASHYAP: 
Why Socialist Party has not been given 
any time, while others have been? ... 
(interruptions) . 

MR. DEPUTY-SPEAKER: The time 
allotted for the opposition parties is 
over. 

SHRI JAI PAL SINGH ·KASHYAP: 
No . Member from the Socialist Party 
has spoken on this ... •• . 

MR. DEPUTY-SPEAKER: I am not 
permitting you. The Minister will re-
ply now. Please sit down. 

Is it the desire of the Members that 
they want to listen to the Hoine Minis-
ter? 

SEVERAL HON. . MEMBERS: YeS, 
J"eS •.•• (interruptions). 

MR. ~  The time 
allotted :for the opposition parties is 

--Not recorded. 

over. This is not the way. Your time 
is over. 

(Interruptions).· • 

MR. DEPUTY-SPEAKER: When the 
Chair makes a request in the large'in-
terest of .the House and the Minister's 
reply, you should immediately obey the 
Cha1r and sit down. 

(Interruptions)· • 

MR. pEPUTY-SPEAKER: I am very 
sorry. You are there. 'rhen e~an 

Sait is there. 

. (Interruptions) * * 

MR. DEPUTY-SPEAKER: You don't 
want the Minister to repiy? I make a 
request to you .. Their allotted is over 
and the Minister has got to reply. . . 

(Interruptions)· • 

MR. DEPUTY-SPEAKER: The MiniS-
ter is to reply. All these' things will 
not be rec~r e . 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: Please 
listen to me. If one of you among all 
the small OpPOSition parties, is prepar-
ed to speak for five' minutes you 
e~ect  and I. will permit. 

(Interruptions)· *. 

MR. DEPUTY-SPEAKER: I make a 
request to· Shri Multan Singh to speak 
for two minutes and Shri SulemaD' 
Sait ·to speak for three minutes. 

. ~t  "-W(IIT;r ~t  iiir ~) 

~' r ~ )~ . ~ t{~ ~  ~ 

Tftqr ~  C ~'  ~" ; '  ~ ~  fcn:la' 
~~ itO" ~rorr r ~ ~ ~ 3'~ it 
fW ~i . t « I i ~~ ififlf1ii crf\ 
iT«AT ~r a  i 'fh: fW '111f11f 
1ft' AT ;n~~r I I 



D.G., 1981-82- APRIL .21, 1981 Min. oj.BomeAlair. . 380. 
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~ .~ ..,.. ,. ~  1I11f 'it; m 
50 ift!j ~;" I t, ~ ~ ~ 

~r~a ' ~ ti ' ~trt i  " ~ ' r 
~ tt I 

it fiSfd;i 'lr ~ (1 ~~ ~ ' ' t 

~~i6 if ~  i i ~ i r~ ~ 'fitier 
~ jf itl ttill ~  0 qr 0 ~ .... r ctr(r, 
i ttt ;rl"r,1J( ~ ~) ~~ ~ I 
SHRI EBRAHIM SULAIMAN SAlT 
(Manjel'j); Mr, Deputy Speaker, Sjr; I 
am thankful to you for giving this 
opportunity at the very fag end of t·he 
de bate on the Demands of the Home 
Ministry. I speak with great anxiety 
and deep concern for the wellbeing of 
the nation and the prosperity of the 
country as the situation prevailing in 
the country is really very dangerous 
and the trends prevailing are very dis-
rupth·e. Today that there are reli-
gious clashes, linguistic clashes and 
class wars and caste wars in this 
country, The Police who are said to 
be custodians of law and order are 
carrying on atrocities against bUnd 
men, kisans, labourers and students. 
This tendency has to be curbed be-
cause such a 'tendency can never be 
tolerated. 

Much has been spoken· in this House 
about Moradabad killings, Assam, and 
Gujarat situation. I have no time to 
go into the details of all these things. 
tive and swift steps now. We must 
out is that the Moradabad kiilings Was 
the greatest cata strophe ever witnessed 
by Independent India. There are cer-
tain particular features as far as the 
Morada'bad killings are concerned. Here 
it was the PAC that was responsible 
for the holocause. The PAC was "s-
ponsible, because it hatched this con-
spll'acy of killing tlze Muslims on the 
Id day six mODths ago at Morada-
bad. Therefore it is that the 
Home Ministry cannot. You can-
not escape the responsibility 
for the recent Moradabad tragedy. 

A. false propaganda was carried On 
throughout the country against ~tbe 
Muslims. ~ There. was well-planned 
ma1isning compaign. There was a re-
POrt that 15,000 bombs had ben cn.;. 

covered in a mosque. It turned out to 
be co,anpletely false.' It was de-
nied later. But the mischiel was 
already done. The poison was inject-
ed into the minds of the brother com-
munities. No attempt was then made 
to find out who was responsible for 
this. I am sorry the Ho:ne Minister 
has not taken action against persons 
who had spread such news. The Home 
Minister must understand that in pro-
viding relief works also, there is dis-
crimination and impediments were 
placed in reBef by independent agen-
cies. Six months have passed, but even J 
now, tension has not abated because 
none of the police ofticer-cons .. 
ta hIes, head constables, police inspec-
tors, SPs etc.-has been transferred. 
How then can you expect normalcy to 
prevail? Normalcy does not prevail to-
day even at Moradabad. Though an-
nouncement was made about holding 
Judicial enquirY but no steps have so 
far been taken to fix up a High Court 
Judge for the same. 
There is no occupational rehabilita-

tion done so far as Moradabad is con-
cerned. No compensation has been 
paid to thOse whose houses and busi-
ness establishment were lost. 
Now coming to Assam, I do not want 

to speak much about it. I have to 
emphasise that we have to take effec-
tive and shift steps now. We must 
understand that there cannot be any 
compromise on the cut-off year of 1971. 
It should be clearly declared as non-
negotiable. There should also be no 
compromise sacrificing the interest of 
the linguistic and religious minorities 
in Assam. Before I conclude I desire to 
refer briefly to the situation prevail-
ing in Kerala, there is a com:plete 
break down of the law and order 
situation. Every day murders we tak-
ing place and the RSS and the Marxist 
Communist Party workers are killing 
one another. People are being arrested 
puram on the Arabic issue and the 
Judicial Matlistrate has declared that 
there is a prima facie, case a.gainst 
police officials in this matter but no 
action has been taken by the State 
Government. Public courts are being 
set up and the people are punished 
by the communists and the naxalites. 
This is a dangerous situation which 
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is prevailing in the state ot Kerala. 
I know that the State should be 
given more and more provincial auto-
nomy, but when there is no security 
of life and property of the people the 
Centre cannot sbrik its responsibility 
and they will have to act at the 
earliest in a way they consider fit. 

In Tamilnadu, clashes .are going on 
between Harijans and a section of 
a majority community for more than 
one month. 40 villages have been affect. 
ed and vacated. RSS drills are still tak-
ing place in public places. Tamiln.adu 
is the only State where RSS drills in 
public places have not been banned 
whereas in other southern states 
like Kerala, Karnataka and Andhra 
Pradesh, RSS drills in public places 
have been banned. I would like 
the Home Ministry to take steps 
to set that RRS drills in Tamilna-
du in public places are banned 
in the interest of the communal har-
mony and peace in our country. 

Regarding Minority Commission, now 
a new Chairman has been appointed 
manifesto. The Government has cons-
mission have not been filled. More-
over statutory states has not been given 
to the Commission as promised in the 
manifesto. The Government has cons-
tituted another high powered panel 
whose Chairman is my esteemed friend 
Mr. Gopal Singh. Now the Chairman 
of the High Powered Panel has. been 
given the status of a Cabinet Minister. 
I have got no grudge alainst it, but t 
want that the Minority Commission 
-also should have' a statutory status so 
that its recommendations may have a 
binding effect on the Government and 
not be of a recommendatory nature 
which can be just overlooked. 

MR. DEPUTY-SPEAKER: Now the 
Minister will .reply. 

nt~ption ) 

SHRI PIUS TIRKEY Rose. 
(Interruptions) 

MR. DEPUTY-SPEAKER: This is not 
the way. Please sit down. He is 
loin, to reply. 

(lnterruptiona ) 

Ma m t i.. ~ ,All the" 
things will not 1,0 on .recQrd. 
. (Intetl:ruptions) * * 

MR. DEPUTY_EAKER: I have al .. 
ready announced that the Minister will 
reply. I have already called the Minis-
ter. 

(Inten-uptions) • • 

MR. DEPUTY SFEAKER: No, no, I 
am not permitting you. Please take 
your seat. I have already come to ~n 
understanding with the opposition that 
one member will speak from this side 
and tile member from that side. Please 
sit down. 

(Inten-uptions)· • 

MR. DEPUTY-SPEAKER: There is 
no time for the Minister to reply. 
Please take your seat. 

(InteTTuption8) • • 

MR. DEPUTY SPEAKER: This is not 
correct. This is not the way. How. can 
we conduct our proceedings? Please 
take your seat. No, I will not hear. 
The Minister has got to reply. Please 
obey the orders and take yOUr seat. 

(InteTruptions) 

MR. DEPUTY SPEAKER: No, no, 1 
I am not permitting you. If you want 
to waste the time of the House, yOU 
can do so. Now I am not permitting 
you. I am not allowing you. Please take 
your eat~ please do not stall the pro .. 
ceedings of the House. 

(Interruptions) 

MR .. DEPUTY-SPEAKER: I am not 
allowing you. Please have your' seat. 
Do not stall the proceedings. I am not 
allowing. 

(InteTTuptions)· • 

MR. DEPUTY ... SPEAKER: What is 
this request? I have already an-
nounced. It is not possible. You can 
reply,  Sir. Let' him talk. You start 
your reply. That will not go OD re-
cor ~ 

(Interruptions) • * -'---------.... -------
•• Not recorded. 
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. MR. DIlPUTY-8PEAXER: You cannot 
take law into your own ~ . {am 
this custCKiian of the House. I have to 
conduct the House. I am not petmit-
ting. Please sit down. You have to 
obey the chair. No. I am not petmit-
ting. You CiUl reply, llr. 

(InteTTuptions) * III 

SHRI ZAIL SINGH: Deputy-Speitk:er, 
Sir. (InteTTuptions)· 

MR. DEPUTY-SPEAKER: Why do 
;f{)\l 'Want t{) stall. ~ p {)~~'C in 'i  ~  

are a senior member. I am very sorry. 
This 1s not the proper way. I ·make a 
request to you. 

't~ ~.  ("l' ." "~).  ~  
~t tt )~ i 'r~  ~~ err~ iC i') t~  

~ 2 8 ;rro;t;Tlt ~~~r ~ ~~ 

~~ if q'q';f fCf:qr'( ~ 6 I 
2 ~' p;rr lfCfiq1'rrr ~ ii -r~  ~t~

eft" ~ rr I i ~ ~ ~  tiT f;r'ie 
1I'T ~ct  ttCli ~~ r~ ~ ~;;~~  

fq:itru ~ lfcnfGfCfi ii ~~ ~' f;t 
~ ~ 

at 'q'T t~ ~  ~e  ~  r ~t t ~'  I 

~ cnrr ifrtfclir ~  ;r~err.  ~ ~~ 

~ r rr~  ~~ t ~ it ctrfvnr C ~rrr 

fCfi it ~ ~r ;rPi;;rl( ~ ~ ~  it - r~  

CflT i~  Cfi.'(6" gt:t . ~ crrr  Eflr ~) 

.~ ~ iiJ"q'fGf ~ I 
" 

ir'i~~ '!iff f;;-=trr ~ ;f 

1:ij' ;r~i . QJi'r ~~~ faplff I 

-a'~ita i r~ ~C i t{o:v;pfio ~r ;r~ I. 

.. ~r ~ o ~o ~~o ~~  ~  ~'t . " 

.. -ifm, s!.il ~" ii. 'l'Trt I ~ ~orw r~r~ 

~ ~~ ~ ~ ~ ~  ~ )i a;~  

~ %Tfil'Cif) ~n~ .r6~ ~cre ~~ 

~~  ~ ;m'~  ,,;ft ~;; {~.; qGf(t, 

.JJt\' ~  iRj, »t\' ~; a t  r~~ ~ I 

~r~ { ~ ~  I!t\ ~~ ' ' t I 

JIJfT ~ri '~ trTtrm ~.') r~r '  P.i\ 
.~  e- ~  ~ ' ;fro ~o 'l116, 

"Not recorded. 

. Sfr. mi~ ~  ssiT ~a r Ci1ri,. 
"" ~ ~  ~m' qrq1, ' ;r~ 

~  ~  C ~  ~ ~ ~  s5ft. 
if To *0 ~m  .~r • ~~ 

~ i  '!if .;:j'lf ~r~ ~ tr  ~ 

. ~r  .~nr  ~  a~ ~~~  

'-tT ~~~ Til' ~~ m"( ~~  wfir 
~ ~  T 'Sf) ~ r;; ~o frrf<f .t. 
~ ~i ' 1{ ~  ~  I ~; r ~ r. 

~~~ ~ ~~  ::f,Tj ~ ~~ ~~ 

~ fCl) ~  i '~ . fqo:qn:, fW 
~ TlfTU J;f)<: ~ ;,tfa T'fro:f, at ~ 

Gf)f if\i ~ ~~ I ~  ~ ir  ~ 

~ fl'l't & I ~~ ~ ~r~  l!lfl 
~m (1')-( ~ 'r ; ~. ';fie fcplfr 

~ I cf?r ~  'ilc ~)~ ~r 'iii . ~ ~ I 

~ ilT(fT Cfif '1T f3(r( Cfif ~ ~ 
i ~ ;r C )~ ; .. ~ t" i'r~ .~~o ctT 
~ ~ ww ~i r" m'( '3'ii'~ fai:q'lU 
~.. ~~ ~ ~. Cfilfww 'ifr Cf)1f.iir ., 

!A'Tl1 ~  ~ ir+r ~ ri t~c ctt 
~ t~ " \ifGf 'Arcfr ~ ~  ~  ~ ~ 

Gf'fa (1'1' tt'i' it' ri "( cr;r 'Ara:i' ~ I 
~ ;~ ~r tt~ 9;ni<: ~";i c:t q ..n-
~n r fj, ~~ rr ~ ~w  Q;r 'si1 
~ t ~ I ~  ~~ ~  ~ ;~ i '  

.f\r ;r ~  ~  " ~ r ~ 
• (" ,..&:" .... 

~  ~ ~ i ~  ~i " CfiT ~~t r  , 

C )'~; r~. i'~  ~rr~" ~ ~~ ~~  

~; c t iifiT ~r~  ~ i r~  srtfifF, 

2:f(Ol"« ctlT 'i~ "-17fT , ~~i" ra 

~ ~r~ " ';r  ~ ~~  ~~i ~ i  

~t ~; ~n  ~' ~  ~ ~~t~ ~ 
..:> 

~r~  am ~ ;r~ ~; i - CflT ~'m 

c ~ i ;r~ ii' CFm-W;r ~ "{r iJ'r1"[.r ~r 

' '~~r  i~ ~wrr CJi7 ~ ~  «t,.<;)fe&f;'tir 

sfm-ei~ ~ t'  ~ ~~ t ~ ~r{~~ 

it Cflfr !frn fcti'rtT ~rt;  ¥lil ~ 1fTtff 
~r lttt r~ flfi'lU ifllr t I 
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. ''"'''''it~  ..rr~ it ' ~ 

pT ? 

.'j'.,. rq: .r t; ~ i  Cf'T iIla it 
Itr)f ~iri  ~ t I i"~ cti"l i ~~ i ~  

~ r t t  .q.' ~  8, fo ~ " ' q ~i o  ~ 

VT ~  i 2, 3 If'{r;?r q ~6 ~ ~ r ~  

in~ ~ ~ iitffl t I 

~ ir't ~ ~~ tl ~~  fiJI ~ it 
.,-;ft i~ ~~ ifft Cfilf it ' ~~ f1«"fT I 
~ ~tt ~~ ~cm fif1 i~ tim ~~ Slit 
~  ~~"  il'rrT ~ ~ I 'a'~ ctlT ctllt ~~
;m ~ ' ~ ~  '~ ~ ~ ~  ~  

~ ' it ~' ~ ~r i it~ ~  ~.t ~' ~ ifllf 
~  ~ ~ ; "~ ~~ it; GfT'a' ~ it q19 
llfirt ;; ~  & I \if"if ~ r ~m ~~ ~ ai ~  

~) ' '~ ~~ \Tl: g1:t ~ ~ ~ I qi{T ttifi 

~ ~ '  §'A'T ¥tT qrm;;r ~ 

t)~ T ~ J ~ ~ ~~ ~ ~ CliT, 3'~ t~ 2, 3 

w r~~i ltcti i{"ii ~ C i'~ ~ ~ ~ ~ fif) 
"q-i' -~i~~ i  ii -; ~ ~~" I ~ i ~ " ~  

;r '3'~ ctfT ct ~c t~ ~ ~  il"l<: WTG" tr I -')~ 

'~'' '~  ~r~ r ifT &T ~~ ~  ~ ctll ~~ 
~ i  ii' ~ fClfl" ~~ . ~ ~ ;r iti ~ ~ ~  

,6'1 ~ ~i~ ~i~ ~ I C i' ~ ~ ' ~ ilTc{sf\" 

,1 ~~~ & ~i ii  ~  iti ~ 'ATG' 1fT'{ ~. 

~ ~  \3"1' iti ~ '  ~ ~  ~ 1:ijo Cf1)f 

~ i ~ ~  I 

~~ crre i'~ t ~ ~cr ~~ ",)" 
;f1 t~ ti, ~~ ~ \1'T ~~ i Cfi"( ~ 

t fcti' ~  ti ~c ;; Cfft fvrt6" ; ~ Cf}'(6' I 
't~ ~ ~~r ~ C ~ fc:'71T fif\' ~ ' t t~ tjGifif" 

"'-11 ~.;  ;ntra-~ I cti'~ it i i'~ ~  fet\' 
·ftri ~  Cfi'1f ~  \iI"Gf ~ ~ ~  fCfl if}N 
it; lfTlfir i;~ ~  ~ ~t' ~ ~ ~  

~  if ~t ~-~  ~ctr tt~n 

'fai t:IlT ~  q"q ~ ~r ' i'  ~w;r Gf;;'Tir , 

~ct  ~ ~ Cf'i .'"'~) ~a- t 
m crtrr ~ ~ ir ~~~ 

~i'  q ~ .;rnr. arr~ r 1 ~ 
~ it;" ~t' ) iffil i i~ « , aar 

~) trw m'( ",11: ~  ~ fit;-

~ ;  cw;jJl' i )~ 7 1f)N ifiT tra (Wjif 

tfWif iiif i '~  ;n~~ 1 ~' i C ~-

fiftr iM'T'iT ~ ~~ ~ I -;:m .. '1:t ~ 

~~ Cffiii ~ ~~ ~ i' rn'  ~  

'im~ t ~~ 3'~  'it~ qr fif)lfT 

'IT t 

~~t aCfi ~  tt~ mi-.: CifiT ~ ~i  

t, ~i  mi ~  4~ ~. iIla r.n: 
cr~~ i )~ fClfl" 3 ~. ~ Cfil ~'6 ' 

C i'~ f ~~  ii~~  ~ ~-ct  ~~~  

t:ffi ~~~  t, ~~t ) e i ~. t ~ ~ 

t , 1\. ~~ ~'a' ; "~ ~ir~  ~ ii" a 

~  ~~ i~ ~C i' ~ e iti o'h: 
~ ~  ~  ;'~iti an~ ~t ~ t  

ifi"T f'r§ \inti· ~r ' ~ I it'tr<: ~;; 

~ ; r ~ii t tti ~~ ~;~ ~ 

'ii'Tlt ai C:;i'T t:t6' ~ i~ iti \'S1l ~i i~ 

~~a ~i~ ~  ~i ;; i~i a-T"( G'"( ~i i  

~  ~~. cti~;;  ~i  i~  i ~ 

&1;;"T, ~e ~ ~i; a 1 q'j ~~ a ~~ ~ 

~ tt6" ~ri  ilflT ~r~ t qcr Wl"U' 
~ ~ 9;£1<: i~ ~ ~ qa i~~ 

t , ~ ' ) 

ir~ G'T6" ~ ~  if; 'itan~ 

'ilT ~  ~coii ~ ~ ;r~ f'iJ 
m;;~ irt:an:'l i; ~ " t ~ wr 
... ~ ..ri~ ctT ~~ ' Cfi"( ~ ~ t  

~i  tr~ ~r ) ~r are 1m fit\' 
~~ iti ~ tt6" ~i"  ij ifga 

~~  ~~ lirT ~ I It&t in~ 

C i"~ ~~. ifTa ~ ~ fcli C i ~ ii'~ 

~ a ~  ~ ~at  tni3i f<crm 
cm;'T ~~rm'  ip":j ~~ ~i ia'~  

t, colt ~ ~a- i ;~ ~e ~  it~  

ifil'( crra ;;(T t, ~ ;~ii  'f;r;; ~  

~ ~ 'i~ ~ , ( .... ,.,) 
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.t\'; ... "'" ~"i )  : m;f\' .r ; rt."i '~ iI"fT ~ "".,.. t t p 
;ft ~ a~~ t .-.rr ? itt-1rU tl Cfl1T fill ~e iti r~ 

",.wf" fWI : ~~  ~ ~a ~~tt ' 
~ a~ ~ ctr( ~a  ~ fCfl, ~' 
~ it ~ itii q=t q'fij' ~  t, 
~cm r 1{.a: c(r' !i{f' ~  ~ 

r~~ -r.tT ~ ~ fCfl ~n 'tt~ iR'ti <: ;fi1' 
~ ~ ~~ ~; i ~"  ~  rr{ I \iI1 
~~ i  r ~  ~ ;;~ i~  ~i ";  

~ i'r~~  ~~. q-Gf(f"f ij; I ~;;ii 

~  tt~ tfri ~ ;fL-~~"a ilIa' ."(T. 
vfi, t1i'tifT ctr 1fr"(T iif'Ta T 'fT, ~ it"i  

ifif ~ ' fCfl'l.f'T:srRlr 'fT f;fh: 
~ ~  'C i~ ~~ \it1a-tl J q1: ~r~~ 

~r i ' ~' ~a ;r it ; r~  ~  (",,4U1A) 

1ft ~ t ~ t r ~) : 
~~ ! t i~ .. ' ~  ! 

c.. 

"" "''' ~~  ~ otOCli ~ i " ~ 
& I ' r'i r~  ir~ I ~r- ' ~ i";;.~ 

~  .,i1f ~  , ifrq ~" i; r ~ i  

fCfl' '1'1"( \l,' i ~ ~ ii i ~i  ~  

~  r~ ~ ~  Cfl'(§ ffl ~ ~ 1 
f9" ifil ~~'i  ~r~ ~ , ~C i'; r 

; ~~ it"f"'< ~~. ~-tt ~~-;;~ 

ifii ;;f11 i' ~ t I ~ ~ 'n~~~ 

~  efr ~"ai  \If ~r tn ifit, 

~ ~cm ~ ~"' "  ~  \fl mT-
~rtt ij' cf ~a- ;:rtf ~ I lti ~m 
~  ijo 11l C '~  ~ fiF .q ~  

~ m~ ifi 1\0 TIiTGfi' ""q "t~ii a 
~ '  tT, CflfTfCfl'... 

MR. DEPUTY-SPEAKER: You love 
all the people! 

q1 t~ ,fq": ... ' ~ r' -tma (, 

ttll ~ '" ' ~ ~ i' ' 
m tr t ~~~  " ~  I 

~t $f{Wf I(f it; ~ it :q.qf itft 
'~ I P ~  .t i i~ ~ ~ t 

'in ~ " 4m ~; r ;n ~ . r 
~ ~~. ~ ~ ~;  ~ q 
~ ~t.~  W fCfi' $fiAf ~i ;;~ 

~" ~'  mtwi ti tf'( \{) v'llf 
"''Pf'1, ~.' 

t, ~C i~  ~ ct\' a .. f 'l'ffll=tr;Ft 
'11T )~r ~ Ct  ~ ~' tt1;nia' ~. 

~ ~ 5A""h. M~' "  aiPFT 1ft 
tlftnwG' ~) trlrT t, ~ ;r ~ ~ it~ 

1if;T lfCfiTir(WrT C )C ~ iti t;~ +nri 
1.:1 

~"~. 'tlT ~ .o t I ~ ' ~~~ 

t fCifl ' ~.~. Cifll It'T6';nt\jf' fefiC(f :';'11:( 
' ~~ ctiT . . i '~ ~w ~r t I 

1f m ~' rr~i  Ci '~~n feti it1r ~ t 

~~i )' ~~ ~~i~ if)'r . "~  1 . 2 

lTfa ~i )' ~ ~ t--~. -~.. O. 8 

srfa ~C i' ~~'  ~ "" ~ ~  '"4"'-< 
'iT'fI ~.~ '1'h: i i ~ 'tll ffrwf' 1 ~t 

12. 8 ~ t:!:if)' ~~n~ ~  ~na  t , 
~'  ~~~' ~ ~ efT t I ~ct;;r 

iti'; ~ at' i ~~ GfTa ifiT lil'i t fCfl 
~t $ft .. ~ ~cti ~~ .~ it. q:'e§ 1 2. 8 
l I \ifl it"f,:( ~~". it.- ;a"; ~ ett 
f:q;:a T ifi';(a-~  wr~'~ if i:(;cr-..: 'ffT 
~ -C i ~6 r i ~ " tAG" ifi ~  ~~  

..:> 

~"' ' 11& ~ ~i  fCF ~"~ t ... ~ 

~ til ~nt ( t{11' ) ifiT"(l\ij t 1 C ~ 

~ ~ cpT ~ i ;c ~ if ~ \nI'l?Cr t , 

; ~ iral"( ~~~ if?i ' ~ 

~ ~ ~ ~ ; ~ ~  ~~  

~ fif\" m i "ct ~ \if) ~~ .r~ 

mq Cf'1 qa ~;  ~~. ~' 

~t ~i ' CfiT ;r~ t~ t : l!. ~~ 
~ if 2. 1 ~ ~.  m~ ~"  

i 1. 8 ~ ~'~  ctr~ '  if 2. 7 
. ... 

q"( ~ ... , q;ru l( 3. 4 '1""( ~ 
\j(fq'f'f it 1. 8 q'"( i ~ ~ Ii\', 

'. \ ~ ij 2. 4 q,: ~' ' , 
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., ~ i i'i " cfi ~~~r l \if1 ~ 
, , t=fr 1l ' i~r fCli ir" ~ ~r~~" 

~~ arrt=l ~ ~~ ~r~ i' ~ ~'~ 

... q;,i ~; t ~ ~t t , ~ C i;r \11'1 

{;r~"'r srr.=cftlr ~~ tir~ & f\iii;" iti 
3I'fa Cl'i[t \fr ar~  ~iC r ~ ~ r 

~ '\;tl qi) ~ t ~6a '  '~ 

i 'r ~r t 5'1 ~ Uqii' ~e~ ~  ~ 

~  Cllf a ~~ afi) i ~r ~~r ~ t 

lr"(r ~ 'r~ ~  .q t ~ ~~ ' q:rfzlfT 
it; ; ri ~~ ;faTfAT ~ . ~ rr ~ 

~ J;N't:f'r ~ ';;  ~e Cfll qO T ~' 

fC1\" \J(6f ~ '~ Cf)) «lSltr c r~ 

~  crr ferS'Tii ~  ~ ~ ~r 

ifi1:: ; ~ ~'C i ~-r.  ~ ~ - ~~i~ ~ 

1f)"( ' ~ 'ir.fi' ~~  6 ~  cr.~  

~ i i '~ etT arRl 'q"T ~~ 
~ ~~ i{~ar"  ~i~~ ii if ~  

, it ~r t ' )~ ~ c i't ~' ~  Gln:.l etfi ;rra 
'1') tfi({( I ~~ ~C ) ~  tl " ~ ;rra 
if'1" qrrfmr ~  ~  ~. .r 'i  ~ 

~{ ci ~ it ~C{ liT;:?; ~.  lJ;5" ~) 

t:? if) ~~ ~ )--  5 ~~  ~r ; r~ 

--q') tttn 10, 5 ~ .i  ~r~ c'j' ~' q-) 1 

~  ~ q-{, 3 ~ ~; ij'( 9;frf 

t ~ lJ;q; 4 ~rt  tr~ ~  t I 

~~ r a ~ ~ q.:niiwrr 'Afq; ~cr ; 

$f) ~  ~ I ~  iti ~ t 

' r'r {)~t  ~ tt~r {..ii - ~ ~r ~ t 

t '''~ ~. r Cfi'r '~ ~i ~iri 

iiqrtlr fi#1iff ~ ar ~ cree f\if'rf' 

a~~r ;  CflJ C r i ~r "ti'~ ~t ~ 

~~ C ~{ 'r )  ~r ~  tt~~r~ Cl;''( itl 
;;-t Cfil ~~  Cfl\ ~ci I ~tnr~ 

~ ~ci " ; "~ ~ ~  ; ~r~~ qm: 

~i  'tfr ~ ' ;r if,rqr t 'f1"( 
~~ ttif tt ~) IftriWtf it. ~ t  . :;:r)\ii 
~r ~~ ...... i ~~  ~r t I 

-~ .... '( ~e' .-if"'" itl) iI'Wr 'liT ~~a 

",) i ~~ ~t~.ti  

fifi ~ ~;r '1:t=lifT ~rt it .7.ff! 
.-;rri '1'1' ~'i ifi'T "('f iilffl' al 
~ ' ~~ ita" m"l' ~r i' 'i&:1 ~~~ I 

~ ,Cf)r"( if ~~ i ~ cti'T cti'~r fw!ft' 

efr t: fGfl ~~ ct\ ~ ; r~ Cfil 11 rri 
a~t ijt oi~ ~ ;; ~ CflT fCfrtrr ~~ I 
~ r~  ft:tm;yr ~ ~ fCfi ' ' ~6 ~  

~~ if-if ii'i~  itl ~ ir~ CflT ~ 

~  I qf! a'l'T ~  ~C io  ~ ~~~ 

~~  cr~ i '~~  ~ ~r'  9A:awT 

a 'i i~r  Cfi=( 'At, i ~ prr  ~ ~i~ 

~~r « trw ~r~ I 

~rr ~  t ~ ~ ~ ir~;r  

~ C i~ ~ ~ "r i  C::T 'fT fet) ~c t~ 

1fi C ~r{ ' ~ ~ ~ ~C  ~ i' r ~~r 

~  Cfj'q-T'IlT'i q;;rtrr ~riir r ~t r  I 

~  ~~r C1 ~~ « ~ -'  ~~ Cfif ~ ~ 

If'frr ~r 'ifrtl; ~r ; ~~ ~ti~  

C ~) i ~ ~~ csfi ' ' 'r ~ r Cf,Jfrw'i 
iT;; i r~  ~" C ir"  CfiT ~ a '~ ct i~ 

ct~)~" ;r ~. ~ t ~ ~~ ~  ~'  

~ '~ ~ '.  r~t ~ ~;  ~~ . ~  

cr~ ~t iT{!q e )~  ~ ~r C ~  'a''i<fir 
q-ri'( Cll)t 'i ~ l ~ i. t~~  

~ ~ rr rir. ' ;~~. if; .~r ; t I 
~.;a  ~ ' ~ iiFraT ~ fcti ~~ 

; 'cr~ ~ r ~ i 'm~ _ fCfi« t 
~ ~ ~ ~  ~ ? ilt'';cH t i~~r 

C i"{'~  ~ ' "'~ t6-a'I?l'T C1f:"(.l t 'i ~ 

~~ '1m ~ ~ ~  iTr iiift! 

~ ~ ~~ Cfir ' 'rt~ ~r ;r(f ~a  

a. ~~ illia !fl.Tr i i~ r  ~crr~ 

~ ;:r(f t I ~ i r~ 'M: \Jf, ~ ~r 
r ~~ ~ ~~ -'ifT q'rif -ct:r r~ 

&f I ~~ '~  1ft) ~r~ ~ ita' .~ 
~c ~  ijo .iff ~~  tr arm 

. i!fit.rr ~~tt "~  Ci~ r '~ ~~
t ~  t ~r'  ~  t· q m 



; 399 " ~ .  ~ . a -~in. ~ 'I, 1_ (SAKA) , 'o{ BtJmc! A6airs 99. 

, ~r t ~t ' t, ~;pr f.i1 ifffl ~) 1ft ~ t ~ ,(if '" ~ 
,-qJ·.ffl"tft ~r ~'  ~ ~ .. i¥T t fCfl ~r{t ~ ' (f) ~ t)1ft ~ 

~~ fqT ~t CfiT t i' I '"' 1fT1ft' ~ c i  ,ctT Cl'R:T ~ ~;r ~ " "~ 

. ~'.- it ' ~' I ~~r ~r rC r i i ~ , ~~ ~ ~ .C i ~. ~ t, ~ 
l{, a:" (i, ~.-r 'i(f,.if t if i. i ;'~ ~ {rtf, ~ . 1i' 'i "3 i~" t ~~~ 

ijCfi6 T ~ ~ C ;; - ~r  ~.a  ~ ~~ ~r ~ ww. ~r ~ q) "N. .~ 
r~ ~t rr~ ~ ~ -tc{~ ir~ ~ GfTa ifi ~ ~"6 ti{f ~ it.~  ~ Jrfj' ~tit 

~ ~ ~~  ct. ~ ~~ t i '~iitir ~ .~ r.i t i "t ~ ~ (" 
{ij'f GIlt. "~ ~ ~'i  fef: ~~  

\if, ~ ~~"i a'(t6 t-fGfitl' ~ ~ '  

~ r~a  ii'trT i,;r) ~r ~ I 'iiitT"( 

~ 'ir.; ~ i.aT t a1 ~ GraT 

~ atia-t, ~ ' \jij iti ~ .. ;u 1i fq·:qf,( 
C i'~~ ifi ~ ~"' ~ a I ~;t Cfi'qr 

1f"'r tt~r C ~  ~  ~r n ~i~~ 

~) ~. d'i Cff. ;;-r\inl;\it" a tritl t 
~  fClili"T ~n  cr. 'ii ~ ~m ii ~ I 

~ C i'  ~r ' e T¥f ~ .  Cifr \ft 

t '~ ~ ~'i  ~~ fefi gf11Wt' 
'trif 'fiT i~ cnTlf it1'T fcti ~~. 73';;ctr 

~ 'i 'r '1'{ CflTlili ~  ~ct i CiTGfia 

ifi1 ar~ Gfi"( -(ri', ~'i i ~  tit$' \TT 
i~or C i~  ~;;-  ~~~'  ~cr.r~ -

'~ ~ ~r CFTIf ;:rft t I cf ' ~ 

~6' atiTif ~. C i~' ~) I 

~  ijo 1980 iti' ~rot; 6~c  CflT 
~ crr'm~' 3 3 ~ \if)fcr. 1 97 9 it 
64 f{T :;;r(i' ij Cf)' if'01:T apr ~ 

t, 1980 it 293 cnm~' gt i 'i ~ 

1979 i( 681 ilff«f«' ~ eft I 4~ f 
~i it GfT=t;r am T ' ~r W I 1:;r ~  

~ ~ ~i  ~ ~ C ) ~ 

. l{ ifiT'fif '1'11: 04'Cffill atr fm6 Cfi"1'l1if 
, " 
~~C  ~a-  ~ ~ {~ar;  ~~ ifr ~~a  

~ ctt CffTfmr ett ~  ~ t ( .. emr) 
~i ~~ t fef' t~~ ~C r a~~ 

(T ;r{ t I ,,' ~ if ~ ~  '(tI'""dT ' 

'fT, itu Wt11W 'fT, tim ~ ' Ci ~ ~t . 
t, if«r ~ ~ t \nl1l it(r 
~"'" i~ if' 1f1'in' ~'o tf( m 

~t 'RZ". r.,l1:) cni ~t  (;;-t 
i{~r )  : ~rr  ~~ ~ra ~ fCfi '~ 
mqC!ff\ ct ~~ ati~;r  r~ al t;I'Tq' 

C -; ~ ~'~  ~ r ; "~ 9;fTq- ~ ~ ~ 

~  -:q'lQ:..... aT &:If ~ ~~  'i~  ~ 

~r ftp-.: {~  rr~~~ CfiT ctiTf ~ar ~r 

~  ~ I 

__ t ." r,,( : ~  iiT\ii'itlr1' \ift' 
'$i'G';fr ~  ~ ~ Cfi"( ~t ~ it'tt tm'"t 
I!i ~pt iliT tzrr;; ;;.~ '; ~r I ~; r 

t~ ti ~t ~i  ~ fati i" ~ '~ . ~. ~a-~ 'In' 

~ ~ ~a ) I ' 

~t r ~ cti~ ~ ~~  if' ' ~ 

~"a T G1if ifi ~a T i¢)' iiI'Th if; ~'  

~ n t R', If''' ~. t . (7rlt m ~6  ~ 

~  \It ~.~ &lfr C ~w ct.~ tr"tt 
~~ ~.. ~ fer; cf 'l! ~ '1l1 ~ 
ctr iiJfifww ~ t 

~C i ;;~ ~ m~~ if cti~  ~  

~  :tfi\iJ ~ ~ ~  ~ i ,(1\1 ~a-~ 

ttcti "i.. iil" \jS'"( 

~it ~i ~ • if ~ i ii~o ~.  'If111f<r 
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V\ifrr( itt -=tAi-fJJlztt ~ ... ~ (t fit t 
. tf\''( ~ err~ C i~~ i~ 1{,Gtrt"( i16

0
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MR. DEPUTY-SPEAKER: Mr. Home 
Minister, You can condude now. Time 
is over. 

I am not applying guillotine to you. 
But you can concl ude now. 

,,) • ~ fit,: I{ ~ tr ;rr~ i i'~ ap'( 

'~ nqr I 1\" ~~ "t1 " ~r few 
ir"(T awr .-tlr . {t " ~r t fR\' 
, "' ~. ~rt~ I ~ Jf' ifft arRi ~ 'C )~' "r  

~r ri  1:t. arret I{ ; "-~ ~ ~ 

.~~r ... rt~  i, ~ t "r.r-~r ; ~~ 

.~) llifl't"( ;it t: q-)'( 'a'~ Ifritt't iti' 
tiq,f t-sft ~ 1:(" 0 ;ft mr, t(1l 0 eft' 0 
JJft ·1If1I'«tt1'fa ' ~~ I ~ t 0 q-) 0 . ..r, 
-':f1ft.d T"( w~~r  t(lI' 0 tft 0 ~ lWff,,, 
.~r "  ~. qo)o; JSl'f ,)fiA ftaWtfr, 

, ........ e .. ' .~ 48"0 f;t,''I11h: W\--
~o  , .~ i~ ; IIfY '..-r, ~ 1ft, 
~~ 0 ,(f1' 0 ~ 0 'j ISft ~'" 1f1\1IT, 
~~-~o .fto ~ ~4it ~ ~~ 
liqft .. ~ ~~~~ ~it; {tq ~' '  

~m I . 
,MR. DEPUTY-sPEAKER: It the 
House alrees I shall now put all the 
'cut motions to the vote of the House. 

Cut Motions Noso 46 to 55 and 157 
to 208 were put and negatived. 

MR. DEPUTY -SPEAKER: I shall now 
put Demands for Grants relating to the 
Ministry 01 Home Affairs to the vote 
of the House. 

The ~tio~ is: 

"That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the order 
Paper be granted to the President out 
of the Consolidated Fund' of India 
to complete the sum necessery to 
defray. the charles that will come 
in COUHe of payment during the 
year endini the, 31st" day' of March, 
1982, in respeet of'the heads 01 
dema·nds entered in the second 
'column thereof against Demand Nos. 
7 to 547 reiatiD, to the Ministry of 
Ha.:ne, air ~" 

The mo~ion was adopted. 

Demantlsfor Grants, IgSl-82 in respect ofthl Ministry oj Home J1ffairs Voted ~ ; uk SalHra 

Noo of m~ of . .-n~n  Amount ofDctnand'for Grant Amount of Demand for Grant 
Demand on account votc:d by the House . to voted by the House 

on I S"S-IgSl 
~----...... --.-...... -...... -.-..-...-.....-... --..-.-,------..... -------~-.-..--.--- ' ---..-. 

3 ...... ----. ..... .-.. ...... .--.---..... .. __ . __ .-.. - -------- --- ~... ..----

~'  OF HOME APPADtS 

47. M'inistry of Rome Mail .. 

tB. Cabinrt • 

Revenue Capital Revenue' Gapital 

Rs. Rs. 1b. . B.a. 
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.....-. ..~- -  ..... ~ --... ...... .---.... ---.-.-------, 

50. Police 49,43,57,000 

51. C~ .  6,f4,18,000 

.,52. Other Expenditure of the 
Ministry of Hom,. Affairs 62,56,91,000 

53. Delhi 35,44,01,000 

.54. Chandigarh 5.64.55.000 

-55. An daman and N icobc.r 
5,80,26,000 Islands 

,56. Dadra and ~r Ha,'eli 59,21,000 

.57. LakshAdweep 1,19,36,000 

.. --=-
-18.02 hl"S. 

-DEMANDS FOR GRANTS, 1981-82-
Contd. 

:MINISTRIES OF CIVIL SUPPLEIS, EDU" 

CATON AND CULTURE, ENERGy, ETC. 

MR. DEPUTY-SPEAKER: I shall 
,now put the outstanding demands for 
grants relating to the Ministries and 
Departments to the vote of the Jiouse. 

The question is: 

"'That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
.in the fourth column of the Order 
Paper be granted to the President out 
-of the Consolidated Fund of India 
~to compI.ete the sUms necessary to 
. defray the charges that will come 
.in course of payment during the 
.year ending the 31st day of March, 
-1982, in respect of the heads of 
demands entered in the second 
.column thereof against-

(1) Demand No. 10 relating to the 
Ministry of Civil Supplies. 

,(2) Dem,ands Nos. 25 to 28 relat .. 
ine to the Ministry of Educa-. 
tion and Culture., 

(3) Demands Nos. 29 and 30 re-
latina to the Ministry of Ener-

IY· 

Jqner9Y, etc . 
. _-------------

4 5 6 

--..-------
1,7!l,88,000 !l47,17,82,OOO 8,64,41,000 

34,!l0,91,OOO 

23,61,08,000 300,94" 19,000 1 00,S9. i9,oCO 

24,98,95,000 177,20,oB,000 103,94,t6,oOO 

!l,45,78,ooo 28,22,78,000 12,28,88,000 

3,54,89,000 29,01,32,000 17,74,43,000 

83,64,000 2,96,08,000 4,18,22,000 

1,34,56,000 5,96,80,000 6,72,81,000 

(4) Demands Nos. 32 to 43 relat .. 
ing to the Ministry of Finance. 

(5) Demands Nos. 44 to 46 relating 
to the Ministry of Health and 
Family Welfare. 

(6) Demands Nos. 58 to 60 reiatina 
to the Ministry of Industry. 

(7) Demand NO.4 relating to the 
Ministry of Irrigation. 

(8) Demands Nos. 67 and 68 relat-
ing to the Ministry of Law, 
Justice and Company Affairs. 

(9) Demands Nos. 72 to 74 relating 
to the Ministry 01 Planning. 

(10) Demands Nos. 76 to 79 relating 
to the Ministry of Shipping 
and Transport . 

(11) Demands No. 80 relating to the 
Ministry of Social Welfare. 

(12) Demands Nos. 81 and 82 relat-
ing to the Ministry of Steel 
and Mines. 

(13) Demands Nos. 83 to 85 relat-
ing to Ministry of Supply and 
Rehabilitation. . 

(14) Demands Nos. 86 to 89 relat-
ing ~o Ministry of Tourism and 
Civil Aviation. ' 
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(15) Demands Nos. 90 to 94 relating 
to the Ministry of Works and 
Housing. 

(16) Demands Nos. 95 to 97 relat-
ing to the Department of Ato-
mic Energy. 

(17) Demand No. 98 relating to the 
Department of Electronics. 

(18) Demand No. 99 relating to the 
Department of Environment. 

(19) Demands Nos. 100 to 102 relat-
ing to the Department of 
Science and Technology. 

(20) Demand ito. 103 relating to the 
Department of Space. 

(21) Demand No. 104 
Lok Sabha. 

(22) Demand No. 105 
Rajya Sabha. 

relaiinl to 

relating to 

(23) Demand No. 
Department of 
Affairs. 

106 relating to 
Parliamentary 

(24) Demand No. 107 relating to the-
Secretariat of the Vice Presi-
dent." 

The motion wa.s adopted. 

Dem_ds for Grants, 1981-82 in respect of Ihe Ministries of Civil SupPlies, Education and Culture, 
Energy. etc. etc. voted by Laic SaMo. 

No. of Name of ~man  Amount of Demand for Grant A'Tlou'lt of Dem.and for Gran t 
Demand on aCCoun t voted by tht! voted by the House 

House on 13-3-lgfll 
-------------------_._------.. -

3 4 

Revenue Capital Revenue Capital 

Rs. Rs. Rs. Rs. 

MINISTRY ~ CIVIL SUPPLIES 

10. Ministry of Ci vii Supplies 1,00,13,000 1,39,79,000 ~oo 64 oo  6,98,96,0"169 

MINISTRY OF EDUCATION 
AND CULTURB-

2';. DCJl'lrtment of Educatior. 35,90,000 1,79,47,000 

26. Education . 46,51,13,000 2,07,40,000 232,55,66,000 10,37,00,000 

27. Department of Culture 2,46,68,000 f2,33,42,000 

28. Archaeology 1,26,08,000 6,30,42,000, 

MINISTRY OF ENERGY 

29. Dcpartme. t of Coat 17,27,42,000 110,64,17,000 86,37;07,000 505,53",85,000' 

go. Department of Power 14,83,35,000 123,97,03,000 74,r6,72,ooO 6 J 9,85, 1 8,000' 

MINISTRY OF PlNANCE 

32. Ministry of Finance . 7,10,18,000 25.42,000 3 0~ 0.o00 1,27,09,000-

33. CU'!tom!( 6.86,25,000 2,87,50,009 .. 34,31,27,000 , 1Jh37,50,000. 

34:. Unio!l ~ci e puties 9,84,25,000 49,21,26,000 
-I 

'S5. TaxeS on n~m t  ~ta ' Duty, 
10,19,85,000 50,99',25,000' . Wealth Tax and Glft Tax. . 

"-,.,.: 
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36. Stamps 

37· Audit 

38. CUlrency, Coinage and Mint 

39. Pensions 

40. Opium and Alkaloid Factories 

41. Transfers to State Govern-
ments 

42. Othc.· E"penditw-c of th(" 
Ministry of Finance 

43. Loans to Govcmmf'nt Servants 
etc. 

MINISTRY OF HEALTH AND 
FAMILY WELARE 

44. Ministry of Health and 
Family Welfare. 

45. Medical and Public Health 

46. Family Welfare 

MINISTRY OF INDUSTRY 

59. Ministry of Industry 

59. Industries . 

60. Village and Small Inc1"stl ics 

MINISTRY OF IRRIGATION 

64. Miuistry of Irrigation 

MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS 

6,. Ministry ofI.aw.Justicp and 
Comp;lny Aft"g,:rs .  . 

68. Ad'llinistration of Justice 

MINISTRY OF PLANNING 

72. ~ini tr  of Planning 

1S. Statistics 

'74. Plo1nnb·gCOm.1'Diuion 

4,48,21,000 

12,°8,°4,000 

8,21,40,000 

13,61,00,000 

25,55,31,000 

368,28,93,000 

63,59,°9,000 

19,18,000 

31,34,14,000 

28,53,69,000 

62,06,000 

7,2?,22,000 

4,19,58,000 

13,51,77,000 

3.92,89,000 

!Z ,gB, I 1,000 

92,90,000 

88,70,000 

3,59,60,000 

18,95,OCO 

87,g8,58,000 

16,66,67,000 

11,86,21,000 

16,000 

57,71,10,000 

1,01,59,000 

2,21,96,000 

16,000 

22,41,03,000 

60,40,20,000 

41,06,99,000 

68,05,00,000 

13,05·57,000 

789,98,88.000 

317,95,46,000 

95,89,°00 

156,70,69,000 

142,68,43,000 

3.10,30,000 

32, r6, J 1,000 

20,97,93,000 

67,58,86,000 . 

3,66,000 

14·90,58,000 

4,fi.{.,S2,OOO 

4,43,50,000. 

17,97,99,000 . 

94,78,000, 

306.67,94,COO· 

7 J ,33,33,9000. 

59,31,04,000' 

'84,000. 

288,55,47,000' 

5,°7,96,000, 

II ,09,CO,()()()o 

8t-,00 () 
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~ MINISTRY 01' SHIPPING 
AND TRANSPORT 

. ,6. Ministry of Shipping and 
Transport 60,57,000 3,02,86,000 

',77. Ro4ds 23,34,24,000 ~ 6  116,71,18,000 J 13, i8,24,oOO 

. ,S. Ports, Lighthouses anti 
Shipping 11,86,67,000 30,09,62,000 53,63,37,000 150,48,12,000 

'.79. Road and Inl.md Water 
'I'r&nspnrt 35,27,000 4,14·,03,000 1,76,31,000 20,70,15,000 

"MINISTRY OF SOCIAL 
WELFARE 

. .80. Ministry of Social Welfare 7,93,23,000 15,61,000 39,66,13,000 178,09,000 

. MlN'STRY OF STEEL AND MINES 

.ih. Departmcnt of Stef"l 2,56,7Z,000 93,45 90,000 12,83,61,000 467,29,51,000 

.,82. ~p. rtme t of Mines (  I ,S.h 7B,000 36,16,17,000 57,93,97,000 180,80,83,000 

~ MINiSTRY OF SUPPLY AND 
R.EHABILITATION 

,83. De-partmen t of Supply 4.53,000 l22,68,ooo 

, 84. SUP?1ies and Disposals 1,58, 10,000 7.9°,49,O()() 

.85. Dep",-,:tment '''.f Rehabilitation 4.38,64,000 1,43,82,000 21,93,20,r.[0 ~  1,(00 

MINISTRY OF TOUlUSM AND 
OVIL AVIATION 

: 86. Ministry of Tourism iLnd Civil 
Aviation 12,18,000 60,93,000 

, '17. Mctc~)ro o r 2,95,63,000 1,26,21,000 14,78,15,000 6,31,04,000 

. 39. Aviation 5,17,15,000 15,66,71,000 25,85,73,000 78,33,53,°00 

, 8g. Tourism 91,79,000 2,09,26,000 4,,)8,95,000 10,46,go,(l()() 

-MINISTRY OF WORKS AND 
BOl1SING 

."go. ~ ni tr  of \Vork" and 
, Housing. .  . 24,61,000 1,23,03,000 

, 9" Public ' or ~ 20,69,56,000 6,66,96,000 103,42,79,000 33,34, ,8,c()o 

.~. \Volter Supply and Sewer41lJe 19,57,50,000 97,87,50,000 

. 93. Housing and Urban 
e e opm~nt • • 4,4-S,'P ,000 8,66,66,000 22,17,05,000 43,33,31,000 

94. t ti . ~'er  ... ud Ptinting 7,96,22,000 3 ~  ,08,000 

-.-----.---.. -
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DEPARTMENT OF ATOMIC 
ENERGY 

95. Department of 
Energy 

Atomic 

.96• AtOmic Energy Research, 
~ e opmcn t and In dustrial 
Prnjects 

97· Nuclear Power Schemes 

R.evenue' 

Its. 

19,72,86,000 

13,64,°3,000 

DEPARTMENT OF ELECTRONICS 

93• o _'p'1rtme.1 t of Electronics 2.36,34,000 

'DEPARTMENT OF ENVIRONMENT 

~  .a..:epal'tmer. t. I)fEnvirorment 1,00,52,000 

DEPARTMENT OF SCIENCE 
ANDT.ECHNOLOGY 

10O, DepdrtmeJJ t of Scieuce and 
Pl'echn ology 6,70.38,000 

JOI. Survey oflndia 4,61,87,000 

.:102. Grants to Council of 
Scientific and Industrial 
Research 12,46•66,000 

DEPARTMENT OF SPACE 

-~03  D ~p trtme  t lJf Space 9.70•62,000 

.PARLIAMENT.DEPARTMENT 
OF PARLIAMENTARY AFFAIRS, 
SECRETAlUATS OF THE 
-PRB4i·1DENT AND VKZ-
PRESmENT AND 'UNION 
PUBLIC SERVICE COMMIS-
SION 

'104. ~o  S:1bha 

105.. R.ajya Sabha 

J06. Dep:\rtmen t ofParliafTIent-
tary Affairs 

'107 •. SeCretariat of theVke -
President 

---.-----------

1,22.13,000 

1.07,000 

Capital 

RI. 

27,51,26,000 

: 13,83,82,000 

J ,5°,67,000 

32,00,000 

96,000 

15.77,61,000 

56,76,000 

gB,64.33,000 

68,20,16,000 

11,81.72,000 

5·02,59,O()0 

33,51.88,°°0 

23.°9-35,000 

62.33.29,000 

45,53,14,000 

2, I 1,40,000 

21.53,000 

4 

Capital 

RI. 

77,56,32,000 

69,19,11,000 

7,53,33,000 

J ,60,00,000 

4,81,000 

36,10,88,000 
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APPROPRIATION (NO.4) BILL. 

THJ: MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN):, Sir, I 
beg to move for leave to introduce a 
Bill to authorise payment and appro-
priation Of certain ~  from and out 
of the Conso.Jlidated Fund of india for 
the services of the financial year 1981-
82. 

MR. DEPUTY-SPEAKER: The 
question is: 

"Tbat leaVe be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India fOr the services of the 
financial ye,ar 1981-82." 

The motion was adopted. 

SHRI R. VENKATARAMAN· Sir, 
I introduce*· the Bill. . 

MR. DEPUTY-SPEAKER: The hone 
Finance Minister to move the motion 
fOr consideration. 

SHRI G. M. BANATWALLA 
(Ponnani): On a pOint of order, 
Sir .... 

THE MINISTER OF FIN ANCE 
(SHRI R. VENKATARAMAN): I 
have taken the ,permission of the 
Chair already and he has permitted 
me. 

SHRIG.M. BANATWALLA: lam 
on a point of order under rule 218 (2) • 
I quote.: 

"At any time after the introduc-
tion in the House of an Appropria-
tion Bill, the Speaker may allot a 
day Or daySt, jointly or severally, 
for the completion of all Or any of 
the; stages involved in the passage 
ot the Bill by the House, and when 
such allotment has been made, the 

pea e~ shall, at 17.00 hours on'the-
allotted day Or the lato! the allott-
ed days, as the case may be, forth-
with put every' question necessaI7--
to diSPOse of all the outstanding, 
matters in connection with the-
stage Ot ,stages for which the day Or 
days have been a ott~." 

Today, the Appropriation ail I has. 
been introduced. Now Sir you will , , 
haVe, to allot a day Or days and, on 
that particular day alone, the Appro-
priation Bill could be discussed and 
On that day at 5 0' Clock, th'at is, at 
17.00, hours, 'the matter is 1;0 be dis-
posed of. That is very clear accord-
ing to sub-rule' (2) 'of rule 218. I, 
therefore, most emphatically request 
you not to allow the han. Finance, 
Minister to rUsh up with his demands 
and the Appropriation Bill. You fix 
a few days 'for the discussion at the 
Appropriation Bill aJld on the last day 
of the allotted days, at 5'0 Clock 
that is, at 17.00 o r ~ you may put 
it to the vote of the House. 

SHRI R. VENKATARAMAN: In 
the case of the Appropriation Bill the 
Speaker has, on request received from. 
the Minister, allowed the Appropria-
tion Bill to be introduced, considered 
and passed on the same day. ':(his is 
the rule. Therefore, I btave asked for 
permission and the Chair has petrnit--
ted me. 

. SHRI G. M. BANATWALLA: 5 0" 
Clock will not cQllle loday. -Is it -S o· 
Clock in the, morning? Hqw ean 'you 
contravene the rule? ' 

MR. DEPUTY-SPEAKER:" ":Mr. 
anatwa ~  you are a very senior' 
parliamentarian. You know that there, 
is a well-established practice. There-
fore, I have allowed the inan~e  
Minister to move the motion, 

SHRI G. M. BANATWALLA: It ,is, 
not well-established; it is badly esta--
blished. 

·Published in Gazette of India Extraordinary Part-II Section 2 
dated 21-4-81. 

• *Introduced with the recommend ation of the President. 
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. SHRI B VENKATARAMAN: Sir, 
1 beg to move: • 

"That the Bill to QuthoriSe pay-
ment and appropriation of certain 
rums from and out of the Consoli-
dated FUIld of India for the services 
of the financial year 1981-82, be 
taken into consideration." 

MR. DEPUTY-SPEAKER: Motion 
Moved: 

"That the BiI1 to authorise Pay-
ment and appropriation of certain 
sums fro:n and out of the Consoli-
dated Fund of India for the services 
of the financial year 1981-82 be 
taken into consideration." 

:Shri J yotirmOy Bosu-not here. 

SHRI G. M. BANATWALLA: You 
bave already had your say. 

SHRI G M. BANATWALLA· I 
would re,quest YOU to bear with' m.e 
fOr some time. 

Mr. Deputy-Speaker Sir, I rise to 
refer to e serious' situation with 
respect to OUr Agreement with 
Bangladesh on the sharing of Ganga 
waters at Farakka and on the aug-
mentation of its flow. For a long-
term solution,' article 9 ot the Agree-
ment envisaged Qctivisation of a' Joint 
Rivers Commission. It is rather un-
'fortunate that this Joint Rivers Com-
mission could not make any re,com-
mendation. Its mandate has also 
expired. in November,. 1980. The 
Agreement itself will lapSe shortly, 
that is, in November, 1982. This is a 
Sad state of affairs. Let Us hope and 
pray for the success of this Agreement 
and let Us hope and pray that there is 
no repetition of the situation' in 1975-
'16 when no agreement could be 
reac ~ with respect to dry season, 
and when Bangladesh tried to inter-
nationalise the whole isSUe alleging 
Wlilateral withdrawal by India. The 
issue was taken by Bangladesh ttJ the 

--------
-MOved with the recommendation 

Islamic Conference in Istanbtil, to' the 
non-aligned summit in Colombo and 
finally to the. 31st session of the Unit-
ed Netions General Assembly. 

The present agreement is pursuant 
to the consensus statement of this 
United Nations General Assembly. 

Very recently the Hon. Minister for 
Irrigation made a statement in this 
House on 7th April, 1981. He said 
"The question of augmentation would 
haVe to be decided by the twO Gov-
ernments at a high politi coal level!' 

I welcome this statement. But I 
m.ust insist that there should be a 
sense of urgency. I rise to emphasise 
upon the Government that OUr atti-
tude to the entire question should be 
in the spirit in which the agre.ement 
was arrived at. 

The former Prime Minister Shri 
Morarji Desai while placing this 
agreement on the Table of the House 
on the 14th November 1977, had said 
that the prevailing pi~it Was one of 
shared sacrifices and mutual co-opera-
tion. I must e,mphasise the import-
ance of the agreement which Shri 
Morarji Desai, the then Prim.e Minis-' 
ter, pointed out in the, HOUse and I 
would quote him. He said "Mr. 
Speaker, Sir, in considering this 
agreement one shoUld cast one's mind 
back to the h:mg years of differences, 
suspicion and even hostilities, that 
haVe prevailed in our sub-continent. 
We should also remember that India 
is a nation which, by tradition of the 
principles that it has upheld, both 
nationally and internationally, is com-
mitted to policies o'f cooperation and 
friendly relatio0ns with other nations. 
This Government has recognised that 
for the sake. of our own e e opm~nt 
andeffecti veness of Our foreIgn 
policy, the crucial test is w et e~ or 
not we could make the sub-contInent 
free of friction, allowing Us to con-
centrate our resources OD OUr primary 
task of development and the welfare 

,---------_ .. _------
of the President. 
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of our people. If we are convinced 
that India's own interest is also served 
in the prosperity of OUr neighbours, 
then, we cannot but make a serious 
attempt to, resolve. such problems 
which affect development in both 
countries." 

Therefore, Sir, I may, before' I 
conclude, say that serious attempt is 
necessary and for the ~ce3  

of this agreement, there 
must be a re-look at the 
attitude both by the Bangladesh 
Government as also by our own Gov-
ernment. 

-. 
MR. DEPUTY SPEAKER: I thought 
you are concluding. 

SHRI G. M. BANATWALL .. t\: I have 
given you three or four matters. I 
will finish with the first one and not 
touch the others. Sir, I must say that 
it is absolutely essential that the 
Joint Rivers Commission be revived 
by the two Governments. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): I rise on a point of 
order. How long will this discussion 
continue? 

MR. DEPUTY-SPEAKER: Another 
10 or 15 minutes. There are one or 
two statements. I have got to allow 
them. There is no other way out. 
This is Appropriation Bill. 

SHR,I K. P. UNNIKRISHNAN 
(Badagara): Has the House extended 
itself? 

MR. DEPUTY-SPEAKER: There 
was no objection to continuation of it. 
Is it the pleasure of the House to 
extend the time? 

SEVERAL HON. MEMBERS: Yes. 

SHRI G. M. BANATWALLA: It is 
absolutely essential that the Joint 
Rivers Commission be revived or the 
two Governments mutually agree to 
some other mechanism to seize upon 

this problem of augmenting the Ganga 
waters. 

Let it be recognised that the source 
of the water is in Nepal and, there-_ 
fore there can be no conceivable harm 
in allowing the participation of Nepal 
in OUr i ~ ion of the crucial issue. 

If I am not mistaken, the former 
Prime Minister Shri Morarji Desai 
had also agreed to the participation, 
of Nepal in all these discussions. 

SEVERAL HON. MEMBERS: o~ 

that is not correct. 

SHRI G. M. BANATWALLA: That 
We should be practical enough to. 
recognise the arguments against, 
India's proposal to c1'ivert the Brahma-
putra through a canal half-a-mile 
broad and connected with the Ganga 
at Farakka for increasing the flow of 
Ganges. 

. I, therefore, hope that a sense of 
urgency prevails upon both the Gov-
ernments and serious efforts are made 
by both the Governments for the 
success of this agreement. 

~ ~"'  m~i) 

lfl';:r;fitf ~ i~ ~  ~~ ~ ~ ~ ~ 

. ~i ' ~ m~ ~.m  ~ ~ .~ lr ~ t" 
~  ~'c ; r -«.1fT CfiT ~ if\' 0 tiT 0 ~. 
~~ ctt f<:tf,i iF a; ~ ~rrr §'1ff t: t 
~ ijo ~ ~ Ci i i Ci i~~~ 

Ch'T ~. i \TTlft vfi ~Ci i;r ~~ q"( 'ift 

; i ~ ~  liIT , miii' ~ ~~ a c ~ eft 
;t't ~ ~ ~ ~ t: , 

m~r ~ if l:6 a~~ _ ilfT o4q{!iU 
~  ~~~  ti~ ~~o i. ~ t 
~ iti ~  ett 'frfifr ~-~ cfr 
~m' ~ i ;~' &1 ~ ~~  ctt ~ ~ " Ca 

if 1flfi t I ~ (l ~ "«, 1l",,'<r-:1 ~ 
ilf;:i. ~ iff, ~ lfTta ~ . r ctT G1TIt t 
illT ~ ' n~ ~i  ' ~ ~ ~. ~~~ 
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PT "'"" Gfr ~ r t I f?ffflT .q 'iff 
"r;r ~ ~  am-~ ' '  atT .. ar~ 9;fTtfl t I 
~ 0 ~  1fft' ~ " li i r~6 W. ~i 
~m i ~ ~ ri  ;pi' ~r crrr iRrti'f 
~r -  ~ I 

~~~~) 1:6" i ~r"  ~ fri ~ 
t ~ \Viafi ~ ';" ~  ;tt ~r ijm I 
~ e ~ ' ~  iIi1 a-T9t ~m lit 

iffei:rT q:lrrT I ~ 1:(lO 0 ~ 0 m~ 0 

~ ~~ "r~ "~ ~  ~~~~ir~ 

~ qn;rT ~C i '  t1 '~ l:tifi 
~ ;;~ ~ ~  t~  &:1 \il'ar 
oifl' t ~ .,(f fttVlfT ~ ~i  ~~ ~i ' 

f'ltScre:r ii(f ~  tTl I 

~~ ~ 1{' ~ ~  ~ .. ~ ~~~ {' ~ 

;r~. '''' ~  ~ I ~  iti m~ it~  

i i ~ ~~ ~ ~ ct"TClT f\ifij'ijo fCl' c{ 

~ ~~. ~ etir.;-~  ~  'tOT ~  

iifiR -~ T ~ i r ~ I ~ ..~~ ~  

~~r~  ~e iii'ra-~ q'h: ~ ~;{  ~ 'ifrnT 

~ fCil ~C '~ r ~  ~ ~i ii \1) ~ ~ 
crr\WTT 'f)1 ~ i'a ;;~ fifa"lfT ~ ~  , 

~i  ~r  ifr6'T Cfil q'1"( ll' t ~  

~ ;; ~a  i , 

MR. DEPUTY-SPEAKER: The 
Minister will reply, 

SHRI R. VENKATARAMAN: Rao 
Birendra Singh will reply to this, 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL 
SUPPLIES (RAO BIRENDRA 
SINGH) : With regard to the point 
raised by hon. Member Shri Banat-
walla about the Farakka Agreement, 
I have given a detailed statement in 
this House some time ago. There is 
not much that I would like to add to 
it. All I want to say is that we have 
attached all importance to the suc-
cessful working of this Agreement. It 

expires in November, 1982. It was 
for a period of five years. A review 
was due at the end of three years. It. 
was stated last November, Several 
meetings were held. In the last meet--
ing held in Dacca from 2nd to 4th of 
this month, We could complete our' 
covering report. But, as I have stated 
earlier, though it was agreed to by' 
Bangladesh that, so far as distribution 
of water from Farakka was concerned,. 
the Agreement worked very well-
there was no complaint at all-the 
question of augmentation could not 
be solved. The Joint Rivers Com--
mission had a mandate to investi-
gate as to how waters could be ,aug-
mented in the interest of both India. 
and Bangladesh, but they could not 
do anything. They could not even. 
start the work, and after the end of 
three years, in accordance with the 
terms of agreement, the mandate of 
J oint Rivers Commissions has ended. 
Nothing further could be done. 

As regards augmentation, We know 
the importance because we ourselves 
have been suffering, Bangladesh also 
needs more water. It was, therefore, 
decided that since the Joint Rivers 
Commission cannot look into the 
matter any longer, the two Govern-
ments at a higher level should trY' and 
find out some solution if possible. 

With regard to the demand of the' 
hon. Member for bringing in a third 
party, our positiOn is very well 
known. It was clearly stated in the' 
last meeting which was held in Delhi 
at the ministerial level that this is a 
bilateral agreement. The Government 
of India and the Government of 
Bangladesh entered into this agree-
ment and it is for theSe two Govern-
ments to try and work it and find 
a solution and the question of a third 
party does not arise, in the opinion of 
the Government of India. Therefore, 
I hope the hon. Member would not 
talk of extraneous matters. We are 3S 
keen as he is that our relations with 
Bangladesh remain good. We are two 
very close neighbours and the closest 
neighbours and we remain very good': 
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neighbours. We have tried to help 
Bangladesh not only in this matter 
but -in several other matters also we 
have been extending the fullest co-
operation. But, now, as I have said 
this matter can only be solved at a 
higher level of the Government. The 
Joint Rivers Commission is out of the 
"picture. 

There is another review due six 
months before the end of this agree-
ment. Further discussions will be 
held in that last meeting and then it 
depends upon the attitude of Bangla-
desh as to whether in future this 
agreement is to be extended. If the 
two Governments agree, it could be 
extended for a further period. There-
fore, I would request that this matter, 
as it is a delicate one, should be left 
,at that. 

MR. DEPUTY-SPEAKER: The 
'question is: 

"That the Bill to authorise pay-
ment and appropriation of certain 
sums from and out of the Consoli-
dated Fund of India for the services 
of the financial year 1981-82 be 
taken into consideration." 

The motion was adopted. 

·GMG1PND-M-615 LS-18-7 .. 81-890. 

MR., - ~~  I will 
'now put the clauses to vote. 

The question is: 

C4That Clauses 2, ,3,. 4 and the 
Schedule stand part of the Bill.,'-

The motiPn was adopted. 

Clauses 2, 3,4 and the Schedule wer .. , 
added to the Bin. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI R. VENKATARAMAN: Sir, I 
I beg to move: 

"That the Bill be passed." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill be passed." 

The motion was adopted. 

MR. DEPUTY -SPEAKER: The 
House now stands adjourned to reas-
semble tommorow at 11 a.m. Thank 
you. 

18.23 hrs. 

[The Lok Sabha then adjoUr'J1A2d tin 
Eleven of the Clock on e ne a ~ 

the 22nd April, 1981/Vaisakha 2, 1903 
(Saka).] 
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